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Fridaŷ 30th September, 7955

The Lok Sabha nut at Eleven of the Clock,

(Mr. Deputy Speaker in the Chair] 
ORAL ANSWERS TO QUESTIONS

Satmrmati Railway Yard

Shrl Dabhl 1 Will the Minis
ter of Railways be pleased to state :

(a) the progress made in regard to the 
remodelling of the yard at Sabarmati; 
and

(b) the expenditure incurred so far 
thereon?

The Parliamentary Secretary to the 
Minlater  of Railways  and  Trans* 
port (Shri Shahnawas Khan)  x (a)
The ever all up-to-date physical progress
» 30%.

(b) Rs. 19*39 lakhs.

Shri Dabhi : May 1 know when the 
work is likely to be completed?

Shri Shahnawaz Khan t It is a very 
extensive work. The amount  sanctioned 
for it is Rs. 150*18 lakhs and the hon. 
Member will appreciate that the progress 
of the work is dependent on the availa
bility of material.  It is very diiSicult to 
fix any date because we are depending 
for the material on somebody else.

Employment Exchanges

*a402. Shri Jhnlan Sinha t Will the 
Minister of Labour be pleased to refer 
to the reply given to starred question 
Vo. 489 on the 3rd March  1955 
state :
(a) the progress made in the trans

fer of Employment Exchanges to the 
State Governments in pursuance of the 
recommendadons made by the Shiva Rao 
Committee; and

(b) the nature of the changes, if any, 
in the organisational set up of these Ex
change, as a result of the transfer?

The Deputy Minister of Labour 
(Shri Abid All) I (a; and (b). The ques
tion of delegation ot the fimctions relat
ing to the day-tôay administration of 
Fmployment Exchange to State Govern
ments and the conditions uiuler which

356 L.S.D.—1

such delegation should take place> in
cluding the staffing arraogementt  etc. 
are stOl under negotiation with the Sute 
Governments.

Shri Jhnlan Sinha : May 1 enauiit
if during the course of negotiations tnae 
has been any impediment in the process 
of registration and placement during the

Shri Abid Ali : No. The work of 
the Employment Exchanges is going on 
as before.

Shri B. S. Murthy : May I know 
when this question will be finalised  and 
after the finalisation whether there will 
be any amount to be paid by the Central 
Government for the maintenance of these 
Exchanges?

The  Minister  of  Labour  (Shri 
Khandnbhai Desai) : As my colleague 
stated  the negotiations are going on 
with the States; and by iu very nature 
this cannot be brought about unless the 
States agree with this transfer and take 
up their own responsibilities. As far as 
the expenditure is concerned the Com
mittee has recommended that it must 
remain in the present ratio that is sixty 
per cent, of the expenses will be borne 
by the Centre and forty per cent, by the 
State.

Shri Jaipal Singh : Have Govern
ment considered in the interests of co
ordination of work the question of amal
gamating the District  Soldiers’, Saik)n’ 
and Airmen’s Boards  that arc through
out the country in every district because 
these Boards also deal with the question 
of employment of cx-Armed Forces per
sonnel?  Have Government thought about 
it, about either combining this work or 
making these Boards part of the Employ
ment Exchanges?

Shri Khandubhai Desai : This is a 
new issue that has been placed before 
us and of course the States will consider 
it.

Shri T. B. Vittal Rao 1 May I know
whether the States have agreed to take 
over the Exchanges?

Shri Khandubhai Desai : The States 
have agreed to take over the Exchanges. 
However  the question of equating the 
staff of the present Exchanges with the 
provincial services is under negotiatioa 
and consideration.



54«i Oral Answers 30 SEPTEMBER 1955 Oral Answers 5412

mlin w(t : vjwit<  ̂fr IT? 

iwmr %sr:   ̂  ̂ vnra^

aft «WM'f %  ^

t ianft̂ Jii?ff 

 ̂ ?ft   ̂  ̂   ̂^ 

3TTf̂ STTT̂IT 3f7T   ̂  I

Shfi JftiPttl Singh : In view of the 
fact that Govermnent have £mpk>yinc&t 
Exchanges in all the important industrial 
centres and other centres also, would 
Government consider the prohibition of 
private employment  exchange : obtaining 
m places like Jamshedpur?

Mr. Deputy-SpMker These  are all 
suggestions for action.

Shii Kluuidubliai Dcaai : I have re
plied to the self same question sometime 
back. The question of asking private 
employers to recruit people from  the 
Employment Exchanges has not been con
sidered finally.

Shri Gldwani : May I know whether 
the present staff working in the various 
State Exchanges will be given security of 
service and all efforts made to secure that 
they are not ousted by the State Govern
ments?

Shri KhmdubhAi DcaiU : That is 
exactly the question which is under nego
tiation with the States.
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The ParUamentary Scciwtaty to the 
Mlnlttcr  of Rallwaye  and  Tnuu-
port (Shri Shahaawaz Khan)
No, Sir.

(a)

(b) Does not arise.
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Mr. Dcputy-Spcaker :  The policy 
itself has not been decided.

Pi'TTTnfhT  ̂I

Shri Jaipal Sin  ̂: In the plan that 
is under consideration, has the question 
of training Indians in hotel manasement 
also been taken into consideration?

Shri Shaliiuiwax Khan : Yes, that is 
one of the things that has been given 
very special attention.

Shri G. P. Sinha 1 May 1 know wiie- 
ther Government propose to control and 
regulate the hotel charges and resuuraot 
chargeŝ Delhi which are supposed to be

Shri Shidiiuiwu Khwi : No, Sir. 
That does not concern us.

ShrimAti A. Kale : Is it a faa that 
Government has given some loans to the 
company that is going to promote a hotel 
on the eve of the UNESCO meetiog 
here?
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Mr.  Deiî-Spcaker :  That  has

been exhaustively asked yesterday or the 
4Jay before.

The  Mlnitter  of  Railways  and 
Traniport (Shri L. B. Shastri) ; And
that pertains to the Works, Housing andthat pertains to t
Supply Ministry.

TickcClctt TraveUing

*3404. Pandit D. N. Tiwary : Will 
the Minister of Railways be pleased 
to state whether it is a fact that the drive 
against ticketless travelling has slackened 
cn the North Eastern Railway?

The Parliamentary Secretary to the 
Minister  of Railways  and  Trans
port (Shri Shahnawaz Khan) ; No..

Pandit D. N. Tiwary : May I know 
whether it is a faa that the m̂stratef* 
appointed for this  drive are stiU on a 
temporary basis and therefore they do 
not take any interest in this matter?

Shri Shahnawas Khan : It is a fact 
that the railway magistrates working on 
the railways have not yet been confirmed, 
but it is not correct to sî that they are 
not taking any interest.  On the contrary 
I might tell  the hon. Member that the 
raihvay maĵtrates are doing vê use- 
fill work indeed in checking tickedess 
iravel.

Pandit D. N. Tiwary i May I know 
whether it is a fact that the last effective 
drive was in February-March; it produced 
very good jfvsults; but after that, it has 
slackened ?

Shri Shahnawaz Khan : A drive was 
launched  about  January  or  Febniar>̂ 
this year through the railway magistrates. 
It was very effective  and I might say 
that the work is continuing.

Shri Bhaffwat Jha Asad : In  view
of the fatt mat idl possible defects and 
demerits are alleged in  respect of this 
Railway, not only here but also outside 
in the press and elsewhere, do Govern
ment propose to set  up a Commission 
to go into the working of the North
Eastern Railway?

Shri Shahnawaz Khan : The question 
refers to tickedess travel.

 ̂  ̂ n

 ̂ %ftr  ̂^

’STRTT t I

Mr. Depntŷ Speaker : This is one 
of the subject-matters at the time of the 
Budget.

Dead Letter OIBoe

Shri S. C. Samanta 1 WUl 
the Minister of Communications be 
pleased to state :

(a) whether it is a fact that leners 
addressed in Bengali to persons in Delh 
arc generally sent  back to West Bengal 
Dead Lettei Office for the address to be 
written in English and then sent back 
to Delhi for delivery to the addressee; 
and

(b) if so the st̂  taken or proposed 
to be taken to have the letters delivered 
in time?

The Deputy Minister of Commu
nications (Shri Ra) Bahadur) 1 (s)
No.  Arrangements exist in Delhi itself 
for the transcription into English of letters 
addressed in Bengab.

(b) Does not arise.

Shri S. C. Samanta t In answer to 
part (a) the hon. Minister said -No*\ 
Is it not a fact that I myself referred t«o 
or three letters to the Department?  May 
I know whether any such arrangement 
has been made as was proposed, namely, 
that some of the officers in the Depan- 
ment should be engaged for a short time, 
say one hour or two hours  a  day ia 
the office for transcribing these letters ia 
Delhi?

Shri Ra| Bahadur : What I have 
stated in the reply to the question is the 
rule. There might have been exceptioiui 
of which my hon. fnend might have been 
a victim and I am sorry for that.  I can 
only say whenever such instances occur 
he may kindly bring the same to my 
notice.  I have also said that there are 
Transcription Centres  and whenever a 
letter is addressed in a language which 
is not the regional language of the area 
it is sent there.

Shri S. C. Samanta 1 May I know 
whether any instructions have  issued 
to the regional post offices to the effect 
that if letters addressed to the people 
living in distant places where the langu
age is not the same contain  addresses 
written  in  the regional languâ  the 
additsses should be transcribe in Eng
lish?
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Shii Raj Bahadur : Yes.  I may 
refer the hon. Member to D. G. 0*s dr- 
cular dated i6th November  1953.  Ini
tially the post office clerks concerned or 
the clerks of the R. M. S. office concerned 
have to transcribe these letters* addresses 
in English.  In case they do not know 
the regional language in which the letter 
has been addressed, they direct it to the 
nearest  transcription  centre*.  Strict in
structions have been  dven that such 
letters should in no case be directed to the 
Dead Letter Office.

Shri B. K. Daa : Do I imderstand 
that whatever be the script of the address 
it is transcribed in En̂sh or Hindi and 
delivered here in Delhi?

Shri Ra| Bahadur : No> Sir.  It 
depends upon the region from whidi it 
has been posted.  Supposing a letter has 
been addressed in Tdugu and it has got 
to come to Delhi, that letter is sent to 
the nearest transcription centre.

Central Council of Local Self-Govern
ment

*1406. Shri Gidwani 2 WiU the Minis
ter of Health be pleased to state :

(a) the nature of the decisions taken 
in the Central Council of Local Self
Government  held  at Simla from  the 
23rd to the 29th June  1955; and

(b) the composition of the body pro- 
po  ̂to be started to supervise the exe
cution of these decisions?

The  Deputy  Minister  of Health 
(Shrimati Chandraiekhar)  :  (a) A

of the Resolutions passed at the 
Fist Meeting of the Central Council of 
Local  Self-Government  held  at  Simla 
from the 23rd to the 25th June  19̂5 
is laid on the Table of the Lok Sabha.

Appendix XII, annexure No. 11].

(b) A copy of the orders constituting 
the Executive Committee of the Central 
Council  of Local  Self-Government  is 
laid on the Table of the Lok Sabha. [See 
Appendix XII, annexure No. iij.

Shri Gidwani s May I know whether 
any decision has been taken regarding 
slum clearance and whether the State 
Governments have enacted suitable lês- 
lation fixing the amount of compensation 
or laying down any principles on which 
compensation  should  be  dettrmined 
for acquiring slum areas or other areas 
as envisaged under the revised article 31 
of the Constitution?

Shrimati Ghandraaakhar t 1  have 
not followed the question properly.

Mr. Depatjr-Spcakar s First I should 
like to know wiiether the decisions are 
available here in any book fonn in the 
Library.

Shrimati ChandraMkhar : The pro
ceedings of the Local Self-Government 
Ministers’ Conference are under print 
and as soon as they are printed a copy 
of the proceedings will be placed in me 
library of the Lok Sabha.

Mr.  Deputy-Speakcr  :  The  hon* 
Member wants to know if any decision 
has been taken regarding slum clear
ance.

Shrimati Ciiandratekhar : It is not
a question of decisions; slum clearance 
was discussed in a detailed way  as to 
whether we should give assistance to the 
various Sutes to improve the slum areas 
and or to clear the slums etc. That is 
bein̂ taken up with the Planning Com
mission and we have asked for some in
formation from the State  Governments 
and after we receive it the question will 
be discussed by the Executive Committee.

Shri Gidwanit I wanted to  know 
whether the Government are aware of 
any State Government having passed any 
L̂slation regarding the clearing of slum 
areas or other lands under the new revised 
article of the Constitution, because the 
Compensation has to be fixed, and that 
was a great hurdle in many States in the 
matter of acquiring  lands or clearing the 
fUums?

Mr. Deputy-SpMkcr x  That  does 
not arise out of this question. The de
cisions taken at the Simla Conference and 
what the several State Governments have 
done in this matter is not strictly a subject 
matter of this question.

Shri Hem Ra|: In view of the fact 
that most of the States are abolishing dist- 
ria boards, may I know whether any 
decision has been taken by this conference 
as to whether they should follow a policy 
of constituting a body in between the 
panchayats and the Ĉvemments?

Shrimati Chandraaekhar y :  There 
was a decision taken for having an inter
mediate body between the local bodies 
and the State Governments not only for 
a supervisory funaion but also to colicct 
funds for their own maintenance.  As 
regards the abolition of district boards 
wc are not concerned.  We have not 
sent any intimation to the State Govern
ments.

Shri S. N. Daa i What are the subjects, 
that have been referred to this Council 
by the Central Government, and may 
I know whether those subjects have been 
considered by the Council  ?

Shrimati Chandrasekhar :  Which 
Coundl ? Does he mean the Executive 
Committee?

JMbr.
Coundl

.  _  _  : The Central
’ Local 'Self-Government.
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Shrlmati ChaadniacklMur 3 A copy 
of the resolutions is placed on the Table 
•of the Lok Sabha and that will give a 
clear idea of the thî discussed at the 
Simla Conference this year.

Mr. Deputy-Spcakcr : The decisions 
are not placed before the House yet. The 
hon. Member may take time and put fur> 
ther questions if necessary thereafter.

RftUway Siding at BarbU

*2408. Shri R. N. S. Deo : WiU the
Minister of Railways be  pleased to 
state :

(a) whether Government have received
any suggestion for taking over the private 
assisted siding of Messrs. Bird & Com
pany at Barbil (Orissa) and to distribute 
the same equitably amongst all the.mine 
owners of the area; and  '

(b) if so, the action taken or proposed 
to be taken in the matter?

The Parliamentary Secretary to the 
Minister  of Railways  and  Trans* 
port (Shri Shahnawaz Khan) t (a)
and (b). Yes, Sir. Private sidings cannot 
be taken over by the Railway.  As re
gards the assisted siding of Biid & Co. 
at Barbil (Orissa) this can be taken over 
under certain conditions, the implicationK 
of which are being examined.

Shri R. N. S. Deo : May I know whe
ther  Cjovemment  have  examined  the 
legal and constitutional position and found 
that they are not in a position to acquire 
the private sidings for a public purpose?

Shri Shahnawaz Khan ; Yes,  Sir. 
That is so.

Shri R. N. S. Deo : May I know whe
ther Government are aware that due to 
lack of loading facilitî there is stock
piling of minerals and it has led to con
siderable retrenchment of labour in the 
Tnining area?

Shri Shahnawaz Khan : That is 
quite  another  question.  Some  parties 
actually approacĥ the Railway Ministry 
for construction of new sidiî, taking 
o£f from the Thakoor Rani sidings, but 
that siding was a private siding belonging 
to Bird and Co.  One of the parties con
cerned had to produce a letter of consent 
or agreement from the person concerned 
but they have not been able to produce 
that letter.  In the abscncc of that we 
are not able to proceed any further. That 
is the position.

Shri R. N. S. Deo : May I  know 
when this private siding was  contructed 
its length and loading capacity, and under 
what concessions it was given to this 
ĉompany by the previous Government?

Mr. Deputŷ peaker :  That  docs 
not arise out of this question. The hon. 
Member wants to know whether it can 
be â uircd, and that question is under 
examination.

Shri Jaipal Singh I In view of the 
fact that owing to the monopolistic policy 
that has been adopted by this parucular 
firm, something Ulu 50,000 people were 
thrown out of employment, may I know 
whether Government would consider the 
question of pursuading this firm to share 
that siding with everyone on an equit
able basis?

Shri Shahnawaz Khan : As I have
explained, there are two types of sidings: 
one is the private siding and the other is the 
assisted siding.  We cannot take over a 
private siding under the existing law and 
regulations. Government can take over 
the assisted sidings imder certain condi
tions. That is the position and where it 
is necessary to take over assisted sidings 
in  the public interest we will do so. 
The matter is being exainiocd.

Shri Jaipal Singh 1 May I know 
whether the recent amendment to the 
Constitution does not apply to this Parti
cular firm, or, is the firm above the Conâ 
titution?

Mr. Deputy-Speaker : Possibly  the 
Government have examined it also that 
way.

Shri Jaipal Singh : They say they 
cannot acquire it.

Mr. Deputy-Speaker : Are we now
to have a legal interpretation of the Con
stitution here?

The  Minister  of Railways  and 
Transport (Shri L. B. Shastri) t I 
want to say only one thing. There is 
clause No. 21 in that agreement under 
which the Government is not prevented 
from taking over the siding and convert 
it into a public one. But if there is a 
dispute between the two parties, then, as 
a matter of fact, the whole  maner htt 
to be referred to arbitration and we might 
take recourse to that method.

Shri R. N. S. Deo t May I know,
in view of the difficulties felt by Govern
ment in taking over this private or assisted 
siding  whether Government propose to 
provide a public siding there to remove 
the diificulaes?

Shri L. B. Shastri : We wiU consider
it.

India-lraq Air Service

*2409. Shri Bhagwat |ha Azad <
Will ê Minister of Communications 
pleased to state whether uay regular 

air service  has been started between
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India and Iraq in accordance with the 
agreement sign̂ on Air Transport bet
ween the two Governments m  July, 
1955?
The Deputy Minister of Commu

nications (Shri Ra) Bahadur) : No,
Sir.

Shri Bhagwat Jha Azad : May I
know whether any communication has 
passed between the two  Governments 
on the basis of which we might know 
at what time there is any likelihood of 
the air service being started between the 
two countries?

Shii Ra| Bahadur : The agreement 
was signed at Baghdad as long ago the 
28th  July  1955. The  instruments of 
ratification have not yet been exchanged 
and it is going to be done soon. There 
is no intention on the part of the Air 
India International to start a regular 
service with a regular halt in Iraq at the 
moment.

Hyderabad  Gold  Mines

*2410. Shri T. B. Vittal Rao : Will 
the Minister of Labour be pleased to 
state :

(a) whether Government have received 
any report from the Conciliation Officer 
(Central)  Secunderabad  regarding the 
refusal of the management of Hyderabad 
Gold Mines to discuss with the represents 
tives of the Labour Union the demands 
of the workers;

(b) if so, what further steps arc being 
taken by Government; and

(c) whether Government propose to 
refer the demands of the worker* for 
adjudication in view of the Conciliation 
bemg a failure?

The Deputy Minister of Labour 
(Shri Abid All) : (a) to (c). A report 
dated the 24th Tune 1955 was received 
from the Conciliation Officer (Central) 
Secunderabad.  During  the  condliatioD 
proceedings, the Company took the stand 
that the management had already recog
nised another union, namely the Hutti 
Gold  Mines  Khamgar  Sangh  which 
according to them was the only repre
sentative body competent to speak on 
behalf of the workers and that as such 
they were unable to negotiate with the 
Hyderabad Gold Mines Labour Union. 
In July 1955 the Condhation Officer 
(Central) Secunderabad, again discussed 
the demands of the union with the parties 
separately and requested the union to 
furnish a compelete statement of its
with reference to each  demand. The 
request has not been so far complied
with by the union.

Shri T. B. Vittal Rao : It is stated 
in the reply that the other Union was 
rcrrosentativc.  May I know the mem
bership of the two Unions functioning 
in the Gold Mines and whether the Con
ciliation Officer has verified the member
ship of both the Unions?

Shri Abid Ali: Accordiî to die 
report of the Conciliation Officer  the 
other Union was reprwentative and the 
management recognised it.  So far as the 
question of recognition is concerned  it 
between  the emplovers and  the em
ployees. With regard to the latter part 
of the question the organisation to which 
that Union is affiliated did not submit 
its return for the last year in time for veri
fication. They have submitted the re
turn for the year ended 31st March 
1955 and it is being verified.

Shri T. B. Vittal Rao : In view of
the fact that the wages in these Gold Mines 
have not been fixed either by a Tribunal 
or a Wage Board do  Government pro
pose to refer the demand of the workers 
to a Tribunal  as they have done for 
the workers of Kolar Gold Fields?

Shri Abid Ali : I have already stated 
in the latter part of my r̂ly that the Union 
itself has failed to submit the details con
cerning its demands.  I may submit that 
this matter is not as simple as the question 
appears to be; it has a long history of 
k̂-outs, strikes, violence and exploitation 
of the workers by political parties.

Shri Raî vaiah ; Mav I know what 
is the criterion on which the management 
propose to recognise the Union?  Is it 
simply on the basis of annual returns or 
is it on the basis of any other factor?

Shri Abid Ali : It is not the annual 
return; it is the support of the workers. 
The Union has bera disowned  by  the 
workers according to the employers.

Shri Raghavalah : The Minister has 
stated in his reply that the workers of 
the other Union have got a history of 
strikes and other things.  May I know 
whether these strikes and other strugsles 
made by the workers for the redressal of 
their grievances are unconstitutional and 
that is the reason why the management 

recognition to that Union ?  If 
that be the case may I know what is the 
attitude of the Government?

Shri Abid Ali : In this particular 
matter the workers concerned were forced 
to adopt unconstitutional methods also.

Mr. Deputy-Speaker 1 Q. No. 2413.

The Parliamentary Secretary to the 
Minister  of Railways  and  Trans
port (Shri Shahnawas Khan) : There 
IS another Question No. 2446  which 
can be taken up along with question No.
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Oq̂ -SpMker  :  Yes,  both
questions may  be  answered to-

Vcndliig Contracts

TOiftJ?'  J*?!? »•>»«» Stoll* :
will the Minister of Railways be pleas-

 ̂  ̂starred
question No. 1785 on the 14th September 
1955 and state :

(a) whether any trial has been given 
to the Co-operative Societies in vending 
contracts; and

(b) if so, when and with what result?

Parliamentary Secretary to the 
Mlnî   of Railways  and  Trans- 
PJ« (Shri Shahnawaz Khan) t (a) and
(b).  Vending contracts for certain com
modities  being worked by oo-opera- 
Uve sodeties at two stations on the N. 
Rly. since  October  1949.  Complaints 
have been received regar̂ng the working 
of these contracts also.

Co-operative Societies and Private 
Contractors

*24̂  Thaknr Jugal Kishore Sinha s
Will the Minister of Railways be pleas
ed to refer to the reply given to Starred 
Question No. 1785 on the 14th September, 
1955 and state :

(a)  whether  any  comparative study 
has been made in the working and the 
management  of Co-operative  Societies 
and private contractors with regard to 
the price and quality of commodities 
supphed;

(b) whether Government propose to 
tal» step to improve the services of the 
Co-operative Soaeties; and

(c) if 90> in what manner?

The Parliamentary Sec ry to the
Mhiister  of RaUways  and  Trane- 
 ̂  (Shri Shahnawas Khan) s (a)

(b) and (c). la order to dfoct improve
ment where necessary the Railways exer̂  
cite supervision over these Societies  in 
terms of specific agreements just as in the 
ease of the other private contractors.

; JPTT

ftWWT ?

wf:  ̂?r, 

irn  fS t I ^

 ̂  ̂ WTO

 ̂ SPTCT SRTTV urnftr  ffflw

 ̂^ ^’TrfcrT̂

 ̂ Tift   ̂>rf i

flnhl ^

 ̂51ITCT JTT  ̂ %

 ̂ fpw WT fnr>r

33T 7̂  t ’

mfnrm irt :

 ̂ *itST  ̂ Wfrf JW

 ̂ % STHT

qmr «iV i

vrtSt"?fyr9T 
 ̂    ̂ '̂TT

ftsiT«rT I 4?r  TT  «fr ftr

 ̂  IIT ^

3rt19̂«Ft 

*̂1 *TTw

*PB?TT I

Shri B. S. Mnrtby : May I know 
why contract licences are  not being 
given to the actual vendors in  places 
where the co-operative sodeties are sup
posed to be not working in the interests 
of the vendors?

•ft  Ht : fsTR"  WTW

 ̂ ff......  ,

ijwo nfif: *rWt ̂  I

Shri ShafaMWW KImb < At 1 taid
the working of co-operstive sodeties at 
Kfauria is very inwariifactnty. They baive 
been given kxs of warning. The wotk 
is deteriorating and when it e«ceeds a 
certain limit it may be necessary to caocel 
the contract and tto adopt the measures 
which have been suggested by the hon. 
Member.

•ft fWA : A lIRWr

T̂T??fT g Pf  ^

 ̂ ^   ̂PiF ^  ^

vifhrr ilPnT qrirr ̂nwTW  vnr  ^
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irfir  ?ft ̂   ^

qrg irf  ^ % fewn? ̂

% ̂i»jH % ^

IPR 5%<?R Vî ^   ̂ T̂2|%? 

VT?rr ̂  ̂̂  ̂   F̂T?TT ̂ isftr ?nn 

5T?  ̂H\̂   ̂'STO  ^

t̂lftci  ̂̂TRT ̂  *T ftr̂  ̂ ̂  ̂

*d̂ %7.riq % r̂cî 3% ̂ n*ilH 

 ̂ ^ ferr I

«ft ipfo 1̂ 0  ; 5PTT iTFFfhr
^  ̂  qm ̂ fv  €r

'TT  ̂  t ’

tnw<m<rfrî iNt (̂ iĵ oifto 

wroft) :  ̂    ̂̂

*1?   ̂  ̂ îrmr ?

ift qiCo qffo fi^ :  ̂̂ ŝfR ̂

t 1

 ̂ ifto wnFift : r̂t̂  ̂

r̂fe?T

 ̂̂    ̂  ̂  vtftr̂ ̂  I qr?%

^ ̂   ̂ P»)T m< ^

MTĤl âifir̂

I

ô *̂fo Riwitt: WT ifwnr

TOf.

Mr. Deputy-Speaker : We are drifting 
•way  from  co-operative  »ocietiea.  Is 
Vallabhdas a co-operative society? We 
are going away from one topic to an
other.

Pimdit D. N. Tiwary i The hon. 
Minister just now stated that anybody 
found guilty of subletting will be puni- 
fbcd...............

Mr. Dcputy-Speakcr : Order« order. 
This does not arise out of this quettion.

Tourist Information BnrMn Cottr*

*3414. Shri SangMina x Will  the 
Minister of Transport be pleased to 
state :

(a) whether it is a fact that there is 
a proposal for the opening of a Tourist 
Information  Bureau  centre  in  Orissa 
State; and

(b) if so, at what stage it stands?

The Parliamentary Secretary to the 
Minister  of Railways  and  Trans*- 

(Shri Shahnawaz Khan) 2 (a)

(b)  The proposal " is to open a 
office under a Tourist Reception & In
formation  Officer. The  Union  Public 
Service Commission is selecting the Offi
cer.

Shri Sanganna i May I know the 
place that has been selected for the open
ing of this centre ?

Shri Shahnawaz
shwar.

Shri Sangi

Khan i Bhubanc-

_  : May I know what
qualification a place should have so that 
a Tourist Information Bureau may be 
opened there?

Shri Shahnawaz Khan : It must 
be a centre of great interest to the tourists.

An Hon. Member : Just like Delhi

V ifhrr sTftwr̂r

* v̂u-  Vo  «Wim : WT

«nr ^ S'lT  Pp ;

(t)  % >ft?ncsiftreir«r’ %

VPT ^

(̂ ) f̂%*TPp*T■dWl*lT

w v̂tmrnTTT îfl-Rmffw

t

(n) w 5nm?ft ^  ̂   wt

«m wrfw  wft) :

{̂:) inp f*P^

%  ftren" Jftw «PT  ̂  ft w

I :
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(w)  fJTOflwlr ̂  ini   ̂

r̂tp, ?fTT irtr  I’Tî 

T̂rtfvrfkir âwt*ff »t jt? if̂aRT îant

 ̂   I

(»r)  JTt̂PTT ifT «r>T  «rtr

 ̂  ̂ TT!T 'Ti%  v̂ r̂frvt 

^  vnf-Tfiwr vt sifTHT I I

«ft «io wto «H«wt : ir>r i?tH # 

qr  Jiftnpr wniT *PTT I ?

«ft «n  ̂11̂   :  Jfftraw

5TR5t, fifwfr ̂   ?«rRf 

n I, t I

«ft Vo ffto «1hni :  HTVfWt

w TT  fr̂TT I ?

*ft wHn 4 *TT VK ̂*I>T
f f% 3ft ̂ qk % inNrtt i
 ̂?5T ̂ ftwrar arrar I, *rk ̂ ̂
<n'Rr̂vWv9Tî vtfiŵTî 
t  •

«ft%o ffto «tf«nn:

?riŵ 3iT?l’ f ^

ftWRI aiKIT t ?

isft «nf«V   ̂ ̂   ?TT

n̂iT  srtfbff ̂ir rft ̂ tt
fjpiT 3rPT>iT, %f«rsT  w

t,  ̂ % sn̂ ̂ *f ap5 T̂OIT i 

ft? m̂ iRmv n  «Fnr ĝrr  ^

f»BT 5>TTTT  ?TT?r % f?W «flT *W
ftit ararar *pit

%  I

Development of Cattle

*3416. Shri Radlia Raman t WUl
tbe Minister of FckmI and Agricnltiire 
be pleated to state :

(a)  whether it is a fact that the Go- 
-̂enunent of India have sanctioned Rs.
1,05,000 as subsidy to the Bihar Govem- 
jncnt for the development of cattle m 
1955-56;

(b) whether this grant is subject to 
any conditions; and

(c) if so, the details thereof?

The Mialttcr of Affricolture (Dr. 
P. S. Deahmukh) x (a) Yes.

(b)  and (c).  A statement is laid on 
0ie Table of the Lok Sabha. [Site Ap
pendix XII, annexure No. 12.J.

Shri Radha Raman t May I know 
whether the Union Government has recei
ved any demand for similar subsidy from 
other States, and if so, which are the 
Sutes?

Dr. P. S. Deahmukh : This schemc 
is operating over the whole of India. 
We have p)t certain  rules  according 
to which the State Governments and 
private institutions are entitled to subsidy 
as weD as other concessions. They arc 
dven equally imder those rules to every
body who asks for it.

Shri Radha Raman i May I know 
whether, in view of the poor conditions 
of cattle in the State of  any scheme 
has been received from the State of Delhi 
for development and whether it is beinj 
considered by the Union Government?

Mr. Depaty-Speaker s Order, order. 
So far as this question is concerned, we 
start with one State Bihar and then go 
to Delhi, from Delhi to Madras â  
fjrom Madras to Bombay.  How to go 
on? The hon. Member may table an 
unstarred question and ask mformation. 
Thereafter, if he is interested in any parti
cular question on which supplementary 
questions are necessary on the floor of 
the House, let him bring it forward here.
I cannot allow the time of the House 
to be taken away.

Dr. Rama Rao x One of the purposes 
of this grant is the starting of artificial 
insemination centres.  May I know how 
many centres have been started or are 
going to be started in Bihar and where?

Dr. P. S. Deahmakh x So far as Bihar
is concerned, I have got a list here. They 
are : Shikarpur, Hura, Dharbhanga, Pusa, 
Shakra, Barbigha,  Bhagalpur,  Bkanga 
sarai.....................

Mr. D̂ uty-Spcaker 1 Even if the 
hon. Minister should read out all the 
names, the hon. Member cannot know 
just as I caimot ux̂erstand. Enough if 
the number is stat̂.  How many are 
there?
Dr. P. S. Deahmakh : Twelve.

Pandit D. N. Tiwary x How many
of them are in rural areas?

Dr. P. S. Deahmukh : They are aU 
in rural areas
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¥To tw  Rf5 • ̂r?TpTT vtr %

% f̂ VRT %   ̂ 'irnr

ftr  ̂̂   f, WT ̂    ̂ **ft

?fnr  WT7 qr i' ?

IT©  qHo

ifl*   ̂  ̂ ̂ ^

^̂%pRpr̂T»T % f̂nr  ̂i

«ft n̂rrt̂ %

Wr ̂vi*fl ̂  *TW ̂  P p  ̂ 

t ^  ̂w ’T ̂ nfm t ?

Dr. P. S. Dethmukh : May I submit 
that this also does not arise out of this 
question?

Shii Jaipal Sin̂  : May I  know 
why there arc no cattle brewing farms 
in South Bihar ? The list so far as it 
was permitted to be read  related only 
to North Bihar.

Dr. P. S. Dethmukh : Firstly  this 
is not a cattle breeding programme. This 
relates to artificial insemination and key 
village  centres.  We  accept  the  State 
Government’s proposals.  It is not we 
who determine the location.

Fainlty PUumfais

'*'3418. Shri K. K. Datt Will the Mini- 
Kter of Health be pleased to state:

(a) whether Government encourage the 
use of modem scientific methods includ
ing the use of contraceptives for Family 
Planning;

(b) if so, the amount spent thereoa 
during each of the last three years for this 
purpose;

(c) the machinery set up by Govern
ment, if any, for this purpose; and

(d) the progress of work done so far?

The Dcraty Minister of Health 
(Shrimati Chaiidraaekhar) i (a) Govern
ment encourage the use of Scientific metho
ds. But so far as Contraceptives are concer
ned Government  have not  encouraged 
their use though some research work on 
them is being carried out.

(b)  1954-55  6,98,889.
1953-54 \  Nil
1952-53 /

(c) and (d). A statement is laid on the Tabk 
of the Lok Sabha. [Su Appendix XII 
anncxure No. 13]

Shri KJC. Daa: May I know how many 
applications from  voluntary organisations 
for financial assistance have been disposed 
of up till now?

SMmati Chandrasekharx About 39- 
applications, and some more, which come 
to about 50 for other independent research, 
schemes dso have been granted.

Dr. Rama Rao: The Government, as 
the Hon. Minister stated, do not encourage: 
the use of contraceptives. Government 
have found that the family planning centres 
in Delhi on the rhythm method have failed, 
and have proved unpopular. The Govern
ment are not  encouraging surgical oper* 
ations even in suitable cases.

Mr. Deputy-Speaker: The hon. Member 
is making a speech. What is the question ?

Dr. Rama Rao: What is it that the Go> 
vemment are doing excluding these three ?

Shrimati Chandraaekhar: As regards 
the failure of the rhythm method, 1 cannot 
say anything because we have just conclu
ded the study in the two centres that were 
carrying on this work and we have not yet 
finalised the results.  Till then we cannot 
say anything. As regards contraceptives, 
some of the family planning centres are 
using it.  What I said  we have not given. 
any encouragement to its use by the public 
by free supply.

Shri V. P. Nayar: I want to know who 
is the Chief Adviser on Family Planning 
which is based on the nonsensical nee- 
Malthusian theory that all social evils are 
attributable  to free and unrestrained fe
cundity and how much money this Chief 
Adviser is receiving from the Government ?

Shrimati  Chandrairkharx There is 
no Chief Adviser. There is a person in the 
Directorate, whoi s a Deputy  Director- 
General of Health Services axid he is in
charge of this woik.

Shri Gidwanis May I know whether the 
Government are aware that fiunily planning 
schemes where contraceptives  arc being 
used are becoming popular not only in the 
urban areas, but even in rural areas? Is 
it not a fact that at the rate at which popu> 
lation is growing, unlenii f̂iunily planning 
is practised on a wider ŝ e,  there can 
be no progress in the country?

Mr. Depnty-Speaker: The hon. Mem
ber has made a speech.

Young Farmer** Cluba

*2519. Shrimati Javashris WiU the 
Minister of Food and Agriculture be 
pleased to state how many young Farw 
mers* (4-H) Chibs have been started so 
far since t̂  return of the Indian Fam . 
Youths who had left for U.S.A. in 1953̂’
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The Minister of Apiculture (Dr. 
P. S. Dethmukh) t Tbe Government 
of India has not started  an 4-H Chib. 
It is reported that the Farm Youths who 
have returned from U.S.A. have started 
about 200 Young Fanners* Qubs in various 
States. Some of the State Governments 
have  also  t̂  up  Youth  Clubs.

A schcme has been prepared under the 
•Second Five Year Plan to organise Fam 
Youth Qubs initially around the Extensian 
Training Centres.

Shrimati Jayashrii May I know whether 
young farmers from other countries have 
also visited us?

Dr. P. S. Deshmukht Yes, Sir. There is 
a regular programme of exchange of young 
farmers mm U.S.A. to India and from 
India to U.S.A.

Shrl N. S. Das : May I know the toal 
number of farmers who have joined as 
members of these clubs so far?

Dr. P. S. Deshmukh : I could not give 
the number. I have already given the num
ber of the clubs.

Shri Gadmngana Oowdx May I kxM̂ 
how manv such dubs have been surted in 
Andhra State?

Dr. P. S. DashmuUix As I suted, 
the Central Government has not taken any 
direct interest in the organisation of the 
clubs so far.  We intend to do so in the 
Second Five Year Flan, and therefore, 
is moK or less a private activity excepting 
where the State Governments have taken 
some interest in iL  I therefore have not 
got the details of it.

Pandit Thakur Das Bhargavas Does 
Government pnMJose to give any assistance 
to thtse 4-H Clubs?

Dr. P. S. Dcshmnkhx Not for the pre- 
senL  It will be seen what we can do in 
the second Five Year Plan.

Shri Janardhan Raddyt May I know 
the activities of these clubs?

Dr. P. S. Deshmukht Essentially it 
it to cultivate love of fiurming and intxo- 
due better methods among the younger 
people and  familiarise them with better 
agrKulture.

Pension to Aged Persons

*2430.  Shri Bibhuti Mishrat WiU
the Minister of Labour be pleased to state:

(a) whether Government propose to 
give pensions to aged persons as a Soaal 
Secunty  measure;  and

(b) if so. when?

The Deputy Minister of Labour (Shri 
Abid AM; : (a) and (b). It is not pro
posed to undertake this measure during the 
second Five Year Plan period.

% %

vifs?r T]|r n, w  ̂ ̂

 ̂  ̂   snif ̂   ̂  ^

<5ft wfiw wft :  ̂  #

 ̂ VT 91W I ^  ̂F?w
JnMl

 ̂  ̂I JTjr

 ̂I  sffT  Vr ffiW  *15

m w I irtr trit

flwRr fiw :  vr

^ V  «trefinTf  ̂urtf ^  

 ̂ ifhHT # HTVrr

 ̂'TTw infhr (ft

 ̂ I

iMr. OcBaty-SpMkcr The bon. Minis
ter Mud it u the lookout of the Suite Gonnw
ments* The hon. Member is giving argu
ments as whv it  ought not to be taken.
. Nobody denies the need for all this, but 
it is the Jurisdiction of the State Govern
ment. There is no good giving infonnadon 
instead of eliciting answers. I think a is 
taking away the time of the House.

 ̂ wm  r̂vp:

Shri B. S. Murthy: May I know whe
ther as a preliminary to this, the beanr 
problem will be taken up in the Second 
Year Flan and the agea among tî beĝun 
will be given special preference?

Mr. Deputy-Speakert That is a mg.
gcstion for action.
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Transport of Orm

*2421. Sbii Deogami Will the Minis- 
ler  of lUUways be  pleated  to  state:

(a)  the  estimated  quantity  of  Ores 
which  the  Railway  will  be  able  to 
move  to  Calcutta  Port  during  1956 >

■and

(b)  whether  the  Railways  will  pro
vide more wagons  for the  Ore traffic?

The ParliamcntAry Secretary to the 
Minister of Railways and Transport 
(Shri Shahnawaz Khan): (a)  and (b)« 
It is expected to move about a million tons 
of  ores to Calcutu Port during 1956.

Shipping Peraonnel

*3423. Shri S. N. Daa: Will the Min
ister of Transport be pleased to stale;

(a) whether  Government  arc  aware 
of  the  fact  that  experienced  officers 
on ships are always eager to come on 
to shore jobs;

(b) if so, the causes thereof; and

(c) the remedy for it?

The Parliamentary Secretary  to 
the Minister of Railways and Trans
port (Shri Shahnawaz  Khan): (a)
Not to our knowledge,  Sir.

(b) and (c). Do not arise.

Tobacco Research Station at 
Kanau)  «

*2424. Shri Janardhan Reddyt Will 
the Minister of Food and Agriculture
be pleased to state;

(a) whether it is a  fact that a  Re
search  Station  is  being  established  at 
Kanaui in U.P. for improving the qua- 
Uty of tobacco for cigarettes;

(b)  if so,  the  estimated  expenditure 
to be incurred thereon; and

(c) who will bear the expenditure?

The Minisur of Agriculture (Dr. P. S. 
Deshmukh) i (a) No.

(b) and (c) Do not arise.

Accommodation in Trains

*2425. Shri K. P. Tripathii Will the 
Minister  of Railways be  pleased to 

state:

(a)  whether it is a fact that on the 
ist  July,  1955  the  Chamber of Com
merce,  Tezpur  have  complained  aboUi 
the  paucity of accommodation in Tezpur 
Rangia train for long distance passengers, 
especially those holding third class tickets; 

and

(b) the steps, if any. taken in the mat
ter?

The Parliamenary  Secretary to 
the Minister of Railways and Trans
port (Shri Shahnawaz Khan): (a) Yes.

(b) on the extension of 305 Up and 306 
down North Bank Express trains to and 
from Amingoan from 1.10.1955, it is pro
posed to run two third class ̂ gie coaxes 
and one first, second and third class com
posite bogie coach between Tezpur  and 
Sianiharighat on connecting trains.

This will result in a considerable increase 
of the third class accommodation for long
distance passengers on the Rangiya-Tez- 
pur Section.

Shri K. P. Tripathi : Does it mean that 
the North bank Express which was inaug
urated by the hon. Railway Minister him
self to run from Tezpur to Maniharighat 
will be abandoned and it will now run from 
Amingaon to Maniharighat ?

Mr. Deputy-Speaker : The hon. Mini
ster has said that they will run two more 
bogies.

The Minister of Railways and Trans
port (Shri L. B. Shastri): I cannnot say 
definitely, but the hon. Member seems 
to be right in his presumption,

Shri K. P. Tripathit I am not speaking 
about presumption. I want information as 
to whether the fact that it is being diverted 
to Amingaon means that it is taken away 
from Tezpur. That is the point of infor
mation which I want.

Mr. Depû-Speaker: The hon. Mini
ster arc not in a position to answer that 
detail. He will put another question, not 
a supplementary.

 ̂?nT

wjo  : wr

 ̂ VTT ̂rXVTT

# PWT  ̂Pf> ^

ITT  ̂ 'wm w fwr

m ^  a  jrr, 

jpTf? (Sender) 
(Addressee) (qn r̂mf) ^
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•>5<r  ̂f'V ?TR  ITT ?Tfr̂ t I Pit?: 

n̂rr   ̂?ttt  jfT

5Bf̂  ̂  ̂ t; tt.-̂ ?ft ^

T̂?flf  I

ITo  ̂  TO ; -̂T ?!T?S % ifrt 4 
 ̂ JHP̂ it 3ft fc  f̂  ̂ ̂  ?

%ftR ftrr % qr fipft*

iTTffsT r̂r̂  ? ?

•ft TW f̂lJT : TRT  ̂wprwr fT> 

ftnwT »nrm rm ?ft»fV i

Awmrd of Indoitrial Tribunal, 
Dhftnbad

*242K. Dr. Rama Raot Will the Mini
ster of Labour be pleased to state:

(a) the main points of the Award of 
the  Industrial  Tribunal,  Dhanbad. 
given on the 24th June, 1955 in the dis
pute between Maganese Mine owners 
and their workers; and

(b) the extent to which the order on 
medical facilities has been or is proposed 
to he implemented?

The Deputy Minister of Labour 
(Shrl Abid AH)i (a) I would refer the hon. 
Member to the full text of the award pub
lished in the Gazette of India (Part II, 
Section 3), dated the 2nd July, I955. under 
the Government Notification No. S.R.O, 
I4Ĉ, dated the 24th June, I955» copies of 
which have been placed in the Library.

(b)  The award has been stayed by the 
Labour Appellate  Tribunal,  Bombay. 
The question of implementation of award 
by the employers docs not therefore, arise 
at this stage.

Dr. Rama Raot This award applies to 
the majorities of the maganese mmes in 
Dhanbad. There arc some others, thirty 
or forty in Andhara, Orissa and Bihar. 
Will the terms of this award be extended 
to those mines also, or the  workers there 
have to go through all the processes of an 
industrial dispute and then get the award ?

Shri Abid Ali: I do not think legally 
wc can enforce this award in other areas.
If the workers in Andhara or other places 
êsire that their matter also should be 
adjudicated, they are at liberty to submit 
their demands to us.

Dr. Ranui Raot Do Government have 
any information as to whether the points 
about bonus, wages and other things have 
been implemented so far, or if any steps 
arc being taken to implement those points ?

The Minister of Labour (Shri Khanda- 
bhai Desai)i As the answer has been given 
the question of 245 mines was referred to a 
triburtal. It has given a ecision  which 
is now in appeal, and after that appeal  Is 
finalised, the award will be implemented. 
With regard to the other States where this 
adjudication is not applicable,  if they 
bring it to the notice of the Govesnment, 
Government will consider  it.

Dr. Rama Raot Very often, it happens
that..........
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Mr. Depttty-Spcaker 2 What is  the 
hon. Member’s  question? Even to start 
wth, there must be an indication of a qXies- 
tion and not of a speech.

Dr. Rama Raot May 1 know, when 
these awards are not implemented̂ how soon 
Government take action to compel the em
ployers to implement the awards?

Mr.  Deputy-Spcakcrz The  appeal 
has to be disposed of.  Then time has to be 
given for the implementation or non-im
plementation. It is only m the third stage 
that the question arises what Government 
wll do if the awards are not implemented. 
I am not ĝing to  allow that question.

Road Transport Development

•2429. Shri B. N. Misra: Will the 
Minister of Transport be pleased tt» 
8‘ate :

(i)whcther it is a fact that a depu
tation headed by the Chairman of the 
Indian Roads  and Transport Develop
ment Association,  recently  waited on 
him to discuss the possibilities of elid
ing further improvements  in the Road 
Transport in India;

(b) if so, the points discussed; and

(c) the decisions, if any, arrived at?

The Parliamentary Secretary to the 
Minister of Railways and Transport 
(Shri Shahnawaz Khan): (a) Yes, Sir.

Cb) and (c). Several points relating to Jhe 
development of road transport in the count
ry were discussed. The  deputationists 
were informed that the points raised  by 
them would be carefully  considered by 
Government.

Shri B. N. Miara: My question was:

“if so, the points discussed;*’

The hon. Parliamentary Secretary has 
stated in reply to that that several points 
were discussed. May I know the details of 
those points ? That is what I wanted to 
know.

Shri Shahnawas Khan: They covered 
a wide range of subjects.

Mr.  Deputy-Speaker: Then,  why
did the hon. Parliamentary Secretary not 
place it on the Table of the House ? I would 
suggest to  hon.  Ministers that when
ever any question or any part of a question 
involves a tabular statement as anwswer, 
then  that may be given to the Notice 
Officer earlier. Part (b) of the question 
is:

**if so, the points discussed;’*

If the answer to that is a long statement of 
if a number of points arc there, then the hon. 
Parhamentary Secretary must have already 
placeed it on the Table  ofthe House or 
given it to the Notice office.

Shri Shahnawaz Khan :  I can do
so, if so you desire.

Mr. Depaty-Speaker :  I  am not
going to allow reading of all that now.

Shri a N. Misra :  I am thankful 
to you for your elucidation that if  my 
question was particular and it invohred a 
very long answer, it should have been 
laid on the Table.

Mr. Depnty-Speaker : Tn  future 
that will be done.

Shr B. N. Misra : May I know whe
ther those points that I had asked for in 
my cmestion will be circulated to Members
now ?

Mr. Dcputy-Speaker: Qrculated to 
hon. Members? The hon. Member  wiD 
have it, if he wants, from the hon. Mini
ster.

Shri B. N. Misrat I want to know those 
points. I have put the question. So, shall 
I have those points?

Mr. Dcput̂-Spcakcri But the hon. 
Member has given the suggestion that they 
should be circulated to ui hon. Members. 
If the hon. Member  wantŝ he will get 
a copy.

The Minister of Railways and Trans
port (Shri L. B. Shastri): I can tell him 
the main heads. They are  as follows:
(i) increase  in  transport capacity; (ii) 
reduction of prices of motor vehicles; (lii) 
reduction of taxes on motor vehicles; and 
(iv) removal of restrictions on the operation 
of motor vehicles.

ShriM̂ L. Dwivedis May I know what 
decision has been taken in connection with 
the reduction of taxes?

Shri L* B. Shastrit That matter is still 
under considertion.

Local Delivery Post Cards

'̂3430.  Shri Telkikarx WiU the Min
ister of Communications be pleased to 
state:

(a) whether the Local Delivery Post 
Cards are  available for sale in all the 
post-offices in India;

(b) if not, the reasons therefor;  ard

(c) the annual income from the sale of 
these post  cards ?

The Dcpaty Minister of Communi
cations (Shri Ra) Bahadur) : (a) Yes
where there is a demand for them.

(b) Does not arise.
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(c)  The value of Local  Delivery Post 
Cards supplied to Government Treasuries 
for issue to Post-Offices for sale to the pub
lic averaip about Rs. 4^^ per annum. 
Information regarding ttie valueJof these 
postcards actuaUy sold is not available. 
Collection of this information will involve 
time and expense which will not be commen- 
uuaratc with the result to be attained.

Shri Telkilwr: May I know the names 
•of the places where such cards arc avai
lable?

Shri Raj Bahadur: The  facility is 
there since ist April, 1950, and it extends 
to all areas where there is a demand for 
These lo jal delivery postcards; and  thoae 
areas have been demarcated.

Mr. Deputy-Spcakar : Local postcards 
will be used only in local areas which are 
suffidendy big. Is it contended that they 
are used for communicauon from one house 
to the other house?

Shri Talkikart May I know the  popu
lation that a dty should have in order that 
theae cards can be supplied?

Mr. Dcputy-Speaker 1 If the hon. 
Member is interested  in any p̂ cular 
city, let him put a separate question.

Mr. Deputy-Spcaker: Next question. 
No. 2431.

Shri N. B. Chowdhuryx May I suggest 
that Q. No. 2455 also may be taken up 
akmg with this?

Mr. Dcpaty-Spê ri If it is conveni
ent to the hon. Minister, she may answer 
them together.

£x-Womci»’a Madical Service

*2431.  Shri N. B. Chowdhory: Will 
the Minister of Health be pleased to 
sute:

(a) how the fimds of the Hac-Women’s 
Medical  Service  arc  being  utilised; 
and

(b) whether it is a fact that Pakistan 
has  demanded  a  share  from this 
Fund ?

The  Deputy  Miniater of Health 
(Shrimati Chandraaekhar:)t (a) The
funds  of the Women's Medical Service 
are being utilised for meeting the expendi
ture on leave salary contributions, provi
dent fvmd, cost of study leave andjMSsages 
and difference in pay between the women’s 
MeJical Service pay and the pay allowed 
in the service of the State Ĉvemments 
in respect of the Women*s Medical Service 
Officers who were absorbed by the State 
Healdi  Services. The  funds  are also

being utilised for paying scholarships CD 
studats for undergraduate. Post graduate 
studies in medicine and for training  in 
Nursing.

(b) Yes.

Women*a Medical Service

Shri N. B. Chowdhorys Will 
the Minister of Health be pleased to 
lay a statement on the Table of the House 
showing:

(a)  the number of Women’s  Medi
cal Service  officers at the time of dis
bandment of this Service;

>) the number amongst them prt>- 
' with employment; axid

(c) whether  Government  have.givea
any  undertaking  about  their status
and scales of pay?

The  Deputy  Miniater of Hasdth 
(Shrimati Chaiidraackhar)t (a) toCc), 
A statement is laid on the Table of the Lok 
Sabha.  [See  Appendix XII, anncxure 
No. 14].

Shri N. B. Chowdhuryx Is it a fact 
that although a number of qualified doctors 
belonging to the WMS with long eicperieaoe 
in teaching and with research qualifications 
like MRCf and FRĈ applied tor the poatof 
the prindpal of the Lady Hardinge Medical 
College, still the post has been v̂en to a 
gentleman with much less quahfications?

.  Shrimati Chandraaekharx The per
son who has now been chosen as the prin
dpal of the Lady Hardinge Medical Col
lege possesses the sufficient and the required 
qualifications.  As to the women medical 
officer who belongs to the WMS, I think 
there was one such person who had the 
necessary qualifications.  But  she has 
already filed a suit aninst the institution; 
and as that suit is still pending in the court, 
her application could not be considered.

Shri N. B. Chowdhuryx Is it a fact that 
when some women were being recruited 
for the Contributoiy  Health  Service, 
some of these ex-WMS people also applied 
but none of them were selected?

Shrimati Chadraaekharx The recruit
ment for the Contributory Health Service 
is being done by the UPSC, and I do not 
think the UPSC would have rejected any 
candidate, if she had possesssed the neces
sary  qualifications.

Shri N. B. Chdwdhuryx Is it a fact 
that from the very besinning, the post of 
the prindpal of the Lady Hardinge Medical 
CoUege has been hdd by women, and if so, 
what is the reason ?

Mr. Deputy-Speahart How does that 
arise out of this question ? That is an iodi- 
vidual question.
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Slui N« B* Chowdhary: Xhi8 arises
Ofut of part (b) of Q. No. 2455, which re
lates to providing employment to the WMS 
officers.

Mr. Dcputy-SpesJtcr: Pan (b) of that 
question r̂tes only to providing employ
ment.  Are we now to go into the queston 
why the principalship of the Lady Harding 
Medical College has been given  to  A 
and not to Y, and so on?

Dr. Rama Raot How much does the 
payment demanded by Pakisun come to ? 
And if any payment is conceded, will we 
take credit on account  of the amount 
owned by Pakistan to us, or are we going 
to pay cash to Pakistan.

Shrimatl Chandraaekhar: When the 
Countess of Dulferin’s Fund was dissolved, 
the total assets were about Rs. 13,76,203. 
For her share, an amount of Rs. 1,10,0̂ 
was to be given to Pakisun in the ratio of 
the numbers of officers who opted to Pakis
tan and to India.  But at the time of parti
tion, Pakistan had to give to Punjab (India) 
a sum of Rs. 1,80,000 or so. Therefore, 
after the adjustment I think Pakistan will 
have to give  us the difference between 
Rs. 1,80,000 and Rs. 1,10,0̂.  And that 
has to be decided by the Steermg Committee 
that will be meeting shortly.

Shri N. B. Chowdhury: May I know 
whether while recruiting qualified women 
doctors in future. Government would give 
due consideration to the  cases of those 
women belonging to the WMS who  arc 
still unemployed ?

Shrimatl Chandraaekhar: Certainly, 
there arc some of the women belonging 
to the WMS who are still in service. And 
some of them are still working in the Lady 
Hardinge  Medical  College.  Of those 
persons, a few applied for the principal* 
ship also. But since they did not possess 
the necessary  experience, they were not 
considered.

Mr. Deputy-Speaker: Next question.

Shrimad Suahama Sen: When there 
arc  qualified women...........

Mr. Deputy-Speakert Order, order.

All-Indimn Warchouaing 
Corporation

Shri l̂ahwanatha Reddyi WiD 
the Minister of Food and Agricultitrc 
be pleased to state;

(a) whether it is a fact that Govern
ment propose to set up an All-India 
Warehousing Corporation;

(b) if so, the main fimctions of this 
Corporation; and

(c) when it is likely to come into exis
tence?

The  Miniatcr  of Africoltiire 
(Dr. P. S. Dc«hmiikh)x (a) Yes, Sir.

(b)  The main factions of the Corporation 
will be (i) to acquire and build godowns 
and warehouses at places of all India im
portance (ii) to run lincensed warehouses 
and to train requisite  personnel for the 
purpose, (iii) help the esublishmenl of 
state warehousing co-(mrations and to act 
as asent of the  National Co-operative 
Development and Warehousing Board.

(c)  As soon as possible after the r̂ uisite 
legislation is passed by the Parliament.

Shri Vlahwanatha Reddy: May I
know whether the  orĝsations that arc 
going to be set up by this Corporation wiU 
nmction merely as keepers of the stocks 
that may be brought to the warehouses 
by  agriculturists or also as loan and sale

Dr. P. S. Dcahmukh: If my hon. friend 
means the State Warehousing Corporations, 
they will be put in charge of construct on as 
well as the various fiinaions atuchcd to 
the warehouses.

Shri iVf. L. Dwivedix May I make a 
submission ?

Mr. Deputy-Spcaker: No.

Shri M. L. Dwivedix (̂estion No. 2462 
was tabled as a Short  Notice Question. 
It was suted by the Secretariat that it would 
be answered in the ordinary course.  Now, 
as the purp̂ of the question is being 
defeated by it being thrown into ordinary 
lot, I would request you, in view of the im
portance of the question, to direct that it 
may be answered just now.  It is regardinĝ 
5000 tones of oil having been destroyed by 
fire at Kandla.

Mr.  Dcputy-Speakcrs If the Mini
ster agrees, I have no objection.

The Parliamentary Secretary to the 
Minlater of Railwava and Transport
(Shri Shahnawaz Khan): We arc  pre
pared to answer the question.

The Deputy Minister oLFood and 
Â culture (Shri M. V. Krishnappa)e
Like a soldier.

/
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(«•) fM 5TiT-*T̂ sfV jrrfiT 
t ;

(»t)

fT «T’prnrf% *fit «pit 5 «ftr

(tr) fiTT   ̂  ̂  ^

^  t ?

The Parliamentary Secretary to the 
Minister of Railways and Transport 
(ShH Shahnawaz lOian): (a )and (d). 
A DcMrtmental Committee  constituted 
by the Development Commissioner, Kandla 
■enquired into the accidcnt but has not found 
it possible to establish the exact cause of 
the fire.

(b)  and (c).There has been no loss of life. 
Port property estimated at Rupees one 
lakh is feared to have been lost.  The loss 
sustained bv the tanker is not known.

Shri M. L. Dwivedi: May I know if 
the loss mentioned is the price of the oil 
only or it includes the price of any other 
property ?

Shri Shahnawaz Khan: It is other pro> 
perty also. Besides the oil, jetties and some 
other property might have been damaged.

Shri M. L. Dwivedi: May I know 
whether an inquiry will be made in this con
nection ? It is not known what damage has 
been caused to the tanker,  I want to know 
whether any inquiry would be conducted 
to ascertain the loss sustained by the tanker 
ttself.

Shri Shahnawaz Khan: One inquiry 
has already been made. But there was a 
suggestion from the Inspector of Explosive* 
that another inquiry should be made by the 
ministry of Works, Housing and Supply 
mnd  the Ministry of Transport.  This 
matter is under consideration.

Short Notice Questions and Answers

Visits of Ministers to Dalmla Nagar

S.N.Q. No. 17. Shri G. P. Slnha: WUl 
the Prime Minister be pleased to stste:

(a) whether it is s fact that the Minister 
Commerce & Industry yisited Dalmia

Ntgar on the eve of Shri Ramkrishna Dalnk*t 
arrest;

(b) whether the Finance Minister is slso 
visiting that place very  icon; ind

(c) if so, the purpose of their visits ?

The  Prime Minister  and Minis
ter  of  Ezferaal  Affairt  (Shri 
JawaharLal  Nehm)t  (a)  and
fc). The Minister of Commerce Sc Industry 
Yisited  Dehri-on-Sone  (Dtlmia  Nagv) 
on the 23rd September, 1935. The visit

3M L.S.D.—2

was part of a tour in Bihar arranged by the 
Bihar Gtwemment to enable him to acquaint 
himself with industrial enterprises in Bihar. 
There was no connection between his visit 
and the arrest of Shri Ramkrishna Dalmia. 
It is understood that Shri Ramkrishna 
Dalmia has no interest or connection now 
with the industrial units of Dalmia Nagar.

(b). The Finance Minister is not vititinf 
this place.

Shri G. P. Sinha: Is it a fact! that Shri 
Shanti Prasad Jain was able to make good 
the amount of Rs 2 cpo es which Shri Ram* 
krishna Dalmia is a lleged tojhave misappro
priated, and is it a fact__

Sliri Jawahar Lai  Nehnit It does
not arise out of this.

Mr, Deputy-Speaker: Order, order. 
There is a case pending evidently and in
vestigations  are  proceeding.  How  can 
details of all that be asked here ?  I do not 
know how  this question was admitted. 
Even this matter need not have been brought 
here.  That was what I originally thought 
so far as this question was concerned.

Shri Jawaharlal Nehru: I rather doubt 
if the Minister of Commerce and Industxy 
had any knowledge even of the arrest or 
the i impending arrest. I do not know whe
ther he knew anything about it.

Mr. Deputy Speaker: Details of the case 
cannot be asked now.

Shri G. P. Sinhax Is it a fact that Govern
ment  have appointed an  Administrator 
to take control of the Bharat Insurance 
Company..........

Mr. Deputy-Speaker: How  does it 
arise out of this?

Pandit D. N. Tiwsu*y: Is it a fact that 
there are some definite  instructions that 
the  Prime  Minister,  Finance  Minister 
and the Minister of Commerce and Industry 
should not  ordinarily visit or open any 
individual concern in the private sector? 
May I know whether any such instructions 
have been issued ?  If so, what is the reason 
for the Minister visiting Dalmia Nagar?

Shri Jawaharlal Nehru: I am not awate 
of iny such instruction . In fact, I have 
myself visited such institutions.

Pandit D. N. Tlwarv! May I know 
whether Members of Parliament beionginc 
to tliat constituency were informed ofthis 
visit or not?

SM Jawsdiarlal Nehnit I do not know 
mj reason lor their being informed.

Shri H. N. Mnkarfaet In view of the 
to that some three years ago, in June,  or 
>uly 1952, after certain questî were asked 
in the ftottse, the Prime Minister emeatad 
himsdf generally against the idea of Mini-
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8ten on tour staying with business peoplê 
and in view also of the fact that since then. 
Ministers’tour  programme sent to Mem
bers of ParDament generally omit mention 
of where they are staying, may I know if 
Government are taking steps to make sure 
that Ministers tours do not lend themsdres 
to colourable conclusions?

Mr. Depaty-Speaker: We are going
from Dalmia-Jain to something else.

Shri Jawaharlel Nehru : Staying with 
a person, first of all, is different from ins
pecting a factory—it is a very different 
thing.  As regaids thi$, what I said on the 
previous  occasion  generally  applies. 
But it is not what I would call an absolute 
rule; there are sometimes some places where 
there is no help but to stay; there is no 
other place to stay.

Dr. Ram Subhag Singh: The hon. 
Prime Minister stated that this programme 
was arranged by the Government of Bihar. 
May I know the name of the particular 
Minister or official of the Government of 
Bihar who wrote a letter or telephoned to 
the Minister of Commerce and Industry? 
May I also know what are the other indus
trial centres which the hon. Minister of 
Commerce and Industry visited ?

Shri Jawaharlal Nehru: I really do 
not understand these questions. If there is 
any implication in them, I protest against 
it. I just do not understand this business 
of trying to find out who  telephoned 
and at what time. I confess I am completely 
at a loss to know that the hon. Member 
is driving at.  There are some big industrial 
undertakings in Bihar which ought to be 
visited—which arc visited from time to time 
by the Conmierce and Industry Minister; 
it is his duty and business to visit these 
places. It so happened that round about that 
time Shri Ramkrishna Dalmia was arrested.
I doubt if anybody knew about his arrest 
except the Finance Minister and me before 
that.

Shri Kamath: And Home Minister ?

Mr. Deputy-Speaker: Next question.

Shri Fcroze Gandhi: May I just seek
a clarification ?

Mr. Deputy-Speaker: No.

Shri Feroze Gandhi: It arises out ef 
this.

Mr. Deputy-Speaker: I am going t# 
the next question.

Shri Feroze Gandhi: Before you go 
to the next question, I want to know this 
on a point of information from you. It arises 
out of a ruling you have given just now. 
You Bay that the matter with regard to the 
question raised by Shri G. P. Sinha is 
before the court.  The matter at present 
is not before the court. The interests of 
the persons insured with the Bharat In- 
aoiance Q>mpany are  involved. What

protection are Government able to gire to 
them to see that they do not lose all their 
money?  It is not going to come up be
fore the court, nor is any court going to- 
look afier that part of the question. There
fore, we would like to know from the Fi«- 
nance Minister or from the Prime Minister 
what the Government intend to do about
this............... Let me finish.  We wouldl
like to know from Government about thia 
matter because insurance is under govern
ment protection; it is imder Government 
control to a very great extent.  Thereforê 
we would like to know what steps Govern
ment intend to take to see that those wha 
are insured with the Bharat Insurance 
Company do not lose what they might have 
paid already to that company—I am one 
of them.

Mr. Deputy-Speaker: They are all' 
very important questions on which proper 
questions may be framed and answers elici
ted. So far as this question is  concemedr 
it relates only to eliciting information tô 
whether it is a fact that the hon. Commerce 
and*Industry*Minister visitedJDalmia Nagar 
on the eve of the arrest of Shri Ramkrishna 
Dalmia, is the Finance Minister also going 
to visit that place ; and if so, the purpose 
of the visit.  We are not going into the 
question as to under what circumstances 
Shri Ramkrishna Dalmia has been arrested 
or what are the consequences, how the those- 
persons who have insured their lives with; 
the Bharat Insurance Company have to be 
protected and safeguarded.  This would 
be another question.

An Hon. Member: Dahnia’s arrest is 
mentioned there.

Shri laipal Singh: On a point of pri
vilege, Sir.

Mr. Deputy-Speaker: A question of 
privilege can be raised in the proper manner 
by writing to me, and if I give my consent, 
I may either bring it before the House or 
place it before the Privileges Committee. 
There is no question of privilege that caa 
be raised offhand in this House.

Shrijaipa;
of order, Sir:

ipal Singh: May I rise to a point

Mr. Deputy-Speaker: What is the point 
of Order?

Shri Jaipal Singh: The Leader of the 
House stated something which I did not 
know was the truth.  We had hitherto- 
had the privilege of being informed whenever 
a  Central  Minister  visited  our cons
tituencies.  The Leader of the House just 
now said that there is no  point  in any 
Member being informed.  I do hope----

Mr. Deputy-Speaker: It is not a point 
of order.
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Dr. Rama Rao: Please allow me> Sir̂ 
to point out that the question looks a bit 
out of date. The notice was given on the 
12th August when the negotiations were 
still going on.

Mr. Deputy-Speakcr: Does he want to
put the question or not ?

Dr. Rama Rao: Unless the hon. Mem
bers know...,

Mr. Deputy-Speaker- Let me know 
what the hon. Member wants.  Does he 
want to put the question or not ?

Dr. Rama Rao: One month and 16 
days have lapsed.

Mr. Deputy-Speaker: Let it be two
months.

Dr. Rama Rao: I seek your guidance. 
It is a short notice question dated the I2tk 
August.

Mr. Deputy-Speaker: Let him put
the question.  He has had his way.

Loan to Burma

S.N.Q. No. 18. Dr. Rama Rao: Will 
the Minister of Finance be pleased to 
state:

(a) whether negotiations arc being con
ducted for advancing a loan to Burma;

(b) if so, the amount asked for and the 
amount that Government contemplate giv
ing; and

(c) terms of the loan ?

The Minister of Finance (Shri CJ). 
Deshmukh): (a) and (b). At the request 
of the Government of the Union of Burma 
the Government of India have agreed to 
give Burma a loan of Rs. ro crores.  In 
addition, they have also agreed to allow a 
credit to the extent of another Rs. ro crores 
to enable Burma to finance her purchases 
in India.

(c)  The terms of the loan and credit will 
be discussed with a Burmese mission which 
rrived in Delhi yesterday.

Dr. Rama Rao: May 1 know whether 
the Government can give huge loans or 
give away large amounts as in last year with
out the leave of the House ?

Shri C, D. Deshmukh: It is a ques
tion of opinion and procedure.  In  the 
first place, whether the loan is a huge one 
and secondly, what is the best procedure to 
follow before the House is informed of 
anything that is in progress.

Shri Joachim Alva: May  I know
whether it is not the duty of the Govcrn- 
■lent of India both fraternally and morally

to go to the aid of Burma in her time of 
necessity, especially when she has rejected 
a loan from America for her building up?

Mr. Deputy-Speaker: What is the 
question for which he wants an answer? 
Next hon. Member.

ShH Jaipal Singh: In view of the fact 
that we are assisting the Government of 
the Union of Burma with nearly Rs. 20 
crores, may I know whether in the nego
tiations that are taking place now in New 
Delhi the question of persuading Burma 
to consume our tea in preference to Ceylon 
tea will also be put before them because at 
the present moment they are not uking any 
tea from us ?

Mr. Deputy Speaker: Many things 
can be done.

Shri Jaipal Singh: I want to know 
whether this would be one ol the items 
that would be included in the talks.

Shri C. D. Deshmukh: I think it would
be a matter which would be extraneous to 
the purport of these negotiations.  I hey 
want the credit only to purchase commodi
ties which they have decided to purchase 
from us and I do not think it would be right 
for us to suggest that something else be 
purchased from us.  In any case, my col
league here reminds me that wc have not 
got any surplus tea at the moment.

Dr. Rama Rao: While it is very desir
able to assist a good neighbour like Burma, 
may I know how the Government will nnd 
money when they are not able to  find 
money for essential projects m India due to 
stringency of funds ?

Shri C. D. Deshmukh : We haĵ a 
certain amount of sterling balances. This 
sum as compared with the balances that we 
have is not a very large one and wc have 
yet to decide for what period this loan is 
to be advanced to the Burma Government.

Shri V. P. Nayar: 'I'he hon. Finance 
Minister said that Burma will be accom
modated to the tune of Rs. 20 crores for the 
purpose of financing purchases in India.

Shri C. D. Deshmukh: It is not cor
rect ; it is only a loan of Rs. 10 crores.

Shri V. P. Nayar: Let it be Rs. 10
crores.  May I know whether in thew 
negotiations the Government of India will 
use their influence with the Burmese re* 
presentatives to see that prawns worth Rs.
3 crores which were being taken regularly 
from Travancore-Cochin by Burma and 
which are now banned will be also re
sumed?

Shri C. D. Deslmmkhi I'here is a like
lihood of the purchase of prawns being 
considered during the course of these ne
gotiations.
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Shri Ramachandra Reddi : May I
know whether the previous loan has been 
liquidated fully or partly and how and 
whether for the grant of a loan the permis
sion of the House is not necessary ?

Shri C. D. Deshmukh: As regards the 
first part of the question, Rs. 15.44 crores 
have been adjusted in accordance with the 
agreement or the exchange of letters which 
was made in April 1954 and the rest of the 
amount will either be adjusted or will be 
treated as financial aid to Burma under the 
O>lombo Plan so that for all practical pur
poses that loan may be regarded as liqui
dated.

Foreign News Publications

S.N.Q. No. 19. Shri S. N. Das; Will 
the Minister of Information and Broad
casting be pleased to state:

(a) whether it is a fact that the Govern
ment of India have taken a decision to pre
vent all foreign news publications from 
bringing out Indian editions;

(b) whether the attention of Government 
has been drawn to a press report published 
in the New Yo*"k Times under the caption 
‘India puts curb on foreign press*; and

(c) if so, whether Government would 
itate the real position in this regard?

The Minister of Information and 
Broadcasting (Dr. Keskar:) (a) Govern
ment have decidcd to accept in principle 
the reconimendation of the Press Com
mission that foreign newspapers and peri
odicals which deal mainly with news and 
current affairs should no be allowed to 
bring out editions in India.

(b) Yes.

(c) The New York Timec have been in
formed that pursuant to the uniform policy 
adopted in accordance with the above de
cision, it would not be possible to accede 
to their proposal for bringing out their 
international edition in India.

Shri S. N. Das: May I know whether 
t same kind of report was sent by the daily 
correspondent of the London Times some
time  back and whether the Press Note 
issued by the Government of India was 
despatched by that correspondent to the 
paper and whether that Press report was 
published there in other papers also ?

Dr. Keskar: I do not see how this is 
relevant to this particular question which 
ssked about the printing of an inter-na
tional edition of the New York Tims. 
what the Lond<m Times  correspondent 
might have sent or might not have sent is 
1*01 relevant to the question.

Shri Kasiiwal: Is it not a fact that an 
Indian edition of the Readers Digest is 
being brought out in India and, if so, do 
Government propose to put a ban on it?

Dr. Keskar: Readers Digest has been 
bringing out an edition in India and the 
permission to do so was granted some time 
ago, probably a year or two back.  Here
after, we are not going to grant any per
mission because we have now acccpted the 
recommendations of the Press Commis
sion.

Shri Joachim  Alva: May  I  know 
whether other foreign periodicals have 
applied for permission to bring out their 
editions in India and may I also know whe
ther Government will remain firm in their 
resolve not to permit any foreigner, even 
if it be a member of the Commonwealth, 
to publish any of their periodicals and 
newspapers in this country?

Dr. Keskar: The decision  which  I 
read out is very clear and there is no ambi
guity about it.

Rehabilitation Finance  Administratloii

S.N.Q. No. 20. Shr) N. M. Lingam {on 
behalf of Shri S. V. Ramaswamy): Will 
the Minister of Finance be pleased to 
state:

(.a)  whether the attention of the Gov
ernment has been drawn to the press in
terview reported to have been given by the 
Chief Administrator, Rehabilitaiion Fin
ance Administration on the 19th September, 
1955 in which he stated that the report of 
the Public Accounts Committee is based 
on “incorrect data** and insufficient under
standing;

(b)  whether the individual officers are 
authorised to criticize the report of a Com
mittee of Parliament in the Press ; and

(,c) if so, the steps proposed to be taken 
to avoid the repetition of such actions ?

The Minister of Revenue and De
fence Expenditure (Shri A. C. Guha)i
(a) Yes.

(b)  and Cc). It is clearly impmper for 
Government officers to make public com
ments on the reports of Parliamentary 
Committees or on any proceedings of the 
Parliament. As soon as we saw the re
port of the interview in the papers, we 
took up the matter for consideration. 
Apparently, he has done this due to a lack 
or proper realisation. The bfficer con
cerned has since expressed his sincere re
gret for this incident. No other case of 
this type has so far occurred and the Gov- 
vernment expects no such case will take 
place. But should this be necessary Gov
ernment  will certainly consider suitable 
action to prevent the recurrence of such 
incidents.
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Shri  C.R.  Naraslmlianx Have  not 
Government already certain directives to 
the officers giving them guidance as to when 
to make pronouncements and when not to ? 
Are there no existing directives and if 
there arc, arc the officers made known about 
them?

Mr, Deputy-Speakcr: All that the hon. 
Member wants to know is if a directive 
exists already.

Shri C. R. Nftrasimlian! Are there 
general directives issued to Government 
servants as to when and when not to make 
statements ?

The Minister of Finance (Shri C.D. 
Deshmukh): This action was quite impro
per. There were no directions to forestall 
such a thing.

WRITTEN ANSWERS TO QUESTIONS 

Hindi

*2400. Shri D.C. Sharmai Will the 
Minister of Communications be pleas
ed to state the programme for introduc
ing Hindi in Posts and Telegraphs Offices 
in the year 1935 ?

The Deputy Minister of CommwiA- 
cations (Shri Raj Bahadnr): There is no 
specific programme.  However>  several 
positive steps hsve been tsken and ars 
aontinuing to be taken for popularising the 
asc of Hindi in P. & T. Offices.

Remitilon af Raat Atrmn

*2407. Shri Biren Dntti Will ths 
Minister of Food and Agriculture bs 
pleased to state:

(a) the number of petitions made by 
the tenants to the Government of Tripura, 
for ttit remission of rent-arrears durmg 
the year 1935* •<>
(b) in how many cases the remission has 
been granted; and

(c) whether  Government  propose to 

apply the Limitation Act in Tripura, ev« 
in the matter of realisation of rent of the 
AAailand?  *

The Minister of Africulture (Dr. 
P. S. Deshmukh)! (a) 1321.

(b)  Remission has not been granted in 
any case so far.

(c>Chis is not possible until and unless 
the «3piira Tenancy Act is substituted by 
the ’/̂pura Land Reforms Act which is in 
a  lulative stage.

SioU Survey in SngarcwM Areas

Shri Bishwa Nath Royt Will 
thê mster of Food a  ̂Africultura
be pleased to  state  whether  Govern m ent

propose to start soil survey in the sugar - 
cane crowing parts of the a)untry in the 
near future for developing sugarcane cul
tivation ?

The Minister of Agriculture (Dr, 
P. S. Deshmukh): Soil survey in sugar* 
cane areas is already being carried out by 
the major sugarcane producing  States 
through their own Sugarcane Researdi 
Stations.  For these  Schemes financial 
assistance is being given by the Central 
Government also through the Indian Cen
tral Sugarcane Committee.  It is proposed 
to extend the Soil Survey work as part of 
the Research and Development programme 
for the Second Five Year Plan.

Misuse of Railway Conceraions

*2412, Shri Kelappant Will the Min
ister of Railways be pleased to state:

(a) whether it is a fact that in June 1954 
or thereabout; there was a case of misuse 
of the Railway concessions allowed to ceî 
tain students of the Sacred Heart High 
School» Mhow.

(,b) whether there has been any occasion 
in the past for a similar misuse of the coa- 
cession by this school; and

(c)  the total loss suiTered by the Rail
ways?
I
The  Parliamaatary  Secretary to 
the Minister of Railways and Trana- 
r̂t (Shri Shahaawaa Khan)t (a) Yes,

(b) There is no evidence to indicate that 
the concession hsd been misused in the 
past.

(c) Ko loss occurred to the Railway.
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Training  of Commercial PUoU

*2422. Shrl H.N. Mukerjee: Will the 
Minister of Communication! be pleas
ed to state;

(a) the amount spent by Government 
since I95ii year-wise, for the training of 
commercial pilots;

(b) the number of qualified commercial 
pilots in India at present; and

(c) the number of such pilots who are 
unemployed at present?

The Deputy Minister of Communi
cations (Shri Raj Bahadur): (a) I lay
on the Table of the Lok Sabha a statement 
giving the required information  Ap
pendix XII, annexure No. 15].

(b) 524 on the I8t September, 1955.

(c) No  pilot with Dakota endorsement 
on his commercial licence is at present un
employed.  There are however 50 pilots 
without Dakota endorsements on their 
licences who are not employed.  14 of 
these are at present undergoing training 
for Dakota endorsement.

Freight Rates

*2432. Shri Raghunath Singh : Will 
the Minister of Transport be pleased to 
state whether it is a fact that the shipping 
line operating between Australia and India 
has decided to increase the present freight 
rates by 10 % from the ist October, 1955 ?

The Parliamentary Secretary to the 
Minister of Railways and Transport 
(Shri Shahnawaz Khan): Yes, Sir.

Vanaspati

*2434» Shri Kamath: Will the Min
ister of Food  and Agriculture be
pleased to state:

(a) whether it is a fact that the Food 
Technological  Laboratory,  Mysore  was 
tsked to conduct experiments for discover
ing a suitable colour for Vanaspati;

(b) whether the research in that direc
tion has been stopped suddenly; and

(c) if so, the reasons therefor?

The  AUnister of  Agriculture 
(Dr. P. S. Deshmukh): (a) No. The Cen
tral Food Technological  Research Insti
tute, Mysore has not been asked by Go
vernment.  It has however taken up the 
work on the colourisation of vanaspati as 
a part of its regular programme.

(b) No.

(c) Does not tri

Mahananda Bridges

*2435. Shrl M. Islamuddin Will 
the Minister of Transport be pleased t# 
refer to the statement laid on the Table 
of the House in reply to starred question 
No. 1047 on the loth December, 1954 and 
sute:

(a) whether it is a fact that the Govern
ment of Bihar have submitted the details 
of the bridges to be constructed over the 
Mahananda River for sanction; and

(b) if so, whether the sanction has been 
accorded for their construction?

The Parliamentary Secretary to the 
Minister of Railways and Transport 
(Shri  Shahnawaz Khan): (a) and (b). 
Plans and estimate for the bridge over the 
Mahananda river at Sonapurhat have been 
received and are under scrutiny.  The 
work is expected to be sanctioned shortly. 
Plans and estimates for the bridge at Din- 
graghat, based on the design suggested by 
the Transport Ministry, are awaited from 
the Bihar Govenmient.

Railway Booking

*24̂. Shrimati  Sucheta  Kripa- 
lani: Will the Minister of Railways be 
pleased to state:

(a) whether it is a fact that at Dellii 
Railway Station the booking of goods is not 
available even for months together;

(b) whether it is also a fact that thous
ands of maunds of goods are brought from 
Uttar Pradesh to Delhi by Road Transport 
and then booked from Delhi, thus causing 
undue hardship to the traders of Pelhi; 
and

(c) if the answers_to parts (a) and (b)
above be in the aflfirmative 
therefor ?

reasons

The Parliamentary Secretary to the 
Minister of Railwa3rs and Transport 
(Shri Shahnawaz Khan) : (a) With the 
exception of booking to the South, Saur- 
ashtra area and Assam Rail Link, there is 
no difficulty in booking to other areas.

(b) We have no information of any ap̂
predable movement of tralfic from U.P. 
to Delhi by road for further transpaî ŷ 
rail.  ̂ V

(c) The delays occurring in bookitipCo 
the areas mentioned imder item (a),, are 
due to limited capacity for movementj as 
against heavy registrations offering and the 
consequent need to legulate movements 
by quotas
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Stigw FadUdM In Andhrm

•̂ 37. Shri B. S. Murthyx WUI the 
Minister of Food and Agriciiltarc be 
pleased to refer to the reply given to un- 
atarred question No. 333  on the 12th 
August̂ Z955 and state:

(a) the nature of facilities asked for by 
the applicants for starting new sugar fac
tories m Andhra State.; and

(b) the estimated amount to be invested
these &ctorie8?

The Minister of Agriculture (Dr. P.
Deshmukh): (a) The facilitiet asked 

Cor by the applicants arc for the transport 
of sugarcane and sugar and supply of con* 
trolled materials e.g. cement and iron. 
The co-opcrative enterprises have also ie» 
quested the State Government for financial 
assistance.  The Central Government has 
decided to advance loans to the State Go
vernment for subscribing to the share capi
tal of Co-operative sugar factories.

(d)  The total investment in the case of 
three factories for the establishment of which 
licences have been issued so far is esti- 
MiBtcd at Rs. 2’25 crores.

Overbridge near Anantapur

*2438. Shri Lakshmayya: Will  the 
Minister of Transport be pleased to 
/State:

(a) whether it is a fact that Government 
have received a representation or a meni- 
orandum from the Anantapur Munici
pality for the construction of an overbridge 
•or underbridge on the Railway Line, at the 
level-crossing between old town and ex
tensions of Anantapur; and

(b) if so, whether Government have 
•considered it and granted a loan to the 
jnunicipality for this purpose?

The Parliamentary Secretary to the 
Minister of Railways and Transport 
(Shri  Shahnawaz Khan): (a) No, Sir.

(b) Does not arise.

Damage to Crops in Bhopal

*2439. Pandit C. N. Malviya: Will 
•the Minister of Food and Agriculture 
-be pleased to state t

(a) whether it is a fact that extensive 
damage has been caused to theKten/crops 
on account of heavy rainfall in Bhopal 
State recently;

(b) if so, the areas affected;

(c) the extent of damage caused there-

(d) whether Government have received 
any request for assistance from the Govein- 
mient of Bhopal; and

t#(e)  if 90, the assistance proposed 
be given ?

The Minister of Aniculture (Dr. P. 
S. Deshmukh)t (a) Triere has been ex
cessive rainfall in Bhopal State since 3rd 
August 1955.  Some damage has been 
caused to xheKharif crops but the extent 
of damage has not yet been fully ascer- 
lained,

(b) 35 villages Ichawar and Sehore Teh- 
sils of Sehore District of Bhopal Sute have 
been affected.

(c) The extent of damage caused to the 
KhaHf crops is roughly estimated at 4 to 6 
annas in the rupee in the affected areas. 
The State Government has informed that 
the total damage worth Rs. 29,000/- has so 
far been brought to their notice.

(d) TTie State Government has not ap
proached for any assistance so far in thii 
connection.

C Does not arise

Indian Red Cross Society

*2440. Shrimatl Renu Chakravarttyt
Will the Minister of Health be pleased to 
state:

(a) whether it is a fact that the workers 
of the Indian Red Cross  Society were 
obstructed in their duties by the police 
during the r̂ nt  finng on students ia 
Patna; and

(b) if 80, whether any enquiry has been 
made in the matter ?

The  Deputy  Minister  of Health 
(Shrimati  Chandrasekhar): (a) and
(b) A complaint has been received by the 
Indian Reef Cross Society to this effect, and 
the matter is being investigated by the 
Society.

Manganese Mines (Orissa)

«244i- Shri B. C. Das: Will the Mini
ster of Labour be pleased to state:

(a) the demands of the workers of the 
Manganese Mines in Barbil; and

(b) the aaion Government propose to 
take in the matter?

The Minister of Labour (Shri Khan- 
dubhal Desai): (a) and (b). ITie hon. 
Member  presumably refers to the work 
stoppage in the iron-ore mines in Barbil 
area.  The workers of seven contractors in 
the Thakurani Mines, of the Orissa Mine
ral Development Company struck work on 
various dates commencing from the i6th 
June 1955 for the followmg two reasons:—

(0 Disparity in wage rates, and
(•t*) Union rivalry.
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The strike was called off on the 19th Sep
tember 1955 following a settlement brought 
about by the Conciliation Officer (Cen
tral), Asansol, between the partiev.
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Svgar PoUcy

*a44S« Shrl D.C Sluvmat Will tht 
Minister of Food mnd Atricoltvra be 
pleased to tute:

(a)  whether the sugar policy for 1955 
lias been framed by  Government;

] (b) if so, the nature thereof;

(c) whether any sugar resenre is to be 
created;

(d) if soj the quantity thereof; and

(e; the sources from which it wiU be 
procured ?

Tbo Mlnlator of Asficultnro (Or. P. 
S* Doabmukb)! (a) Sugv policy for 1955
56 season is under consideration.

(b) to (e). Do Dot

Re-Sale of Tickets

*2044. Shpl Dabhi: Will the Minister 
of Railways be pleased to refer to the re
ply given to Starred Question No. 1652, 
on the 30th March, 1955 and state:

(a) whether any final decision has since 
been taken regarding the punishment to 
be awarded to the Ticket Collector who 
was responsible for the re-sale of used 
tickets; andn

(b) if so, the nature thereof?

The Parliamentary Secretary to the- 
Minister of Railways and Transport 
(Shri  Shahnawaz Khan): (a) and (b). 
It has not been possible to establish con
clusively the guilt or complicity of the staff 
concerned, including the Ticket Collector 
who was charge-sheeted.  All of them, 
however, have been transferred to other 
stations and placed under proper super
vision.

Indian Airlines Corporation

*J445. Shri Gidwanii Will the Mini
ster of Communications be pleased to 
refer to the reply given to Starred Ques
tion No. 3400 on the 20th April, 1955 and 
sute:

(a) the amount of loss actually incurred 
by the Indian Airlines Corporation dur
ing the year 1934-53; *nd

(b) the measures proposed to be taken 1 
to reduce the losses ?

The Deputy Minister of Commnni-- 
cations (Shri Ra) Bahadur)i (a) Thê 
loss for 1954-55 has been estimated at Rs. 
115.59 lakhs.  The actual figure is not at 
present available as the accounts of the 
Corporation for the year 1954-55 have stiU 
to be finalised.

(b) The Corpjoration are trying to reduce 
their losses by increasing the utilisation of 
iu fieet of aircraft, by Iming more internal 
non-scheduled freight traffic, by develop
ing charter work and by rationalising the 
fares and freight rates.

Veterinary Collece in Orissa

•2447. Shri Sangannfri WiU  the 
Minister of Food and Afrlcnltnre be 
pleased to sute:

(a) whether it is a fact that the Central 
Government have agreed to subsidise the 
establishment of a Veterinary College in 
Orissa State; and

(b) if sô to what extent ?

The Minuter of A«ricvltnM (Dr. P. 
S. Deshmakh)! (a) Yes.
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(b)  To the extent of 73 cent, of the 
non-recurring expenditure.  In case  the 
State  Government  is  rot  able  to
raise the balance 23% of the  non-rc cur- 
ring  CTOcnditure, the Government of
India will give it as a loan to the Sute 
Government.
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SnapMiaioii of Railway Employaaa

*J4<0. Shii Deogam: Will the Mini
ster of Railways be pleased to state:

(a) the number of officials of the Cash 
Office under the Chief Cash Witness, New 
Delhi who are at present under suspen
sion;

(b) when they were suspended; and

(c) the steps proposed to be taken to 
ezp̂ite the disposal of their cases?

Tha Parliamentary Secretary to the 
Mlniater of Rallwaya and Traaaport 
(Shrl Shahnawai  Khan) : (a) One.

(b) From 8.11.54.

(c) The case is, at present, being investi
gated by the Special Police Estal̂shment 
and they are being asked to fmalise the case 
early.

Delhl-Madraa Janta Exprtm

*S451« Sbri T.fB. Vittal Raoi Will
the Minister of Rallwaya be pleased to 
refer to the reply given to the supplement 
taries to Starred' Question No. 943 on the 
20th August, 1955 *nd state:

(a) the points on the track  betweea 
Delhi and Madras where there is not 
enough line capacity for increasing the fre
quency of tri-weeklv Janta Express bê 
ween Delhi and Madras; and

(b) the steps being taken to aagmeat 
the same?

Tho Pstfliamentary Soc.  ry Co tho
Mlnlator of Railways and Transport 
(Shrl Shahnawstf  Khan): (a) In parti
cular between  Bhopal and Bina, but 
difficulty is also experienced on Balhar- 
shah-Kazipet Section.

(b)  Proposals for increasing the line 
capacity of this section are under consider
ation.

International Dairy Federation

*>451. Shrl lanardhan Reddyt WiU 
the Minister of Food and Asriooltnre 
be pleased to state the subjects discussed 
at the annual meetina of the International 
Dairy Federation held in Bonn from the 
I2th to the 17th September. 1055, in coa- 
nection with the Indian Dairy ?

The Minister of AgrlctUture (Dr. F»
8. Deshmakh)t A Urge number of items 
was included in the Agenda for the annual 
meeting of the International Dairy Feder
ation held at Bonn from the 12th to 17th 
September, 1955*  One of the subjecU of 
particular interest to Indian Dairying wsa 
T̂ropical Dairying*’.
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Full details of the subjects actually dis
cussed would be known when the Indian 
Delegation returns to India and Bubmits 
its report to Government.

Pharmaciatt

*2453. Shri K.K. Das: Will the Minis
ter of Health be pleased to sute:

(a) whether it is a fact that a decision 
has been taken to designate henceforth all 
registered compounders as “pharmacists”;
; and

(b) if so, whether the opinion of the AU- 
India Medical Council has been taken in 
the matter?

The  Deputy  Minister of Health 
(Shrimati  Chandrasekhar): (a)  The
Government of India have  decided to 
[designate as Pharmacists, all compounders 
I working in hospitals,  dispensaries  etc. 
[ under the Government of India and regis
, tered under the Pharmacy Act, 1948.

(b)No
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Grand Trunk Express

*2456. Shri Viswanath Reddy: WiU
the Minister of Railways be pleased ta 
state:

(a)  whether it is a fact that srvcral r»> 
presentations have been made to run a 
duplicate Grand Trunk Express daily:

(b) whether any investigation has beea 
made in this regard; and

(c) if so, the decision taken in the matter r

The Parliamentary Secretary to the 
Minister of Railways and Transport 
(Shri Shahnawaz Khan): (a) to (c). No« 
Sir—but reprcscntations;have been received 
for increasing the frequency of the Delhi- 
Madras Janta Express from thrice a week 
to daily.  An investigation has revealed 
that the present position in the matter of 
availability of rolling stock and line capacity 
will not permit this.

Cont̂ributory Health Service Scheme

*2457. Shrimati Sucheta Kripalani:
Will the Minister of Health be pleased to 
lay on the Table of the House a statement 
showing:

(a) the names, quantity and values of 
various medicines purchased under the 
Contributoiy Health Scheme since  the 
inception of the scheme in June, 1954;

(b) the procedure adopted to ensure 
purchases of standard quality;

(c) the number of cases where the medi
cines were tested in the Laboratories and 
the results thereof; and

(d) the action, if any, taken against the 
persons responsible for the purchase of sub
standard medicines?

The Deputy Minister of Health (Shri
mati Chandrasekhar): (a) A statement 
giving the required information upto the 
end of July 1955 is placed on the Table of 
the Lx)k  Sabha  Appendix XII, an- 
nexure No. 17].

(b) Purchases are made by tender from 
reputed firms.  The medicines purchased 
are also those manufactured by reputed 
concerns.  As an additional safeguard, a 
warranty of quality under Section 1̂ 3) 
of the Drugs Act, 1940 is insisted upon in 
every case before the purchase is made.

(c) Two; Each of them passed the labo
ratory tesL

(d) Does not arise.
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ĈoiiTertion of Metre Gauge Line

‘̂*458* Shri Lal(8hmay3̂a :  Will the 
Minister of Railways  be pleased to 
•state :

(t) whether there  is any proposal 
to convert any line from metre gauge into 
broad gauge in the Southern Zone;

(b) if 80, the names of such lines;
«nd ' ̂

(
(c) the factors to be taken into account 

for effecting such a change ?

The Parliamentary Secretary te 
the Minister of Railways and Transport 
<;Shri Shahnawax Khan) (a) and  (b). 
Yes, Sir; so far only one line, namely the 
Penigunta-Gudur, the conversion of which 
is already in hand.

(c)  The conversion of this line from 
metre gauge to broad gauge has been taken 
tip on operational grounds.

Railway Sleepers

*2459l Shri Raghunath Singh: Will 
the Minister of Railways be  pleased 
to state;

(a) whether it is a fact that  Con
crete  Railway tics (Sleeper) were given
a trial by the Indian Railways; and

(b) if so, the results thereof?

The Parliamentary  Secretary  to 
the Minister of Railways and Transport 
(Sbri Shahnafiaz Khan):  (a) Ves, Sir.

(b) The results do not as yet justify 
large scale  adoption of such sleepers, 
but the trials are continuing.

Raising of Platforms

2̂460. Shri  Kamath: Will  the 
Minister of Railways he pleased  to 
state*. ^

(a) whether it is a fact that  there
are many low level platforms on  the 
Betul-Jubbulpore  sbction of the Central 
Railway; .

(b) if so, the number of such platfoxps 
raised or to be raised during the First 
Five Year Plan period, together with the 
names of those stations; and

(c) the names of the stations whose 
platforms are proposed to be raiŝ during 
the Second Five Year Plan period ?

The Parliamentary Secretary to 
the Minister of RaUways and Tiw- 
gort (Shri Shahnawas Khan): (a) Yes,

(b)  The platforms at two stations viz, 
Madan Mahal and Gotcgaon wcie raised 
during the First Five V ear Plan period.

(c)  Proposals for raising the platformt 
during the Second Five Year Plan period 
are under consideration.

Khajipet-Macharla-Nellore
Link

*2461. Shri B. S. Murthyt Will the 
Minister of Railways be pleased  to 
state:

(a) whether the  Khajipet-Macherla- 
NcUore line proposed by the  Andhra 
State Government  has been ordered 
for survey;

(b) if so, the results theieof; and

(c) the total amount to  be  spent 
on this line?

The Parliamentary Secretary  to 
the Minister of Railways and Trans
port  (Shri Shahnawax Khan)t (s)
Kazipct-Nellore line has not been recom
mended by the Ardhra Government for 
construction during the Second Five Year 
Plan period.  The proposal for construct
ing this line is, however, being examiried 
on operational grounds as an alternative 
to the doubling of the Bezwada-Gudur 
Seaion.  No survey for the Kazipet- 
Nellore line has so far been sanctioned.

(b) and (c). Do not not arise.

Inland Water  Transport

•2463
rShHD.C. Sharma:
\ Shri Jhnlan Sinhat

Will the Minister of Transport be 
pleased to state:
(a) the nature of the development 

schemes for  Inland  Water Transport 
in the country to be undertaken dur
ing the Second Five Year Plan; and

(b) whether  suggestions  have been 
Invited in this connection from the State 
Governments ?J

The. Parliamentary Secretary to 
the Minister of Railways and Trans
port (Shri ShahnawaJ Khan): (a) The
Second Five Year Plan has not yet been 
finalised.  It is proposed to provide in the 
Plan  for improving the navigability  of 
important waterways by deepening and 
widening, improving  the  navigational 
aids and development of important river 
ghats.

(b) Yes.

Cooperatiire Organisation

*2464. Thakur Jugal Kishore Sinhat
Will the Minister of Food and Agri
culture be pleased to state:

(•) the scheme sanctioned for  co
operative organisations in  the  tribal 
areas of Bihar;
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(b) the  amount  of gr«nt  sinction-
ed;

(c) the manner in which it has been 
utilized no far;

(d) whether any Co-operatife  Bank
has been debarred  from getting  Gov
ernment assistance;  and

(e) if so, the reasons theiefor?

The Minister of Agriculture (Dr. 
P. S* Dcshtnukh): (a) to (c). A statement 
is placed on the Table of the Lok Sabhm, 

Appendix XII, annexure No. i8].

Price Support Scheme for Rice

Shri SaoganoB:
Shri Radha Rmaii:
Shf i Viswanatha Reddy:

•31465-

Will the Minister of Food and Agrl-
aiiltnre  be pleased to state:

(«) whether it is a fact  that State 
Govemmenta have started  to purchatc 
ricc and paddy under the Pric« Support 
Scheme;

(b) if so, the names of those States;

(c) the extent to which the purchasct 
will be made by them; and

(d) how the States will be affeaed 
in case the price of ricc shoots up) dmt 
10 drought conditions?

Tha
S.

yet.

Misletar nf AgriailtnfaKDf.
Daakmakh)! (%) Mo,  Sir» aot

(b) Doet notarise.

(c) It it difficult to indicate the extent 
to which parchases will be made, as under 
the Price Support Scheme, purchases will 
be made only when the price of coane 
lice fills below Rs. ii/- per mtund.

(d) If the price in any State tends ta 
fisc steeply owing to drought or other 
conditions, no purchases under the Piice 
Support Schema will be made in that State. 
On the other hand, Government will release 
rice from its own stocks in the Central 
Reserve in order to bring down prices.

Natritional  Value af Rica

Shri  Daogami  Vill  the 
Minister of Health be pleased to state:

(a) whether it is a faa that a recent 
study of the nutritional value of rice has 
shown that the rice diet is responsible 
for high incidence of blindnets] and

(b) if so, whether  Government will 
publish the findings of  the  research 
work  done, in all the  regional 
ages for the benefit of the masses ?

The Deputy Minister of Haaltk 
(Shrimati Chandraâ har)x (a)  T*'cre 
hâ been no recent study on the nutritional 
value of ricc in relation to blindness.

(b) Docs not arise.

Grand Trunk Express

*2467. Shri T. B. Vittal Rao: Will 
the Minister of Railways be pleased 
to refer to the reply given to the General 
Discussion on Railway Budget for 1955-5̂ 
on the 4th March, 1953 and state:

(a) whether any decision has since 
been taken for converting the Grand 
Trunk Express into a mail train with in
creased speed;

(b) if so, from what date it will be given 
effect to; and

(c) if the reply to part  (a')  above 
be in  the negative, the reasons there-- 
for?

The Parliamentary Secretary  ta 
the Minister of Railways and Trana- 
port  (Shri ShahnawaB Khât (a) to
(c). A statement is laid on the Table of 
the House.  [5## Appendix XII. annexuie 
Ko. 19].

Train Accident 

/Shri Juardhan Reddy:
Ŝhri M. L. Airmail

Will the Minister of 
pleased to sute:

Railnaya be-

(a) whether it is a faa  that  Kas- 
ganj-Achnera Up Goods  Train bound 
for Achnera met with a serious accident 
between Ratikanmgla and Hathras lunaion 
on the North Eastern Railway on the loik 
September, 1955; and

(b) if so, the causes of the accident?

Tha Parliamentary Secretary  t» 
tha Mlnlater of Railways and Traaa* 
port (Shri Shahaawaa Khn)t (a) At 
about 10* TO hours on 10-9-195J while 
No. I Up Goods train wu running between 
Rati-Ka-Nagla and Hathras stations on 
the Kasgani-Achnera Section of the North 
Bastem Railway, 5 wagons and a brake 
van on the train derailed and capsiied and 
a wagons derailed.

(b)  The derailment was  caused by 
the breakage of sole bar flange of a wagon 
due to flaw in the sole bar.

Urban Health Unit

*2469. Shri K. K. Dasi WiU  the
Minister oC Haalth be pleased to state*.

(a)  whether an Urban Health Unit 
jointly sponsored by the Government 
of India* the Government of West Bengal
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UNICEF and the Coiporation of  Calcutta 

is proposed to be set up in Calcutta shortly; 

and

(b)  if  so,  the  details  of  the scheme 

including  the  total  estimated  expendi

ture and the contributions made by each 

of the said parties ?

The Deputy Minister of Health 
<Shrimati Chandraatokhar): (a) Yes.

(b)  A  statement  is  laid  on  the Table 

of the Lok Sabha.  Appendix XII,

«nnexure No.  20].

Postal Life Insurance Directorate, 
Calcutta

*2470. ShrimatiSucheta Kripalani:

Will  the  Minister of Communications 
be  pleased  to  state:

(a) whether it is a fact  tliat  di-̂charge 

n otices have been served to some employees 

<if the office of the  Director, Postal Life 

Insurance, Calaitta;

(b) if so, the reasons therefor; and

(c) the  steps  Government  have  taken 
■or propose to take to absorb them ?

The Deputy Minister of Communi- 
•cations (Shri Raj Bahadur): (a) Yes.

(b) They have failed in  the corfirma- 

tion  examination  even  in  the  additional 

chances that were given as a grace.

(c) Under the rules in force even before 

they came under the control of the P. & T. 

from the audit. if they do not pass the con

firmation  examination  they  are  liable  to 

be dischaiged.

Guntakal-Bangalore Link

•2471. Shri Lakshmayya: Will the
Minister of Railways be pleased  to 

state:

(a) whether any  representation  has 
been  received  from the  public  for  the 
conversion  of the  Guntakal-Bangalore 
metre gauge line into a broad gauge line; 

and

(b) if so.  the  decision  taken  there

on ?

The Parliamentary Secretary  to 
the Minister of Railways and Trana- 
r̂t (Shri  Shahnawas Khan)i (•) 
Yes. Sir.'

(b)  The proposal is  not  considered 
justified as it would defeit the ▼cry obicct 
of joining the  Northern  and  Southern 
metre gauge systems by the c'onstruction 
of the railway line between Khandwa  and 

•Hinfoli.

Strike Notice by C.T.O. Employacs

/ Shri Kamath :
\Shri Naval Prabhakar !

Will the Minister of Food and Agri
culture be pleased to state  :

(a) whether it i?  a fact that the  Cen

tral  Tractor  Organisation  Employees* 

Union hss served a notice to the  effect that 

they will go on strike on the aoth Seprem-

ber, 1955 ;

(b> if so,  the  reasons  therefor ; and

(c) the  ?teps  Government  propose  to 

take in this regard ?

The Minister of Agriculture (Dr. 
P.S. Deshmukh) :  (̂a) There was such
a notice which has since been withdrcwn.

(b) The  main repson  for  the  strike 

was the proposal to elTt*ct retrenchment  on 

the basis of cateporisation of the staff.

(c) It has been decided that retrench

ment will not be made on the basis of cate

gorisation but on the basis of ‘last  come, 

first out*.

Appointments in Delhi Circle

•2473. Shri Thanu Plllal :  Will the 
Minister of Communications be pi
ed to state :

Ca) whether it is  a  fact  that  the 
applicants  from  Madras for  Service 
in  the Posts and  Telmaphs  Depart
ment are rejected by the Delhi  circle 
on the ground that they have  not studied 
geography; and

1(b) whether it is also a fact  that geo
graphy is taught by the schools in Madras 
•s *Social Studies’ and such Ratification 
is recognised by the Madras Circle ?

The Deputy Minister of Communl- 
cadons (Shri Ra| Bahadur): (a) Yes,
in a few cases as the candidates did not 
mention  that  * Social  Studies*  includes 
Geography.

(b)  Yes. Orders hare been issued te 
the Delhi and other Circles to accept su  ̂
applications.

Frauda

1)01. Shri Ibrahimi Will the Minis
ter of Commiialcatlont be pleased ta 
state : '

(s) the number of prosecutions launched 
in each circle against postal employees 
for the misappropriation or defalcation of 
public money in the years 1953-54 **d
1954-55 i «nd

(b)  the  number  of cases 
them which ended to conriction }
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The Deputy Minister of Commani- 
cation (Shri Raj Bahadur): (a) and
(b). A statement giving the.required infor- 
marion is given below :—

No. of  No. of 
Prosecutions convictions

JMHJIIC UX lllC
Circle 1953

-54
1954
-55

1953
-54

1954
-55

Assam  .  . 22 24 5 2
Orissa  .  . 19 6 7 ..
Uttar Prdesh . 44 44 17 11
Andhra .  . 14 7 5 5
Punjab .  • 26 22 21 13
Madras .  . 103 34 39
Central(Nagpuf) 15 3 4 1
Bombay .  . 34 32 10 15
West Bengal  . 40 46 29 35
Bihar  .  • 38 53 7 5
Delhi  .  . II 4 5 • •
Rajasthan  . 3 15 1 2
Hyderabad  . 23 42 4

Seamen

130a, Shri Ibrahim: Will the Minis- 
icr of Transport be  pleased to state :

(a) the number of seamen employ
ed in Indian owned ships ; and

(b) the  number  of India nationals 
among them ?

The Parliamentary Secretary to the 
Minister of Railways  and Transport 
(Shri Shahnawaz Khan) : (a) 4335.

(b) 3362.

Training of Doctors

1303. Shri Ibrahim :  Will the Minis- 
of Health be pleased to state :

(a) the number of Indian  doctors 
who have been sent abroad for specia> 
lised training in hospitals since January,

1953;

(b) the number of lady doaors among 
them ; and

(c) the names of the countries where 
they have been sent ?

The Deputy Minister of Health 
(Shrimati Chandrasekhar) :  (a) One
hundred and one.

(b) Thirteen.

(c) U. K., U. S. A., Canada,  Kew 
Zealand, Denmark, Norway,  Holland, 
Sweden, Switzerland, Germany, Yugosk- 
vU Fiî nd and Austria.

ter
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Game Sanctuaries

1305. Shri Kami Singhjii Will the 
Minister of FookI and Agriculture be 
pleased to state :

(a) the names of the places in the* 
various States where game sanctuaries 
have been set up in pursuance of the scheme 
for the protection of wild life in the country ;

(b) the amount allotted by the Phin- 
ning Commission for this purpose ; and

(c) the [amount so far spent  in Raj
asthan ?

The Minister of Agriculture (Dr» 
P. S. Deshmukh) :  (a) Information is
as follows :

Kame of the 
State

Sanauaries.

1. Madras .  Madumalai Sanctuary 
in the Nilgiris Distt.

2. Ajmer . .  Dadalia  Game Sanc« 
tuary  in  Todgark 
Range  Forest.
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Nime of the 
Sia.e

Sanctuaries;.

3. Pcpsu .

4. Assam

5. Hyderabad •

6. Orissa .  .

7. Bihar  .

S. Punjab  .

9. Vindhya Prad 
desh

10. West Bengal

11. Mysore

12. Manipur

13. V, P.

14. TraTancore- 
Cochin.

15. Jammu & 
Kashmir

Nine in Patiala Distt; 
one  in Kapurthala 
and one in Sangror 
Distt.

Two in Sibsagar Distt; 
one in Kamnip Distt; 
one  in  Darrang 
Distt; one in North 
Lakhimpur  Distt. 
one  in  Darrang 
Distt.  and  one  in 
Nowgong  Distt.

Two  in  Warangal 
Distt;  and  one in 
Madak  Distt.

Two in Puri Division, 
one in Angul Diri- 
sion and  one  in 
Barpahar  Division.

7'wo  in Hazaribagh 
Distt.  Three in Sin- 
ghbhum Distt. one 
in Palamau Distt.

One  in Gurdaspur 
Distt. One in Simla 
Distt.  One in Hissar 
Distt.  One  in 
Amritsar Distt. One 
in  Kangra  Distt.

■ One in Panna Divi
sion  and one  in 
Rewa  Division.

One in Cooch Behar 
Distt.  Two  in 
Jalpaiguri  Distt. 
One  in  Darjeeling 
Distt.  and one in 
Twtenty four Parganas.

Bandipur Game Sanc
tuary  and Jaggar 
Valley Sanctuary.

Keibul Lamjac Game 
Sanauary  to  the 
South  West  of 
Imphal.

One  in  Saharanpur 
Forest Division, one 
in  Dehra  Dun
Forest Division, one 
at  Pilang, one at 
Jangla  and  Harsil, 
one  at  Patangri,
one  at  Yamnotri,
one  at  Obraged
and one in Kumaon 
Distt.

Pariyar Game Sanc
tuary  in  Kottyam 
Distt.

Four  in  Kashmir
and one in Jammu 
Division.__________

Name of the 
State

Sanctuaries.

16. Coorg .  One Comprising whole 
of  Arkeri  Halghat 
and  Nalkeri  re
serve forest.

17. Rajasthan .  One  in  Kota Divi
sion, one in Jaipur 
Division;  three  in 
Bharatpur Division.

18. Bombay .  Dandeli Game Sanct
uary  in  North 
Kanara  Distt.  it- 
being established.

19. Madhya One  in  Mandla
Pradesh | Distt.  and  one in 

Chanda Distt.

(b) and (c).  Do not arise as these game 
sanctuaries  are  establisehed and main
tained be the State Government at their 
own cost.

Milk Supply on Railway!

1306.  Shrl  Raghavalabt Will the 
Minister of Railways be pleased to stare:

(a) whether it is  a fact  that  there 
is  an  order  that Co-operative  Milk 
Societies should  be given preferential 
treatment in the acceptance of tenders, 
for the supply of Milk on Railways ;

(b) whether any reference was  made 
to  the Andhra State Government  with 
regard  to the award  of contracts  for 
the suply of milk to any of the vege
tarian Refreshment Rooms in the State; 
and
(c) if so,  the decision taken  in  the 

matter ?

The Parliamentary Secretary to the 
Minister of Railways and Transport 
(Shri  Shahnawaz  Khan) :  (a) and
' (b) No.

(c) Does not arise.

Industrial Training Institutes, 
Jorhat

1307. Shri Chaliha t  Will the Mini
ster of Labour be pleased to state :

(a) whether the training course®  ia
•ertain trades  in the Industrial Traia- 
ing Institute, Jorhat have been abolish
ed ; and ,
(b) if so, the names of the trades ?

The Minister of Labour  (Shri 
Khandubhai  Desai): (a) Yes.

(b)  The trades of (0 Building Cons
tructor,  («)  Draughtsman (Mech), (in) 
Mechanic (I. C. E.), (tv) Moulder, (v) 
Pattern  Maker  and (w) stenographly
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(English) which were in cxistencc during 
the previous session were abolished with 
the commencement of the current session 
which started from August, 1954.

International Wheat Conference

1308.  Shri N. B. Chowdhury: Will 
the Minister of Food and Agriculture
be pleased testate whetnc. Govcinmeiit 
have dccidcd  to participate in the Inter- 
fnational Wheat Conference likely to be 
held in October, I955  ?
The Minister of Agriculture (Dr. 

P. S. Deshmukh) : Decision to parti
cipate in the International Wheat Con
ference to be held in October, 1955 will 
be taken when a formal invitation is receiv
ed. So far no invitation has come.

Deragopipur Bridge

1309. Shri Hem Ra) : Will  the
Minister of Transport be pleased to 
state :

(a) the grants made by the Central 
Government to the Punjab Government, 
for the construction of the Deragopipur 
Bridge during the years 19̂3, 1954 ®°d 
1955 and proposed to be given in 1956; 
and

(b) the money utihsed by the Punjab 
Government year-wise and the  amount 
that lapsed?

The Parliamentary Secretary to the 
Minister of Railways and Transport 
(Shri Shahnawaz Khan'): (a) and (b). 
Approval to meet 60 per cent, of the esti
mated cost of the bridge, subject to a maxi
mum of Rs. 18 lakhs, from the State alloca
tions from the Central Road Fund was ac
corded in July 1954.  Against this ap
proval, the State Government can incur 
expenditure subject to the  availability 
of funds in the State allocations and no 
annual grants are made by the Govern- J 
ment of India.

National Madhya

1310. Shri  Kamath:  Will  the
Minister of Transport be pleased to
ky on the Table of the House a sutement 
showing the details of the National High- 
ŵays existing at present or ire being built 
in Madhya Pradesh ?

The Parliamentary Secretary to 
the Minister of Railways and Trana- 
port ( Shri Shahnawai Khan)t A
statement nving details of the  existing 
national Highways in Madhya PredeS 
attached. [S00 Appendix Xfl, annexure 
No. ai].  No new National Highways 
*are being built in Madhya Pradeah.

Amenities in Staff Quartert

1311. Chaudhri  Muhammed
Shalfee : Will the Minister of Commu
nications be pleased to state :

(a) whether it is fact that  Govern
ment propose to provide separate  water 
taps and latrines in Class IV Staff Quarters 
belonging to Posts and Telegraphs  De
partment ;

(b) if so, when ; and

(c) if not, the reasons therefor?

The Deputy Minister of Communi
cations (Shri Ra} Bahadur): (a) There
is a proposal to provide separate water 
taps in Class IV quarters in Delhi and 
New Delhi only.  But there is no proposal 
to provide separate latrines.

(b) Recently  the  Government  have 
approved the proposal regarding provision 
of taps for class IV officials quarters in 
Delhi and New  Delhi  only and they 
arc expected to  be provided as soon as 
possible.

(c) The standards of residential accom
modation adopted by the P. & T. Depart
ment are the same as those followed by 
the Ministry of Works,  Housing  and 
Supply.  These standards do not provide 
separate latrines for class IV Staff quarters.

Task Work Earnings

1312. Chaudhri  Muhammed 
Shaffee : Will the Minister of Communi
cations be pleased to state :

(a) whether it is a fact that the task 
work earnings have been granted to task 
work  messengers as a part of pay for 
the purpose of calculating dearness allow
ance with effect form the ist Decembei, 
1954 and not from the 1st January, 1947* 
as recommended by the Central Pay 
Commission ; and

(b) if so, the reasons therefor ?

The Deputy Minister of Communi
cations  (Shri Ra| Bahadur): (a) Yct>
the concession has been granted with deffect 
from the ist December, 1954,  but it is 
not a fact that the Central Pay Commis
sion had recommended it from the ist 
January, 1947.

(b)  Does not arise in view of the reply 
to (a) above.

Class IV Employees Quarters

1313. Chaudhri  Muhammad
Shaffee : Will the Minister of Comma* 
aications be pleased to state :

(a)  wnether it is a fact that Clast IV 
employees who were billetted in peoa 
quarters in 1947 have not so far bm 
provided with separate accommodatioii : 
and
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(b)  if so, the steps Government pro
pose to take in the matter?

The Deputy Minister of Commuiii- 
cationt  (Shri Raj Bahadur): (a) and
(b). Presumably the Member is referring 
to the practice of allotting single sets of 
peon type quarters to two officials.  This 
practice was adopted during and  after 
panition on order to meet the acute short
age of residential quarters.  As and when 
acconmiodation becomes available  for 
officials sharing these quarters the existing 
practice is bemg aiscontinued.

Provision of Telephones

1314.  Shri Kamath ! Will the Minis
ter of Railways be pleased to sute :

(a) whether Government  propose to 
provide  telephones at Railway stations 
where public telephone exchanges are 
alreajy available; and

Cb) if so,  whether Itarsi, Pipariya, 
Gadarwara,  Kareli  and  Narsinghpur 
Stations on the Central  Railway will 
be provided with telephones?

The Parliamentary Secretary to 
the Minister of Railways and Trans-

?ort (Shri Shahnawaz l̂ an): (a) Yes, 
ir, provided there is sufficient justifica
tion.

(b) This is imder consideration.

Corruption Cases

I3i5« Shri Deogam x  Will the Minis
ter of Railways be pleased to state :

(a)  the number of cbrruption  cases 
detected by the Special  Police Estab
lishment in the Northern  Railvvay during
1954-55 and 1955-56 so far ;

(b)  the number of such cases discharged; 
and ’

(c) the
charge a case?

period taken to dis-

Thc Parliamentary Secretâ  
the Minister of Railways and Tr

to
y»

port (Shri Shahnawaz  Khan) :  (a)
1954-1955 1955-56

(upto 22.9.55).
40 26

(b) and (c). The implication of (b) and
(c) IS not dear.  The present position 
however is that of the 66 cases, 40 are 
under investigation, 20 have been put into 
court, 4 have been returned for departmental 
action, one has been hand d over to local 
ly'lice and in one cas ‘ sanction to prosecu
tion is being obtained.

356 L.S.D.—4.

Postal  Employees

1316. Shri D. C. Sharma 1 Will the 
Minister of Communications be pleased 
to sute :

(a) the number of employees of the 
Posts and Telegraphs Department dis
missed or removed from service during 
the years from 1952 to 1954 on account 
of their taking part in cultural activities ;

(b) whether any employee has been 
dismissed or removed from service during 
the years 1952-5̂ for actively helping any 
poliucal organisauon ; and

(c) if so, how many?

The Deputy Minister of Communl* 
cations  (Shri  Ra|  Bahadur) t
(a) (0 Dismissed—Nil.
(if*) Removed—Nil,

(b) Yes.

(c) (0 Dismissed—̂ Two 
(it) Removed—Eight.

Railway Inspectorate

Z317. Shri S. C Samanta t Will the 
Minister of Communications be pleased 
to state :

(a) the present stren'̂th of the Rail
way Inspeaorate staiT and how it com
pares with the strength in 1947 ; and

(b) the number of applications dealt 
with by the Inspeaorate in respect of 
the following since 1952, year by year :—

(0 infringement  of , standard dimen
sions ;  '

(u) Sanction to the running of new 
types of locomotives ; and

(m) rolling stock?

The Drauty Minister of Communi
cations I (Shri Raj Bahadur) 1 (a) and
(b). Two statements giving the required
information arc laid on the Table of the Lok 
Sabha.  Appendix XII,  annexure
No. 22].
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Gates  before  Labour Tribunals

1319.  Chaudhrl  Muhammed
ShaffM t Will the  Minister of Labour 
be pleased to sure :

(a) the number of cases in Central 
sphere pending before the Labour Tri
bunals set  in the country under the 
Industrial  Disputes Act  since the ist 
January, 1955 ; State-wise.

(b) the causes for delay in the disposal 
of cases ;

(c) the time expected to be taken for 
their final disposal;  and

number  of  occasions  when 
such Tribunals were boycotted by labourers 
in India, State-wise?

The  Minister  of  Labour  (Shri 
Khandubhai Desal): (a) to (c). 13 dis
putes were pending with the  Central 
Government Industrial Tribunals on the 
1st January 1955.  Since then 24 fresh 
disputes were referred.  8 of the 13 old 
disputes and 8 of the 24 new disputes have 
been disposed of.  Particulars of the 21 
undisposed of disputes are given in the at
tached statement. [See Appendix XII, 
annexure No. 23].

(d) No such instance has come to the 
notice of Govsrmncnt.

NegUgcnoe of Duty

1320. Pandit D. N. Tiwary s Will the 
Minister of Railways be pleased to State:

(a) whether  it is a fact that on  the 
1st J\mc, 1955 the driver of a passenger 
train and a derk of the Regio al  Tra
ffic  Superintendent’s  office,  Muzaffar- 
pur were  taking toddy in a First Class 
Compartment near Jivdhara Railway  Sta
tion on the North Eastern Railway  and 
the train was run by the  fireman; and

(b) if so, whether any action has been 
taken in the matter ?

The Parliamentary Secretary to tbe 
Minister  of Railways and Iransport 
(Shri  Shahnawas Kbas) : (a; ana cb).

St Jivdhara Station on 1.6.55 t»kinj  toddy 
with a clerk of the Regional Traffic Superin
tendent’s  office, in a First Class Com
partment  and  that  he  haJ  allowed  his 
Fireman to take the train to Motihsri. 
An enquiry is already under wsy.

Railway Equipment and Stores

Shri B. D. Shastri :  Will  the 
Minister of Railways be pleased to state :

(a) the value of equipment and stores 
imported from different countries during 
the years I953“54 «nd 1954-55 i
(b) from  which  countries  these  were 

mainly imported; and

(c) whether any proposal to give special 
facilities to firms engaged in this work 
is  under  the  consideration of  Govern
ment?

The Parliamentary Secretary to the 
Minister  of Railways and Transport 
ĥri Shahnawaz Khan): (a)  1953-54 
Rs.  25*6 crores. 1954-55—Figures are not 
yet available.

(b) U.K., Germany, Belgium, Austria, 
France, Italy, U.S.A. and Japan.

(c) Presumably  the  Hon’ble  Member 
refers to the facilities to be given to firms 
here who have undertaken the manufacture 
in India of Railway Equipment and Stores 
hitherto imported; if so, it is confirmed 
that  every  possible  form of encourage
ment  and  preference  is  given  to 
such firms.
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Railway Frdght

1̂21. Shrl Deofam: Will the Minister 
of Railways be pleased to state:

(a) the  manner  in which  Messrs. 
Baijnath Sarda, India Trade  Corpora
tion, S Lall and Co. L*̂d . Bird and Co. 
Ltd., Burmah  Shell Oil  Storage  and 
Distributing  Co. of India Ltd. of Cal
cutta used to pay their Railway  fiei- 
ghts during the >ear 1953*54  K‘d- 
derpore Docks;

(b) whether any of the  above firmi 
were asked to deposit security;

(c) the names of the firms from which 
further security was  demanded, and the 
amount of the additional security;

(d) whether any of the firm’s Credit 
Note facility has been withdrawn; and

(e) if so,
ces?

under  what  ciicumstaRp

The Parliamentary Secretary to the Minister of Railways and Transport (Shrf 
Shahaawaz Khan):

(a) Nttne of firms Manner of payment of Railway freight

M/s Baijnath Sarda By C-edit Note (upto 3-3-54) and by cash 
•ft;t 3-2-54.

M/s India Trade Corporation. Under 'weight only* system.

M/s. S. Lall ft Ca Ltd. 

M/s. Bird &Ca Ltd.

By Credit Note.

Under 'weight only* system.

M/s. Burmah Shell Oil Storsge A DIs- By Credit Note, 
tributing Co. of India Ltd.
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(b) Yci.

(c) Name of firms. Amount of 
additional security.

M/s. Baijnath  Rs. 1,10,400/- since 
Sarda  reduced 10 Rs. 18,200/

M/t. S. Lai & Co. Rs. 1,05,250/- since 
Ltd.  reduced to R.27,100/-

(d)and(e). The Credit Note facility was 
witMrawn fiom M/s. Baijnath Sards as they 
failed to deposit the addiiional secuiiiy dema
nded from them; but this facility has been 
subsequently restored to them fiom 25-8
1955, on their depositing  the  reduced 
demand of additional security.  ’

(c) whether it is  also a  fact  the 
sweepers are  also not available to clean 
the latrines of  coaches  on any station; 
and

(d) if so, the reasons therefor?

The Parliamentary Secretary to the 
Minister of Railfvayt and Transport 
l(Shrl Shahnawaz Khan): (a) No, Sir.

(b)  No All rakes are fully watered before 
leaving Gorakhpur or Gonda.

r* (c) No. Carriage cleaners and sweepers 
[ are available at Gorakhpur and Gonda. 
Sweepers are also available at important 
intermediate stations.

(d) Does not arise.

Railway Coaches

13S4« Shri C. R. Chowdary: Will the 
Minister  of Railways be  pleased to 
state:

(a)  the number of Shell  Coaches 
imported  during  1954  and 1955  so 
far; and

(b)  the  time it will take to put them 
into use ?

The Parliamentary Secretary to the 
Minister of Railways and  Transp ort 
(Shri Shahnawas Khan)  1 [a)

/ 34 Bioad Gauge 
\288 Metre Gauge.

Total:  322

1955/ 16 Broad Gauge. 
\ii2 Metre Gauge.

Total:  128

(b)  By the middle of 1956.

Passenger Amenities

X335. Shri Dhnsiyat Will the Minis
ter of Railways be pleased to state:

(a) whether it is a fact  that  the 
passenger trains which run  between 
Gorakhpur and Gonda  are not  pro
vided  with lights  and  fans in  the 
Coaches attached to them;

(b) whether it is a fact that  ITT class 
coaches on these trairs go without water 
in latrines;

Indian Airlines Corporation

1326. Shri Kajrolkar:* Will the Minis
ter of Communications be pleased  to 
state:

(a) the steps Government  propose 
to take to modernise  the present  fleet 
of aircrafts;

(b) whether any directions have been 
given  to the Indian Airlines Corpora
tion by Government to formulate  a 
scheme for such modernisation;

(c) when the new aircrafts will begin 
to operate  and on  what  routes; and

(d) the steps Government propose  to 
take to improve the night Air Mail Ser
vice to  provide safety and comfort to 
passengers ?

The Deputy Minister of Communica
tions (Shri Ra| Bahadur)! (a) and Cb). 
With the approval of Government, the 
Indian Airline?  Corporation has placed 
orders for 5 Viscount aircraft. Provision 
has also been  proposed in the SecDnd 
Five Year Plan for the purchase of 5 n̂re 
Viscount  aircraft  and 28 medium-sized 
modern aircraft of a suitable type for re
placing the Dakotas.

(c) The first 5 Viscounts are expected to 
be delivered during the second half of 1957 
and will be operated on major trunk routes 
to the neighbouring coimtrics.  It is not 
poss’ble to indicate at prrscnt when the 
other type of aircraft will become available 
and will be put in aervice.

(d) It is proposed to operate the nigh 
Mail Servicfs with the Skymrster type o • 
aircraft.  The Ccrpoiation have for thi 
purpose recently acquired 3 such aircraft in 
addition to the three aircitfi of this typ 
already with them.
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Imphal Town Fund Elections

1328.  Shri Rlthans  Kcltlilngi Will 
the Minister  of Health be pleased  to 
•late:

f«) whether Government  of Manipur 
has completed  the preparation  of the 
electoral rolls  for  the  Imphal Town 
Fund elections;

(b)  when  the  elections  will take 
place; and

(c)  the  ar«s or locality included in 
the Imphal Town F\md?

The Deputy Minister of Health (Shri- 
mati Chadrasekhar: (a) Yes.

(b) In December, 1955.

(c) The undermentioned areas and loca
lities are included in the Imphal Town 
Fund:—

(i) The area bounded by the following 
line:—

Starting from the junction of the Rifle 
Range Rosd on the Indo-Burma Road, 
then foPowing westwards and northern 
boundary of the D M. Colicgr compound 
upto the junction of the Rifle Range4̂oad 
and the Thangmciband Road, then turning 
southwards and lunning along the Thang- 
meiband Road, the  Naga Nulla and the 
Nambul stream upto the Krs’Pmthong 
Bridpe, then turning c"St wards and follow
ing the Ke’Simthong Road upto its junc
tion with the Indo-iBurma Road; then ex
tender g in a straight  line crosring the 
Imphal River and Joining the South-western 
corner of the Palace Compound; then run
ning eastwards along  the southein and 
eâit̂rn bounds’les of thr palace upto the 
junction  of  the  eastern  boundary 
of  the  Palace  with  the  Yairipok 
Road; then  running northwards along 
the Yairipok Road upto its junaion with 
the Ukhrul Road; from the junction of the 
Yairipok Road, the Ukhrul Road and the 
Indo-Burma Road apain back to the junc
tion with the Rifle Range Road.

(ii) The compound of the Courts of the 
District and  Sessions Judge, Sub-Judge 
and Munsiff in Uripok.

(iii) Singjamei Bazar*

(iv) Nipakeithel.

The tota area involved is i«2 square 
miles.

Central Godowna in Orlaaa

1329. Shri Sangannai Will the Minis
ter of Food and Agriculture be pleased
to refer to the reply given to Starred Ques
tion No.  747 on the loth  September, 
1954 regardmg Central Godowns in Oiissa 
pnd state:

(a) whether  the schcme  has  been 
abandoned or is being proceeded with;

(b) if the scheme  is under execu
tion, the progress made so far; and

(c) whether the drought  conditions 
in Orissa have anything to do  with the 
schane?

The Minister of Agriculture (Dr. P.S. 
Dethmakh): (a) The  scheme is being 
proceeded with.
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(b) Suitable sites have been acquired and 
estimates of expenditure also prepared in 
respect of construction of goĉowns with a 
capacity of 15 000 tons each at Khurda 
Road and Khariar Road.  Suitable sites have 
also been finally seleacd and are being ac
quired at Koraput and Chandbali for con
struction of Rodowns with a ĉP'‘ci<Ar of 
10̂000 tons at each place. Final selection of 
suitable sites at Bertiampur and  Balarore 
for con«»truction of godowns with a capacity 
of 20,000 to 18 and 40,000 tons each respec
tively in hand.

(c)No,

Central Organlaatioiia of Labour

Thaknr Jnffal  Kiihore Slnhai
Will the Minister of Labour be pleased 
to state:

(a) the rumes of all the Central  Or
ganisations of labour with their respeaive 
membeiship as on the 31st March, 1955; 
and

(b) the membership of the indepen
dent trade unions not affiliated to any Cen
tral Labour Organisation r

The Minister of  Labour  (Shri 
Khandubhal Deaal): (a) The main All- 
India Central Organisations of labour are:—

(1) Indian National Trade Union Con
gress;

(2) Hind Mazdoor Sabha;

(3) All India Trade Union Congress;

(4) United Tradct Union Congress.

The verified membership figures as on
31st March 1955 in respect ol these organi- 
gallons are not yet available.

(b) Information is not readily available.

Locomotlvea

1331. Sbrl Raghunath Singh: ̂ill the 
Minister of Rallvaya be pleased to state 
the number of locomoiivfs manufactured 
in  India  and  delivered  to  the 
Indian Railways from the  ist  January 
to the 3ist August, 1955?

The Parliamentary Secretary to the 
Minlftcr of Rallfisya and Tranapoit 
(Sbrl Shahnaivas Khan):

Broad Metre 
Gauge. Gauge.  Total

Manufactured
Delivered

82
75

35
30

117
105

Railway Coachaa 

133a. Sbrl Wodeyars Will the Min
ister of Railway* be pleased to state:

(a) the number of metre gauge coaches 
manufactured in the Hindustan Air craft 
Ltd.,  Bangalore,  during I9S4-55 and 
1955-56 (so far); and

(b)  how many of them were put on rails 
for service in Mysore  State?

The FarHamentary Secratary to 
the Mlnlater of Rallwajra and Trana- 
port (Sbrl Shahnawaz Khan): (a) None. 
Hindustan Aircraft Limited, Banmlore are 
at present manufacturing Broad Gauge 
Steelbody Class III  coaches.

(b) Does not arise.

Rajkumarl  Sporta Coaching Schema

1333* Sbrl K.K*Daat Will the Minis
ter of Health be pleased to state:

(a) the  grants-in-aid  sanctioned  by 
Government for the *Rajkumari Sports 
Coaching Scheme* since its inception;

(b) whether the above scheme has been 
sponsored by Government;

(c) how its finances ufe met; and

(d) the names of the  office-bearers 
of the Organization ?

The Deputy Mlnlater of Health 
(Shrlmatl  Chandraaekhar): (a) The
following grants-in-aid  have so far been 
given to the Rajkumari Sports Coaching 
Scheme:—

During 1953-54 
During 1954-55 
During 1955-56

Rs. 75jOOO 
Rs. 2,00,000 
Rs. 2,00,000

An additional sum of Rs. 1 lakh will be 
sanctioned before the close of the currcnt 
financial  year;

(b) Yes;

(c) From the grants-in-aid paid by the 
Government from time to time;

vd) The names are:

1. Health Minister
2. Conunander-in-Chief
3. ShiiV.K.B.Pillai, (Mi
nistry of Health)

4. Shri S. Ratnani (.Minis
try of Finance)
5. Shri V. Shankar
6. Shri Krishna Prasada
7. Dr. Dev Raj Narang
8. ShriV.P.Nair,M.P.
9. Shri Jaipal Singh, M.P. 
ID. ShriZ.R.Irani, A.C.A.

II. ShriA.S.deMello

Chairman
Member.

Member

Member
Member
Member
Member*
M mber
Member
Hony.
Treasurer.
Hony.
Secretary.

New Railway Lina

1334. Shri Sanganna: Will the Min
ister of Railways be pleased to state:

(a) whether the Government of Orissa 
have proposed for the inclusion of Gun- 
pur-Rayagada Railway line in the Sccond 
Five Year Plan; and

\Jb) if so, the action taken in the matter ?
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The  Parliamentary  Secretary to 
the Minister of Railways and Trans
port (Shri Sludinawaz Kluui)t Yes,

(b)  T**e proposal would be considered 
while selecting new lines for construction 
during the Second Five Year Plan Period. •

International Training Centre

1335. Sluri Sanganna: Will  the
Minister o Food and Agriculture be
pleased to state:

(a) whether it is a fact that an Interna
tional Training Centre has been opened 
at Cuttack from the ist September, 1955;

(b) if so, its programme; and

(c) whether anv portion of the expen
diture incurred on training will be borne 
by the foreign countries and the States in 
India?

The Minister of Agriculture  (Dr. 
P. S. Deshmukh)s (a) Yes. The Second 
International  Training Centre on Rice 
Breeding was inaugurated at the Central ̂ 
Rice Research  Institute, Cuttack, on the 
1st September, 1955, under the joint aus
pices of the Government of India and tne 
F.A.O. of the United Nations.

(b) The Centre is intended to provide 
ndvanced training in the theory and tech
niques of rice breeding and in field experi
mentation relating to rice improvement. 
Instruction, practical field work and seminar 
are being conducted by highly qualified 
lecturers.

The course is intended for officers who 
are or will be actively engaged in ex
perimental work on the improvement of rice 
varieties.  Trainees arc required personally 
to  participate in  the  designing and 
planting ot field in the analysis of data 
derived from them, and in other  typical 
experiment.

The programme covers visits to impor
tant Rice  Research Centres in India for 
atudy of the large-scale organisation of rice 
breê g programmes  and of methods 
develop̂ for the multiplication and dis
tribution of improved  seed.

(c) The Foreign Governments and 
State Governments in India have to incur 
expenditure on travel cost of their nominees 
from their headquarters to Cuttack, in 
addition to payment of normal salary 
admissible to them in the respective coun
tries.

Railway  Siding

1336. Shri Deogami Will the Minis
ter of Railways be pleased to state:

(a)  whether there  are enoû *Public 
Sidings’ to place six rakes (fuU train) m 
Barajamda/Barbil area;

(b) if not, whether Government pro
pose  to provide one more “Public Ore 
Loading Siding *' of *one rake capaaty* 
at Bara)amda> Noamundi and Barbil Sta
tions;

(c) whether all the export quota holder* 
of ores and mine-owners do not have stacking 
plots at Barbil *Public Ore Loading Siding’; 
and

(d) if so, whether Government propose 
to allot at least one .plot to each Export 
Ĉota-holder at Barbil for sucking Ores, 
till they are loaded in wagons ?

The Parliamentary Secretaî  to 
the Minister of Railways  and Trans- 
r̂t (Shri Shahnawaz Khan): (a) No,

(b) In view of total movement capacity 
for e3̂rt ores at present from Barajamda, 
Barbil and Noamundi areas being limited 
to three rakes, an increase in loading capacity 
will not serve any useful purpose.

(c) There are some export quoto-hol- 
ders and mine-owners who nave no Railway 
plot at  Baibil Public Uic Loading Sid
ing* Some lessees who are doing business at 
Barbil since years have acquire more than 
one plot as there was no heavy demand for 
plou at Barbil as at present.

(d) Does not arise as no vacant plou 
are available for allotment at Barbil.

Breaches  on  Railway  Line

1337- Shri Amjad Alit Will the Min
ister of Railway be pleased to sute 
the names of the places where breaches 
occurred on the Railway line  between 
Bongaigaon and Amingaon from 1951 to
1955?

The Parliamentary Secretary to the 
Minister of Railways and Transport 
(Shri Shahnawaz Khan)t i. There was 
no breach during the year 1951.

2.  Names of the places where lines brea
ched during 1952

(0 between Bongaigaon Sc Chaprakau;

(u) between Chaprakau and Bijni;

(m) between Sorupeu and Pathshala;

'  (fc;) between Tihu and Kaithalkuchi; and

(v) between Ghograpar and Rangiya.

3. There was no breach during 1953.

4. During 1954 the line at the following 
places was brewed

(0 between Sorupeu and Pathshala;
(ft) two breaches between Barpeu Road 
and Sorupeu;

(m) between Patiladaha and Bijni; and

(jiv) between Bijni and Chaprakata.

5. In 1955  breaches occurred at two 
places between Bijni and Chaprakata.
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Lots to Railway Equipment

1339. Shri H. G . Vaithnavx WiU the!
Minister of Railways be pleased to state |
the total lots caused to the Railway Equip- ] 
ment in the train accident at Jangaon on the 
27th September, 1954? ,1

The Parliamentary Secretary to j 
the Minister of Railways and Trans-j 
port cShri Shahnawaz Khan)t The]
approximate total cost of damage to Rail
way property viz. Engine, Rolling  Stock, 
Permanent  Way  and Bridge,  was
Rs. 3»8o,50o/-.

B. C. G. Vaccination

1̂ 0*  Shri Janardhan Reddy : Will
the Minister of Health be pleased to 
state:

(a) whether it is a fact that Government 
propose to appoint a panel of Experts in 
each State to mvestigate into cases of alleged 
complications on  account  of  B.C.G. 
V accination;

(b) if 80, the names of States; and

(c) the function of the panel?

The Dep'ity Minister of  Health 
(Shrimati Chandrasekhar) 1 (a) to (c). 
No. Howsver» Directors of Public Health 
of all the States have been advised by the 
Director General of Health  Services to 
constitute a panel of doctors to investirate 
into any co \plications after the B.C.G. 
vaccination that may be brought to their 
notice  or published in the press.  The 
following States have uptill now constituted 
a panel of experts for this purpose;—

(1) Jammu and Kashmir.

(2) Kutch.

(3) Hyderabad.

(4) PEPSU

(5) Rajasthan.

(6) Delhi.

Stoppage of Booking

I34I- Shri K. P. Tripathit Will the 
Minister of Railways be pleased to state:

(a) whether it is a fact that Assistant 
Traffic  Inspector, Tezpur informed  the
.JTezpur Chambers of Commerce  recently 
I that due to congestion of wagons at Rangia 
f (Assam),  booking had to be dosed tem- 
iporarily on Tezpur-Rangia line; and

(b) if 80, the steps taken to remove the 
congestion ?

The Parliamentary Secretary to 
the Minister of Railways and Transport 
(Shri Shahnawaz Khan)t (a) Yes.

(b)  Additional trains have  been intro
duced to elfea clearance  of  traffic  on 
Rangiya-Tezpur Branch.

Industrial  Tribunal Award, 
Dhanbad

1342. Dr. Rama Rao: Will the Min
ister of Labour be pleased to state:

(a) the number of workers qualified 
to receive the bonus of four months basic 
wage  under the Award given by the In
dustrial Tribunal, Dhanbad on the 24th, 
June, 1955;

(b) the number of them received pay
ment so far; '

(c) the amount paid so far;

(d) the causes for the delay in imple
menting this Award; and

(c) the steps bemg taken by Govern
ment for its immediate implementation ?

The Minister of Labour  (Shri 
lOiandubhai Desai)x (a) to (c\ Collec
tion of these data in respect of the 245 
manganese mines involved in the dispute 
would entail labour and time incommen
surate with the results.  Further, the award 
itself is under appeal and the case is pending 
witii the Labour Appellate Tribunal.

(d) and (e).  Does not anse, as the 
award has been stayed by  the Labour 
Appellate Tribunal.

Indian Red Cross Society

1343. Shri Radha Raman: Will the 
Minister of Health be pleased to state 
whether it is a fact that the Indian Red Cross 
Society has made an appeal to the League 
of Red Cross Societies at Geneva for In
ternational Relief ?

The Deputy Minister of Health 
(Shrimati  Chandrasekhar): Yes, A
statement showing the medical supplies and 
cash donations received /expected from 
national Red Cross Societies in response 
to the appeal is placed on the Table of the 
Lok Sabha.  Appendix XII, anncxure 
No. 25).
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Central  Telegraph Office,
New Delhi

1344. Dr.  Satyawadl: Will  the
Minister of Commimications be pleased 
to state:

(a) the  average number of Express 
Letters  received  daily  and  deli
vered  by the Central Telegraph Office, 
New Delhi;

(b) the average number of ordinary and 
express telegrams received daily and deli
vered by this office;

'  (c) whether it is a fact that no extra 
staff has been appointed to deliver the 
express letters and the efficiency of the 
telegraph service is affected thereby; and

(d)  if so, the steps Government propose 
to take in the matter ?

The Deputy Minister of Communi
cations (Shrl Ra| Bahadur): (a) 2,240 
on week days and 3,470 on Sundays.

(b) 3.037  on week days and 400 on 
Sundays.

(c) Extra staff for the delivery of express 
letters is employed, but at the ratio of one 
messanger for 40 express delivery letters 
as against 1 to 20 in case of telegrams.  This 
disparity in standard is adversely affecting 
the delivery of telegrams.

(d) The matter is under consideration.

Shastrl Award

1345. Shrl Telklkar: Will the Minis
ter of Labour be pleased to state:

(a) whether any of the conditions laid 
down by Shastri Award on the Industrial 
Dispute  between certain Banking Com
panies and their workmen, for up-grading 
of cities to Class I area, could be relaxed; 
and

(b) if so, in what circumstances ?

The Minister of  Labour  (Shri 
Khandubhal Desai):  (a) Certain cities
have been specified by the Sastri Tribunal 
as comprising Class I Area.  The Tribunal 
has not given any directions regarding the 
up-grading of other cities to Class I Area.

(b) Does not arise.
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MaU Van*

1347. Thakur Jugal Kishore Sinha:
Will the Minister of Communications 
be pleased to state:

(a) whether the existing capacity of the 
Mail vans is sufficient to ô e  with the 
volume of work of the R.M.S. ; and

(b) if not, the steps being taken to re
model the Mail vans to suit the require
ments ?

The Deputy Minister of Communi- 
eations (Shri Raj Bahadur)t  (a) Not
quite adequate. There are shortages m 
certain types of Mail vans.

(b)  The position of Mail vans on all 
Railways has been reviewed and steps are 
being taken for the construction of additional 
Mail vans to meet all requirements.

Antecedent Reports

1348. Thakur Jugal Kishore Sinhat
Will the Minister of Communications be 
pleased to state the maximum time taken 
by police for submission of reports about 
verification of character and antecedents 
of persons recruited in the Postal Depart
ment of Delhi ?

The Deputy Minister of Communi
cations (Shri Ra|  Bahadur)! 3 to 4
months nomally.

Coniplaints

1349. Thakur Jngal Kiahora Slnha:
Will the Minister of Railways be pleased 
to state the action taken on the me-noran- 
dum submitted recently  by the North 
Bihar Merchants Association with regard to 
the grievances experienced by the travelling 
and trading pubhc of North Bihar ?
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The Parliamentary Secretary  to 
the Minister of Railways and Trans
port (Shri Shahnawas  Khan): The
memorandum under refcrcnce has been 
received only recently.  I'he various grie
vances of the travelling and trading public 
of Mjrth Bihar, as referred to in the afore
said memorandum, have been examined and 
the steps taken arc detailed in the attached 
statement. I See Appendix XII, annexure 
No. 26].

New Railway Line

1350. Shri  Thanu Pillai t Will the 
Minuter of RaUwayt be pleased  to 
state:

(a) whether  any  representations 
have been  received from the Chamber 
of Commerce, Tuticorin  for the cons
truction of a railway  line from Mana- 
madura to  Tuticorin;

(b) if so, whether the scheme has been 
examined; and

(c) whether  it will be included  in 
the Second Five Year Plan?

The Parliamentaî Secretary  to 
the Minister of Railways and Trans- 

(Shri Shahnawaz Khan) (a) Yes,
ir

(b) The proposal has been noted for 
consideration while  selecting new lines 
for construction  during the Second Five 
Year Plan Period.

(c) It is too early to say.

Manapad Bridge

1351. Shri  Thanu PUlai i WiU the
Minister of Transport be pleased  to 
state:

(n) the  progress of  work in  the 
Manapad Bridge in  Tirunelveli Dis
trict;

(b) whether  any  representotions 
have been  noade by  Bridge Commitee 
Manapad; and

(c) if so, the action taken thereon ?

The Parliamentary  Secretary to 
the Minister of Railways and Trans
port (Shri  Shahnawaz Khan) :  (a)
Tl*e Government of India have no in
formation regarding the progress of work 
on the Manapad bridge as they  are not 
responsible for its  construction.

(b) Yes.

(c) The representauon  was forwarded 
to the Madras Govenunent for necessary 
action.

Centrally aided Roada

1352. Shri M Islamuddin : Will ths 
Minister of Tran̂ K>rt be pleased  to 
sute: *

(?) the names of the roads  that are 
being  constructed or  proposed to be 
constructed in Bihar  during  1955-56; 
with  the aid of the Central  Govern
ment;

(b) the  amount  sanctioned for the 
purpose; and

(c) whether  Government  propose to 
take up  the construction and improve
ment of the roads on the Indo-Pakis- 
tan border area  of the  State  parti
cularly to  prevent  and facilitate  the 
ch eking of smuggling  of goods  on 
the border areas ?

The Parliamentary  Secretary to 
the Minister of Railways and Trans
port (Shri Shahnawaz Khan): (a)  A
statement giving the required information 
is attached,  Appendix XII, annexure 
No. 27).

(b) A total grant of Rs. 1,29,80̂423/- 
has been approved  for these  schemes.

(c) The Government of India have na 
such  proposal  under consideration.

Recruitment

1353- Shri  Mohluddin : Will  the 
Minister of Railways be pleased  to 
state:

(a) the  number of  applicants wh3 
appeared for interview  before  the 
Railway  Service  Commission,  Alla
habad,  for employment in 1953-54 and
1954-55;

(b) the number of  persons  select
ed; and

(c) the  number  amongst  them 
belonging  to Scheduled Castes  and 
Tribes?

The Parliamentary  Secretary to 
the iVlinister of Railways and Trans
port (Shri  Shahnawaz Khan) :

(a)
•1953-54 1954-55

2,318 12,594
(b) 1,587 6,226

(c) Scheduled Castes  48 256
Scheduled Tribes  5 6

*The Allahabad Commissionwas  set
up in December, 1953 and these figures 
are from December, 1953 to March, I954«
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Electric  Locomotive

1354. Sliri  M. D. Jothi  I WUl the
Minister of  Railways  be pleased to 
state:

(a) the  number of  electric locomo
tives supplied by foreign countries during 
the period from 1950 to 1955;

(b) the  names of the countries;

(c) the  number of  locomotives which 
have arrived;

(d) the maximum  operating  speed 
of these  locomotives;

(e)  on  what  Railways  tiiey 
have been put  for operation; and

(f) the cost of each locomotive?

The Parliamentary Secretary  to 
the Minister of Railways and Trans
port  (Shri  Shahnawaz  Khan) :  (a)
Seven.

(b) United Kingdom.

(c) Seven.

(d) Maximum safe operating speed of 
these  locomotives  75 miles per hour 
but  maximum  permissible spê in use 
65 miles per hour.

(e) Central Railway.

(0 £63865 F.O.B. European Port.
Postal Life Insurance Policies

IJ55. Shrimati  SucheU Kripalanii
Will the Minister of  Communications 
be pleased to state:

(i) whether  it is a fact that there 
is a proposal  to increase  the premium 
rates on the Postol Life Insurance Policies: 
and

(h) if so,  when a decision is  likely 
to be taken in the matter?

The Deputy Minister of Commnnl- 
catlons  (Shri  Raj Bahadur) : (9) No
such proposal is under consideration at 
present.

(b) Does not arise.

Postal Life Insurance Policies

Shrimati Sucheta Kripalanl :
will the Minister of Communioations
be pleased to  sute:

(a)  whether  it is a fiût  that about 
cjses regwding  payment of matur- 

M  Postal Life Insurance policies  are 
lying  undisposed of in the  office of 
the  Director,  Postal  Life Insurance, 
Calcutta; and

(b) if so,  the reasons therefor?

The Depn̂ Minister of Commuai- 
cations (Shri Ra) Bahadur) :  (a) Yes.

(b)  The caŝs are under correspondence 
with  disbursing  officers.  Accounts 
Officers, insurants and certain Adminis
trative  Offices.  All possible action it 
being taken to expedite their  disposal 
and a large number of them is exp̂ ed 
to be disposed of very shortly.

Postal Life Inmmnce Policies

1357* Shrimati Sucheta Kripalanl 1
Will the Minister of Communications 
be pleased to state :

(a) whether  it is a fact that  bonus 
on the Postal  Life  Insurarce policies 
for the period  I947*52  has not been 
declaicd so far ; and

(b) if 80, the steps  Government pio- 
pose to take in the matter?

The Deputy Minister of Communi
cations (Shri Ra) Bahadur): (a) Yes.

(b)  Necessary action has  already been 
taken to expedite the matter.

Opening of a New Station

I358« Shri  Lalsbmayja t Will the 
Ministei of Railways be pleased to 
state:

(a) Mhether  any  representation has 
been  leceivcd  from the Public of 
Anantapur for the openirg of a flag- 
stafl  station between  Anantapur  and 
Zangalapalli; and

(b) the expendinire  involved  in the 
opening of a flag staff station ?

The Parliamentary  Secretary to 
the Minister of Railfî s and Trans
port (Shri Shahaanai iOian): (a) Yes.

(b) Tile estimated expenditure is •— 

Capital cost  .  . Rs. 48,000
Rccurring expenditure Rs. 12,600 

per annum.

Opening of a New Station

13̂9- Shri  Lakihmajya t Will the 
Minister of Railfiays be  pleased  to 
state :

(a) whether  it is a fact  that repre
sentations have been  leceived by Gov- 
emment  for  I he  opening of a  new 
station  between  Gulepalayamu  and 
Khadarpett  Stationi  on the Guntakal- 
Bangalore  line on the Southern Rail« 
way; and

(b) if so, the decision taken there or; 
and
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(c)  the  factors to be  taken into 
account  for the opening of a new sta
tion?

The Paf liamcntary  Secretary to 
the Minlfter of Railwayt and Trans
port (Shti Shahnâ aa Khan): (a) Ves.

(b) The proposal was not accepted  as 
it was  not found justified, either on co- 
niTîrcial considerations or on Rtounds of 
volume of passenger traflSc.  But,  it is 
being re-examined.

(c) Ordinarily, new stations are opened 
only  when fiaancially justified. Besides
00 non-suburban sections there should not 
noimally be a station whithin 3 miles of the 
site.  In exceptional cases  new stations 
ate also opened as a passenger amenity, 
even though not financially justified when 
an  appieciable number of  passengert 
are expected to be  served thereby.

Ticketlesa Travelling

i|6o. Thakur Jugal KIthore Slnha:
Will the Minister of Railfvayi be plea
ted to state :

(a) whether  it is a faa  that  police 
officers  and  constables usually  travel 
on  Railways  either without  tickets 
or in a higer compartment with a ticket 
of the lower clast; and

(b) if so, the steps  taken or  popos- 
ed to be taken in the matter ?

The Parliamentary  Secretary to 
the Minister of Railways and Trans
port (Shri Shahaafiam Khan): (a) 'Yes, 
there ate some cases of this type.

(b)  The police staff  detected travelling 
without  tickets or with improper tickets 
are excess charged, and besides the matter 
is reported to the police authorities  con
cerned for departmental action.

Oat-Agency Services

i|6i. Thaknr Jugal Kishore Slnha s
Will the Minister of Railfiays be ple
ased to state:

(t) whether  Government are aware 
of the fact that the out-station agen
cies  îve preference  for  accommoda
tion  m rail-cMm*bus  services to Rail
way  ticket holders and  pass-holders 
including  Members of Parliament  are 
allowed  accommodation  when  there 
is any  vacancy  left  after  providing 
the accommodation to all ticket holdert; 
and

(b)  whether  Government  propose 
to take any step to see that no discri
mination  is made between  ihe pass- 
holders  who are prepared  to purchase 
bus  tickes  and those holding through 
railway tickets ?

The Parliaoientary Secretary  to 
the Minister ol Railways and Trans
port  (Shri Shahnâ ax Khan): (a)
while no specific  complaints have been 
received regarding prefeience being shown 
to  rail-cMm read  ticket  holders as 
against pass holders, it is not improtable 
t hat in actual pratice the f01 mer are given 
preference in the mattei of accommoda
tion, when the same is limited, as it is the 
contraaual obligation of the out- agency to 
provide accommodation, over the road 
portion  to through  passengers.

The practice, however, may vary with 
different  out agencies.

(b)  ln\iew of the primary responsibility 
of the out-agents to clear rail-cum-ioad 
traffic,  Government do not propose to 
disturb the existing piacticc.

Post Office Savings Bank Account

136a. Thakur Jugal Kishore Sinha 1
Will the Minister of Communications 
be  pleased  to  state  the  duration for 
which  the  operation  of the  Savings 
Bank  Accounts  of Sitamarhi  Centre 
Cooperative  Union  has been suspen
ded?

The Deputy Minister of Communi
cations (Shri Ra| Bahadur): It was
suspended in April  last when a dispute 
as to the right to operate the accouru arose 
between tne old executive of the Union 
and the new Bô d of Directors.

Telephone Exchange  for  Rayadrug 
Tô n

1363. Shri Lakshmayya : Will the 
Minister of Communications be pleas
ed to sute :

(a) the number of towns in Andhra
State  whose  telephones have been 
installed since  January, I955;
(b) whether  the Government  have

considered the representations  receiv
ed from the public  of Rayadrug tot/m 
in  Anantapur  District  for  providing
telephone  facilities there; and

Cc) if so, when telephone cormections 
will be provided there?

The Deputy Minister of Communi
cations  ( Shri Ra) Bahadur ) :  (a)
Provided with Public Call Offices 15

Provided with Telephone Exchanges 8

(h) Yes.

(c) The scheme for a Public Call Office 
has already been sanctioned.  The work 
will be completed on receipt of stores.
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Mmtapan Lin* Camp, New Delhi

1366. Chaudhri Muhammed Shaffec:
Will the Minister of Communicationt 
be pleased to state.

(a) whether  it is a fact  that  no 
amenity has been given to the P. & T. 
mplcgew  of  Matapan  line camp

(b} the  number of  representations 
received  in this  regard ancf the action 
taken by  Government thereon; and

(c)  the rent per barrack since  1947 
and the amount  spent on repairs  so 
far?

The Deputy Minister of Commual- 
cationa (Shri Ra| Bahadur): (a) Some 
amenities  have  been  providied  but 
they are on a scale of camp accommodation 
and not on the basis of permanent accom
modation.

(b) A number of representations have 
been received but it has not been possible 
to comply with these  requests  as the 
accommodation is temporary and  the 
Government propose to get it vacated as 
seon as suitable permanent acommodation 
bccomeo available.

(c) r̂om  August 1948  to 31-12-1949 
no rent was recovered from the occupants. 
From 1-4-50 to 31-12-1953 rent was re
covered at the rate of 5 per cent, of the pay 
of the occupants or the assessed rent of the 
quarter  whichever was less.  From 
I-I-54 to 31-8-55 the rent has been re
covered at the rate of 2 per cent of the pay 
of the occupants or the assessed rent which 
ever is less.

Separate account has not been kept for 
each unit.  The  total rent  recovered 
upto 31-8-55 amounts to Rs. 30,800/
and the amount spent on repairs during 
the period is Rs. 46,182/14/3.

Merger of Dearness Allowance with 
Pay

1367. Shri T. B. Vittel Rao : Will the 
Minister of Railways be pleased  to 
state:
(a)  whether  the  Railway  Board 
have  since  arrived at a decision  re
garding  revision of the rules to meet

the  êvances arising out of the mer
ger ot half of the  dearness allowance 
with pay for staff drawing  Rs. 76/
per month and above;

(b) if so,  the nature of the dedaion 
and

(c) from what  date it will be given 
effect to ?

The Parliamentary  Secretary to 
the Minister of Rallwajrs and Trans- 
r̂t  (Shri  Shahnawaz Khan) : (a)

(b) and (c). Do not arise.

Floods in Andhra

1368.  Shri B. S. Murthy : Will the 
Minister of Food and Agriculture
pleased to state :

(a)  whther  it  is a fact  that  the 
Andhra  State have asked for  food- 
grains  for distribution in the flood-
affected  areas in Andhra in the months! 
of August and September 1955; and

(̂̂b) if so, the extent of help  render-

The Minister of Agriculture  (Or* 
P. S. Deshmukh) (a) No, Sir.

(b) Does not arise.

Ex-servicemen

1369.  Shri Radha Rman :  Will the 
Minister of Labour be pleased to state :

(a} whether  it is a tact that some ex
servicemen  employed as technical staff 
in various technical and vocational centres 
have not been given war benefit;  y

afi
(b) if so,  why; n(

(c) whether it is a fact that some membei 
of technical staff, who have been given w '• 
benefit, are not getting  their yearly in 
crements; and

(d) if so, why ?

The Minister  of Labour  (Shri 
Khandubbal Desai) : (a) to (d). Thr 
information is being collected and will be 
placed on the Table of the Lok Sabhs.
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LOK  SABHA

Frxdaŷ 30th September, 1955

The Lok Sabha met at Eleven of
the Clock.

[Mr. Deputy-Speaker in the Chair} 

QUESTIONS AND ANSWERS 

(See Part I)

12-23 P.M.

PAPERS LAID ON THE TABLE 

Report' of Tariff  Commission on

CONTINUANCE OF PROTECTION TO SODIUM

Tm<»ULPHATE, Sodium Sulphite and

Sodium Bisulphite  Industries and

Government Resolution etc. thpieon.

The Minister of Commerce and In
dustry and Iron and Steel (Sliri T. T. 
gfiBhnaj»iaj»hftri ̂ •  I beg to lay On the

Table a copy of each of the following
papers, under sub-section (2) of sec
tion 16 of the Tariff Commission Act,
1951:

(1) Report (1955) of the Tariff . 
Commission on  the  continuance
of protection to the Sodium Thio- 
sulphate,  Sodium  Sulphite  and 
Sodium Bisulphite Industries.

(2) Ministry of Commerce and 
Industry Resolution No. 8(3)TB/
55,  dated the  24th  September, 
1955.

(3) Ministry of Commerce and 
Industry Notification No. 8(3)TB/
55,  dated the  24th  September, 
1955.

15846

(4) Statement under proviso to
section 16(2) of the Tariff  Com
mission Act, 1951, {̂daining the 
reasons why the documents re
ferred to at (1) to (3) above could 
not be laid within the prescribed 
period [Placed  in  Library. See
No. S—354/55.]

Statj»*ent showing action taken

BY government on ASSURANCES, ETC.

The Minisfter of Pariiamentary Af
fairs (Siiri Satya Narayan Sinha): I
beg to lay on the Table the following
statements showing the action taken 
by the Government  on various  as
surances, promises and  undertakings 
given by Ministers during the various 
Sessions shown against each:

(1) Supplementary  Statement
No. 1.—Tenth Session, 1955 of Lok
Sabha.  [See Appendix XII,  annex- 
ure No. 1.]

(2) Supplementary  Statement
No. VII.—̂Ninth Session, 1955 of Lok
Sabha. [See Appendix XII, annex- 
ure No. 2.J .

(3) Supplementary  Statement
No. XI.—Eighth  Session,  1954 of
Lok Sabha. [See Appendix XII, an- 
nexure No. 3.]

(4)Supplementary Statement No. 
XV.—Seventh Session, 1954 of Lok
Sabha. [See Appendix XII, annê- 
ure No. 4.]

(5) Supplementary  Statem̂t
No. XXI.--Sixth Session, 1954  of
Lok Sabha. [See Appendix XII, an- 
nexure No, 5.]

(6) Supplementary  Statement
No. XXVI.—Fifth Session, 1953 of
Lok Sabha. [See Appendix XII, an- 
nexure No. 6.]
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(7)  Supplementary  Statement
No. XXXI.-̂ Fourth Session,  1953 
Î k Sabha. [See Appendix XII, an- 
nexure No. 7.J

(8)  Supplementary  Statement
No. XXXVI.—Third Session,  1953 
of Lok Sabha. [See Appendix XII, 
annexure No. 8.]

(9)  Supplementary  Statement
No. XXXIV.—Second Session, 1952 
of Lok Sabha. [See Appendix XII, 
annexure No. 9.]

(10)  Supplementary  Statement
No. XXXII.—First Session, 1952 of 
Lok Sabha. [See Appendix XII, an
nexure No. 10.]

3S1ESSAGE FROM RAJYA SABHA 

Secretary: Sir, I have to report the 
following message received from the 
Secretary of Rajya Sabha:

‘I am directed  to inform  the
Lok Sabha  that the Companies
Bill, 1955,  which was passed  by
the Lô Sabha at its sitting held 
on the 12th September, 1955, has 
been passed by the Rajya Sabha 
at its sitting held on the 28th Sep
tember, 1955, with the following 
amendments:

Clause 199

1. That at page 100, line 23, for the
words “two  years” the words  “one
year” be substituted.  *

Clause 324

2. That at page 170, for lines 24 to 
26, the following be substituted, name
ly:
“(3) Copies of all rules pres- 
ĉribed under sub-section <1) shall, 
as soon as may be after they have 
been prescribed,  be laid  before 
both Houses of Parliament.

(4)  A copy of every notification 
proposed to be issued under sub
section (1) shall be laid in draft 
before both Houses of Paiiiament 
for a period of not  less  than 
thirty days while they are in ses
sion; and if, within that  period.

Calling attention to 
matter of urgent 
public importance

15848

either House disapproves of  the 
issue  of  the  notification  or 
approves of such issue only with 
modifications, the notification shall 
not be issued or, as the case may 
require, shall be issued only with 
such  modifications  as  may be 
agreed on by both the Houses.”

I am, therefore, to return herewith 
the said Bill in accordance with  the 
provisions of rule 126 of the Rules of 
Protedure and Conduct of Business in 
the Rajya Sabha  with the  request 
that the concurrence of the Lok Sabha 
to the said amendments be communi
cated to this House.’

COMPANIES BILL

Secretary: Sir, I lay on the  Table 
of the  House, the  Companies  Bill, 
1955, which has  been returned  by 
Rajya Sabha with amendments.

PREVENTION OF CORRUPTION 
(AMENDMENT) BILL

ShriU. C. Patmuk (Ghumsur): I beg 
ict Jay on the Table a copy each  of 
papers Nos.  I, II and III  containing 
opiaions on the Prevention of Corrup
tion (Amendment) Bill, 1955,  which 
was  circulated  for the pMipose  of 
eliciting opinion thereon by the 31st 
July, 1955.

COMMITTEE ON PETITIONS

Sixth  Report

Shri Baghuramaiah (Tenali): I beg 
to present  the Sixth B«port  of the 
Committee on Petitions.

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE

Casualties inflicted by  Indian

SOLDIERS  ON  HOSTILE  TRIBESMEN  IN

N.E.F.A.

Mr. Deputy-Speaker:  Shri  Raghu-
nath Singh has  given notice  calling
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attention to a matter of urgent pub
lic importance in these terms:

Under rule 215, I beg to  call 
the attention of the Prime Minis
ter  to  the  following matter of 
urgent public  importance and  I 
request that he may make a state
ment thereon:

“Whether it is a fact  that 14 
hostile tribesmen who belonged to 
terrorist partj of N.E.F.A.  were 
killed and several were wounded 
on 15-9-1955  by  Indian soldiers 
near Lhoshyepu and Khokiye in 
south-east  comer  of  Tuensang 
Frontier Division.”

Shri Raghunath Singh is not here 
at the moment, but  the hon.  Prime 
Minister wishes to make a statement 
on this.

The Prime Minister and Minister of 
External  Affairs  (Shri  Jawaharlal 
Nehru): I am called upon to make a 
statement under rule 216. The  hon. 
Member concerned is not here, but I 
should like nevertheless to  make  a 
statement for the information of the 
House.  This is in regard to certain 
developments in the North East Fron
tier Agency.

On the 18th August I made a state
ment in the Lok Sabha in regard to 
the situation in the Tuensang Frontier 
Division.  In this J had stated that a 
l3attalion of the Army had been sent 
to the Southern sector of the Tuensang 
Division to deal with some organised 
armed gangs which had ccmcentrated 
in one or two fortified villages in the 
south of the Tuensang Frontier Divi
sion, adjoining the Naga Hills District. 
These gangs possessed fire-arms, in- 
■chiding automatic weapons.

The troops sent there cooperated 
luUy with the Assam Rifles platoons 
as well as with two or three platoons 
of the Assam  State  Armed  Police 
ĥich were put under the overall com
mand  of  the  Army  Force  Com
mander. They found that the organis
ed armed gangs had concentrated  in 
fortified positions in the villages  of

30 SÊi’TEMBER 1955 Business of the 15850
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Leshyepu and Kheikiye.  Both these 
positions were reached  on the  10th 
September last.  As a  result of  the 
military action that took place then, 
it  is  estimated  that forty  hostile 
tribesmen were killed and about thirty 
were injured.  Our casualties  were 
two killed and one injured.

It is understood that the ringleaders 
of the hostiles came from the  Naga 
Hills District of Assam.

Reports  have been received  that 
hostile bases have been set up in some 
other parts of the Tuensang Frontier 
Divison. This matter is under investi
gation and it is possible that the Army 
troops wiU be retained in the Division 
to undertake one or more additional 
specified  tasks.  Co-ordinated  action 
is being taken by the  Assam  Stato 
Administration and the NEFA Ad
ministration  to  bring  the  affected 
areas imder full control. The  neces
sity to retain troops  in these areas 
will be judged from time to time.

I might add that recently yesterday 
or the day before we received further 
information—̂that  has appeared  al
ready in the Press—̂which  indicates 
that a large number of peojrie in those 
areas have themselves got rather tired 
of being  harassed  by these hostile 
elements and have themselves taken 
action against them. For instance,  a 
few  days  ago in  certain  \dllages 
around Noklak, people from 15  vil
lages themselves attacked the hostiles, 
a$ a result of which about 14 of the 
hostile tribesmen were killed.

BUSINESS OF THE HOUSE

Shri N. M. Lingam  (Coimbatore): 
On a point of submission, the question 
relating to the visit of the Commerce 
Minister to Dahnianagar involves  a 
question of honour of the two Minis
ters.  I, therefore, feel that the hon. 
Prime Minister would be pleased to 
repudiate  categorically  any  nexus, 
implied,  suspected  or  apprehended 
between the  Ministers on the  one 
hand and Shri Ram Kishna Dalmia on 
the other.



Mr. Depaty-Speaker: It is unneces
sary and nothing is involved. The hon. 
Prime Minister has already said that 
there is absolutely no foundation for 
that, and the question ought not  be 
interpreted to mean any such thing.

Shri Kamath (Hoshangabad): On a 
point of  information,  may  I  ask 
whether Government has had the 
hardihood to disregard the peremptory 
but sound advice given by the  hon. 
Speaker on the 5th of this month re
garding the amendment of the  Con
stitutional  provision in  respert  of 
quorum?  I am reading from the offi
cial transcript......

Mr. Depaty-Speaker: Order,  order. 
If any Member wants to make  any 
suggestion or motion, he will kindly 
intimate to the Speaker. He need not 
go to the Speaker’s room. I will bring 
it here tomorrow, if I find there  is 
something to be brought up before the 
House.  The proceedings of the House 
ought not to  be interrupted.  Many 
things have to be done by the  hon. 
Members, by the Government and by 
all of us concerned.  This is not  a 
matter which can be brought up be
fore the House. Let him write to me. 
I will consider if it could be allowed 
to be brought before the House in the 
form of a motion.

15851 Indian Tariff
(Second Amendment)  *

Bill
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INDIAN TARIFF (SECOND .AMEND
MENT) BILI.

The Minister of Commerce and In
dustry and Iron and Steel (Shri T. T. 
Krishnamachari): I beg to move for 
leave to introduce a Bill further  to 
amend the Indian Tariff Act, 1934.

Mr. Depaty-Speaker: The  question
is:

“That leave be granted to  in
troduce a Bill further to  amend 
the Indian Tariff Act, 1924.”

The motion was adopted.

Shri T. T. Krishnamachari: I intro
duce* the Bill.

RIVER BOARDS BILL

Mr. Deputy-Speakpr:  The  House
will now resume further discussion on 
the  motion for  concurrence in the 
motion of Rajya Sabha for reference 
of the River Boards Bill to a  Joint 
Committee.

Originally three  hours  had  been 
allotted for thî motion. Half an hour 
was deducted yesterday towards  the 
discussion on the point of order raised 
yesterday.  Out of the 2̂ hours,  1 
hour and 20 minutes were availed  of 
yesterday. This would mean that the 
discussion on the motion will conclude 
by about 1-40 p.m . today,  that is, 
after 1 hour and 10  minutes  from 
now, when the motion regarding eco
nomic policy will be  taken up  for 
which 10 hours have been allotted.

The Private Members’ Business will 
be taken up at 4-30 p.m. As already 
decided, tftie House will sit  up to  7 
P.M. today.

The House will now proceed with 
the  further  consideration  of  the 
motion moved by Shri Gulzarilal Nan- 
da on the 29th September, 1955.

Shri Sinliasan  Singh  (Gorakhpur 
Distt.—South): The Bill under discus
sion appears  to be a  Bill which  is 
more or less jpersuasive than  direc
tive.  This Bill depends more or less 
on the will of the provincial Govern
ment to join in this measure.  I find 
that the two Bills read together are of 
the same nature and to some  extent 
try to solve the problem of inter-State 
disputes and  river  valley  projects. 
But I find a great difference here. In 
clause 11 of  the Inter-State  Water 
Disputes Bill, I find there is no  ap
peal to the Supreme  Court or  auy 
other court.  A similar provisioa  i? 
not made in the  River Boards  Bill. 
Here also, if a dispute is decided after 
arbitration, similar powers should be 
given.  Otherwise,  there  will be 
a  loophole  left  for  a  State  ta 
go to some court. Here also in clause 
22 (4) it is said that the decision of 
the arbitrator, shall be final. So far

♦Introduced with the recommendation of the President.
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as the election disputes are concern
ed also, the decision of the election 
tribunal is final so far as that Act is 
concerned but still appeals go to the 
High Court  and then  to  Supreme 
Court. In one Bill—the  Inter-State 
Water Disputes Bill, there is a provi
sion that no decision arrived at by the 
arbitrator will be taken to the Sup
reme Court. Similar provision should 
have been made in the River Boards 
Bill also that any decision arrived at 
by the arbitrator should not be taken 
to any court because if that provision 
is not made here I fear that the deci
sion of the arbitrator can be taken to 
the Supreme Court or High Court on 
appeal.

I find that the whole thing depends 
upon the will of the provincial Gk)v- 
emments.  You  cannot  appoint  a 
Board unless the provincial  Govern
ment  requests  for one.  It will  be 
subject to a notification and the noti
fication also will be subject to their 
approval. The proviso reads:

“Provided that  no such  noti
fication shall be issued except in 
consultation  with the Grovem- 
ments interested with respect  to 
the  proposal  to  establish  the 
Board the persons to be appoint
ed as members thereof and the 
functions  which the Board may 
be empowered to perform.”

In sub-clause  (1) you say that  the 
Central Government may on a request 
received in this behalf from a State 
Government or otherwise, by  notifi- 
, cation establish a River Board.  But 
this latter provision takes away tlie 
force of ‘otherwise’ because it could 
not be done unless you again consult 
the provincial  Governments.  The 
difficulties will remain if the  provi
sion is  retained as it is.  I  submit 
that this Bill as it is is only a Bill 
requesting the provincial Goveriiments 
to  co-ordinate or  co-operate in  the 
attempt of the Central  Government 
to go ahead with  river valley  pro
jects.  This  Bill, it!  my  opinion, 
should have been an all round  Bill 
as the Constitution provides  because

it deals with water power and irriga
tion.  You could have taken  resolu
tions . from  States for  enact'.ng  a 
Central Act and brought a Bill cover
ing all the States instead of leaving 
the implementation  of this to the 
approval of the States.

’ Yesterday, an  hon. Member  said 
that instead of having several Board, 
distinctive Boards  according to  the 
rivers, we could have zonal Boards. 
For instance, India can very well be 
separated into 3-4 zones accor<to#? to 
the river systems—̂Brahmapûa sys
tem which covers Assam and Bengal, 
Gangetic system which  covers  UP., 
Bihar and Bengal, the Sind  system 
which covers Punjab and a part  of 
Rajasthan, if I may say so, the fourth 
system—the Deccan system—covering 
Tapti and other rivers.  Then  these 
Boards can very well have a definite 
scheme of development of the river 
projects.  Of course we do not know 
what will  be the  divisions of  the 
States henceforward.  In my opinion, 
the Central Government should esta
blish Boards according to the  zonal 
systems of the rivers.  We have the 
zonal system of railways. The deve
lopment of the rivers also may be on 
a zonal basis and need not be left to 
the States but should be taken up by 
the Central Government.  Otherwise, 
in my opinion, they may not properly 
be implemented.  This Act may  re
main a dead letter like so many Acts 
that we have passed and not imple
mented.  Ultimately  most  of the 
money is to come from the Govern
ment—the Central  Government. If 
the Government has any intention to 
go forward then they should modify 
the Bill in such a form so that it may 
be compulsory applied; it need not 
be left to the sweet will of the States 
concerned.  What I find is that this 
Board is going to be only a consulta
tive advisory body. It can give ad
vice which may or may not be ac
cepted. The Board must be  given 
some legal powers to enforce the deci
sion. That is not done here.

In both these Bills—the Inter-Statê 
Water Disputes BiJ and the  River ̂
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[Shri Sinhasan Singh]

Boards Bill—I find there is a provi
sion for having  assessors. A Judge 
of Supreme Court or of a High Court 
will be appointed as arbitrator but he 
will be aided by assessors appointed 
on the recommendation of the Central 
Government.  We have already have 
had experience of assessors in crimi
nal cases.  The pn)vision relating to 
assessors has now been amended. Why 
should we have them here?  I do not 
find from the Bill what powers they 
have. They will be sitting along with 
arbitrators  and say yes or no. We 
have already come to the conclusion 
that an assessor is no good  because 
the advice is not acted up)on and is 
not  taken  into  consideration.  It 
may or may not be taken into consi
deration.  This clause providing for 
assessors should not find a place. When 
a Judge is deciding why should  be 
burdened with two or three assessors 
sitting by his side. It reads here:

“The arbitrator may on the re
commendation  of  the  Central 
Government, appoint one or more 
persons as assessors to assist him 
in the proceeding before him.”

What assistance there will be? The 
arbitrator is getting all powers of a 
civil court. He can summon the wit
nesses he likes. My opinion is that 
this is a redundant provision and will 
result in unnecessary expenditure.

Then I find that the provision with 
regard to the appointment of arbitra
tor is that the Chief Justice of India 
may appoint an arbitrator from among 
Judges of retired—Judges of the 
ne Court and the Judges of a 
Court. The provision reads like 

this:

“The arbitrator shall be a per
son to be appointed in this behalf 
by the Chief Justice of India from 
among persons who are, or have 
been, Judges of the  Supreme 
Court or are  Judges of a  High 
Court.”

That means even be retired Judges 
of the Supreme Court are eligible to

be appointed as  arbitrator whereas 
the retired Judges of a High Court 
are not eligible  Sir,  I  have  been 
holding a long view that this Govern
ment is not doing justice to the coun
try by appointing retired  persons in 
service. Here also I say that no retir
ed persons should be put on the job 
when we have got acting Judges to 
decide cases.  This will be a tempo
rary job and oiu* Judges can be spared 
for deciding these csises. When  you 
are not having retired  High  Court 
Judges I think this clause regarding 
the appointment of retired Judges of 
the Supreme Court should also be 
removed.

We are finding  everjnvhere  some 
talk going on, among the officers even, 
that retired persons are getting ex
tension and they are being reposted 
on special duty with the result that 
junior officers who could have had a 
chance of coming up are being held 
up. I am glad that in this Bill, so far 
as High Court Judges are concerned, 
you are not providing for the appoint
ment of retired High Court  Judges. 
But, you are allowing retired Judges 
of the Supreme Court to be appointed 
as arbitrators.  In my opinion  this 
provision should also be removed and 
this must be the one Bill passed by 
the supreme body of the Parliament 
of India in which no retired person 
will be getting a palce and this will 
go a ông way towards solving  our 
other problems also.

With these remarks I only  would 
like to express my fear that this Bill 
may not be so much useful as it would 
have been,  had there  been an  all 
round Bill providing for the appoint* 
ment of Boards by the Central Gov
ernment on zonal basis and asking the 
State  Governments to join and  co
operate with it by acting according to 
the decisions of the Board so far as 
the projects are concerned because I 
find that most of the money is given 
by the Central Government.

With these words I express the hope 
that the Select Committee will go into 
it and try to amend the Bill so that
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when the Bill comes back from the 
Select Committee we will find it much 
improved and this clause 4 about the 
appointment of the Board being left 
at the mercy of the  States may  be 
removed.

Sir, I support the Bill.

Shri Basappa (Tumkur):  I  wel
come this Bill and the motion for its 
being sent to the Select  Committee. 
While doing so i should like to  lay 
emphasis on the objects of this Bill, 
namely, that it is meant for  regula
tion and development of  inter-State 
rivers and river valleys.  Of course, 
the  necessity for  developing  these 
inter-Slate rivers for the use of  the 
country is felt everywhere and it is 
also a fact that there are a niunber of 
disputes with regard to these  inter
state rivers.  These disputes, as our 
hon.  Minister has already pointed 
out, are existing  from a very  long 
time; in some cases 20 years, 30 years. 
Therefore, these  disputes should  be 
settled once for all so that the diffe
rent parts of the country may deve
lop to its fuUest extent possible. How 
to resolve these disputes is the next 
question that  will  certainly  come 
before our minds.  Naturally, there
fore, the Central Government  will 
have to look into the matter and wiU 
have to appoint a Board.  Whenever 
there are disputes between the various 
States the Central Government will 
have to come forward and  appoint 
these Boards. The scope and powers 
of these Boards are enunciated in this 
Bill and the Select  Committee  will 
look into all those powers and  also 
the purpose for which this Board  is 
going to be constituted.

This Board will  have  enormous 
work to do and if still its advice is not 
taken up by the various States then 
ultimately the matter will have to be 
referred to arbitration.  Of course, I 
wish that the States will follow the 
advice given by this Board and will 
act up to it; but, still there may arise 
some cases when it will not be pos
sible for them to do so in which case 
the question of arbitration will come 
and we are told in this Bill that the

Chief Justice will appoint an arbitra
tor and his decision will be final. These 
are the contents  of  the Bill and if 
there are any defects in the Bill they 
wiU be looked into by the Select Ccsn- 
mittee.

While I welcome  the Bill in  this 
way I cannot  refrain myself  from 
saying a few words because certain 
Members in this House have cammen- 
ted upon the actions of the State Gov
ernments.  I wish that the Members 
of this House would refrain from do
ing so because it will create certain 
misunderstandings  or  misgivings. 
Therefore, I stand in this House to
day to say that those statements are 
not correct. If I do not say that then 
the impression left will b4 that certain 
governments are not co-operating with 
other governments which is very bad 
indeed.  My friend Shri EJaghavachari 
and some others who spoke yesterday 
referred to Mysore  Government and 
said that it was not co-operating with 
certain other  governments, in  this 
matter.  It pained me very much to 
hear these  words from  an  elderly 
gentleman like Shri Raghavachariiy I 
wish another Member belonging to his 
party Shri  M.  S.  Gurupadaswamy 
himself, would refute tiie arguments of 
Shri Raghavachari in this respect. He 
said, there are rivers like Jaimangali 
and Pennar the waters of which are 
taken by Mysore itself d̂ not allow
ed to run into other States at aU. That 
is a wrong statement, a wild allega
tion which has not been proved at aH. 
I wish he would have given instances 
to .show how the agr̂tnents. which 
have been entered  into, have  been 
violated in this respect.

Then there is this very big question 
of Tungabhadra.  I hope the  States 
Reorganisation Commission, which *is 
going to submit its  report  shortly, 
will also write something about Tun
gabhadra; how water should be made 
. use of and  all that.  Again, in this 
connection—you  know, Sir,  and  I 
need not bring to your notice, how 
Tungabhadra  wat«- is being used, 
how that can be made better use  of 
and all these things—arguments were
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advanced that the Mysore Grovemment 
is not co-operating with other govern
ments. I say that all those statements 
are wrong; because, there is the Tun- 
gabhadra Board of which Mr. Grokhale 
is the Chairman, and the  Chairman 
himself has stated that he has  been 
getting co-operation from all govern
ments so far as the  development of 
Tungabhadra  waters are  concerned. 
With regard to the various problems 
connected with this we have to look 
into the various aspects of the  ques
tion. First of all there is the  agree
ment of 1944 wherein it is stated how 
the waters will  have to be used and 
aU our  actions should be  based  on 
that agreement.  Supposing there  is 
surplus  wâ then the  governments 
concerned—̂tne  Hyderabad  Govern
ment, the Madras Government and the 
Mysore Government—will  have  to 
come to certain  arrangements  with 
regard to the surplus water, enter into 
certain agreements and those agree
ments* should be acted upon.

When all these things are there, it 
should be considered, when a dam is 
put up across a river,  whether the 
ne»by surrounding areas should  be 
irrigated first or the water should be 
taken to several miles away  without 
even feeding the nearby areas.  What 
is the purpose for which Tungabhadra 
project was constructed? What is the 
scope of it?  These  things  must be 
gone into csfifefuUy and if there are 
backward areas surrounding that they 
must be irrigated first. After that, if 
there is surplus water let it be taken 
to distant places, I have'no objection 
at all. I have no objection if water is 
being taken to  distant  places  after 
satisfying the  needs of the  nearby 
backward areas.

Again, my friend Shri Lakshmayya 
s&id about high level canals of Thungâ 
bhadra River.  When low level canal 
water is not completely utilised pro
perly as decided by the Tungabhadra 
Board, where is the question of going 
into high level canals?  Let  us  see 
first of aU whether the waters of the 
Low level canal are used properly or 
ncft.

Mr. Deputy-Speaker: So far as this 
Bill’is concerned, it is a Bill for the 
purpose of settling disputes  and for 
the formation of river boards  which 
will settle all differences and give ad
vice from time to time. That is the 
main purpose of the Bill. In individual 
cases, the question whether there has 
been fair-play by one side or the other 
is not a matter here before us.

Shri Basappa: How the dispute will 
have to be settled by the board, what 
are the principles that should  guide 
the board to decide these disputes, the 
nature of the disputes—these are the 
points which I wanted to bring  for
ward in a few words.

So  far as the high-level  canal  is 
concerned, the Mysore Government has 
never said that it will not co-operate 
with the other Government.  Only, it 
wants a proper discussion of the sub
ject so that its views  also  may be 
placed before the proper  authorities. 
That is all with regard to the hî- 
level canal.  I need not say much on 
that aspect.

Now, there were other charges also 
made against us. If charges are made, 
and if I do not answer them or if I 
do not explain the proper view of the 
Mysore State, then an impression will 
be left in the minds of the Members 
and that impression will  harm  the 
State from which I come.

Mr. Depaty-Speaker: If some charges 
have crQ)t in which are not germane 
to the issue, they may be ignored. It 
is not as if the Mysore Government 
is going to be affected by them.

Shri Basappa: There are many inter
state rivers with which the various 
Governments are concerned. But since 
you say that I need not dilate on those 
charges regarding these points, I shall 
close those points.  I only  say  that 
regarding inter-State rivers, there are 
many disputes, and those disputes will 
have to be solved amicably, and  the 
boards that are going to be constituted 
will look into all the matters including 
the scope of the  agreement entered 
into prior to the  formation  of the 
boards, and how far they can be
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given full effect to.  While deciding 
these matters, the boards will have to 
consider the area submerged and the 
number of acres of land  that  have 
been submerged and also the number 
of people who have suffered. It should 
not be that all losses should accrue to 
one State and all gains accrue to an
other State.  I therefore say that the 
area surrounding the dam  and the 
area and the people that suffer on ac
count of the construction of the dam 
should be taken into consideration in 
deciding any of these questions. I hope 
the Joint Committee will go into  all 
these matters and decide them  pro
perly.

Sliri Raghavachari  (Penukonda): 1 ’ 
request your permission to  reply to 
the allegations made by  my  hon.
friend—the allegations which he was 
pleased to hurl against me.

Mr.  Deputy-Speaker: I will  allow 
him to make his personal explanation 
later on.

Shri  Acbnthan  (Crangannur):  1
heartily welcome this measure as well 
as the Inter-State Water  Disputes 
Bill. I have one doubt only. For the, 
second Five Year Plan, all the States 
have prepared their plans and  have
discussed  them with .the Planning 
Commission.  They are going  to be 
finalised. How can the plans to be 
formulated by the river boards fit in 
with this?  That -is my difficulty. I 
cannot understand how the measures 
to be formulated by the river boards 
under this Bill can be  implemented 
and how they will fit in  with  the 
pains prepared by the State according 
to their own whims and fancies  and 
according to their own resources. The 
States have prepared their own plans 
with their own resources and facilities. 
How those plans will fit in with the 
schemes that may be  envisaged  by 
the river boards is the doubt that has 
arisen in my mind.

I think this is a great measure. In 
fact, considering the topographical and 
physical features of this vast country 
■of ours, this Bill is  quite  welcome.

especially when many rivers are pass
ing through many States including my 
State.  So, a central body or a com
mon body, irrespective  of considera
tions of one particular State or other, 
should go through the question dis
passionately and assess the financial 
resources and facilities and then bring 
forward a plan which will, so to say, 
bind both parties together as well as 
the Central Government.  Unless this 
is done, progress with regard to  the 
irrigation, power and industrial ' pro
jects will not take place very  soon. 
In that light, this measure is  really 
welcome.

Now, I doubt whether this advisorj' 
capacity of the boards  will be suffi
cient.  According to me, if there is a 
river flowing through different States, 
and if it is to be harnessed to the 
best advantage, then, work must  be 
done only by a central body.  Take, 
for instance, X and Y States. I shall 
not mention names.  X wiU have its 
own plans and if it thinks that the 
water flowing through the State must 
all be utilised for that State alone, it 
may think that it has to be done for 
its own advantage.  Similarly, Y also 
may think that unless the water  of 
that river flowing through that ‘ State 
are harnessed to its own advantage, 
that river may not be of use. That is 
the sort of difficulty that  will  arise 
and such a dispute has arisen  and a 
reference has been made in regard tc 
the waters of the Tungabhadra.

Mr. Deputy-Speaker: There  is  an 
Inter-State Water Disputes BiU, and it 
was sent to the Joint Committee 
yesterday.  Such matters  as  he has 
raised now wiU be referred  to  the 
body created under  that  Bill.  The 
river boards will just  give  concrete 
shape as to how they are to be co
ordinated.

Shri Achuthan: There will be occa
sions for changes to be effected in the 
plans themselves.  Suppose X is pre
pared to spend Rs. 10 crores according 
to the river board’s scheme, Y may 
be prepared to spend only Rs. 5 crores, 
say. for the same scheme.  So,  that 
difficulty would arise. Therefore, how
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are you going to fit in these schemes 
with the second Five Year Plan of all 
the States?  That is my point.  This 
is a problem which has to be tackled 
very cautiously and tactfully.  Other
wise, the atmosphere would  not  be 
calm;  blackmailing  will  be  there; 
heated words will be exchanged. Such 
difficulties will arise.  So, this work 
must be entrusted not only to com
petent men but to tactful men.  The 
interests of the country alone  must 
be the aim and no particular State or 
States should be borne in mind.

Then, in the selection of the judges, 
care must be taken to see that judges 
from the particular State  concerned 
are not chosen, as far  as  possible. 
Even though  there  may  be  some 
merit in the person chosen from the . 
I>articular State concerned in the 
dispute, people may have  their own 
suspicion.  So, it is  better  to  see 
that judges belonging  to the States 
concerned in the dispute are not taken 
in for the purposes  of  arbitration. 
Judges from other State may be taken 
for this purpose.  That is my sugges
tion. I wholeheartedly welcome the

Shri Raghavachari rose

Mr. Deputy-Speaker; I will come to 
that afterwards.

Shri  RagbavaChari:  The  Member
who hurled criticisms against me must 
be here  when I reply.  At  another 
moment, he may go out.

Mr. Depttty-Speaker: He would not 
go.

Shri Ragfaayacbari: I do not wish to 
take more than a couple of minutes.

Mr. Depttty-Speaker: All right.

Shri Raghavachari: All that I wish 
to say is, I stand by every word that 
I have said yesterday, in respect of 
the other Bill.

Sbri Basappa: The House will judge
it.

Shri Baghavachari: Please wait.  I 
was sorry to hear my friend say that 
a responsible man and  an  elderly 
man, made those remarks. I say that 
because I am a responsible  man,  I 
have  made a responsible statement 
and every word of it is borne out by 
facts and records. I only  want  to 
submit that Shri Basappa—I am sorry 
to say—̂has allowed his emotion  to 
take the place of reason.

Shri  S.  L.  Saksena  (Gorakhpur 
Distt.-North): I welcome this Bill.  I 
shall make a few suggestions. Its title 
is the River Boards Bill, but in clause 
4, is made an Inter-State River Boards 
* Bill. I would like the Bill to be the 
River Boards Bill  throughout,  and 
whether there is a single river passing 
through one State or one single river 
passing  through  many  States,  the 
Central  Government  should  have
power to constitute a Board  for it. 
There must be a single  body  with 
powers  to  make  recommendations. 
The Central Government should have 
the power to take the initiative  to
create such River Boards  both  for 
inter-State Rivers and for single State 
rivers.

Then, in clause 5(2), I would  like 
afforestation to be included in  the 
subjects mentioned the special know
ledge of which may qualify a man to 
be a member of the Board. As it is, 
you have mentioned only  irrigation, 
electrical engineering,  flood control,
navigation, etc., but not afforestation. 
I think afforestation is part of the
development of river valleys and so 
afforestation should be  included  in 
that clause.

I suppert the proposal  made  by 
my friend Shri Sinhasan Singh  that 
the approval of all the States to all 
the members of  the  board  is  not 
necessary.  The  approval  of  that 
State for the member coming  from 
that State alone is necessary, so that 
there may be a practical  possioility 
of forming a board.  Otherwise, any 
one State can hold up the formation 
of the inter Board by objecting to the 
membership of any single member.
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The Minister of Planning and Irriga
tion and PoT̂er (Stiri Nanda): Will he 
please repeat that point?

Slirl S. L. Sakiiena: The  proposal 
is that the membership of the board 
will have to be approved by all the 
States through which the river oasses.

Shri Nanda:  I do  not  think so.
Where is it said?

1 P.M.

Shri S. L. Saksena: In clause 4(1) 
it is said that “no such  notification 
shall be issued except in consultation 
with the Governments interested with 
respect to the proposal  to establish 
the Board, the persons to be appoint
ed as members thereof and the func
tions which the Board  may be em
powered to perform.”  It need  not 
be in respect of all the members.

Shri Nanda: Consultation only.

Shri S. L. Saksena: But is it to be 
done in respect of all the members?

Shri Nanda: That is left to discre 
tion.

Shri S.  Saksena: So long as it is 
confined to the members that ihey 
propose it  is  all  right.  Otherwise 
there might be some unnecessary con
troversy.  I suggest that this  should 
be confined to the members that they 
propose and not for the appointment 
of all the members.

Then in clause 13(b), the Bill refers 
to preparing schemes, including multi
purpose sctiemes for the purpose  of 
regulating or developing  the  inter
state river or river valley even where 
a State has not come forward  with 
n̂y such scheme on its own initiative.

I hope the first scheme under this 
Bill will be a multi-purpose scheme 
for training and controlling the rivers* 
Ghaghra,  Gandak  and  Rapti.  The 
hon. Minister said that he was think
ing of constructing small  dams  for 
these small rivers.  The rivers Gomti 
or Tons  may be  small,  but  the 
Ghaghra is as big as the Ganges itself 
and the Gandak is as big as the Kosi,

Stiri Nanda: I said about Rapti and 
Tons.

Shri S. L. Saksena: The Rapti is als& 
as big as the Kosi. These rivers, name- » 
ly, Ghaghra, Rapti and Gandak,  are 
very big rivers and I would suggest 
that for them we may have big com
prehensive  multi-purpose  schemes. 
They are bigger than the Sutlej, and 
bigger, I think, than many rivers for 
which large  multi-purpose  schemes 
have been discussed in this House, for 
instance, in respect of the Krishna and 
the Godavari. I would suggest that a 
big  comprehensive  multi-purpose 
scheme on the model of Bhakra- 
Nangal or Damodar Valley  schemes 
should be prepared for the  Gaghra, 
Rapti and the Gandak under this Bill.
I would request the hon’ble minis
ter that he may immediately ask some 
engineers to make surveys and  to 
prepare a scheme on the basis of the 
data which is available.

As I mentioned the other day,  in 
the U.P. in 1938 the Chief Engineer,. 
Mr. Wattell, prepared a scheme  for 
taming the  Ghaghra  costing  about 
Rs. 30 crores, and he said that when
it was put into effect it would  be of
very great use to the State. The hon. 
Minister may send for that  scheme 
also. He may ask the engineers  to 
prepare a comprehensive multi-purpose 
scheme for the rivers, Ghaghra, Rapti 
and Gandak, to control and tame them,, 
for the purpose  of  irrigation  and 
power as well as for flood  control. 
Tiiese  rivers pass through an  area
which is the poorest and  the  nncst
thickly populated, the population beir.g 
one thousand per square mile. There
fore, if you have irrigation and pow'?r 
also, that will be all consumed  and 
the people there will become well to 
do, and the schehne wiU  be a very 
great success even financially.

Shri S. N. Das  (Darbhanga  Cen
tral): The present Bill is meant for 
hamesdng various  rivers, especially 
the inter-State rivers in the country 
to the best advantage of the country. 
It is well known that India is endowed 
with very rich resources both in land
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and water, but the rich resources of 
water have not been hameŝd to the 
best advantage of the country so far.  ̂
This step for the formation and orga
nisation of Biver Boards is, I think, 
a welcome step, and the hon. Minister 
is to be congratulated on that.

I think it would have been better if 
there had been a National Commission 
for the regulation and development of 
all the water resources in the country, 
instead of having so many Boards ir 
so many parts of the country involving 
Various States.  I think it would have 
been better to have a. comprehensive 
scheme to utilise the water resources 
of India to the best advantage of the 
country irrespective of any State. It 
would  have been  better to have  a 
National Commission for the utilisation 
of the water resources in the country. 
Even now I would  suggest that  the 
Joint Committee may see that, instead 
of having so many different ad  hoc 
Boards, inter-State Boards, they may 
frame this Bill in such a way that there 
could be provision for a  National 
Commission. This National Commis
sion should be duly authorised to act 
when the time comes for the appoint
ment of any other inter-State Boards, 
if that is found necessary at .that time. 
Therefore the first point that I would 
like to emphasise is that there should 
be a National Commission and not ad 
hoc inter-State Commissions or Boards 
of this nature.

The second point that i would like 
to make is this, that if there are ad hoc 
Boards the Bill does not provide the 
basis on which there would be repre
sentation on them.  It hM been pro
vided that the Board will be constitut
ed and  members  thereon  will  be 
appointed  in  consultation with  the 
various States.  But I think it will be 
better if a  provision  is made  with 
regard to the basis on which represen
tation will be made, to avoid any future 
dispute. And in that case, if there are 
separate ad hoc Boards,  the various 
States  will find that the provisions 
made with regard  to the representa
tion are sufficient and then they would

like to work according to the decisions 
given by that Board.

Then T would like to support the 
suggestion  made by my hon. friend 
Shri Reddy who said that to the func
tions of the Board there should be the 
addition of an item regarding rehabili
tation of the displaced persons when 
any such measures are taken and per
sons or villagers are displaced.

With regard to clause 19 relating to 
the budget of the Board I would like 
to suggest that the budget should not 
only be forwarded to the Central Gov
ernment but when these inter-State 
Boards are appointed and if they pre
pare a budget—and they should  pre
pare—that budget should be approved 
by the  Central  Government.  That 
would be better.

There is an item that these Boards 
will conduct and co-ordinate research 
on various aspects of the conservation, 
regulation or utilisation of water re
sources, such as water power genera- 
. tion, irrigation, navigation, flood  con
trol, etc. With regard to this I would 
like to say that although there are some 
research stations in our country, they 
are not sufficient. So far no eflPorts 
have been made by the Central Govern
ment with regard to basic research as 
well as applied research. I would like 
to suggest to the  hon. Minister that 
sufficient funds should be allocated, a 
permanent fund should  be  created 
from which all-round researches on the 
utilisation of water resources could be 
carried on by an organised body, may 
be by a statutory body.

And here I would like to mention one 
other matter, namely, that as regards* 
the research workers engaged in such 
basic researches in various Laboratories 
jn the country—not only water re
search but other scientific researches— 
the salary and terms and conditions of 
service of these research officers are 
not at par with those of the adminis
trative officers, and therefore brilliant 
yoimg men who are endowed with some 
scientific instinct, instead of going to 
researches, prefer to go and join the
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administrative  service,  and in  that . 
way the nation is not able to u+Hise 
the services of these young persons 
for research work. I would therefore 
like to  suggest to the hon.  Minister 
that such 3roung persons may be given 
an attraction to take to this research 
work by providing them better salary 
and better terms and conditions of ser
vice, so that young and scientific talent 
may not go astray to the administra
tive departments. ^

In clause 22 there is a provision that 
the decision of the arbitrator shall be 
final and binding on the parties and 
shall be given effect to by the Gov
ernments interested.  I do not know 
in what  way the  decision  w’il  be““ 
forced  on the  Government.  There 
must be some mention. If there is a 
Board and if the various States agree ̂ 
to such a Board, th«i the decision 
should be final and there should be 
some penalties in order to enforce the 
decisions.  If there is a State which 
does not like to execute any project 
and if that State is not interested, 
then that State should be forced by 
some penalty  clause,  that  is,  the 
Central Government should stop the 
financial  aid that is  given to  that 
State.

With regard to the submission of 
returns I would  suggest  that  the 
reports of returns should be laid on 
the Table of the House whenever they 
are submitted.  ‘

With regard to the audit of accounts 
I think it would be better if a speci
fic mention is made that the accounts 
of these River  Boards. wh»rj  they 
come into being would  be  audited 
by the Auditor-General.

I think the two Bills that we are 
going to send to the Joint Conimittee 
are very  welcome  Bills ard  they 
have come none too soon,  and I 
think, with the  adoption of  these 
two Bills, the rick resources, special
ly the water resources of our coun
try, the immense potential resources 
of our  country will be  utilised lor 
irrigating  the  millions of acres  of

land for production of food, for in
tensive industrialisation of the coun
try, flood control and for oroviding a 
cheap means of transport by water.

In the end, I would like to stress 
that there  should  be  a  National 
Commission—not an ad hoc commis
sion but a National Commission.  It 
may be  necessary  to have  some 
branches of that Commission in order 
to work out certain specific projects.

With  these words i  supo*3rt  the 
Bill and I hope that before the BDl 
comes  back from  the  Joint Com
mittee,  the Joint  Committee  will 
ihcorporate ih the Bill the sugges
tions which I have made here.

I support the Bill.

Shri  Thanu  Pillai  (Tirunelveli):
When  I  heard  the  speeches  of 
friends  opposite  yesterday, j  was 
wondering ŵhether I was  listening 
to the sneech in the Indian  Parlia
ment or in the United Nations of the 
States of  India.  Whatever  might 
have been the reasons ̂for  giving 
the States certain powers of autonomy 
in the Constitution as thoi constituted, 
when there was no consideration  of 
planning by the Centre, those provi
sions do not fit in  completely  now. 
Then there was no ideal of socialistic 
pattern of  society  which/we  have 
envisaged now.  Then it might well 
have been a necessity there.  But to
day we have started re-thinking  on 
many lines and it is time that we re
think about powers in respect of the 
States,  which our friends  want to 
guard so/zealously.  As Mr. Saksena 
just now observed, this Bill, though it 
starts as a River Board Bill, develops 
into an inter-State Rivers Bill.  No
body can object to the  CJovemment 
appointing a Board which will go into 
the question of certain river̂ which (j) 
flow through  different  States.  But 
what about River which flows in one 
state only but regionally it could be 
exploited only by the joint efforts of 
certain other States.  i do not know 
whether the clauses  which are  con
tained in this Bill/could be interpreted 
in such a manner that certain areas
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cannot be covered by this Bill. So,  I 
would like the hon. Minister and the 
Joint Committee to consider whether 
it should be inter-State River Board 
Bill or simply the River Boardŝ Bill.

My friend Mr. Punnoose yesterday 
îaid that he would like to  preserve 
the rivers of  Travancore-Cochin  for 
posterity and  not like  them to  be 
exploited here and i$DW. He said that 
he would rather have the waters pre
served because he said/‘if we give it 
to Madras, we cannot take it back”.
I do not know whether he  believes 
that in future the Arabian Sea  will 
dry up and
-developed in the West to receive the 
rivers that flow westwards/or is it the 
policy that whatever happens for those 
waters, it should not be made avail
able to the people in Madras or  to 
some other State where it could  be 
utilized.  I can understand if he had 
said that if the resourcêare utilized 
by the adjacent State, th«i the adja
cent State must be dei»ived of  the 
authority of  controlling the  produce 
b̂ ff  taken or  transported to  the 
other State.  i am sure that by joint 
effort if both Travancore-Cochin and 
Tamil Nad utiliẑ the waters, then all 
the food that is necessary  for that 
area can be produced by Joint exploit
ation.  But the aĵroach to the pro
blem by my Hon. friend ig ”covet not 
thy neighbour’s  wife and covet  not 
thy neighbour’s water”.  I should Ukî  
to suggest that let my Hon. friend not 
covet power through poverty and pes
tilence and through instigation to con
sequences of that poverty.  It is time 
that we developed this country  and 
integrated it  into  one  union,  not 
through those means that.̂e  bein̂ 
suggested, but integrated/through irri
gation and preserve it̂ with power 
because irrigation and power, jomtly 
exploited̂ developed  and utilised  by 
the neighbouring  States, will  bring 
imity in our area and that alone will 
contribute  to  the  real  unity  and 
strength of India.  If̂these natural 
resources are to be left as they are 
and not exploited it will bring into 
play provincialism  and counter-pro

vincialism and the result will be that 
India will be poorer. If only one part 
is  developed  and  not  other parts, 
ther̂ may not be equality and there 
may not be real unity.  As often as 
possible, those who have not been 
able to sit together, whether it is in 
the North or South, will utilize the 
Board  for  the  exploitation tff the 
rivers.  Therefore, / I  request  the 
Minister to  consider  whether  this 
Riverf Boards Bill  should  not  be 
changed  into an  all-comprehensive 
Bill so that it can take the whole 
picture of India and develop the re
gions wherever it is necessary, and 

hinterland woiild  be  solve inter-State problems/whether it 
► WAcf '̂ îs between  Mysore and Andhra  or

Andhra and Madras or Madras and 
Travancore-Cochin. There should not 
be any difference in treatment. With 
these words, I support the Bill.

Shri &  C.  Samanta  (Tamluk): 
India iŝ n̂d of so many long flowing 
rivers. For example, some/big rivers 
beginning from the  Himalayas fiow 
through  Hardwar,  Uttar  Pradesh, 
Bihar and Bengal and join the Bay of 
Bengal.  These rivers were not har
nessed before Independencê ôw we 
are for harnessing the waters of these 
rivers.  So it is wise that ŵ must 
have an Act to control the disputes 
that may arise while utilising these 
resources.

We are taking so many multi-pur
pose schemes and multi-purpose river 
valley schemes and in that every State 
may have some grievances. But those, 
grievances, so far/ as I remembeif, 
were being redreroed mutually. But 
a time has come when that cannot be 
done.  Yesterday, a friend from My
sore openly declared,  we have  no 
disputes with the States  around us. 
Next to that, another friend said, that 
there are disputes,/ that disputes will 
arise and it is wise that the Govern
ment have come forward with this 
Bill before us.  I  whole  heartedly 
support the Bill and its reference to 
the Jodnt Committee.



15873 Boards Bill  30 SEPTEMBER 1955 River Boards Bill 15874

I should like to refer to clause  22 
where the/question of arbitrator has 
been dealt with.  Yesterday,  we re.- 
ferred to a Joint Committee a Bill for 
settling disputes and when we have 
established these  River Boards,  we 
will also be referring to the arbitra
tors the cases that would arise. I Was 
thinking  whetheî these  arbitrators 
will be given so much powers as we 
want to give, to the tribunal for set
tling inter-State disputes.  Two  or
ganisations are being formed almost 
for the same purpose,  though under 
the two Bills, the conditions in which 
the disputes wily be  referred to the 
arbitrators and to the  tribunal  are 
somewhat different.  I would request 
the Government to give thought  to 
this so that the tribunal or arbitrator 
may do the same work.

I shall come to clause 13, dealing 
with powers and/functions  of  the(̂ 
Board.  It is very gratifying that so 
much power has been given to  this 
Board to execute so many things.  I 
find it stated here:  promotion  and
control of navigation;  promotion of 
afforestation and control of soil ero
sion. We are/having the ravages of 
flood very often.  Unless we take to 
the promotion of  afforestation and 
control of soil  erosion,  floods  can 
never be checked. I am glad that this 
Board is going to take up this work, 
not in one State, but/in the whole of 
India.  If this work is not taken up, 
all the other good steps contemplated 
by the hon. Minister and  expressed 
before us yesterday in respect of so 
naany Statê would have only tem
porary effect. For permanent remedy, 
we must̂have afforestation. If w© kill 
one tree, we must plant ten instead.
We must have afforestation so  that 
there will be no erosion.  There  is 
silt oor deposited from erosion in the 
rivers.  On account of  that,  havoĉ 
comes upon us in thc/form of floods. R) 
We are glad that this work has been 
entrusted with this Board,  and we 
hope that the needful will be done.

I have no time.  I would request 
the hon. Minister to give thought to

this question  of the  tribunal/ and 
the arbitrators, and also to the ques
tion of giving ample powers to  the 
Board for the work of  afforestation 
for flood control.and for navigation 
purposes also.

Shri Nanda: I am so glad that this 
Bill has the wholehearted support of 
all sections ôthe House. I am happy 
that the main purpose of this propose- 
ed legislation is being so clearly ap
preciated in this House. The purpose 
is that we should provide for the un
hindered development of the water re
sources of the nation on an integrated 
l>asisfin order to secure optimimi re
sults.  This is being very clearly ap
preciated.  But,  my embarrassment 
is that the House wants to go farther 
than I, the Government, and the Bill 
intend to,  I very clearly enter into 
their feelings. I fully appreciate whâ/̂ 
is at the back of the mind of the hon. 
Members when they make this sug
gestion.  There is value in  it.  But, 
my difficulty lies partly in the Con
stitution and partly also in the con
sideration that the results that we are 
aiming m;/will be secured better by 
the structure and the machinery that 
has been incorporated in this Bill ra
ther than in taking powers and cen
tralising all the functions in the hands 
of the Central Government.

Related to this aspect of the ques
tion, there were/ suggestions  madê 
why not have only the Central Gov
ernment dealing with all these matters 
a national commission which approves 
of the schemes and get them execut
ed, and a machinery which does not 
depend upon the advice of a Board or 
any dilatory arrangemen̂ which, ac
cording  to  hon.  Members,  these 
Boards would mean.  There was also 
a suggestion that not only the inter
state rivers, but also the rivers which 
are confined to one State may also be 
brought within the jurisdiction of thiŝ  ̂
measure-  I referre(̂to the Constitu
tion. I referred to the practical con-̂’"̂ 
siderations.  In the Constitution, en
try 56, which is, as I pointed out, 
the basis for this  Bill has made it 
very explicit: regulation and develop-
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ment of inter-State rivers and river 
valleys. So, thîis the limited juris
diction for the purpose of this Bill. 
Furthermore, in entry 17 of the State 
Jst,  the scope of the  exercise  of 
powers by the States has also been 
laid down:  Water, that is  to  say,
water supplies, irrigation and canalŝ 
drainage  and  embankments,  water ’ 
storage and water power subject to 
the provisions of entry 56 of List I, 
to which I have referred to.  These 
are. the confines  within  which  we
have to fimction so far as this legisla
tion is concerned.  l/might further
more add that,  apart  from the fact 
that we have to work within the four 
comers of the  Constitution  which 
provides for this country a  federal 
structure,  I do not see how we  are
going to benefit by not enlisting  tĥ

^  goodwill  and  co-operation  of  the
States where all these functions have 
to be carried ouH The Central Gov
ernment simply Dy issuing orders or 
taking authority for the whole of the 
country is not  going  to  discharge 
these functions more  effectively  or 
more efficiently  or to  thei  greater 
satisfaction of the peopl4. This might 
create more difficulties and more com
plications.  This is on the whole  a 
good approach.  Hon. Members have 
directed most of- their attention to 
this machinery of Boards and rightly 
so.  This is the pivot of the whole 
machinery that is being provided for 
carrying out the objects of this legis
lation.

Objection is raised to the advisory 
functions of the Board,  It is asked, 
why not make it final and binding in 
the first instance. There is some mis
conception that  the  Board  having 
given advice and the particular  ad
vice not being accepted by a State we 
-are rendered helpless, and the inten
tions of the legislation therefore can
not be carried out.  This is not  so. 
This is one step.  This is one stage. 
There* is the other stage of arbitra
tion, so that wherever the advice of 
the Board is not accepted, not carried 
out, not agreed to, then the Central

Government or either party can go t» 
the arbitrator on the issues in  dis
pute. The points of difference can be 
referred to the arbitrator and a deci
sion taken, so that there is provision 
tot bringing these matters to a stage 
of finality and not leaving them  in 
the middle in the  undecided  condi
tion.

Then there was the question relat
ing to the same subject—and that was 
again based on some misunderstand
ing—viz,, if you make it contingent 
on initiating the matter by the States 
and the States having initiated  the 
matter, they are in the hands of the 
Board in the first instance and later 
on in the hands of  the  arbitrator, 
there may be liabilities flowing from 
that,  financial liabilities which may 
not be to liking of the States con
cerned,  to the State which has been 
responsible for initiating the machin
ery.  Therefore,  the  inference  is 
drawn that States will be chary  of 
making any reference to the Board at 
ail. and thereby the whole procedure 
will become, ineffective.  The position 
is that one  State or  another,  the 
State which is interested, is interest
ed sufficiently to approach  a third 
party for the purpose of clarification, 
for the purpose of advice,  in order 
that certain important schemes from 
which it expects to draw large bene
fits by way of irrigation, power etc., 
may not be held up. They are suffi
ciently interested to go to the Board 
in order that this delay may be  cut
short, so that the  fact that there are
going  to be financial liabilities is not
going  to come in the way of a  re
ference,  because large vital interests 
of the States are concerned in it.  If 
one State does not do it,  another is 
going to do it for its own sake.

And then, before  the Board  is 
constituted, there has to be consulta
tion,  before members are appointed 
there has to be consultation.  So, it 
is said since it depends upon consulta
tion, the States may act in a manner 
that the intentions of the legislation 
may be defeated and no Board may
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come into being.  This is also a mis- 
understandinc,  because I may refer 
again to that expression in clause 4 
“or otherwise”.  This consultation 
just consultation, and if there is___

Shri Sinhasan Singh: The proviso, I 
said, takes away.

Shri Nanda: The proviso says that 
no such notification  shall be issued 
except in con.*?ultation with the Gov
ernments interested.  Prior consulta
tion is necessarv.  Prior approval or 
consent is not necessary. Therefore, 
the procedure of consultation will cer
tainly be gone through in a very real 
way,  and it has got its advantage, 
but if consultation still leaves a resi
due of disagreement, that should not 
stand in the way of a  notification 
being issued. That is my answer to 
the point of the hon. Member.  A 
notification will still issue if the Cen
tral Government feels that in spite of 
doubts and disagreements  expressed 
by one State or the other, it is pro> 
per that a notification should issue.

Pursuing the same line of thought, 
hon.  Members  suggested  that  we 
should provide through the  Central 
Government,  finances for executing 
schemes and central  machinery  for 
■executing  schemes,  because if  the 
States do not carry out the  advices 
what then? I shall answer that ques
tion. The arbitrator having been ap
proached and having given a decision 
or the scheme having been adopted, it 
is quite a verv valid question.  The 
decision is there.  One State has to 
acquire land and has also to initiate 
some other steps in order that some
thing may be set uo  here and  the 
work may be executed, but if it re
fuses to do so, what happens? There, 
I have again and again to invite the 
attention of the  Members  to  this 
clause 16(c).  Whatever it is, all that 
power, all the possibilities of remedy
ing any neglect or refusal on the part 
of one State, all those are stated here 
in 16(3).  It is within the  power of 
the Central Crovernment to inspect or 
cause to be inspected any works un
dertaken by «nv Government interest
ed. One of the States says: “Here is

370 L.S.D.

the award which provides for certain 
steps to be taken by the other State, 
certain powers to be exercised bv the 
other State, that is not being done.” 
Then,  at its request or even  otner- 
wise, the Central Government  may 
step in and assist the Govern meni 
interested in taking these steps—̂it in 
made very clear and specific—for tue 
execution of the  scheme.  So, witn 
the organisation which  the  Ceaitrai 
Government has,  with its resources 
it should not be difficult for the (;an- 
tral Government  to go and do tlie 
things which are not being done by 
the State,  and it should be done in 
pursuance of the award of the arbi
trator.

Then,  there v/as this question  of 
the functions cf the Board.  All rjje 
functions that have been incorporated 
are,  of course,  to the liking of me 
Members, nothing has to be reduced, 
but there are suggestions to enlarge 
those functions. Rehabilitation of cti*- 
placed persons  was  mentioned,  ui 
the list of functions, there is anoiner 
added: ‘"such other matters as mav nr- 
prescribed”.  Possibly  these  thiniis 
could be included in that. But, if tue 
Joint Committee when it  taxes ud 
this matter for  consideration come* 
to the conclusion that an addition of 
this kind will be useful, certainlv n 
is open to the Joint Committee to do 
that.

Then,  there are some other minor 
suggestions about the fimctioning of 
the Board. It is said that the Central 
Government should accept the advic« 
of the Board if both the States agree 
on a certain course.  It need not be 
mentioned that unless there is gooa 
reason to the contrary,  this will be 
done. The reason may lie in the otner 
approach which most of the Memoer̂ 
have suggested,  and which betokens 
veiy deep  and  great  concern  for 
avoiding any waste of resources, for 
securing the maximum development. 
It may be that on such grounds the 
Central Government may have some 
ideas which it may be necessary to 
put before the arbitrator. And a very
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important  consideration  ŵch 
accounts for this machinery that has 
been incorporated in this Bill is that 
it may be that the Central Govern
ment may dispense with all this and 
say;  “We do all  that”,  but hon. 
Members will realise that the States 
concerned  have  their own views, 
and would it not be better to  give 
them this opportunity,  this satisfac
tion that it is not some people sitting 
here in the. Central Government who 
dispose of their  destiny  regarding 
such vital  matters,  but  that  they 
have a chance,  an  opportunity  of 
appearing before the Board in the 
constitution of which they have parti
cipated? Even after having done that, 
if they still feel  dissatisfied,  then 
there is another step provided. There 
is an arbitrator in the person of  a 
Supreme Court’Judge or a High Court 
Judgê  These safeguards  are  very 
necessary. It may be that this proce
dure involves a little more time. But 
on the other hand,  this is necessary 
from the point of view of the colla
boration of the States,  which is in- 
dispensablcs  and the satisfaction  of 
the States and the people that in such 
matters as for instance where sharing 
of the waters of rivers is concerned, 
and where irrigation of large tracts 
of a State is concerned, the matter 
is not decided by just a  few people 
sitting at the Centre, but it is decided 
after it has been fully thrashed  out, 
fully examined, and fully scrutinised 
in all its aspects, not only from the 
technical point of view but also  at 
the judicial level.  This is the justi
fication for the machinery that has 
been provided.

Shri Viswanatha Reddy (Chittoor): 
Where there is unanimity of opinion 
among the States  concerned,  what 
objection is there for the Central Gov
ernment to include in this Bill a per
emptory provision to the effect that 
that scheme will be accepted?

Shri Nanda: There will be no occa
sion at all for that. The question is 
that there may be only  two States

that enter into the  dispute  at the 
moment, but a third State also may 
be concerned, a lower riparian State 
or certain areas of it. In such a case,, 
the objective of integrated  develop
ment may require the Central Gov
ernment to step in. Some hon, Mem
bers have said, let us have a master 
plan,  and let the regional plans be 
fitted into that  mastear  plan.  Sup
posing there is that master plan, then 
in order that a decision taken on any 
matter confined to two States may not 
conflict with the overall scheme  of 
development that we have for the 
whole country,  it is necessary  that 
the Central Government should have 
an opportunity to have their say.  It 
is not that the Central Government 
can override the board; it is not that 
the Central Government can dispense 
with the reference to the arbitrator. 
But they can also go before the arbi
trator or the board.  Therefore, this 
is not a matter which should cause 
any kind of worry to anybody that 
any untoward consequences will flow 
from such a discretion being permit
ted to the Central Government.

Certain other points were raised in 
regard to the appointment of the arbi
trator.  One or two  hon. Member.s- 
raised the question, why have a re
tired Supreme Court judge, why not 
have a retired High Court Judge? On 
the other hand,  there was a sugges
tion entirelj" contrary to this,  and 
it was asked, why have a retired 
Supreme. Court Judge at all, why not 
have only a working Supreme Court 
Judge.

In fact,  originally we had made s 
provision only for a working Supreme 
Court Judge.  But we referred  the 
matter to the Chief Justice of India*, 
and we received his advice thereon. 
And the alteration that has been made 
is on the basis of that advice. It mar 
be that on considerations of  availa
bility of persons, we would have pre
ferred the other courts. And in fact̂ 
if we had provided for a serving or 
working Supreme Court Judge,  as
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one hon. Member said, it might have 
strengthened the idea of those  who 
would be in  favour  of  restricting 
these posts only to working  judges. 
But as I stated, we were entirely in 
the hands of the Chief  Justice  of 
India.  His advice was that we may 
include sitting judges  of the High 
Courts and  retired  judges  of the 
Supreme Court.  We have abided by 
that advice. And that is the justifica
tion for the present provision. I have 
already  dealt  with  certain other 
points raised by the  hon.  Member, 
before he came, and it would not be 
possible for me to repeat it now.

One other point was raised, saying 
that let no question be left  to the 
Supreme Court to  decide,  exclude 
the jurisdiction of the courts altoge
ther, and let no court, including the 
Supreme Court, be permitted to take 
cognizance of any question arising out 
of this legislation or any decision of 
the arbitrator appointed  under this 
measure.  In fact,  we had provided 
for such a thing in the  other BUI 
regarding inter-State water disputes. 
But there is a difference here. The 
reason for this is as follows.  In the* 
other case, the Constitution itself has 
made a provision t<p that effect Arti
cle 262 (2) specifically provides:

**Notwithstanding anything in this 
Constitution,  Parliament  may by 
law  provide  that neither  the 
Supreme Court ‘nor any other court 
shall exercise jurisdiction in respect 
of any such dispute or complaint 
as is referred to in clause (1).” .

We were acting under this article 
of the Constitution in the case of the 
other Bill.  But in this case,  it  is 
not open to us to provide for  such 
exception.

I think I have dealt with all  the 
points that  have  been  raised.  If 
there are any other points left, they 
can be taken up in the Joint  Com
mittee and con̂dered there.

Mr. Depoty-Speaker:  The question
is:

That this House concurs in the 
recommendation of Rajya Sabha 
that the House do join in the Joint 
Committee of the Houses on the 
Bill to provide for the establish
ment of River Boards for the re
gulation and development of inter
state rivers  and  river  valleys 
made in the motion adopted by 
Rajya Sabha at its sitting held on 
the 15th September, 1955 and com
municated to this House on the 
l&th September, 1955 and resolves 
that the following members  of 
Lok Sabha be nominated to serve 
on the  said  Joint  Committee, 
namely, Shri Piare Lall Kureel 
Talib’, Shri  Sohan Lai Dhusiya, 
Shri Sunder Lall, Shri Vyankatrao 
Pivajirao Pawar,  Shri Ramappa 
Balappa Bidari, Shri Chandrashan- 
ker Bhatt, Shri G. R. Damodaran, 
Shri M. Sankarapandian, Dr. M. V. 
Gangadhara  Siva,  Shri M. K. 
Shivananjappa,  Shri  Laxman 
Sharwan Bhatkar, Shri Nand Lai 
Joshi, Shri P. Ramaswamy, Shri
Anirudha  Sinha,  Shri  Lalit
Narayan Mishra, Shri Nayan Tara 
Das, Shri Ranbir Singh Chaudhuri, 
Shri  Lakshman  Singh Charak, 
Shri Basanta Kumar Das,  Sbri 
SiUnath  Brohmo-Chaudhuiy, 
Shri B. Ramachandra Reddi, Shri 
Kadiyala  Gopala  Rao,  Shri
Nikunja  Behari  Chowdhury,
Shri Y. Gadilingana Gk»wd,  Shri 
Jaswantraj Mehta, Shri V. Veera- 
swamy, Shri Bahadur Singh, Shri 
R. Velajrudhan, Shri* Anandchand 
an<| Shri Gulzarilal Nanda.”

The motion was adopted.

MOTION RE ECONOKIC POUCY

MOTION RE ECONOMIC POLICY 
tare (Shri A. P. Jain):  With  your
permission, I would like to move the 
motion standing in my name, -̂th a
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little amendment,  because there is 
a slight misprint.

I beg to move:

“That the economic  policy  of 
the  Government of India  with 
special reference to argriculture, 
land, and rural credit be 'taken 
into consideration.”

Mr. Depatj'Speaker:  What is the
amendment of the hon. Minister?

Shri A. F. Jain: Instead of ‘agricul
tural’,  the word should be ‘agricul
ture’. That is to say, the policy will 
be with special reference to agricul
ture, land, and rural credit.

In doing so, I propose  to  dwell 
briefly on the broad objectives of the 
economic policy in relation to  the 
agricultural sector of our economy. 
The importance of this  sector can 
hardly be over emphasised. Contribut
ing as it does more than 50 per cent 
of our national incomê and provid
ing livelihood for 70 per cent of the 
total population, the agricultural sec
tor  is bound to loom  large in any 
plan of economic development. The 
First Five Year Plan rightly gave the 
higĥt priority to the development 
of âicult,ural,  ĥe accent being on 
increased p̂ôuction of food and raw 
matepafi to achieve the targets laid 
out in the îlan. In the circumstances 
of shortages and high prices, emphasis 
on production was justified, but now 
that we have achieved a substantial 
measure of success in stepping up the 
tempo of agricultural production, we 
can afford to take a broader view, and 
aim at the development of the agri
cultural economy as a whole.

The expansion of agricultural pro
duction in relation to the targets fixed 
under the First Five Year Plan has 
not only strengthened  the  agricul
tural base of our economy, but  has 
also created a favourable climate- for 
stepping up the rate of investment. 
The production of foodgrains has in
creased from 50 million tons in 1950-51 
to 65*8 million tons in 1954-55,  ex
ceeding the Plan target for 1955-56 by

about 4*2 million tons.  Whereas we 
imported 4*7 million  tons  of food
grains in 1951,  our imports during 
1955 are expected to be  not  more 
than -8 million tons,  and this is in
tended not so much for meeting the 
requirements of internal consumption 
as for building an adequate reserve.
In fact, the food position has taken 
such a favourable turn that it  has 
been possible for the Government to 
allow exports of rice, jowar, maize, 
gram and other pulses and wheat pro
ducts.  I may here strike a note of 
confidence by emphasising that  the 
overall situation in the country would 
not be seriously affected by the re
cent floods in Assam,  West Bengal, 
U.P., Bihar, and Orissa, however dis
tressing they may be in other respects.
I do not apprehend any difficulty in 
meeting the requirements of food in 
these areas,  judged by the reports 
of crop conditions  I have  received 
from the various States and the re
serve stocks  that  the  Government 
have at their disposal.  Not only  is 
the position satisfactory in the case 
of foodgrains alone.  The production 
of commercial crops,  on which our 
industries  depend  for  their  raw 
material and  which  contributes  so 
much to our  export  earnings,  has 
shown  a  considerable improvement. 
The production of cotton has increas
ed from 2*9 million bales in 1950-51 
to 4*3 million bales in 1954-55 and has 
thus already exceeded the target set 
for 1955-56.  Similar is the case with 
regard to oilseeds whose  production 
in 1954-55 has exceeded the first Plan 
target by *4 million tons. Only in the 
case of jute is the pace of  progress 
somewhat slow.  But even here, cur
rent production has been substantially 
higher than in 1949-50.  The produc
tion of sugar touching nearly 16 lakh 
tons in 1954-55 has been the highest 
on record, and in view of the consi
derably easy sugar position, there is 
no intention to place new orders for 
the import of sugar.

Expansion \n agricultural produc
tion which has been the outstandiŝ
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economic  development  during  the 
period of the first Plan has not only to 
be substained but  considerably  im
proved upon under the Second Plan 
if we have to meet the food require- 
mtints of our increasing population, 
provide for a higher standard of liv
ing for our people and earn foreign 
exchange that would be needed  for 
the general economic development of 
the country.  With this objective in 
view, we propose to make a substan
tial provision in the. Second Plan. The 
matter is still  under  consideration, 
but present  indications are that it 
would probably be about 50 per cent 
higher than ŵhat was  provided  in 
the First Plan. We propose to step up 
the production of foodgrains by about 
10 million tons in 1960-61, that is, an 
increase of 15 per cent over 1955-56. 
The additional area to be irrigated by 
minor as well as major schemes  is 
likely to be well over 20 million acres. 
The  Central  Tractor  Organisation 
alone proposes to reclaim about 10 
lakh acres of waste  land  and  the 
States are expected to reclaim a sub
stantial  area.  The  production  of 
nitrogenous fertilisers is proposed to 
be stepped up three times and three 
new fertiliser factories will be set up. 
A new country-wide scheme for the 
multiplication  and  distribution  of 
improved seeds through a network of 
5000 seed farms and seed stores, one 
in each development block,  is pro
posed to be  started.  Much  greater 
' emphasis is being put on plant protec
tion work than ever before.  Central 
pools of plant protection equipment 
will be located at 10 strategic centres 
in the country and a special field sta
tion will be set up for  carrying on 
investigation on locust control.  Re
search,  education and extension ser
vice have: been subjected to a thorough 
examination by a joint team of Indian 
and American experts  whose report 
is keenly awaited for removing the 
weakness of our sj«tem.  Education 
in agriculture is being largely ex
panded with a view  to  providing 
trained personnel and maintaining a 
constat flow of improved technique 
t6 the  National  Extension  Service

blocks,  being extended rapidly so as 
to cover the entire country by 1961.

Our broad objective is to step up 
through these  methods  the  index 
number of our agricultural  produc
tion which,  compared  to the base 
year of 1949-50, has already gone up 
to 114 in the current year and which 
we shall endeavour to raise to 135 in 
1960-61. This will enable us to  im
prove the per capita daily calorific in
take from 1800 as at present to 2250 
in 1960-61, and increase the per capita 
annual availability of cloth from  15 
yards to at least 18 yards. We also 
propose to lay greater emphasis  on 
protective foods, milk, fruits and fish, 
meat and eggs,  etc. with a view to 
removing the deficiencies in our diet. 
It is essential, however, that if these 
broad  objectives  have  to  be 
fulfilled, certain basic factors which 
govern agricultral production should 
now claim our increasing attention.
I have in mind particularly three fac
tors: the maintenance of agricultural 
prices at a reasonable level, the pro
vision of marketing, warehousing and 
credit facilities, and reform of  land 
system  including  reorganisation  of 
agriculture, both as a measure of 
social justice and  as  an incentive 
to greater  efficiency.  I offer  no 
apology for  taking  some  time  o< 
the  House  in dealing  with  these 
problems.  The  downward trend  otf 
prices after  de-control has raised a 
doubt in the minds of some  people 
whether the  proposed  increase  of 
foodgrain and other agricultural pro
duce under the Second Five Year 
Plan  wiU not  lead  to  a  glut 
and  further  depression of  prices.
A  certain  amount  of fall  in  the 
prices  was  inevitable  after  de
control,  but a  part  of fluctuation 
and fall  in prices  is temporary.  I 
do not think that we have reached a 
stage  of absolute  surplus  in  our 
agpcultural  economy.  With the in
creasing population, the need for im
proved nutritional standards and in
creased purchasing power, I see  no 
reason why we should not be able 
to consume the additional production.
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In any case, I consider that an eco
nomy of surplus is any day better 
than one  of  shortages.  We  must, 
therefore, keep up the tempo of our 
increasing production. With that end 
in vieiw, as a temporary measure, to 
sustain  our  economy,  Government 
decided to give support to the price 
of agricultiu'al  products.  Members 
are,  no doubt, aware of the  mea
sures  taken  by  Government  for 
arresting the  downward  trend  in 
prices, especially of foodgrains. Gov
ernment  have given  limited  price 
support to coarse grains like  jowar, 
bajra, maize and to wheat and gram. 
The announcement  of  a  minimum 
price for Jowar,  bajra and maize at 
Rs. 5-8. Rs. 6 and Rs. 5-8 per maund 
respectively and Rs. 10 for wheat and 
Rs. 6 for gram has had the desired 
effect of stemming the fall in prices 
which at one stage threatened to be 
precipitous,  and today the prices of 
these commodities are  ruling  well 
above the specified minimum. In fact, 
prices of late have shown a harden
ing tendency.  The purchases made 
by Government, in pursuance of the 
policy of price support,  have been 
small.  By the end  of  July 1955, 
about 76,000 tons  of  wheat, 38,000 
tons of jowar, 1200 tons of gram and 
a very small quantity of maize have 
been purchased by the State Govern
ments.  The purchase of kharif crop 
grain and gram has practically ceas
ed. The question of  giving price 
support to rice was  recently  consi
dered by a Conference of Food Secre
taries of the principal rice-growing 
States and the officials of the Govern
ment of India and it has been decided 
to purchase coarse varieties of rice at 
Rs. 11 per maund and coarse varie
ties of paddy at a price equivalent to 
that price of rice.

2 P.M.

Government have already set up a 
committee to enquire into the nature 
and causes of variation  in  agricul
tural prices.........

Mr. Depnty-Speaker: Will the price 
of paddy be the same, that is equal 
to that of rice?

Shr. A. P. Jain: At a price equiva> 
lent to that of rice,  that is,  pro
portionate price.

Government have already set up a 
committee to enquire into the nature 
and causes of variation  in  agricul
tural prices over different periods of 
time and as between different regions 
in the country.  Further, for explor
ing markets for various agricultural 
commodities and for  capturing  old 
ones,  the Government are also con
templating to send a Trade Mission 
abroad.

Government has also liberalised the 
export quota of a number of other 
agricultural commodities,  placed  a 
number of foodgrains on the free list 
of export, given special facilities for 
export to co-operative societies and 
grows and has also reduced export 
duties in several cases. Rice was ex
ported for the first time after a period 
of ten years in 1954 and export of 
gur,  gram  and  pulses  has  been 
allowed freely. Liberal export quotas 
of  vegetable oils,  oil cakes, castor 
etc. has been allowed. It will be in
teresting to note that our purchases 
of wheat were less than 1 i>er cent of 
the total crop and in the case of gram 
the very announcement of the mini
mum price produced a steading effect 
on the prices. It will be a matter of 
general satisfaction that our stabilisa
tion policy had,  by and large, given 
the desired effect  and the current 
prices are generally above the mini
mum prices.  These  measures  are, 
however, at best  correctives  which 
can be expected to ease the position 
in the short run.  But,  for any im
provement of a lasting and permanent 
nature,  we have to seek other  re
medies. The ultimate solution of the 
problem is, no doubt to reduce the 
cost of production by improving the 
efficiency of agriculture,  in produc
ing the same quantity at a lower cost
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er a higher quantity at a  proporti- 
nately less cost. The various mea
sures which Govemmeiit are taking 
in the field of irrigation,  improved 
■seeds,  fertilizer uses,  plant protec
tion, research and education will, no 
doubt,  go a long way in this direc
tion.  But,  it would also be neces
sary to carry out certain institutional 
changes which will make agriculture 
profitable and enable the farmer to 
obtain the optimum returns.

This brings me to the second point 
'Which I  have  already  mentioned, 
namely,  the provision  of  storage, 
-warehousing and credit facilities  on 
an adequate scale. One of the impor
tant contributory causes of the mark
ed fluctuations in agricultural prices 
and of the low income of the agricul
turists has been his  lack of holding 
power due to the absence of storage 
facilities and facility for credit.  The 
Bural Credit Survey Committee came 
to the conclusion that the co-opera
tive structure,. in spite of 50 years of 
ôrk, has failed to meet the needs of 
rural credit and marketing. The share 
of co-operatives  was  only  3*1 per 
cent of the total credit annually need
ed and covered only 3.2 per cent of 
the borrowing farmers. The medium 
and small scale farmers were  gene- 
Tally left out.  After  examining the 
alternative agencies for the supply of 
credit,  the Committee was of opin
ion that the agency for the supply of 
rural credit must be institutional and 
co-operative.  It' has  recommended 
the intensification and expansion  of 
the functions of the.  Reserve Rank 
lor the organisation and strengthen
ing the co-operative system and the 
creation of the State Bank of India 
as a supplementary source  for  the 
supply of agricultural marketing cre.- 
dit. The Conunittee has recommend
ed the creation of certain funds  in 
the Reserve Bank and the Ministry 
of Food and Agricultural and the. re
conditioning of the credit  co-opera
tive societies at all  levels—primary, 
district and apex—in order to ievolve 
a strong and well knit structure.

The Committee  has  also  recom
mended the creation of a nation-wide 
network of  co-operative  marketing

societies and warehouses which should 
be closely co-ordinated with the ci-e- 
dit co-operatives.  The State has to 
play an effective role by subscribing 
to the sharei capital of the coopera
tive societies,  training the personnel 
and exercising broad directional su
pervision.

Hon. Members would be aware that 
the. Reserve Bank Act has been re
cently amended so as to enable that 
Bank  to  effectively  discharge  the 
functions assigned to it by the Rural 
Credit Survey  Committe.  For  the 
last many years the Reserve Bank has 
been playing an important role in the 
organisation and supply of credit to 
the co-operative  societies.  It  gives 
short-term loans at the  concessional 
rate of U per cent per annum without 
any limit of amount provided the se
curity eligible under the law is forth
coming. As the co-operative organisa
tion in the State gains in strength and 
the eligible security is available, the 
amount of short term credit loan  is 
augmented by the Reserve Bank. The 
period of the short term loan has been 
increased from 9 to 15 months and the 
scope has been enlarged to include 
mixed farming activities,  processing 
of crops, cottage industry etc. In the 
result,  short-term loans to the State 
Co-operative Banks  have  increased 
from  Rs. 5*77 crores in  1950-51  to 
Rs. 21*21  crores  in  1954-55.  The 
Reserve  Bank  of  India  Act  has 
also been amended in 1953 to enable 
it  to  offer  medium-term  accom
modation  up  to a  limit  of Rs. 5 
crores  at  the  same  concessional 
rate of IJ per cent.  The Bank also 
subscribes to the debentures of the 
Land Mortgage  Banks.  The  latest 
amendment of the Reserve Bank of 
India Act has empowered the Bank 
to create out of its fund The Agricul
tural Cerdit Long Term Operation 
Fund’ and the *National Credit Stabi
lisation Fund’, as recommended by 
the Rural Credit Survey Committee. 
The Bank will initially contribute to 
the Long-Term  Operation  Fund  a 
sum of Rs. 10 crores  non-recurring 
and a recurring sum of not less than 
Rs. 5 crores every year.  Similarly, 
the Bank will contribute to the Stabi-
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lisation Fund not less than Rs. 1 crore 
every year.  The Long-Term Opera
tion Fund will be applied exclusively 
for the making of loans and advances 
to State Governments for subscribing 
to the share capital of co-operative 
societies,  for making medium-term 
loans to State co-operative banks for 
agricultural purposes and for making 
long-term loans and advances to Cen
tral land mortgage banks. The Stabili
sation Fund will be utilised for the 
making of medium-term  loans  and 
advances to State co-operative banks 
to enable them to convert short-term 
credit into medium term credit when
ever necessary owing to drought, flood, 
famine and otherlike calamities.

Hon. Members will agree that the 
Reserve Bank is now fully equipped 
to discharge the functions of promot
ing and financing the  co-operative 
movement.  Hon. Members are also 
aware,that the Imperial Bank of India 
has been nationalised and converted 
into the State Bank of India. The role 
of the State Bank in the supply of 
rural credit facilities will be a grow
ing one,  its exact scope depending 
on examination and periodical review 
by the State Bank, Reserve Bank and 
Government of India. Apart from the 
very valuable assistance to the rural 
credit implicit in .the large programme 
of branch expansion, the State Bank 
will provide vastly extended remit
tance facilities for co-operative institu
tions.  Although the main  responsi
bility for making advances direct to 
the agriculturists rests with the Co
operative Bank and Land Mortgage 
Banks,  the State Bank of India will 
assist cooperative marketing and pro
cessing and the cottage and small-scale 
industries by making advances against 
goods and their title documents.  It 
may also buy the debentures of  a 
T̂and Mortgage Bank and act as the 
Agent of a co-operative bank.  The 
State Bank of India is nownvell in a 
position to undertake those responsi
bilities.

The broad features of the recondi
tioned rural credit structure will be. 
the large-sized credit societies at the

base. The area of operation of large
sized societies will generally be about 
5 villages if irrigated and 10 to 15- 
villages if unirrigated'. It will have a 
membership of about 500 persons. The 
liability of each member will be five 
times the face value of the capital 
subscribed by him.  The society will 
have the minimum share capital of 
Rs. 15,00 which will increase to Rs.
20,000 by 1960-61. The State Govern
ment will contribute about Rs. 10,000 
to the share capital out of the ftmds 
advanced by the Reserve Bank. The 
annual turnover of the Society is ex
pected to be Rs. 1.5 to Rs. 2 lakhs, 
which will enable it to employ ŵhole- 
time trained and qualified persons. As 
it is not likely that the Society , will 
make sufficient profits in  the  early 
stages, it will be given a subsidy dur
ing the first three years of its work
ing.  The large-sized society will not 
only supply credit but also essential 
articles  like  salt,  fertiliser,  kero
sene, matches, etc.  It will fimction 
as an agent of the marketing society 
and will have, a small godown of its 
own or take one on rent. The loans 
will be related  to  production  pro
gramme and will be advanced on the 
security of prospective crop instead of 
rights in land.  Efforts will be made 
to sanction loans as far as possible.̂ 
in kind.  It is expected that by the 
end of 1960-61,  about 12,000 large
sized societies will be set up and 500̂ 
godowns constructed.  After the ab
sorption of some of the existing so
cieties into the large-sized societies, 
it is expected that one lakh out of the 
one lakh and a quarter existing so
cieties will continue to survive. Both 
these types of societies by the end of 
1960-61 are expected to advance short
term loans  of Rs. 150  crores  and 
medium-term loans of Rs. 50 crores 
which together with long-teim loans 
of Rs. 25 crores  would meet 30 per 
cent of the rpral credit needs of the 
farmers and cover about one-third of 
tl̂ villages and population.

The large-sized credit societies will 
get their loans from the Central Co
operative  Banks.  Normally,  there 
would be one  Central  Co-operative
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Bank for one district but in case of 
large districts,  a Central Bank may 
have to be provided for a smaller ad
ministrative unit. About 20 new Cen
tral Banks will be opened and the. 
existing Central Banks will be streng
thened by increasing the share capital 
and supply  of  qualified  staff.  All 
Part A and Part B States already have 
Apex Banks which will have, to  be 
strengthened to meet the  increased 
nês of the rural credit.  The rate 
of interest which in some States  at 
present is as high as 12 per cent, is 
proposed to be  reduced  to 6i per 
cent.

There are at present 9 Central Land 
Mortgage Banks and it is proposed to 
increase their number to 18, so that 
each Part A and  Part B State may 
have a Central Land Mortgage Bank. 
Thei Primary Land Mortgage Banks 
are at preseît concentrated in Madras, 
Andhra and Mysore.  During the Se
cond Five-Year Plan it is not proposed 
to set up any large number of primary 
Banks,  and their normal work w'ill 
be done by Central Banks through a 
special section created for the piur- 
pose. The total cost of creating large
sized society, augmenting and streng
thening the Ceditral, Apex and Land 
Mortgage Banks would come to nearly 
Rs. 25 crores to be subscribed by the 
Reserve Bank and about Rs. 10 crores 
to be supplied by the  Central and 
State Governments for construction of 
godowns and subsidising the staff.

The Rural Credit Survey Committee 
has for the purpose of organising co
operative marketing  and  processing 
recommended the creation of a Na
tional Co-operative Development and 
Warehousing Board at the policy level 
and of a National Warehousing Cor
poration and State Warehousing Cor
porations at the operational level. 
These will function under the Ministry 
of Food and Agriculture. The crea
tion of the Board and the Corporation 
has been accepted in principle and a 
Bill for setting up these institutions is 
being drafted and will soon be placed 
before, the Parliament. The functions 
of the Board will be to plan and pro
mote on a country-wide basis the deve

lopment of co-operative activities  in 
production,  processing,  marketing 
etc., and provide facilities for storage 
and warehousing of agricultural pro* 
duce. The Government will pay the 
Board a non-recurring grant of Rs. S 
crores and a recurring grant each year 
of not less than Rs. 5 crores for tiie 
next 5 years and thereafter such sum 
as may be necessary to  enable  the 
Board to discharge its functions. Out 
of these allocations two funds, namely, 
a Development Fund and a Warehous
ing Fund will be created and Rs. 15 
crores allocated to each. The develop
mental activities will include the sett
ing up of primary and apex market
ing societies and the promotion of pro
duction and processing co-operatives. 
The Board will advance money to the 
State Governments as grants and loans 
and the State  Governments will in 
their turn assist the Co-operative So
cieties (1) by subscribing to the share 
capital, (2) loans and grants for con
struction of godowns and (3) grants 
to subsidise expenditure on staff dur
ing the initial years.  The processing 
Co-operative Societies such as  sugar 
mills, cotton gins, oil expellers, jute 
balers, etc., will be assisted by the ad
vancement of loans on easy terais. It 
is proposed to set up 1500  Primary 
Marketing  Societies  and  construct 
1200 godowns during the Second Five- 
Year Plan period. At the Apex, we 
hope to set up a number of new So
cieties and give one Society to each 
Part A and B State. The total cost of 
these operations will  come to about 
Rs. 18 crores.

The Bill will also provide for the 
establishment of a Central Warehous
ing Corporation and State Warehous
ing Corporations. The Central Ware
housing Corporation will have  the 
share capital of Rs. 20 crores out of 
which 50 per cent, will be immediate
ly subscribed.  The Government  of 
India will contribute Rs. 4 crores to 
the share capital and the balance will 
be provided by the State  Bank  of 
India, the Commercial Banks, Insur
ance Companies, Co-operative Socie
ties, etc. The functions of the Central 
Warehousing Corporation would be to
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set up warehouses at places of all- 
India importance and to subscribe to 
the share capital of the State Ware
housing  Corporation.  Preliminary 
steps are being taken for the location 
of warehouses and for the selection 
of commodities for warehousing. The 
State Governments have  also  been 
advised to include in their  Second 
rive-Year Programme  for construc
tion  of  warehouses.  A  Technical 
Committee has been set up in the 
Ministry of Food and Agriculture to 
work out the suggestion regarding the 
number of warehouses, the type  of 
construction required, the choice  of 
commodities to be stored and the re- 
quii*ements of personnel for the ware
houses. As a result of the programme 
of warehouses and the construction of 
godowns, it is anticipated that by the 
end of 1960-61 storage space having 
a capacity of two million tons will be 
available. The warehousing will cost 
the Central and  State Governments 
Rs. 10 crores during the Second Plan 
period.

In order to provide personnel for 
the  co-operative  movement  each 
important State wiU have at least one 
institute for the training of subordi
nate rank of personnel which will turn 
out 3,000 persons every year.  There 
will be five regional training colleges 
which will provide 1,500 trained per
sonnel in the intermediate grade dur
ing tĥe Second Plan period and the all 
India Co-operative Training College, 
Poona will train  300 higher  grade 
officers during the same period.  A 
co-operative officer will also be posted 
in every National Extension Block. 
The requirements of personnel in this 
category would be around 4,000. These 
will be trained separately  in  eight 
regional  institutions.  These,  it  is 
hoped, will meet the personnel  re
quirements of the co-operative move
ment. .

To sum up, the cost of fulfilling the 
entire programme during the Second 
Five Year Plan would come to Rs, 25 
crores for the Reserve Bank and Rs. 50 
crores for the Central and State Gov
ernments. This will be in addition to

short, mediiun and long-term  loans 
which will be  available  from  the 
Reserve Bank of India.

Before I conclude this very import
ant question of rural credit survey, I 
would like to say a few words on the 
question of States’  participation, re
gulation and control of the co-opera
tive movement, which at  one  time 
caused a little stir among the non
official co-operators.  The  important 
recommendations of the Rural Credit 
Survey Committee  which  attracted 
some  controversy were that at the 
Apex and the Central level, Govern
ment should contribute not less than
51 per cent, of the share capital.  In 
the primary societies, the Government 
may, if need arises, contribute share 
capital to make up the shortfall. The 
States’ contribution to the  primary 
societies will be retired within a fixed 
period of time but will continue in
definitely in the case of Central and 
apex institutions.  In the institutions 
in which the Government is the major 
shareholder, it will have the power to 
nominate  upto  one  third  of  the 
directors. Government shall also have 
the power to reverse or modify deci
sions or enforce its own decisions on 
certain important matters, namely, the 
soundness of financial policies and the 
larger objectives of loaning policies. 
A selection of the non-official co
operators felt that the States’ major 
participation  in  the  share  capital 
would retard the growth of initiative 
and destroy the autonomous character 
of the  coroperative institutions.  It 
was argued that the State nomination 
to the board of directors of the co
operative institutions will lead to the 
centralization of power, the  institu
tions at the lower level being con
trolled by those above and the whole 
structure  being  subjected  to  the
control of the party in power. These 
among other recommendations of the 
Rural Credit Survey Committee were 
discussed at length by the  Second 
Indian Co-operative Congress held at 
Patna in March last. It was attended, 
among others, by the representatives 
of the State co-operative organisations 
and  prominent  co-operators.  Tli*
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Congress, after a good deal of deli
beration, passed resolutions welcoming 
State participation in the co-op6rative 
movement but cautioned  that  such 
participation should be so regulated 
AS not to  disturb the  democratic 
character of co-operative institutions. 
The holding of the shares should not 
entitle the State to have any  pre
ponderant voice in the normal work
ing of  the  co-operative  societies. 
States’ representatives on the board of 
directors would be desirable but such 
nomination need not  exceed  three 
persons who may not necessarily be 
Government officials. The power and 
Tight of the State Grovernment or its 
nominee should not be used for inter
ference with the internal administra
tion of the  societies.  Government’s 
special power should be strictly con
fined to the loan policy of the institu
tions and where such  questions  of 
financial  policy  are  involved,  the 
Government  should  consult  the 
JReserve Bank of India before issuing 
any directive. All these recommenda
tions of the Patna Co-operative Con
gress were endorsed by a Conference 
of the State Ministers of Co-operation 
convened by the Ministry of Food and 
Agriculture in April last.

These recommendations have now 
been accepted by the Government and 
1 assure the House that  the  State 
participation in the share capital is 
neither intended nor will be used to 
interfere in the normal working of 
the eo-operative institutions. The use 
of the special overriding powers of the 
State will be confined to the soundness 
of the financial policies and the larger 
objectives and will be exercised with 
great caution.  These categorical as
surances should set at rest any doubt 
which may have arisen.  The Patna 
Co-operative Congress also recom
mended that the representatives  of 
the non-official co-operators on the 
National  Co-operative  Development 
and Warehousing Board  should  be 
increased  from two to four.  This 
recommendation has been accepted by 
4he Government.

The enlarged facilities  for better 
farming, rural credit, marketing, pro

cessing and warehousing, which I have 
referred to above are, no doubt, good 
things, but the  farmer  cannot  be 
enthused to put in labour and money 
unless he knows that the land which 
he is developing today will be  his 
tomorrow and the land system assures 
to him the fruits of his labour.  The 
First Five Year Plan has laid down 
the economic objectives of our land 
system to be the increase of agricul
tural production and a higher level of 
efficiency and its social objectives as 
reducing disparities in  wealth  and 
income, elimination of  exploitation, 
provisions of securities for tenant and 
worker  which  finally  promises 
equality of status and opportunity to 
different sections of the rural popula
tion.

Hqn. Members are aware that we 
are working under a federal system in 
which there is definite allocation of 
functions to the Centre and the States 
each being autonomous  within  the 
sphere qf its activities, except in res
pect of items mentioned in the Con
current List. Rights in land and land 
tenure come under item 18 of  the 
State List. Constitutionally the powers 
of the Central Government  in  the 
matter of land reforms are  limited. 
Historically the land system in India 
is an organic growth of  customary 
laws extending over centuries. There 
is a diversity in land tenures ranging 
from fairly dynamic and progressive 
ones to archaic and feudal. In parti
cular, the land system in the terri
tories which were formerly parts of 
the princely states had failed to keep 
pace with modern ideas. In the cir
cumstances, it is neither possible nor 
wise to enforce any rigid pattern all 
over the country. The Central Gov
ernment have constituted a  Central 
Committee for Land Reforms to co
ordinate the progress of land reforms 
and to advise the State Governments 
on the land reforms proposals. Legis
lative measures of the State Govern
ments before they become law  are 
generally sent to the Central Com
mittee which, after scrutiny, tenders 
its advice to the State Governments. 
If necessary, the representatives of the
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State  Government  are  sent  for 
personal discussion. The approach of 
the Central Committee  is one of 
persuasion and not of imposition.  It 
must be realised that any attempt to 
force the views of the Centre will give 
rise to greater resistance on the part 
of the State Governments who  are 
responsible to their own legislatures. 
Nonetheless,  the broad  features  of 
the land legislation must conform to 
the general pattern laid down for the 
country. In this, I am glad to inform 
the House that the Central Committee 
has succeeded to a large extent.

The  broad features of the  land 
reform under the first Five-Year Plan 
may be stated to be:

(i) Abolition of intermediaries;

(ii) Tenancy reforms;

(iii) Ceiling on holdings; and

(iv) Reorganisation  of  agricul
ture.

The decision to abolish the inter
mediaries had been taken by a number 
of States before the planning started. 
During the plan period the process 
has been  expedited.  Intermediaries 
have been abolished, or necesscu-y 
legislations for abolition passed  in 
most of the States.  In some terri
tories, such as Travancore-Cochin and 
Kutch, the Bills have  either  been 
introduced or are in the drafting stage. 
There are only small pockets left in 
respect of which legislative measures 
have to be  undertaken.  Wherever 
intermediaries have been  abolished, 
the tiller of the soil has  generally 
come in direct contact with the State. 
If the term “intermediary’’  in  the 
abolition laws had been used in the 
literal sense, meaning the middle men 
between the State and the tiller of 
the soil as in the case of Uttar Pra
desh, the problem of tenancy would 
have been very much siniplified. Full 
ownership  rights  or.  security  of 
tenure would have  flowed  directly 
from the creation of direct relation
ship between the State and the tiller

of the soil. The Intermediary Aboli
tion Laws were, however, not con
sidered  necessary for  the ryotwari 
areas. In some cases there are sub
tenants  holding from tenants. The 
problems in such cases are: how are 
the rights of the landowners—and in 
this I include the tenant—and theii 
tenants, which will also include the 
sub-tenants of the  tenants,  to  be 
adjusted, to what extent the  land
owner should be allowed to resume 
land from the tenant; what  should 
happen to evicted tenants; what are 
to be the rights of the tenant in land 
which remains with him?

The States have followed different 
policies in laying down the Imuts of 
resumable area and conditions of re
sumption. For instance, in the Punjab 
a landowner is entitled to resume up 
to 30 standard acres of land provided 
his tenant is left with a minimum of
5 standard acres, or given an alter
native holding of five standard acres. 
In Hyderabad, the landowner can re
sume up to 3 family holdings provid
ed the tenant is left with at least one 
basic holding. If it is not p>ossible to 
leave one basic  holding  with  the 
tenant, the  landowner  can  resume 
only half the area held by the tenant, 
but if the landowner owns  a  basic 
holding or less, he may resume  the 
entire area. In Rajasthan, the land
owner can resume up to the prescrib
ed area provided the tenant is left 
with the minimum holding with a net 
annual income of Rs. 1,200. But the 
underlying principle in all the laws is 
that the tenant should not, except in 
rare cases, be deprived of all his land 
and so far as possible he should be 
left with a basic holding. In  land 
outside the resumption limit, consider
able progress has been made in the 
conferment of security on tenants in 
the States of Bombay, Orissa, Punjab, 
Hyderiabad,  PlJPSU,  Saurashtra, 
Himachal Pradesh and Kutch.  Other 
States, namely, Andhra, Assam, Bihar, 
Madhya Pradesh, West Bengal, My
sore and Travancore-Cochin are being 
urged to take action for conferring 
security of tenancy.
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The Planning Commission was of 
the opinion that generally the rent 
should not exceed l/4th or l/5th of 
the  produce. In  Assam,  Bombay, 
Madhya  Pradesh,  Orissa,  Madras, 
Uttar Pradesh, Hyderabad, Rajasthan, 
Mysore,  Travancore-Cochin,  Ajmer, 
Delhi, Himachal Pradesh and Vindhya 
Pradesh rents have been accordingly 
reduced. In Punjab and PEPSU the 
maximum rent prescribed is l/3rd of 
the produce. In other States where 
rents have not been reduced to the 
level laid down in the First Five Year 
Plan, the State Governments are being 
iirged to take action to bring the rents 
in conformity with those recommen
dations. Tenants have been given the 
rights to acquire ownership on pay
ment  of  price  in  instalments  in 
Bombay, Punjab, Hyderabad, Rajas
than and Himachal Pradesh. In some 
of the States the price to be paid by 
the tenant is a multiple of the land 
revenue or net profits. In others, it 
is a portion of the market price. The 
Panel of Land Reform appointed by 
the  Planning  Commission  recently 
went into the question of tenancy re
forms and has appointed a Tenancy 
Reforms Committee which will assess 
the work so far done and  suggest 
measures for the Second Plan.

The first Five Year Plan has accept
ed the principle of an absolute limit 
being imposed on individual holdings. 
It has further laid down “that as a 
practical approach to the problem of 
large individual holdings, it would be 
best to divide substantial farms which 
are directly managed by their owners 
into two groups, namely, those which 
are so efficiently managed that their 
break-up would lead to a fall in pro
duction, and those which do not meet 
this test. For the latter category, the 
land management legislation should 
give to the appropriate authority the 
right to take over for the purpose of 
management”.  The  Planning Com
mission had further recommended that 
before finally working out the policy 
about ceiling, the State Governments 
should undertake a census  of  the 
cultivatory holdings in order to obtain

data regarding the size and distribu
tion of holding and areas under culti
vators and owners and areas leased to 
tenants. Census work has been under
taken in all the States except West 
Bengal, Assam, Uttar Pradesh, Jammu 
and Kashmir and 12 States have al
ready sent their reports.  Meanwhile, 
Punjab,  Jammu  and  Kashmir, 
Hyderabad  and  Himachal  Pradesh 
have already imposed ceilings on the 
existing holdings. In Uttar Pradesh. 
Madhya Bharat, Saurashtra and Delhi, 
ceilings have been imposed on  the 
future  acquisition of land.  Assam, 
Hyderabad, Ajmer and West Bengal 
have prescribed the area which  an 
intermediary will be entitled to retain 
after the abolition of intermediaries. 
The Panel of Land Reforms has ap
pointed another Committee which will 
consider the question of the ceiling 
and floors of holdings. Final decision 
on ceiling will be taken after  the 
census is completed and the Com
mittee has reported.

While the State Governments have 
considerable  achievement to  their 
credit  in the  abolition  of  inter
mediaries and have done good work 
in tenancy reforms and imposing ceil
ings, I regret to say that much has not 
been done in the reorganisation  of 
agriculture. In the backgroimd of the 
general picture of our countryside as 
“one of numerous small holdings, a 
large portion of them uneconomic, a 
small number of middle peasants and 
a sprinkling of  substantial owners”, 
the development of co-operative farm
ing among small and middle owners 
deserves highest priority. We asked 
the State Governments to encourage 
cooperative farming by giving prefer
ence in the grant of Grow More Food 
assistance, remission of land revenue 
and taxes, giving of technical advice, 
financial assistance, etc. The societies 
were also to be given priority in the 
allotment of reclaimed waste lands, 
supply of water, grant of loans and 
the like. A provision of Rs. 40 lakhs 
was made in the First Plan period for 
providing  assistance  to  States  to 
undertake experiments in cooperative
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farming. Very few States have, how
ever, been able to  formulate  any 
schemes. Recently, the  Programme 
Evaluation Organisation of the Plan
ning Commission has started studies of 
the working of selected cooperative 
farming societies in order to evolve a 
pattern for the establishment of such 
societies on a large scale. A Com
mittee appointed by the  Panel on 
Land Reforms is also examining the 
land  management  legislation,  co
operative  farming and  co-operative 
village  management. Some  success 
has  been  achieved  in  the  con
solidation and work has started in a 
number  of  States,  for  example, 

Bombay, Punjab, U.P., etc., and more 
are undertaking the requisite legisla
tion.
It is hoped that the work of con
solidation will receive  considerable 
impetus in the Second Plan period.

It should not be forgotten that of 
all the works of land reform in hand, 
the re-organisation of agriculture is 
the most difficult The Indian farmer, 
as the farmer in other parts of the 
world, is highly individualistic in his 
outlook. An understanding of the co
operative principles, proper leadership 
and trained personnel have also been 
lacking in the coxmtryside. But our 
resolve to implement the recommen
dations of the  Rural Credit Survey 
Committee and to create proper con
ditions for  the imderstanding and 
working of co-operative principles in 
a big way will, I hope, create proper 
climate for co-operative farming so
cieties to grow.

With these observations, I commend 
the motion for the consideration of 
the House.

 ̂̂  ̂  mmi ?

Shri A. P. Jain: It will be circulated.

 ̂ fFVTfwf

 ̂1 A  afk ̂  f

If  lift

^ .......
Mr.  Deputy-Speaker:  The  hon.
Member is making a speech,

<TT̂ ̂  ̂n«FR ̂  ^ t̂PTT ̂ T
Mr. Depaty-SpeaKet.  ^

^  ̂  t' •
Motion moved:

‘That the economic policy ©f 
the Government of  India  with 
special reference to agriculture,, 
land and rural credit be taken into 
consideration.”

Now, there are a number of amend
ments that have been tabled. All of 
them are motions  for  substitutiMi. 
With regard to some motions standing 
in the name of Shri V. P. Nayar, Shri 
N. B. Chowdhury  and  Shri S. L. 
Saksena they not only want to add 
something, but they also want that— 
as for instance in the motion standing 
in the name of Shri V. P. Nayar and 
others,  No.  11—the  Government 
should immediately stop by legislation 
all ejectments of cultivators of waste 
lands and forest. lands; give owner
ship to such occupants, so on and so 
forth. These are all matters which 
have to be taken up or  legislated 
upon by State Governments in  the 
State legislatures.

Now, the Business Advisory Com
mittee has also given an indication as 
to what ought to be the scope of the 
discussion  on  this. Generally  the 
Central Grovemment has no direct re
lationship with agriculture or distri
bution of land.  The rei>ort of  the



T5905 Motion re 30 SEPTEMBER 1955 Economic Policy 15906

Business Advisory Committee is given 
in  Biilletin—Part  II  dated  19th 
September,  1955. I  believe  hon. 
Members have already got it and this 
was extracted and included in  the 
Bulletin for the purpose of drawing 
the attention of the Members. If they 
have not got the Bulletin before them 
I will read one or two i>aragraphs 
from that. It says:

“The' main  purpose  of  the 
debate as far as economic policy 
relating to agricultural  land  is 
concerned should be to provide an 
opportunity to review broadly the 
progress of land reforms and to 
find out to what extent the two 
objectives of social  justice and 
increase in productivity have been 
fulfilled. In particular, attention 
should be focussed on the follow
ing points:

(i) Is the  pattern of  land 
ownership and use more equita
ble and/or conducive to greater 
efficiency?  What  action  has 
been taken in implementing the 
policy of imposition of ceilings 
on individual  ownership  and 
cultivation?

(ii) To what extent has the 
ideal of ‘land to the tiller’ been 
realised? If the transition from 
tenancy to ownership is not 
likely to be achieved in  one 
sweep and tenancy on a signifi
cant scale is likely to continue 
for some time, to what extent 
the tenancy legislation has been 
able to provide—(a) security of 
tenure  and (b)  reduction  in 
rents to the existing tenants and 
sub-tenants?

(iii) What  steps have  been 
taken to implement the Plan
ning Commission’s  recommen
dations regarding  co-operative 
farming and co-operative village 
management?

As regards the other aspects of the 
debate, namely, economic  policy 
of the  Grovernment  relating, to

Rural Credit, the debate should 
provide an opportunity—

(i)  to review the important 
recommendations of the  Rural 
Credit Survey and the action 
takeTT by Government thereon;

(ii) to  ascertain  the  time 
schedule for implementing  the 
various reconmiendations; and

(iii) to discuss the question of 
State’s participation, regulation 
and control of the co-operative 
movement and the reaction of 
the  co-operative  movement 
thereto.”

These are the broad  details or, at 
any rate, some of the indications that 
were given by the Business Advisory 
Committee: that is, in general, how- 
far the recommendations of the Rural 
Credit Survey Committee have been 
implemented etc.

Shri  N. B. Chowdhury  (Ghatal): 
The outline which you have read in
cludes all these items—̂tenancy, credit 
etc.

Mr. Deputy-Speaker: I am coming 
to that. We cannot add  anything 
here. The general policy  may  be 
discussed but to say that the Govern
ment should undertake legislation on 
distribution of land, imposing ceiling 
etc., is entirely a State subject. In so 
far as those directions are contained 
in any of these motions to that extent 
those motions are out of order and 
barring those portions the rest of the 
portion will be admitted. If a motion 
contains only recommendations that 
these steps are to be taken then the 
Members concerned should go  and 
ask their friends in the local legisla
tures to adopt that policy. Now, Shri 
A. K. Gopalan.

Dr. Ram Snbhag Singh (Shahabad 
South): Sir, first the motions may be 
moved,

Mr. Depaty-Speaker: Yes, we may 
take up the substitute motions first. 
Those hon. Members who want  to 
move their motions may move them 
now.
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Dr. Ram' Subhag Singh: I beg  to 
move:

That for the original motion, the 
iollowing be substituted:

“This House having considered 
the economic policy of the Gov
ernment of India  with  special 
reference to  Agriculture,  Land 
and Rural Credit, while appreciat
ing the progress so far made, re
commends that  the Government 
should  forthwith  formulate  a 
land reform programme and taRe 
suitable steps for the rapid imple
mentation of land  reform  and 
rural credit programmes.”

Ŝhri Lakshmayya (Anantapur):  I
"beg to move:

That for the original motion,  the 
■following be substituted:

‘"This House having considered 
the economic policy of the Gov
ernment of India  with  special 
reference to Agriculture, Land and 
Rural Credit, whil6  appreciating 
the policy of the Government for 
the progress achieved in the food 
production so far in the country 
recommends that the Government 
should forthwith take up the land 
reform scheme with the object of 
increased  production  and  take 
suitable steps and formulate sound 
measures to implement the recom
mendations of the report of the 
Bural Credit Survey in regard to 
easy  credit facilities  in  rural 
areas, warehousing etc. so as to 
improve the present conditions of 
the  farmers  and  agricultural 
labourers, and raise their purchas
ing power and living standard and 
maintain the present  tempo  of 
production,”

Shri Bogawat (Ahmednagar South): 
I beg to move:

That for the original motion, 
iollowing be substituted:

the

‘This House having considered 
the economic policy of the Gov
ernment of India with special re
ference to Agriculture, Land and

Rural Credit, while  appreciatinĝ 
the progress so far made, recom
mends  that  the  Government 
should forthwith decide and im
plement land reform as well as 
rural credit programmes.”

Shri S. N. Das: Sir, I want to move 
my substitute motion but by  your 
leave I want to make a slight change 
in it because after hearing the speech 
of the hon. Minister..............

Mr. Deputy-Speaker: I will see to 
that when the motion is put to vote— 
I may allow or may not allow. In 
the meanwhile let the hon. Member 
circulate  his  revised  motion. To
morrow also we are continuing this 
debate.

Dr. Ram Subhag Singh: The amend
ment made in the original motion will 
automatically be made in the  sub
stitute motions also.

Shri S. N. Das: I beg to move:

That for the original motion,  the 
following be substituted:

“This House having considered 
the economic policy of the Gov
ernment of India with special re
ference to Agriculture, Land and 
Rural Credit, while appreciating 
the progress so far made with re
gard to land reforms regrets that 
sufficient attention has not been 
given to the problems of  rural 
credit, specially credit  for agri
culture and cottage industries”.

Shri Bhairwat Jha Aaad  (Pumea 
cum  Santa!  Parganas);  I  beg to 
move:

That for the original motion,  the 
following be substituted:

“This House having considered 
the economic policy of the Gov
ernment of India with special re
ference to Agriculture, Land and 
Rural Credit, is of  the  opinion 
that the targets fixed in the First 
Five Year Plan for land  reform 
and rural credit have not yet been 
achieved and  therefore recom
mends to the Government that 
suitable steps be taken for
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rapid  implementation  of  the 
same.”

Shri N. M. Linffam (Coimbatore): I 
beg to move:

That for the original motion,  the 
following be substituted:

“This House having considered 
the economic policy of the Gov
ernment of India with special re
ference to Agriculture, Land and 
Rural Credit, while approving of 
the policy is of the opinion—

(i) that the policy has resxilt- 
ed in setting in motion a peace
ful agrarian revolution in the 
country in tune with the objec
tive of a socialistic pattern of 
society;

(ii) that the pattern of land 
distribution should have regard 
to greater efficiency, production 
and security of tenure with 
ultimate ownership of land to 
the tiller; and

(iii) that to this end the re
commendations  of  the Rural 
Credit Survey in regard to rural 
credit and strengthening the co
operative movement by  State 
participation should be imple
mented as early as possible.

This House also notes the signi
ficant contribution made by  the 
Bhoodan Movement towards the 
furtherance of Government’s land 
policy.”

Shri G. L. Chaodhary (Shahjahan> 
pur Distt.—North cum  Kheri—̂East- 
Reserved-Sch. Castes): I beg to move:

That for the original motion, the 
following be substituted:

‘This House having considered 
the economic policy of the Gov
ernment of India with special re
ference to Agriculture, Land and 
Rural Credit, while appreciating 
the progress so far made, recom
mends to the Government to ex
pedite the work of land reforms.”

Mr. Deputy-Speaker:  Now,  Shri
V. P. Nayar,

370 US.D,

Shri V. P. Nayar (Chirayinkil): I 
would like to move my  substitute 
motion.

Mr. Deputy-Speaker:  His  motion
reads like this:

“This House having considered 
the economic policy of the Gov
ernment of India with special re
ference to Agriculture, Land and 
Rural Credit, recommends that the 
Government should—

(a) immediately  stop  by 
legislation  aU  ejectments  of 
cultivators of waste lands and 
forest lands;

and so on”

I think he must go to the State legis
lature for all these things.

Shri V. P. Nayar: I say  that we 
should recommend to the State Gov
ernment.

Mr. Depnty-Speaker: It reads like
this:

‘This House having considered 
the economic policy of the Gk»v- 
ernment of India with special re
ference to Agriculture, Land and 
Rural Credit, recommends  that 
the Government.
—that means, the Government 
of India—
___should—

(a)  inunediately  stop  by 
legislation  all  ejectments  of 
cultivators of waste lands and 
forest lands;...........”

This Government has no right to 
say so.

Shri V. P. Nayar: Why?

Mr. Deputy-Speaker:  How  many
times have I to state this is a State 
subject?  He has stated “provide for 
increased rural credit and open ware
housing godowns”. So, some of them 
may be allowed,  (a) and (b) goes, 
(c) is “cancel all penalties imposed on 
so-called wrongful occupation.” That 
goes,  (d) is about the distribution of 
waste lands. That goes,  (e), (f) and 
(g) also go. (h) wiU stand,  (i) goes, 
(j) also will stand.
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Shrl V. P. Nayfu-: I beg to move:

That for the original motion, the 
following be substituted:

“This House having considered 
the economic policy of the Gov
ernment of India with special re
ference to Agriculture, Land and 
Rural Credit,  recommends that 
the Government should—

(a) lay down fool-proof mea
sures  controlling  exhorbitant 
interests on rural credit; and

(b) provide  for  increased 
rural credit and open warehous
ing godowns at all important 
centres of business.

Mr. Deputy .Speaker: 1 now come to 
Mr, N. B. Chowdhury's motion, it will 
stand as it is.

Shii N. B. Chowdlmry: I beg to
move:

That for the original motion, the 
following be substituted:

‘This House having considered 
the economic policy of the Gov
ernment of India with special re
ference to Agriculture, Land and 
Rural Credit, regrets—

(i) that  due  and  effective 
steps have not been taken to 
realise the ideal of ‘land to the 
tiller’ by imposition of proper 
ceilings on individual  owner
ship and cultivation, by a suit
able programme of redistribu
tion of lands including waste 
lands gratis by providing secur
ity of tenure and effecting re
duction in rents realised from 
the existing tenants and sub
tenants;

(ii) that legislation in respect 
of  co-operative  farming  has 
been made in a haphazard man
ner wittiout due regard to its 
probable effect on the poorer 
tenants in the absence of a suit
able programme of redistribu
tion of land;

(iii) that the objective of social 
justice has not been  attained 
due to the Government’s policy 
of paying a huge amount  of 
compensation to the big land
lords and demanding the market 
value of lands from the actual 
cultivators thereof for the ac
quisition  of  permanent  oc
cupancy or ownership rights;

(iv) that the steps taken uptil 
now to provide credit facilities 
to the peasants are utterly in
adequate;

(v) that the Cxovemment have 
failed  to  evolve  a  proper 
price policy to ensure fair and 
economic price to the growers 
of vjirious agricultural produce;

(vi) that the  peasants  have ' 
been hit hard by the high rates 
of  rent,  irrigation  charges, 
betterment levy etc.; and

(vii) that in formulating Gov
ernment’s basic economic policy 
the inseparable connection bet
ween industrial development on 
the one hand and the problems 
of land distribution  stopping 
evictions, rural credit,  condi
tions of tenants and agricultural 
labourers, purchasing power of 
the peasantry etc. on the other 
hand has not been given  due 
consideration.”

Shrl  Natawadkar:  (West  Khan-
desh—Reserved—Sch. Tribes):  I beg
to move:

That for the original motion,  the 
following be substituted:

“This House having considered 
the economic policy of the Gov
ernment of Ind5 , with special re
ference  to âgriculture,  Land 
and Rural Credit, while appreciat
ing the progress so far made re
commends  that the Government 
5?hould forthwith  formulate a 
land reform programme and take 
suitable steps for the rapid imple
mentation of land reform  with 
special emphasis on  distribution
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of land to the members of Sche
duled Tribes who are mainly agri
culturists and agricultural labou
rers.”

Mr. Deputj-Speaker: I  will  take 
up the next  motion No.  14.  It 
reads:

“----recommends  that a socio
economic survey of the Scheduled 
Tribes  and  Scheduled  Areas 
including  communications  in 
different States be conducted by 
a Conmiittee___”

All right, I allow it.

Shri Natawadkar; That for the ori
ginal motion, the following be substi
tuted-

“This House having considered 
the economic policy of the  Gov
ernment of India with special re
ference to Agriculture, Land and 
Rural  Credit, while  appreciating 
the steps taken by the  Govern
ment. recommends that a  socio
economic survey of the Scheduled 
Tribes and Scheduled Areas  in
cluding communications in diffe
rent  States  be  conducted  by 
a Committee appointed by Central 
Government consisting of  social 
workers and members of  Parlia
ment, ”

Mr. Depnty-Speaker:  The  next
motion is by Shri  Rajabhoj.  Shri 
Rajabhoj is not  here.  So, it wHI 

stand over.

Shri SlTamurtlii Swaai (Kushtagi): 
I beg to move:

That for the original motion,  the 
following be substituted:

“This House having considered 
the economic policy of the Gov
ernment of India with special re
ference to Agriculture, Land and 
Rural Credit, is  of the  opinion 
that—

fi) the  Government  of 
India has failed to introduce 
an uniform policy with  re
gard to  agricultural  Lands 
♦hroughout the coimtry:

fii) the  Government  of 
India is too slow to imple
ment the recommendations of 
Rural  Credit  Survey  Re
port by the Committee of the 
Reserve Bank;

îii) the present policy of 
the Government has failed to 
encourage and  develop  tte 
co-operative organisations in 
rural areas to increase ade
quately the credit facilities for 
the village population in the 
country; and

(iv)  the Government' has 
failed to  reserve some lands 
in the villages for  Scheduled 
Castes and Scheduled Tribes 
to improve the economic con
dition of these  unfortunate 
brothers in rural areas.”

Shri S. C. Deb  (Cacher
Hills): I beg to move:

That for the original motion* the 
following be substituted:

‘This House having considered 
the  economic policy of the Gov
ernment of India  with  special 
reference  to  Agriculture,  Land 
and Rural  Credit, while appre
ciating the progress so far made, 
is of the opinion that Government 
should, at  once,  give  concrete 
shape to land reforms programme 
keeping in  view the rural credit 
and co-operation  aspect of  the 
problem,''

Mr. Depnty-Speaker: The next
tion is by Shri Boovaraghasamy. Ib 
he here? He is not here. Hon. Mem
bers who are sitting by the side must 
help th£( Chair by saying **No.” The 
next motion is No. 19.

Thakor Jugal Kishore Slnha: I beg
to move:

That for the  original motion,  the 
following be substituted:

‘This House having considered 
the economic policy of the Gov
ernment of India with special re
ference to Agriculture, Land and
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Rural Credit,  is of the  opinion 
that with a view to ensure more 
production  agricultural ♦  land 
should be  equitably  distributed 
and full patronage and priority 
should be given to the Co-opera
tive Organisations in various agri
cultural  and  industrial  sectors 
without disturbing their democra
tic character by foisting Govern
ment nominees on their Commit
tees of management and using 
any power to revise their  deci
sions.”

Mr. Deputy-Speaker: The next mo
tion is by Shri Shibbanlal Saksena. It
reads: “___(i) that the Govemmeffit
should  redistribute  land  in  every 
village----This House can recom
mend to this (Central) Government 
and not to the State Government. It 
will not be proper to the House  to 
recommend to the State Government 
because it is a State subject. I won’t 
allow it. The second item reads: “(ii) 
that the Government should encour
age cultivation by forming mutual aid
teams___I allow it. Item (iii) goes.
Item (iv)  reads: “(iv)  that all un
economic holdings be rent free;” That 
goea  Item  (v)  reads:  **(v)  that
commimity projects  may be started
in every village ...........”  That is all
right.  Item (vi) reads: “that village 
co-operatives may be formed and the 
necessary rural credit to meet all their 
needs may be provided by the Gov
ernment----”,  The Central Govern
ment has nothing to do with it. That 
goes. That rest of the items remain. 
So, items (i), (iii),  (iv) and (vi) are 
ruled out. The others stand.

Shrl Shibbanlal Saksena:  I beg to 
move:

That for the original motion,  the 
following be substituted:

“This House having considered 
the economic policy of the Gov
ernment of India with special re
ference to Agriculture, Land and 
Rural Credit, recommends—

(i)  that  the  Government 
should encourage cultivation  by

forming mutual aid teams, which 
may give place  to  co-operative 
and collective farming and  ulti
mate socialisation of land;

(ii)  that commimity projects 
may be started in every village 
before the expiry of the First 
Five Year Plan and planned re
construction  of  rural  houses 
after redistribution of land, may 
be imdertaken;

(iii) that in cities where pea
sants come to market their grain 
and  other  produce,  peasant 
homes may be opened where 
provision  is made for their 
stay and the stay of their carts 
and animals and sale of their 
produce through co-operatives so 
that the  present  exploitation 
may stop and the State Bank 
may  provide  adequate  rural 
credit to help the  transaction 
of  co-operative  societies  in 
these peasant homes;

(iv) that model farms to trans
late results of latest agricultural 
research into practice and to ac
quaint farmers with them may be 
established  in  every  commu
nity projTOt centre;

(v) that arrangements to pro
vide good seeds,  fertilisers and 
farming implements may also be 
made by village co-operative so
cieties; and

(vi)  that  ponds,  wells  and 
other minor  irrigation  projects 
may be subsidised by these  co
operatives where there are no 
irrigation facilities available.*’

Mr.  Depaty-Speaker:  Now  Mr,
Gopalan will speak both on the origi
nal motion as also on the amend
ments,

3rr5‘,   ̂ vWr i
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Shri S. S. More (Sholapur): Verti
cal hall.

Mr.  Depoty-Speaker:  Amendment 
No. 15 reads:
“___(i) that the Government

should introduce the policy with 
regard to land  reform so  that 
Scheduled Castes  and Scheduled 
Tribes can get  lands  for their
livelihood .........”

It stands,

Shri P. N. Rajabhoj: I beg to move: 

That for the original motion, the 
following be substituted:

**This House  having  considered 
the economic policy of the Govern
ment of  India  with  special re
ference to Agriculture, Land  and 
Rural Credit, is of the opinion—

(i)  that the Government should 
introduce the policy with regard 
to land reform so that Scheduled 
Castes and Scheduled Tribes can 
get lands for their livelihood and 
help  the  co-operative  farming 
organisations of their own to im
prove the economic condition of 
these down-trodden population of 
the country;

(ii) that the Government should 
provide credit  facilities on  an 
extensive scale to the rural people 
in general and particularly  the 
Scheduled Castes  and Scheduled 
Tribes for  the development of 
their occupation; and

(iii)  that a Committee should 
be appointed to recommend to 
the Government with regard  to 
the solution of problem  of the 
landless labourers, particularly of 
the Scheduled Castes.”

Mr.  Depnty-Speaker:  All  these
amendments  are  now  before  the 
House.

Shri A. M. Th<Hnas  (Emakulam): 
Are you fixing any time limit for 
speeches?

Mr. Depnty-Speaker: Yes,  I  will 
allot 20 minutes for spokesmen of 
each party and 15 minutes for others.

Then, as we go on, possibly the 15 
minutes will have to be cut down. 
In no case will this time limit of 15 
or 20 minutes be exceeded.

Shri A. K. Gopalan  (Cannanore): 
First of all I submit that the spokes
men of the party may require a little 
more time because this is a very im
portant subject and we have to make 
certain proposals regarding land re
form,  tenancy etc.

Mr. Deputy-Speaker; There are as 
many as  six  spokesmen. Six into 
half will be three. Out of ten hours— 
we started at 1.45—we have spent an 
hour and a  quarter. All  right. I 
will allow more time but not exceed
ing 30 minutes.

Shri S. N. Das: There should be no 
discrimination.  There  should  be 
equality of opportimity.

Shri  Bogawat:  No  special  time
should be given  to  any  particular 
party.

Shri A. 1̂. Gopalan: I am glad that 
we have been given an opportunity 
to discuss this very important ques
tion especially at a time when the 
Government is discussing the Second 
Five Year Plan.  The  Second  Five 
Year Plan is already on the anvil. The 
main objectives of the Second  Five 
Year Plan are the rapid industrialisa
tion, increase in the standard of liv
ing and also increase in the national 
income. Industrial development must 
have a firm footing  and  industrial 
development can have a firm footing 
only if we can successfully solve the 
land problem releasing the productive 
forces and create  a  solid  internal 
market.  Behind the various systems 
of land tenures as well as the agrar
ian conditions prevalent in different 
States, the agrarian economy of India 
today presents a picture of slow in
crease  in  productivity.  The  hon. 
Minister has given us a picture about 
the production and also about some 
of the reforms that have been intro
duced and also some of the other re
forms and other  proposals that the
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GovwTiment is go jig to make in the 
mar future.

8 FJ4.

I will now show the ether side of 
the  picture.  Whatever  have  been 
done by the Government and what
ever may be the intentions of the Gov
ernment, as far as rural credit and 
tenancy reforms are concerned I will 
show what is actually happening. That 
is what I want to show. I want to 
■how what actually has happened in 
States where this  i>olicy has been 
earried out and how the landless poor 
peasants have not been benefited by 
it There is more  production; it is 
true. But there is  more production 
without more  purchasing power or 
more money. There is  land reform, 
i>ut the lands are not being given to 
the landless poor in the country.

[Paksit Thakub Das Bhargava in the 
Chair]

There is tenancy reform; but there is 
BO security of tenure. There is rural 
credit, but with no credit to the needy 
and the poor. When we speak of the 
co-operative system and other systems 
in the country, perhaps they may not 
be  responsible for  the agricultural 
labourers and the  landless peasants 
not being able to  get money, but 
whatever it is, that is the situation in 
the country  today and I especially 
request the Minister to see how the 
tenancy reforms and other things are 
actually worked in this country,  so 
Uiat he may be able to rectify the 
defects. I shall quote from the Agri
cultural Labour Enquiry Committee’s 
report which shows the position of 
agrarian economy in the country to
day:

"50 per cent, of  the peasant 
families hold  below 5 acres of 
land; 30 per  cent, of the rural 
families are agricultural workers 
and 71 per cent, of them are with
out any land. In South India, 50 
per  cent, of  the rural families 
are agricultural labourers. There

are 35 million  agricultural wor
kers of which 85  per cent are 
casual and only  15 per cent, are 
regular  employees.  Half  the 
population in the villages are 
landless and are unemployed for 
half the year.”

That is the position of the peasant 
in Indian politics today.

First of all, I will take the aboli
tion of statutory  landlordism. Dis
tribution of land is the key slogan of 
any agrarian reform. If that is ad
mitted, then naturally we have to see ' 
whether the key slogan, i.c., distribu
tion of land, has been achieved. What 
was the result of  the abolition of 
landlordism?  The first thing is that 
it is not abolition of landlordism, be
cause there is no distribution of the 
land. It is either pxirchasing the land 
or transferring the land; it is only a 
small strata of  the upper class that 
had been benefited by buying the land 
from the zamindars. Not only that; 
tax burden has been imposed on the 
peasantry in the name of abolition of 
landlordism. In some  places where 
there has been abolition of zamindari, 
there are thousands and thousands of 
acres of land in  the hands of the 
zamindars. For example, in Andhra 
where there is abolition of the zamin
dari system, the Rajah of Challpalli 
has got 17,000 acres of land in spite of 
the fact that the zamindari system 
is abolished. There  are many more 
Rajahs and zamindars in other places, 
where also  zamindari is abolished, 
having thousands and  thousands of 
acres  of  land  they  make  wrong 
entries and in the  name of private 
lands, they have these lands. What 
is the result of this abolition of land
lordism? The first thing is that land 
is not given to the tiller of the soil 
for whom the reform is intended. As 
far as the Government’s figures are 
concerned,  only 7 per cent, of the 
peasantry had been able to purchase 
the land. The second thing is payment 
of huge sums of money as compensa
tion, when there is lack of money for 
national reconstruction. As  far aa
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land reform is concerned, I have only 
to point out that the first thing  is 
that it must be done without com
pensation and the important principle 
must be the distribution of the land 
to the agricultural labourers and the 
landless peasants. At the same time, 
as far as small owners of land are 
concerned, they must  be given some 
relief. If land is taken from small 
owners of lands, they must be given 
some relief. Therefore, it must “be a 
question of distribution and it must not 
be a question of purchasing the land 
or the land being  transferred from 
one hand to so many other hands.

I now come to tenancy reforms. I 
do not want to enter into details about 
every tenancy reform in every State. 
But what is the result of these tenancy 
reforms?  Every tenancy law passed 
in recent times gives the right to the 
landlord to resume the land from the 
tenant for his  personal  cultivation. 
The land-owner can resume the land, 
as the Minister has pointed out, upto 
3 family holdings in Hyderabad, upto 
50 acres in Bombay and upto 30 to 50 
standard acres in Punjab. What has 
happened in Madras?  The announce
ment of the Government before that it 
was going to pass the Malabar Tenancy 
Act was a call to the landlords to see 
that tenants were evicted. Before the 
tenancy  legislation  was  passed, 
thousands of peasants had lost their . 
land and they had been evicted from 
the land. So, there is no security ot 
tenancy, in spite of the tenancy re
forms. I would  like  to draw  the 
attention of the hon. Minister to some 
facts published in the AJ.C.C. Econo
mic Review about  Hyderabad. The 
Special Land Reforms OfiEicer of the 
Hydarabad State—an I.A.S. oflRcer— 
has given us some facts which show 
how the tenancy  reform has been 
worked in Hyderabad and with what 
result. There was an enquiry  into 
the eviction of protected tenants in 
Hyderabad. As far as protected tenants 
are concerned, I want to point out that 
there is difference between the protect
ed and the tenant-at-will. About 75 
per cent, of the protected tenants had 
been evicted from the land after the

tenancy  legislation. As far as the 
tenants-at-will are concerned, there is 
no question about them. I will read 
from the A.LC.C, Economic  Review 
dated August 15, 1955:

“It was observed that the num
ber of protected tenants actually 
cultivating the lands held in pro
tected tenancies  had decreased 
considerably as compared with the 
number of protected  tenants re
corded in the  Tenancy Registers 
in 1951-52. In  the 46 taluks in 
which Land Census has been com
pleted in 1954-55, the total num
ber of protected tenants found to 
be in possession of the lands at the 
time of the census was 90,279 as 
against 211,436  recorded in the 
Tenancy Registers. That means 
there was a decrease of about 57 
per cent. The area held by the 
protected tenants in these taluks 
in 1951-52 was 26,75,960 compared 
with 10,95,319 acres  in  1954-55. 
This means a decrease of 59 per 
cent.”

The most important thing is when 
the tenants have been evicted; I would 
like to draw the  attention  of the 
Minister to this most important thing:

•Table I indicates  that in the 
Telangana villages  dispossession 
commenced almost in the wake of 
the Act coming into force whereas 
in the Marathwada and Kamatak 
villages it commenced about a year 
later. However in both the areas 
nearly 72 per cent, of the evicted 
protected tenants  had been dis
possessed within the first 3 years 
after the Act  came into force. 
Thereafter the rate of disposses
sion seems to have  gone down 
some what rapidly so much so that 
the  percentage  of  protected 
tenants evicted in 1954-55 of the 
total dispossessed during the last 
six years was only 7. This indi
cates that the optimum number 
of  evictions  occurred  during 
1952-53, i.e., in the third year of 
the implementation  of the  Act 
when a few radical amendments to
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the  Tenancy  Act  were  being
actively discussed.”

First of all when the Act was passed, 
a number of protected tenants were 
evicted. And, in the third year when 
a few radical amendments to the Act 
were discussed in the legislature, then 
about 50 to 60 per cent, of the evic
tions came. I want to show the way 
in which even the protected tenants 
had been evicted when the tenancy 
legislation was being passed. What
ever tenancy reform is discussed m 
the A.I.C.C., imless there is some legis
lation by which tenants cannot  be 
evicted, there will be no benefit  for 
the peasants. How  is it that even 
after the passing of the legislation the 
tenants are evicted?  I do not want 
to go into details, because that is hap
pening even today. The report says 
that 81 per cent, of the eviction is due 
to surrender because of undue pres
sure and 10 per cent, is due to non
payment of rent. Only 10 per cent, 
of the eviction is due to non-payment 
of rent and 81 per cent, is due to un
due pressure. As far as Malabar is 
concerned, I know of so many  in
stances. I got some petitions also one 
month ago stating how in the open 
daylight a  family of 3 women  and 
two or three children who had been 
living in the place for years together— 
for 12 years—̂were pulled out of their 
house by the landlord by removing the 
house, which  was a small hut and 
some banana trees were planted there. 
When the matter was reported to the* 
police, they came after two days. The 
police first told them that if they had 
any claim, then they should go to tbp 
court and get a decree of the court. 
But the  second day  when a Local 
Assembly Member and some members 
of the District Board came, the Police 
changed their attitude.

It is not the only instance. Every 
day there are so many instances where 
on account of undue pressure of the 
landlords, they have to give up the 
land. The landlords go to the houses 
of the  agricultural labourers  and 
small peasants and threaten them. I

do not want to go into all the details. 
Then, the surrender takes place. It 
Ls definitely stated here that most of 
them left the land immediately they 
were  asked to do so, and  that a 
majority of the tenants did not want 
to estrange their relations with the 
landlords on whom they have to de
pend for so many things. Cases where 
no valid reasons were given were also 
there. Therefore,  even if  there is 
legislation today, as far as the execu
tive is concerned, unless it is told that 
there is legislation, and that the onus 
is on the landlord, and unless there 
is a decree of the court nobody should 
be evicted, evictions will not stop. If 
this is not done, whatever reforms 
you may introduce will not help the 
people. Here is  the report. If you 
think the  report is correct, it says 
that 72 per cent, of the  protected 
tenants  in Hyderabad  have  been 
evicted.  Protected  tenants  mean 
tenants who have some protection by 
legislation.  There are then, tenants- 
at-will. They may have been occupy
ing the lands for 12 or 13 years. They 
have absolutely  no relief. Govern
ment is the biggest landlord. Govern
ment is also evicting the tenants. There 
are several cases where the Govern
ment is carrying  out eviction. In 
Travancore-Cochin, Government has 
resorted to the eviction of tenants in 
thousands of acres of waste land be
cause,  they  say,  these  lands  are 
required  for  a  new  colonisation 
scheme. In Malabar there is an estate 
called Kothal. Thirty families  have 
been living  there for a number  of 
years. They have been evicted without 
giving them other land. The peasants 
in Mudugai have been evicted. There 
was some resistance aiffi satyagraha. 
It was only after that that they had 
been allowed to live there for some 
time. In Guntur and other districts 
of Andhra, there are cases of eviction 
from the lands in the hands of the 
Government. In  Telangana,  West 
Bengal and other places also there are 
such  cases. Particularly in  Maha
rashtra, barren  plots of land were 
given l5y the  Bombay  Government 
under the grow more food campaign.
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Those plots have been taken back. The 
peasants were mostly Adivasis. After 
some years, they wanted to take back 
the lands. They resisted. They were 
subjected to all sorts of repression. 
What is the policy of the Government? 
Government as the biggest landlord 
has to set up a model and show that 
where people had been occupying the 
land or cultivating the land for years 
together, there is no question of evic
tion at all. If I had the time, I would 
have shown  how in many places 
peasants had to struggle and resort to 
some sort of satyagrdha to retain the 
land which belonged to the Govern
ment In Wynaad, 7500 families have 
been living and cultivating in 20,000 
acres of land for so many years. Two 
years ago, they were given notice to 
go away from this land, which is called 
poromboke land. Then, on the agita
tion of the peoplê it  was stopped. 
Again, one month ago, notice was given 
and all these 7,500 families were asked 
to go away. It was  after some re
presentation that the Government have 
said that they can be there for some 
time. After 6 months or 1 year, who 
knows, there may be eviction. If the 
families that are living in a plot of 
land and cultivating the land for so 
many years are evicted, if the tenancy 
reforms give the landlords, individuals 
or the State the power to evict these 
people from the land, there will be no 
incentive for the poor peasant to work. 
The peasants will not work if the land
lords could evict them after so many 
years  and after the  passing of the 
tenancy legislation. My first request 
to the Minister is, even if nothing else 
is done, the Central Government must 
tell the State Grovernments that where 
the peasants have been cultivating the 
lands for a number of years together, 
they should not be evicted. If they 
are evicted, whatever legislation you 
may pass, the confidence of the people, 
that they will be protected, will not 
be there, because they will say, here is 
the Government doing this. When you 
say that all the fallow lands must be 
taken up by the tenants and there will 
be more production, they will not take 
them  This ir  happening in  many

places. They are some rules and laws. 
The police does  not know anything 
about the general policy. In the name 
of law and order, firing, lathi charges 
and other things take place. It is the 
first duty of the  Government as the 
biggest landlord in the coimtry to tell 
the State Governments and see that 
wherever, in any part of India, some 
families have been living on a land 
for years together, they are not evicted 
from the lands. This  eviction must 
immediately be  stopped. Unless the 
Government makes a law saying that 
there will be no eviction of whatever 
kind, imless these tenants are protect
ed from eviction, any reform which the 
Grovemment brings forward will not be 
effective at all. You  pass an Ordi
nance and foUow it up by legislation 
and say to the State Governments that 
with  retrospective  effect  wherever 
tenants have been evicted, they should 
be brought back to their lands. This 
would give confidence  to the people 
that the land belongs to the tiller. 
Ceiling on holdings and other ques
tions depend on the  policy that the 
land belongs to the tiller and not on 
the basis that the tiller will be sent out 
of the land.

The question of  ceiling has been 
raised. I do not want to go into the 
details of it. Government is saying 
and claiming that a scheme of ceilings 
on holdings is the final solution of the 
land problem  and that it  will end 
landlordism. But, I  find  from the 
recommendations  of  the Planning 
Commission in respect of ceiling, if it 
is accepted as it is  today, instead of 
solving the problem of landlordism and 
ending it, it will be a further attack 
on the peasantry. The reason why I 
say so is this. Firstly, this ceiling ia 
used by the Government to allow the 
the landlords to resort to large-scale 
evictions. The landlords have no land. 
All the lands have gone to the tenants. 
Again if they say there is a ceiling, the 
landlords resort to large-scale eviction 
of peasants in the name of resuming 
the land tor •ell cultivation. When
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the tenancy  reform measure  was 
passed, they said, for self cultivation 
they want land and they evicted the 
tenants from lands upto the  ceiling 
fixed. Secondly, there is no effective 
prohibition on the transfer of the lands 
to relations or friends. The lands may 
be transferred  to the relatives  and 
friends of the landlords and they go 
on 3victing the tenants saying that 
there is a ceiling and they want land 
upto that level. Thirdly, the ceiling 
is so fixed that i'. will allow the land
lords to  keep vast areas in  their 
possession resulting in very little land 
being available for distribution to the 
peasants and labourers. When the 
tenancy reform legislation was being 
discussed the  same thing happened. 
When the Government are thinking of 
celling properties in the name of asso
ciations and industrial properties, it is 
said, will be exempted.  Even today 
the zamindars  have begun to place 
lands in the names of associations and 
industrial concerns and in the name 
of capitalised farming, so that there 
may be no land available for distribu
tion. What is the purpose of ceiling? 
Why do we say that there must be a 
ceiling? The purpose is that a man must 
only be given a certain amount of land 
and whatever the other land is in his 
possession, all  that  land  must  be 
taken for distribution. If the purpose 
of the ceiling is that all the available 
land in the country must be distribut
ed, then drastic steps should be taken 
to see that enough of land  is avail
able for distribution, and all transfers 
of land to escape legislation must be 
banned and previous  transfers  also 
nullified, because if that is not done, 
they will say there are no lands with 
them and we will not get any land for 
distribution.  Determination  of the 
ceiling in different areas and  actual 
taking over of the distribution  of 
excess lands should be made tlirough 
the elected peasants and agricultural 
labourers associations.

The next point is  about social 
justice.  It has been said that 31 per 
tent, in the country, and 50 per cent.

of the people in the South are agri
cultural labourers. A minimum wage 
has not been fixed for them in all the 
States.  Not only that.  Where minî 
mum wages have been fixed, as  for 
example in Madras, they are less than 
what they are actually getting today. 
Where they are getting  Rs. 2 today, 
the minimum fixed by the Government 
Rs. 1-4-0. As I have no time, I am not 
able to quote the figures for the dif
ferent States.  Everybody knows that 
these agricultural labourers have  no 
work for six months in the year. So, 
the main thing that the CrOvernment 
should do is to give them some work 
and to distribute land to them.  Gov
ernment fiigures show that there  are
11,29,21,000 acres of uncultivated land 
excluding fallow lands, and 6,92,29,000 
acres of fallow lands. Nearly half of 
this is in the hands*of the Government 
and the rest in the hands of individual 
landlords and zamindars. To do social 
justice to the landless peasants  and 
agricultural labourers, this waste and 
fallow land should be distributed to 
them so that it can be cultivated.  It 
is not being done in several  places. 
For instance in Malabar, even today 
after a struggle out of 20,000 acres ̂  
land only 500 acres have been given. 
It is very good, fertile  land  which 
Government got because  there  was 
only one landlord who died  without 
any heir. In order to release the pro
ductive forces in the country, the Gov
ernment should have, even before the 
First Five Year Plan began, announced 
their intention of distributing this land 
to those who want to cultivate it.

Under the Second Five Year Plan 
we want to increase the national in
come and the standard of living. If you 
can give two or three acres of fallow 
land each to the 31 per cent, of the 
rural population which has no work 
for six months in the year, the national 
income and the standard of living will 
be increased.  I do not know what is 
the difficulty in giving this land.  If 
Government gives the land first, others 
will then follow.
There are also some cases, not of
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eviction, but some  other form.  In 
Travancore-Cochin  there  is a baclt- 
water area known as Kuttanad, where 
there are 20,000 acres of land.  This 
year the landlord has not given them 
for cultivation. In Malabar also there 
is what is known as the Poonam land 
which is given to peasants every year 
for cultivation. We do not even know 
how much land there is because it has 
not been surveyed. One lakh of people 
are working in the Kuttanad area, and 
when the land was not given this year 
for cultivation, a representation was 
made to the Chief Minister,  but he 
said: “There is no law by which I can 
force the landlord to give the land”. 
So, if they want to  keep the land 
fallow for one or two years, they can 
do it arid the one lakh agricultural 
workers get no work for the whole 
year because traditionally they have 
been working there and they will not 
work in any other place. If the agri
cultural labourers want two annas 
more wages, they say: "We will teach 
you a lesson.  We will not give the 
land”. So, it is the duty of the Gov
ernment to see that if the  landlord 
does not give the land,  Government 
can t«ke it over and cultivate it.

Then I come to rural credit. The 
Rural Credit Survey Committee has 
pointed out in its  report  that  the 
agricultural credit that is supplied to
day falls short of the required amount, 
is not of the right  type,  does  not 
serve the right purpose and fails to go 
to the right people. The moneylender 
provides the cultivator with a small 
proportion of the credit required  by 
him and he charges high  rates of 
interest. So, the Committee points out 
that loans or advances should be made 
available, and that marketing is also" 
essential.

So, two important things are neces
sary.  One is solving the problem of 
the existing indebtedness which is of 
the order of Rs. 900 crores, whether 
by cancellation of the debts, or scaling 
down or postponement. Unless that is 
done, there is no question of improv

ing the agrarian economy. The second 
one is the providing of cheap credit. 
Everybody knows that co-operative 
societies are in the hands of the rich 
people, the traders and others in the 
country and the ordinary man  does 
not get any credit.  So, I have to 
make some proposals,  namely, ade
quate measures for control of money
lenders, control of the rate of interest 
strict measures against illegal prac
tices and cancellation of the old debts, 
and also scaling down of the debts ol 
agricultural labourers, exemption  of 
such peasantry as cannot  bear  the 
burden of the existing debts, establish
ment of Debt Conciliation Boards 
which should include the representa
tives of the peasants, and stoppage of 
attachement of houses, land and pro
perties owned by the  peasants.  All 
this must be given effect to by neces
sary legislation. A moratorium should 
also be declared on rural indebtedness.

One word more. I want to draw 
attention to the Faizpur resolutoin of 
the Congress in regard to rural credit 
and other things. The. resolution has 
said that rent and revenue should be 
reduced having regard to the present 
conditions, and that uneconomic hold
ings should be exempt; there should 
be fixity of tenancy with heritable 
rights, and most important of all, the 
crushing burden of rural debt should 
be removed. Debts which are beyond 
the capacity of the peasant to pay 
•Should be liquidated;  a moratorium 
should be declared and steps should be 
taken to provide cheap credit facilities. 
Arrears of land revenue for the pre
vious year should generally be wiped
out.  They should be recovered in the
same manner as other debt and not 
by ejectment.  And finally,  it  says 
that  there should be statutory provi
sion for securing  a living wage  and
suitable working conditions for the 
agricultural labourers. As far as these 
matters are concerned,  as far as 
tenancy in concerned  and as far as 
the question of tax is concerned, I 
would say, in short, that Government 
must take steps  to  implement  the 
Faizpur Congress resolution before the
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Second Five Year Plan, in order that 
the agrarian economy in our country 
may improve.

Shri  Boovaraghasamy  (Peramba- 
lur): I was not in the House when 
the names of persons who had moved 
their substitute motions were called.
I am very sorry I could not be pre
sent then. But may 1 request that 
substitute motion No. 18 standing in 
my name may also be taken as moved?

Shri Velayudhan: It was said ear
lier that it will be held over.

Mr. Chairman: Yes, it will be taken 
as moved.

Shri Boovaragrhasamy:  I  beg  to
move;

That for the original motion,  the 
following be substituted:

“This House having'considered 
the economic policy of the Govern
ment of India with special refer
ence to Agriculture, Land and Ru
ral Credit, regrets—

(i) that early and  effective 
steps have not been taken to dis
tribute lands to the real tillers 
of the soil by implementing the 
agricultural Land reform policy;

(ii) that the steps taken till 
to provide credit facilities to the 
Agriculturists are quite inade
quate for want of more funds 
wide publicity and proper re
presentations for the Scheduled 
Castes, Scheduled  Tribes  and 
the other Backward Class peo
ple in all credit societies; and

(iii)  that proper and early steps 
are not taken by Government to 
secure reasonable prices to the 
Agricultural produces in proper- 
tion to the prices of the commo
dities other than  Agricultural, 
which are differing from time to 
time.*’

Mr. Chairman: This amendment is 
also before the House.

Sardar  Lai  Singh  (Ferozepur— 
Ludhiana): At the outset, I should

like to congratulate the Ministry of 
Agriculture on tiie highly satisfactory 
position that has been explained to us. 
It was really gratifying to see the pro
grammes in various spheres that they 
have got in view.

I should like to mention that in Deal
ing with our problems, we should draw 
from the experience of other coun
tries: As they say, experience is an 
expensive school and wise men always 
try to benefit from other people’s ex
perience, their failures and successes, 
whereas unwise people insist on hav
ing their own experience. So, my at
tempt would be to show briefly how 
other progressive coimtries are tackl
ing this problem, and what lesson we 
can draw from them.

The tenancy problem is not peculiar 
to India. Almost all the countries in 
the world have got to face it. Britain 
has an exceptionally high proportion 
of tenant farmers; about two-thirds of 
the occupiers of land are  tenants, 
farming about two-thirds of the total 
cultivated area. In fact, there are cer
tain parts of England where as much 
as seventy to eighty per cent of the 
total cultivated area is farmed by ten
ants. U.K had to enact certain laws 
for the protection of tenants. It was in 
1923 that they gave protection to the 
tenant by providing that a landlord 
could not eject a tenant without giv
ing 12 months* notice, and tliat the 
tenant was entitled to compensation 
for any temporary or permanent im
provement made by him on the land.

Then, in 1948 another Act was pass
ed, which provided that a tenant could 
ilot be ejected without the consent of 
the Ministry of  Agriculture.  Even 
against the decision of the Ministry of 
Agriculture, an appeal could be filed 
before the Agricultural Land Tribunal 
Only imder certain conditions‘could a 
tenant be ejected. One was that the 
tenant had failed to maintain jthe pres
cribed standard of cultivation,  and 
that a certificate of bad husbandry had 
been obtained from the appropriate 
authority. .....
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Whereas the U.K. Government took 
various measures to give  “stability” 
to the agricultural industry, so that 
the farmer could have ‘reasonable 
award’ fdr his enterprise, these Acts 
also gave power to Government to en
sure certain standards of efficiency on 
the part of all concerned. For instance, 
in case of default, the Minister for 
Agriculture has power to  dispossess 
any or all of them. In the case of the 
landlord, the dispossession can be by 
means of compulsory purchase of his 
land, i.e. in case the landlord does not 
keep his land in good condition, he 
can be dispossessed by  compulsorj' 
purchase of his land. In the case of a 
tenant, it will be by ejectment from 
the land and in the case of the owner- 
farmer, ue. a farmer owing his own 
land, he could be forced to accept an 
approved tenant.

It is clear that the guiding princi
ple, apart from social justice, is the 
utilisation of land in the best possible 
manner in the interests of the nation. 
I therefore submit  that  “fixity  of 
tenure” in India should be accompani
ed by an equally strong measure which 
would compel the tenant to maintain 
prescribed standards of land husban
dry efficiency. The mere slogan *Land 
to the tiller' would not do, if national 
interests are to dominate our Plans.

A country which has just attained 
its freedom cannot afford to tolerate 
any sort of inefficiency on the part of 
any one. Efficiency must be insisted 
upon, whether it is a tenant or a land
lord.

Even in the matter of ‘Small Hold
ings Policy’ whereby small farms were 
given by Government on lease as a 
measure of rehabilitation to  retired 
soldiers and others unemployed, U.K. 
had come to certain definite conclu
sions. The first conclusion that should 
be of some interest to land  reforms 
was that the future policy should be 
dominated more by agricultural rather 
than by social considerations as in the 
past. Secondly, it was  not  wise  lo 
break  up  well-run  and  economic 
farms, and it was important to main
tain in the countryside a proper over
all balance between the larger and

the  smaller  farms.  Thirdly,  all 
would be tenants must have sufficient 
agricultural experience to ensure that 
they will make a success in farming. 
This was  necessary  because due to 
lack of agricultural experience a good 
many of these tenants who were set
tled on farms proved an utter failure. 
Fourthly, since settling  in  farming 
occupattion requires a good deal of 
working capital, besides a non-recur
ring expenditure, and since many far
mers had failed because of this draw
back, Government must ensure suffi
cient provision of funds, and also ex
pect the would be tenant to produce 
at least 25 per cent of the working 
capital required.  These  conclusions 
are such over which our own land re
formers also would do well to pon
der.

Realising the fundamental tnith that 
upon the prospo-ity of the agricultur
ist, depends the prosperity of the coun
try, the U.K. Government took several 
measures to make farming more remu
nerative. For instance, the main nfl- 
lars on which the British agricultural 
policy rests or for the niktter of that, 
on which the policy of any advanced 
country should rest, are the "stability” 
of the agricultural industry, and also 
its  “efficiency.”  While Government 
provides “stability” to agriculture by 
guaranteed prices and assured markets 
for produce, it also demands “efficien
cy” from the farmers. Not only are 
the farmers in U.K. assured guaran
teed prices for their produce, but the 
prices are also fixed in advance, some
times even four or  five  years  in 
advance, to enable them to plan their 
cropping scheme on a long-term basis. 
The Australian Government, likewise, 
assured guaranteed prices to producers 
of butter, cheese, etc, in 1952 for a 
period of five years. The same is the 
case with the American and Canadian 
farmers also who are promised gua
ranteed prices for a number of years. 
I saw the same thing in Switzerland 
also, where crop prices are fixed on 
the basis of the cost of  production 
plus a reasonable margin  of  profit. 
Since stability alone  brought  about 
by guaranteed  prices  and  secured
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market is not enough,  it is  equally 
important to ensure that farming at
tains the highest degree of efficiency. 
This is achieved in the U.K.  (as 
also  done  in  some  other  count
ries)  by  two methods, firstly by 
compelling  both  the  landlords 
and  the tenants  to  maintain  the 
prescribed standard of efficiency, and 
secondly, providing the farmers with 
necessary wherewithals, i.e., technical 
guidance and financial assistance, to 
enable them to attain the highest effi
ciency. U.K. introduced the system of 
guaranteed price as early as 1932, that 
is, more than 22 years back. In 1934, 
subsidy on cattle was also introduced, 
and in 1937 State aid was extended to 
oats and barley. The subsidy +or i>ota- 
toes was given at the flat rate of £ 10 
per acre of potatoes grown. Minimum 
guaranteed prices for livestock and 
livestock products like butter, checse 
and meat were announced in 1947 foi 
a period of five years to come, which 
has since been extended. In short, it is 
since February 1945, that prices have 
been fixed in U.K. for almost all agri
cultural products in such a manner 
as to guarantee to the farmer an ade
quate return on his investment.  Ir 
1950-51. total food subsidy amounted 
to £410 million or  roughly  about 
Rs. 500 crores.

In Australia also, Government have 
been following this policy. In order to 
reduce the cost of producffon, the Gov
ernment have not hesitated to subsi
dise farmers* requirements,  that  is. 
subsidising  agricultural  machinery, 
fertiliser, insecticides etc., and in order 
to enable the Australian products to 
sell in foreign markets, they have been 
subsidising the export. To give an apt 
illustration  of  how  remunerative 
prices are fixed, I may mention that in 
fixing the price of sugar cane grown 
in Australia, Govemmefft took into 
consideration not only the usual ex
penses of farming, that is, of manure, 
seed, labour, irrigation etc. but they 
also allowed wages or salary to the 
owner of the  farm  or  supervision 
charges, as also interest and deprecia
tion on land, machinery etc. and inte

rest on working capital. Besides this, 
a profit of the order of about Rs. 12,000 
to Rs. 15,000 for an average faim 6f 40 
acres was allowed. Nor is the fixation 
of cane price left to the whims of gov
ernment officials. They have got a high 
power “Price Fixation Board*" which 
at present comprises no less a person 
than the Chief Justice of the Supreme 
Court as Chairman along with two re
presentatives of the cane growers and 
sugar mills who decide all questions 
or all disputes between sugar mUls 
and cane growers.

Further, Governments in all coun
tries are encouraging and enabling the 
farmers  to undertake  Co-operative 
marketing  and  processing  of  raw 
materials,  and  I  was  very  glad 
to  hear  from  our  hon.  Minister 
that  our  Government  have  also 
got some  such schemes.  It will be 
interesting to mention that out of all 
the sugar mills in  Queensland,  as 
many as 50 per cent are co-operative 
sugar mills which are functioning pro
perly and the whole capital, in the 
first instance, was subscribed by the 
Government. The cane cultivators had 
only to pay an anna, or even less than 
an anna, per maund of cane to meet 
the cost of factory. Similarly, the big
gest fruit  preservation  or  canning 
factory in Australia was actually put 
up by the Australian Government and 
then handed over to the fruit growers 
for canning of fruits.

As regards the U.S.A., credit facili
ties are available to American farmers 
for almost every conceivable purpose, 
whether it is loan for permanent iifi- 
provement of land or loan fcr tube- 
wells, machinery, loan for  growing 
crops or harvesting or loans against 
storage of produce. No farmer, how
soever humble and howsoever  little 
property he may have to give as secu
rity, can have any difficulty in secur
ing loans. An idea about credit facili
ties to farmers can be had from the 
fact that  in  January  1953.  loang 
against land stood at about Hs. 3500 
crores, in addition to about Rs. 2000
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crores as loan on personal security. 
If I remember correctly, out of the 
total bank loans, the loans to farmers 
account for 43 per cent as against 
.09 per cent in India, that  is,  the 
American farmer gets Rs. 4300 for 
every Rs. 10,000 loaned by American 
banks as against Rs. 9 got by the 
Indian tarmer from Indian banks.

Further, to maintain prices at re
munerative level, Government readily 
purchase surplus produce. Some idea 
of the price support policy can be 
>iad from the fact that on  June 30, 
1955, the U.S. Government holdings 
of farm commodities had a cost value 
of over 4.5 million dollars and in ad- 
di :on, the Commodity Credit Corpo
ration—CCC as it is called—̂had loans 
of more, than 2 million  dollars  on 
farm crops. To give you an idea of the 
extent of support, I may mention that 
the price for white wheat—̂the kind 
of wheat which is meant for export 
\o India—in Oregon State was  $2-3’i 
per bushel and the export subsidy on 
it amounted 74 cents per bushel, which 
-oughly amounted to one-third of the 
total price. Likewise, when the price 
of butter went down too low.  the 
American Government, in pursuance 
of their “Price Support Policy” pur- 
«!hased butter at 64 cents a lb. and 
offered to other countries at only 37 
lo 41 cents a lb., which means a sub
sidy again amounting to more than 
one-third of the total price.

Sir. what has been the net result 
of this policy? We find that the stan
dard of farming in America during the 
last thirty years has gone up.  For 
instance, the output  of each  farm 
worker has increased by 240 per cent 
and the output of cows, hens and most 
farm animals has increased bv about 
50 per cent and the annual consump- 
Mon, as also the purchasing power of 
the people has gone up greatly. I wish 
I had time to go into the details.....

BIr. Chatrman: May I just  warn
the hon. Member that he has already 
taken about 17 minutes and he is stiU 
speaking about foreign coimtries. I

think he shall have something to con
tribute so far as our country is con
cerned.

Sardar Lai Singh, I shall now come 
to India.

Mr. Chairman: If he subsequently 
wants more time. I shall not be able 
to allow it. He can have half an hour 
in all.

Sardar Lai Singh: Yes. Now I come 
to India. Having got a glimpse of what 
is being done in other countries. let 
us now turn our attention to India. 
I have got before me the reports of 
the Board of Economic Enquiry, Pun
jab from 1926 up to 1950. They give 
some idea about the  economics  ot 
Indian farming. I wish I had time to 
go in+o the details of these, but they 
bring out very clearly an important 
fact, that the income of even a pea
sant farmer who owns his own land, 
his own bullocks and who works on 
his own land, does not come to even 
as much in many cases as that of a 
permanent farm labourer in that very 
village. I could cite instance after ins
tance.  I have got here, for instance, 
the report of 1949-50; the return per 
family worker in  the  mountainous 
tracts is Re. 0-5-3 as against Re.0-14-1 
in  the case of a  permanent farm 
labourer,  in  the  sub-moimtainous 
tracts, it is Re.  0-11-10  as  against 
Rs. 1-3-0, in  the  Central  districts, 
Rs. 1-1-1 as against Rs. 1-3-2. South 
Eastern  districts:  Re. 0-11-6  as
against Rs. 1-8-10 in the CMe of per
manent labourers, and so on and so 
forth. Time does not permit roe to 
go into the details except to show 
that these surveys or investigations 
that had been carried out for the last 
thirty years by the Board of Economic 
Enquiry in Pimjab show that agricul
ture in India is not at all a paying 
proposition and agriculturists are not 
getting even the ordinary wages that 
even permanent farm labourers get. 
Secondly, while a few of  the  big 
farmers who are running farms on a 
commercial basis may be making some 
money here and there, most of them 
who have to pay rent for land and
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have to engage hired labour do ac
tually undergo a considerable loss.

In  short,  farming occupation  in 
India is merely one  of  subsistence 
and requires to be made more remu
nerative. As regards crêt facilities— 
leave alone easy credit on personal 
security or loan on  his  crops—the 
cultivator cannot get adequate loan 
even on the security of his land and 
even if obtained, he has to pay an 
abnormally high rate of interest. Cre
dit facilities have, therefore,  to  be 
provided in India on a gigantic scale, 
and tinkering with the problem will 
not do. Easy machinery will have to 
be devised for receiving credit.  As 
regards prices for his crops, the culti
vator is now left to his fate.  Even 
the law of “supply and demand” has 
been working more or less to his dis
advantage, because when the ceiling 
prices were fixed, no floor prices were 
fixed, with the result that a farmer 
selling his produce at higher than the 
celling price was penalised, but when 
the price went too low, he was left 
in the lurch. The price of gur in early 
1952 year went down as low as Rs. 5 
against the control price of Rs. 20. 
The price support policy functioning 
in foreign coimtries for decades, re
quires therefore to be adopted forth
with in India and substantial amounts 
should be set aside for this purpose 
as done in the case of the C.C.C. in 
U.S.A. Our marketable surplus is not 
going to be too heavy to be beyond 
the financial capacity of our national 
Government. Our present rates under 
the price support policy for  crops 
like maize, rice and bajra are too low 
and a mere eye-wash and not very 
helpful. The prices of crops should 
be based on their cost of production, 
and prices should be fixed for a num
ber of years in advance to enable cul
tivators to have long term planning 
in regard to crop rotation, land im
provement etc.

People often talk of intermediaries 
between Government and tenants but 
the havoc . caused by  intermediaries 
or middlemen between  the  grower 
and the consumer, especially in re
gard to fruits and vegetables,  is too

great for words to describe. During 
my visit to Australia,  two  month? 
back, I found government  notifica
tions requiring vegetable  and fruit 
shops to prominently display certifi 
cates showing the prices paid to the 
grower. They were directed  not  to 
sell the products at higher than  33.3 
per cent above the purchase  price 
What a contrast to the conditions in 
this country where, in the  case  of 
certain vegetables, the difference in 
prices of what the grower gets and 
what the consumer pays is  of  the 
order of 500 to 1000 per cent.  The 
farm prices of onion and other vego 
tables have often gone down as lov 
as a rupee a maund and I saw at Solon 
even tomatoes selling at Rs. 2 per 
maund, whereas the price in somt 
cities was easily 8 or 10 times more.

In regard to fixation of cane and 
sugar prices in India, there is need 
for a statutory Price Fixation Board, 
a high power body more or less on 
the same lines as in Australia whicL 
should be above political  or  othe? 
influences. The significance of price 
fixation can be appreciated by the fact 
that a reduction of a mere one anna 
per maund in cane price means an 
additional profit of Rs. 2i crores to 
the sugar mills. In 1952 the reduction 
was of the order of  9  annas  per 
maund. Likewise every  increase  of 
one-tenth of one per cent in the re 
covery of sugar from cane, means an 
additional profit of one lakh of rupee? 
and certain mills are getting a reco
very of 1 or 13 per cent higher than 
that on which the sugar price was? 
calculated. Such matters,  involving 
crores of rupees, cannot be left to the 
whims of office people who are ever 
changing and who have  no  back
ground of the intricate problems or 
any great knowledge of the industry. 
Further, the share of cane growers in 
the price of sugar from 1946 to 1952 
when prices of cane and sugar were 
fixed by Government in full consul
tation with growers and sugar mUl- 
ers, varied from 65 to 70 per cent. 
There was no very serious complaint 
from any quarter and the sugar mills 
made a reasonable amount of profit.
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But, now we find that the price has 
been reduced, that is the share of the 
cane grôArers has been suddenly re
duced to 53-60 per cent. Similarly, a 
share in the excess profits made by 
the sugar mills during the last three 
years which was payable to the cane 
growers and which was promised by 
our Government has not  yet  been 
paid and  still  remains  a  distant 
dream.

Shri  A.  P.  Jain:  Not  distant.
Seventy-five per c«it of it has been 
paid.

Sardar Lai Singh:  I can  send ta
the hon. Minister the representations 
that are received from various quar
ters and which have stated that  the 
mills have avoided payment  under 
one pretext or  another.  I shall be 
glad to forward these representaticms.

Shri A. P. Jain: I said 75 per cent 
has been paid and the dispute is about 
25 per cent.

Sardar Lai Singh: Now, as regards 
land reforms, the  findings  of  the 
Board of Economic  Enquiry in the 
Punjab for over quarter of a century 
relating to  economics  of  farming, 
have great lessons for us, only if we 
care to leam and shed our precon
ceived ideas.  These  Reports bring 
out clearly (1) that farming in India 
is not at all a  paying proposition; 
even a peasant farmer in many years 
is not able to earn as much as a daily 
paid permanent labourer in the same 
village is able to do, (2) people who 
have to largely depend upon  hired 
labour usally have to suffer loss un
less  their  standard  of farming is 
unusually high or they enjoy  some 
special advantage and (3) well-to-do 
class of people have  so  far  been 
attracted to buy lands, not because of 
profit in farming but, for leasing out 
lands to tenants at high rents mostly 
as exploitations of tenants. The land 
reforms in  India should,  therefore, 
primarily aim at (a) the prescribing 
of reasonable rent for land (b) fixity 
of tenure and compensation to tenants 
for labour and money spent for tem
porary or permanent improvement of 
land in the event of his ejectment, (c) 
the creation of an independ̂t land

tribunal to decide  dispute  arising 
from the above and <d) insisting upon 
both landlord and tenant and, in fact» 
also upon owner farmer, to maintain 
prescibed standard of farming i.e.  a 
certain  standard of efficiency in the 
larger interests of  our  nation.  In 
the case of persons who are engaged 
in direct cultivation they should be 
left alone because the very  econo
mics of Indian farming would compel 
them to either modernise agriculture 
and raise the standard of farming or 
quit farming and sell or lease lands 
on terms prescribed by Government. 
In case they modernise their  farms, 
such farms will become models for the 
people in that locality and these pro
gressive farmers will  naturally  be
come the leaders in every kind of ru
ral improvement But, if they fail to 
come to  the standard,  they will
naturally be forced to quit farming.

The over-enthusiasts  of  present 
day land reforms in India, in  sug
gesting ceiling even on self cultiva
tion, betray a woeful ignorance of 
the 'Economics of  Indian  farming*. 
Such  proposals are  fraught  witii 
most serious consequences.  Firstly, 
it is preposterous to put a ceiling on 
one’s cai>acity  to work as  implied
in self cultivation; secondly, putting 
the ceiling  at a low  level  would 
ruin all chances for mea of intelli
gence,  capital  and  entezprise  to 
ever  enter  this  profession  which
will doom every hope of moderni
sation of agriculture in India and will 
mean perpetual consignment of agri
culture to the primitive stage. Agri
culture will become the sole mono
poly  of  illiterate,  ignorant  and
poverty-striken class of people  for 
all times to come and it will be the 
most retrograde step.  Thirdly, sudi 
a low ceiling,  as  is  contemplated, 
will not bring even  to the  biggest 
farmer even as much income as 
a most ordinary man in subordinate 
service can get in the  urban  area. 
Accordingly ceiling on self-cultivation 
is bound to generate a bitter  class 
hatred between ruralites and urbani
tes.  It will be nothing  short at 
fanaticism wd height of  discrimi
nation between  various  classes,  to
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allow one kind of economy to work 
in the rural area—(the socialistic pat
tern with veigeance)—and capitalis
tic economy in the urban area, (In
terruption), i.e. legislating  that  not 
even the biggest man in the  rural 
area should earn more than Rs. 100 
or so per month or possess  landed 
property worth  more than a  few 
thousand rupees but allowing  free
dom to people in the urban area to 
own any amount of property worth 
even crores or earn any amount of 
mioney.

Mr. Chairman:  I think the  hon.
Member should conclude now.

Shri  As(̂  Mehta  (Bhandara): 
I would  like to  compliment  tiie 
Food and Agriculture  Minister for 
the comprehensive review he has giv
en us of the agricultural policy.  We 
are happy to note that there is an in
crease in agricultural production as is 
shown in the statistical booklet that 
has been circulated to us and  that 
there has also been a slight increase in 
the yield per acre. But, may I point 
out that our food consumption today 
is nowhere near what it was before 
the war and even with the increase 
in production  of  which  the  Food 
Minister is legitimately proud, it needs 
to be noted that we have a consider
able leeway still to make up. May I 
further point out that I was surprised 
to find that the Food Minister ĥ not 
given his attention to the very cru
cial question of marketable surplus? 
After all, we have to watch not merely 
the figures of food production but of 
marketable  surplus.  All  countries 
that are in the throes of  economic 
development  have  generally  faced 
what is known as scissors* crisis.  In 
China, today, informed people know 
that there is a growing  problem of 
shortage of  marketable  surplus of 
food.  In our coimtry also, we have 
to see that in the next 5 or 10 years 
we shall not only have increasing food 
production but side by side with the 
various reforms that we are carrying 
out, we shall have the requisite sur
plus available.  This is of paramount 
importance because our capacity for

deficit financing ultimately  depends 
upon our capacity to mobilise the food 
surpluses from rural areas.  How far 
this capacity is there, to what extent 
it has expended, to what extent the 
various changes that we are going to 
make, whether they be in the direc
tion of land reforms or in the direc
tion of providing rural credit,  will 
have effect—̂we  have  constantly to 
watch their effects on the marketable 
surplus that is available.  I  would 
like the Food Minister in his conclud
ing observations to tell us something 
about this because that was one of the 
desiderata in the opening speech that 
he made.

4 P.M.

He has outlined before us, as was 
done by the Planning  CommissicKk 
earlier, a four point programme  of 
land reform. The first point on  the 
programme is abolition of intermedi
aries.  It has been fully or substanti
ally carried out in fourteen States and 
partially implemented in some other 
States.  It has been  claimed that 
about  2'25  million  intermediaries 
have been removed and over 160 mil
lion acres of land have been freed 
from intermediaries. This is undoub
tedly an achievement of which  one 
can legitimately be proud.  But may 
I point out that this has been done 
by piling up a tremendous amount of 
cost of compensation, which is likely 
to run  to  anything  above Rs. 500 
crores?  The effect of this is, as has 
been pointed out in this very valuable 
book published by the Indian National 
Congress on Land Reforms in India, 
that in Part A States, whereas Rs. 414 
crorej will have to be paid as com
pensation, the additional  revenue of 
ihe State Government would be mere
ly Rs. 18*52 crores, that  is,  a bore 
4'71 per cent, of the total comp̂isa- 
tion payable.  The result will be, as 
has been pointed out by Mr. Kenneth 
H. Parsons, who was, asked by  the 
Government of India to study the land 
reforms in India and submit his ob
servations, that the '̂compensation at 
current values will load the preset 
tenants with considerable debts”. This
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is the position as far as the intermedi* 
aries stre concerned and it  deserves 
very car̂iil attention.  It is no use 
being smug and satisfied because we 
have eliminated 2*25 million  inter
mediaries and  cleared  160  millicMi 
acres of land.  But the consequences 
of this reform have to be  followed, 
and if that is done, I believe the Food 
Minister will realise that more  re
mains to be done.

Even where the reforms have been 
considerable, there has been  very 
slow progress in setting up revenue 
administration. I am glad to find that 
14 States have already completed the 
census of land holdings, but what is 
found in the census of land holdings? 
Unless we have an adequate revenue 
administration so that we may be able 
to act upon the census, that we may 
be able to implement any policy on 
ceilings on holdings that we might 
decide upon, what is the good?  This 
delay in building up a revenue admi- 
' nistration is particularly  imjwrtant 
also because it affects our reforms a$ 
far as fixity of tenure and reduction 
of rent are concerned.  Our friend, 
Shri Gopalan, read out to us extensi
vely from the Economic Bulletin  of 
the A.I.C.C. about the conditions pre
vailing in the Hyderabad State. I am 
sure that has happened there because 
there has not been an  adequately 
strong revenue administration. As far 
as the reforms on fixity of tenure and 
reduction of rent are concerned,  as 
the Food Minister pointed out,  the 
Planning Commission had recommen
ded that the rent should generally be 
one-fourth to one-fifth of the produce. 
But we find that in a large number of 
States, the rents are either not regu
lated or exceed one-third of the pro
duce—̂in  Andhra,  Bihar, Madras,
Madhya Pradesh, West Bengal, Pun
jab, PEPSU, Travancore-Cochin  and 
some smaller States. It is nearly five 
years since this Plan was adopted by 
'the Planning Commission and I  do 
not understand what is coming in the 
way of reducing the  rents to one- 
fourth or one-fifth of the  produce. 
There is also no uniform legislation as 
far as security of tenure is concerned. 
The Food Minister told us that these

rents on land have grown up in • 
haphazard  manner.  I know they 
have grown up in a haphazard man
ner, but surely as far as clearing the 
jungle of tenancy is concerned,  we 
want one simple type of  t«iancy 
where the security of tenure will be 
there, where the tenant will be fully 
protected. That kind of simplificati<xi 
should not be diflScult.  But we find 
that security of tenure is generally 
unsatisfactory  in  Assam,  Bihar, 
Madhya  Pradesh,  West Bengal, 
Mysore, and Travancore-Cochin, and 
tenants are generally unprotected  in 
Andhra and Madras.

•Rie question of landlords’ right to 
resume personal  cultivation is im
portant.  The Food Minister touched 
upon it. I am afraid he did not invite 
our attention to the fact that there 
seems to be a great amount of varia
tion on what is personal cultivation. 
The time has come when the Plan
ning Commission should lay  down 
that there cannot be provincial  or 
State variati<ms on the definition  of 
“personal cultivation”,  and what is 
the period during which resumption 
should be made. These are things on 
which a uniform policy should  be 
necessary and possible.  I am unable 
to  understand why from  State to 
State the definition of “personal cul
tivation” should vary, with the result 
that a considerable amount of avoid
able hardship is being experienced by 
the tenants.

Then again, I would like to invite 
your attention to the position of rent 
received «md paid by the cultivators. 
In the All India Rural Credit Survey, 
Volume I, that is the Survey Report, 
we find on page 89 that in Bombay 
the proportion of rent  received  by 
cultivators to rent paid by them was 
about 55 per cent.  In Orissa,  Vin- 
dhya Pradesh, Madras and Tripura, it 
was between 40 and 50 per cent and 
in West Bengal, Hyderabad and Raj
asthan, between 30 and 40 per cent; 
in Uttar Pradesh and Bihar it was 
between 10 and 20 per cent and  in 
;Sirmoor.district of Himachal Pradesh, 
PEPSU and Madhya Bharat, it was 
under 10 per cent  There is a very
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considerable amount of weight on the 
cultivator from the non-cultivator.

You must have noticed that one of 
the basic criticisms that the Rural 
Credit Survey Committee has to make 
of the rural  conditions in India is 
what the Committee has described as 
the dimension of disadvantage, from 
which our rural economy suffers, and 
that is the urban pressure—̂the pres
sure of certain  higher  castes and 
higher classes in rural society who 
work in collaboration or in collusion 
with the urban economy.  This di
mension of disadvantage continues— 
it not only  continues but it also 
deepens—because of the fact  that 
«ven today with the tenancy reforms 
that are being put through, as I have 
read out to you from the Rural Credit 
Survey, in a large majority of States, 
if we compare the rent received with 
the rent paid by the cultivators, we 
find that the receipt forms a very 
small portion of what is being paid 
out

The third point of the land reform 
programme is of ceiling and  floor. 
Unfortunately, the full results of the 
census on  land  holdings are not 
available to us, but the Rural Credit 
Survey tells us that 10 per cent of the 
cultivators own about 30 per cent, of 
land, and 30 per cent own 11 per cent, 
of land.  In the sample census that 
was carried out in the State of Bom
bay, we found that 41-9 per cent of 
cultivators had holdings upto 5 acres 
and the area of land occupied was 
6*2 per cent, while 4*4 per cent of 
the cultivators owned 50 acres  and 
above, occupjong 34*2 per cent, of 
the total area  under  cultivation. 
Therefore, from the limited  figures 
that are available, we find that there 
is a wide disproportion and the ques
tion of redistribution of land  needs 
to be taken up urgently. I know that 
it has been argued and many people 
have said  that  redistribution  will 
result in further fragmentation. There 
JT no doubt that such a tendency is 
there and it is an ineluctable tendency. 
I find from a United Nations publica
tion on land reforms that in Japan

radical reforms  were  carried out 
about land redistribution.  The effect 
was undoubtedly an increase in the 
smaller holdings.  That is what we 
find in Japan where recently  redis
tribution of land ownership has been 
extremely radical and  has  affected 
some owner-operated lands as well 
as lease-lands; the average farm area 
remained very small and the percen
tage of farms with fewer than 1*2 
acres has increased from 34 per coit. 
of the total number to 41 per cent. 
That has got to be met.  This diffi
culty is there.  It is  inescapable;  it 
has got to be overcome as it has been 
done in Maxico by pooling the small 
holdings together and giving  them 
credit facilities and developing  co
operative activities as far as possible.

It has been pointed out by Profes
sor Gadgil that over half the cultivat
ing families  in India have  farms 
which are very small and he has said 
that it is absolutely necessary that not 
only the small farms but the wider 
question of land redistribution should 
be taken up simultaneously.  That is 
what he says in his speech delivered 
on the 26th December, 1954  at  the 
Fifteenth Annual Conference of the 
Indian Society of Agricultural Econo
mics. He says: “Therefore, for conso
lidation of fragmented  holdings, for 
pooling together land included  in 
xmeconomic holdings and for utilizing 
surplus land available for redistribu
tion in a similar manner,  a general 
redistribution of land surface must be 
undertaken.” So, it is the general re
distribution.  You  have got to fix a 
ceiling and a floor.  The land above 
the ceiling has got to be redistributed 
and the land under the floor has got 
to be pooled together. It is this kind 
of f£ir-reaching plan of a general re
distribution  that needs to be under
taken.  I was hoping that some kind 
of a target would be announced by 
the hon. Minister.

It has been suggested by various 
competent authorities that 30 per cent
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of the land in our country which  is 
under cultivation will  have  to  be 
brought into co-operatives in the Se
cond Five Year Plan if this idea of 
ceiling and floor has to be made  a 
reality.  But I find the hon. Minister 
is not prepared to give us any kind 
of a definite target about it.

Professor Gadgil has told us and it 
has been candidly accepted by  the 
hon. Minister that in relation to land 
management we are following in this 
coimtry today a  policy  mainly of 
drifting.  He says that a programme 
of  economic  development requires 
more positive approach in respect of 
agricultural productive  organisation 
units of land management. ‘

We were told that various commit
tees had been  appointed and  that 
these committees were  expected to 
give their reports. We have known a 
number of committees in the past and 
very often reference of a subject to a 
committee is one of the ways of shelv
ing it May I point out that this whola 
question of village management is of 
primary importance today? The hon. 
Minister said that it was a stubborn 
problem.  Unless we are prepared to 
tackle it all our efforts at land refonn 
will come to naught

The central or, I believe, the cru
cial part of the recommendations of 
the Planning Commission was the sug
gestion made about village manage
ment; they sa,y:

‘̂ Broadly speaking, however, we 
envisage that the village pancha- 
yat should become the  agency 
both for land reform and for land 
management in the  village. In 
the first place it should be  the 
body concerned with the manage
ment of land taken over  from 
substantial owners and also of vil
lage waste lands. The leasing of 
lands by small and middle owners 
should also be done through the 
panchayat.........

So, the village, as the organ of land 
management is of fundamental im
portance. The village panchayat will 
not be able to play the part that wc

want it to play perhaps till land re
forms are pushed through.  But the 
two things are inter-connected.  W« 
shall never be able to push throû 
our land reforms without  certain 
preliminaries.  It should be possible 
only when we are prepared to endow 
these village committees with a con
siderable amount of  autiiorî.  Ai 
Japan far-reaching and very radical 
reforms were carried  out  within a 
period of two years.  That was done 
because in every village, elected com- 
mittes were set up—committees con
sisting of  the  representatives odf 
owners of present properties and land
less tenants. It was through  these 
committees that the entire problem oif 
redistribution of land  was  carried 
out. It is these committees again that 
have undertaken the responsibility of 
management of land.

In our coimtry, therefore, the most 
important questic» is not merely the 
outlining of policy on land refonns 
but also devising  the  instrumoit 
through which it has to be done. The 
only instrument that other coimtries 
of the world have been able to show 
us is some kind of land committees 
elected by the people themselves and 
the administration can come merely 
as a supporting instrument; it should 
not come forward as a primarily res
ponsible body. The All India Rural 
Credit Survey has  something very 
caustic to say about the administra
tion at different levels. On page 527, 
it has said:

“So too, for Indian administra
tion as a whole, a vast field of re
search and action remains to be 
covered in the  villages of the 
country. On lessons derived from 
rural India, rather than on those 
leamt from the unrelated experi
ence of foreign, industrially more 
advanced and—in the socio-eco
nomic and  political  aspects—
radically different countries, will 
have to be based both the assess
ment of administrative needs and 
the modification of  structure to 
meet those needs.”

My complaint has been—and I have 
voiced that complaint over and over 
again—that very little is being dona
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to reorganise the administration,  to 
assess things, to reorient the machi
nery of administration.  It is most 
surprising that in the developed com- 
mimity development areas no atten
tion is being paid to land reforms; no 
experiment is made in land manage
ment. One would have expected that 
the commimity  development  areas 
would be a laboratory for this ex
periment.

Moving on to the problem of rural 
credit, as has been pointed out when 
a  review of the break-up of the 
figures was made, we find that only 
three per cent of the borrowings are 
today met by the Government and 
another  three per cent by the co
operatives.  The normal needs of our 
peasants today is about Rs. 750 crores.
I have not been able to c?»lcuWte all 
the figures that the hon. Minister gave 
out here in his speech but I wonder 
how much of this amount will be met 
by the various agencies that are be
ing set up.

Shri A. P. Jain: Rs. 225 crores per 
year in 1960-61.

Shri Asolu Mehta: That means 
about a third of the needs. By 1960 
we are anxious to increase our income 
by about 20 per cent which means the 
needs of credit wiU also increase.  I 
would, further point out that our ex
perience so far has  been that the 
advantage of Government finances as 
well as our co-operative finance  is 
usually taken by the higher strata of 
the peasantry.  The All India Rural 
Credit Survey has reported this fact 
that they are not in a position to take 
advantage of  Government and co
operative finances. It has been  the 
experience in the community develop- 
mait  areas.  I am sure you would 
have gone through a very interesting 
publication—Community  Projects—
First Reactions—an evaluation autho
rity has given us that  If you look 
through it you will find that even in 
those areas it is the prosperous sec
tion of the peasantry that has been 
able to take advantage of the facili
ties that are being offered. Tlierefore,

we  have  feot  to  think  of 
the  ways  and  means  whereby 
additional  credit , facilities  will 
be made  available  particularly to 
the smaller and lower section  of 
peasantry. I find from the  speech 
delivered by  the hon. Minister for 
Food and Agriculture  that  credit 
facilities  will  be  provided 
for capital expenditure on farm  as 
well as family expenditiu'e, but only 
28 per cent borrowings is for capital 
exp«iditure on farm and 50 per cent 
for family expenditure.  What is go
ing, to happen to family expenditure? 
After all, those things remain.  Un
less some  alternative  arrangements 
are made merely closing up the tap of 
traditional methods of credit supply 
without providing an alternative ar
rangement to meet the family  ex
penditure of the peasants will, per
haps, create new complications in our 
rural economy.

I am aware that co-operatives are 
to be developed in a big way.  But 
the experience  so far  has been—I 
might invite your  attention to the 
latest statistical stat̂nent relating to 
co-operative movement in India issu
ed by the Reserve Bank, and there 
we find—that the average size of our 
co-operative  societies  is  woefully 
small.  The average membership  is 
only 46.  There again, if we analyse 
and compare the break-up of figures 
we find that co-operative  movement 
deems to have advanced more  loan* 
to the non-agricultural sector.  The 
non-agricultural credit societies  and 
the non-agricultural non-credit societ
ies both have been able to advance 
greater loans and command a larger 
working capital  than the  primary 
agricultural credit societies and  the 
primary agricultural  non-credit  so
cieties.  After 50 years we find that 
the co-operative moment  is lopsided 
and if this lopsidedness is to be re
moved then it will not be just enough 
to say that we are going to develop 
State-sponsored and State-partnered 
co-operatives.

Sir, I would like to invite your at
tention to what the President of the 
Republic had to say on the subject 
The President of the Republic (pre
siding at that time, in 1950. as Dr.
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Rajendra Prasad) presiding over  the 
Conference of Agricultural Economists 
said that  the Governmental  agency

“unable to get out of routine 
and redtai>e and to establish that 
intimate relationship with the cul
tivator whSch is necessary to win 
his confidence and rouse  his en- 
thusia:im.  It continues to be  as 
wooden as it was more than  30 
years ago, when Mr. Montague, 
the then Secretary of State  for 
India, characterised it as such.”

I would not like the co-operative 
movement to come imder the influ
ence of this wooden structure.  The 
hon. Minister has told us that certain 
precautions are being taken.  I would 
still urge him to give his attention to 
a very novel but at the same time 
very fruitful suggestion that has been 
mflde by the All India Village Indus
tries Board in the report they  have 
published called Building from Below. 
It has been suggested there that co
operatives for a thousand families be 
built up, a kind  of compulsory co
operatives safeguarding full internal 
autonomy without any kind of govern
ment sponsorship or partnership.  I 
would still like the Food Minister to 
evaluate the possibilities of working 
along these lines.  I would at least 
suggest, ]̂t us not have a conmion 
pattern all over the country.  Let us 
try out different patterns in different 
parts and thereby  in some districts 
where this measure is tried out  we 
shall have in a history of some years 
a variety of results and a variety of 
experiments.  We  shall then  know 
which particular experiment is likely 
*0 be successful in our country.

Sir, it has been pointed out by the 
Rural Credit Survey and also by the 
various publications  of  the United 
Nations that reorganisation  of credit 
system alone would not be of  any 
avail.  Reorganisation  of  the credit 
tystem together with land reforms are 
important undoubtedly, but they have 
ultimately to be  dovetailed into  a 
general economic plan and to that ex
tent I still do not think—I am not sure

—that with the Plan  that we are 
drawing up just now—of course we 
shall have an opportunity to discuss it 
when the draft Plan is available—̂it 
will be possible for us to change in 
any way the pressure that is today on 
land.  We are not trying to find out 
the organisational wherewithals need
ed to transform our economy.  In a 
country  where  there  is  abundant 
labour and where there is  limited 
capital the paucity of capital can 
always be made up by adequate or
ganisation. That w*as the unique contri
bution that Lenin made to the under
standing of economic development. I 
know that we are not interested  in 
having the patterns of  organisations 
that were developed by Lenin but we 
are called upon to discover our own 
patterns, democratic  alternatives  to 
the organisations that were developed 
there. I find that in the entire think
ing of the Government no attention is 
given to the building up of the organi
sational structure.  All the time the 
entire burden is sought to be thrown 
upon the Government whereas expe
rience of the world tells us that no 
government machinery is capable at 
undertaking  the  responsibilities  of 
reorganising, reorienting and trans
forming the rural society.  This task 
can only be undertaken by  popular 
organisations, partly because of the 
general sterility that has  overtaken 
most of the political parties in the 
country and partly because of the 
general indifference to popular initia
tive that is characteristic of the Grov- 
ernment. We find in this country that 
hardly any attention is being given to 
the need of developing the organisa
tion potential through which alone we 
shall be able to activise, we shall be 
able to vitalise the rather stagnant 
rural economy. Rural credit imdoubt- 
edly is an important element but rural 
credit will be able to play a dynamic, 
decisive role only to the extent it is 
backed up by mobilisation of an 
active,  alert,  participating  public 
opinion, to the extent  the organisa
tional potential  is discovered  and 
mobilised.
Dr. Ram  Sabhag Singh:  Sir,  I
want some  clarificatioh  about  the 
procedure.  Mr. Deputy-Si>eaker  an-
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[Dr. Ram Subhag Singh]

nounced that the leaders  of parties 
will be given 20 minutes and other 
Members 15 minutes. Now, we notice 
that you are giving  SO minutes  to 
everybody.

Mr.  Cliairman:  Mr.  Deputy-
Speaker announced 30 minutes.  Shri 
A. K. Gopalan made a r̂ uest to him 
to be allowed to have 30 minutes and 
he agreed to that  Similarly, spokes
men of parties îll be allowed  30 
minutes.  So far as other  Members 
are concerned they will be allowed 15 
minutes.

Dr. Snresh Chandra (Aurangabad): 
Who are all the leaders of parties?

Mr.  Chairman:  It is not for the
Chair to determine who are the lead
ers of the partkB.

Now, I find no hon. Member stand
ing up, shall I call the hon. Minister 
to reply?

 ̂ cfto

................
Shri G. H. Deobpuide (Nasik Cen
tral): We were under the impression 
that some other business was to be 
taken up, that is why nobody stood 
up.

Mr. Chairman:  Nnon-official busi
ness will be taken up 4.30 only.
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Mr. Chairman: Order, order.  Tha
hon. Member can continue tomorrow. 
Let us now take up private Members' 
business.

funeral REFORMS BILL

Mr. Chairman: Regarding Bills to 
be introduced. Dr. N. B. Khare is not 
present.  So, the Îouse wUl now re
sume further discussion of the Bill to 
provide for the  cremation  of dead 
human bodies in India.  Out of  one 
hour allotted for the discussiwi of thla
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Bill, 11 minutes were taken up on the 
2nd  September,  1955,  leaving  a
balance of 49 minutes for further dis
cussion.  Shri Telkikar will now con
tinue his speech.

Shri Telkikar (Nanded);  On the 
last occasion, I was speaking about 
the sanitary aspect  of the  problem 
and quoted an instance from the His
tory of England  which was  mort 
than enough to establish the poten
tialities, the dangerous  potentialities 
of causing  epidemics in the burial 
system.  '

Now, I shall tell  you  about  the 
horrors of the system of carrying 
dead body on the  human shoulders. 
In a lecture in the Y,M.C.A. in Banga
lore, Shri Tejpal gave an example of 
a funeral party of more thaî 25 per
sons, when the dead body was carried 
on the human shoulders. All the 25 or 
more persons died the very next day. 
So, there is the burial system as well 
as the custom of carrying the  dead 
body on human shoulders. Both are 
quite insanitary and dangerous.

I shall give the opinion of some ax- 
perts on this subject  One of fhm 
modem experts  is Dr.  H. Aubrey 
Husban<̂ M.D.,M,C. He WHtes in th« 
Forensic Medicine and Public Health 
as follows:

*The disposal of the dead  is a 
matter of considerable importance 
to the well-being of the commu
nity and so far as the burial sys
tem  is concerned,  the Encyclo
paedia Britannica  says that this 
method can be  only temporary, 
since ultimately  it is a sanitary 
question.  The  soil is gradually 
filled with bones  and as hoxises 
crowd  round  cemeteries, W9 
should recoil from the horrors of 
putrefaction of human flesh  and 
the small worms that  fret the 
dead body.”

He goes on to say:

“Even Jesus Christ is reported 
to have said that the whites sepul
chres  may  outwardly  appear 
beautiful to men but within they 
are full of filthiness.  And  the

Church of England  has expressly
declared that the orthodoxy can
nave no religious  objection  to
cremation.”

So, that quotation  indicates  the 
opinion of the Christian world on tiiis 
subject.

As regard economic  side  of tna 
question, I would say that the sys
tem of cremation  is less expensive 
than the other systems, especially ii> 
small villages  and in cities where 
crematoria are  provided.  Though 
the reformers and some other people 
prefer the system of cremation, tJiere 
are some orthodox people who object 
to it saying that it is a deviation from» 
the traditional way of dîosing  of 
the dead. They are afraid to deviate 
from the old rut that they were fol
lowing till now. But this is no inno
vation at all.

Now, if we look at the history of 
funerals, we will come to know that 
am̂pg the ancient  nations  of the 
world, cronation was the ci2Stom.  I 
shall, in this connection, refer to some 
verses from Atharva Veda and Iliad 
which will go to show that not only in> 
India but in ancient Greece and Rome 
and many other  ancient  countries, 
excepting of course Egypt, the custom, 
was one of cremation generally.  In 
India the other methods were  also* 
adopted, but they were adopted  in 
emergencies.  There  are four usages- 
for disposal of the dead body.  The 
first verse is:

The meaning is:  the living should̂
•selude the dead from their houses 
and convey it out of the town. Death 
is a blissful form of God and kindly 
messenger of Yama,  who made his: 
life-breath to the forefatlier®.  I am 
quoting to show  that we had no 
eeme;teries in the heart of the cities. 
They were forbidden in olden days 
too.  They were outside the citie» 
The next verse is:
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Hie meaning is:  There are  four
nisages for disposal  of the  dead— 
agnidah 6t cremation; bhumidah  or 
iburial; jaladah or water burial, that 
is, just throwing the body into  the 
.ocean and suryadah which is practis- 
*ed by Parsis,  where  the  body  is 
thrown to the vultures.  These were 
tte methods which were practised in 
olden days. Cremation was the only 
custom but the other methods were 
.adopted for emergencies only.

Then there is another verse:

rmw 11

The meaning is:  the vehicle  used

■lor conveying the dead body is of the 

type as was being used by forefathers 

and  oxen  yoked  to it are  helpful in 

taking  the  dead  to  the  meritoilDUS 

^orld of the virtuous.

There is one more verse:

It

The meaning  is:  a  dead  body
should be conveyed in a wheeled vehi
cle that has a seat and drawn by the 
bullocks.

So, we see from these ̂ erses that 
the cult of carrying the dead body on 
/human shoulders has no support in 
.•criptures.

[Shm Barman in the Cfiair] '

The present system of carrying the 
body on the shoulders seems to have 
been adopted recently.  It is  very 
harmful to the people,  because we 
find, especially in summer, when the' 
.body is carried over long distances.

the people have suffered much.  In 
the monsoon they  get wet and in 
winter they catch cold.

I shall now quote the opinion of a 
great Mohammedan  gentleman, Abul 
A1 Maarri, who lived  in the olden 
days, who was bom in 363 Hijiri and 
died in 449 Hijiri.  He has said in 
one of his books which are found in 
the library of the Aligarh University, 
that he Ukes cremation of the dead 
which is practised in India  because 
it is the b̂t way for disposing of the 
filthiness of a dead* body of a man

Mr. Chairman: May I tell the hon. 
Member that one hour is allotted for 
his Bill. He has taken 11 minutes on 
last occasion and has taken about 10 
minutes now.  If he wants the  Bill 
to be discussed, he should conclude 
his speech now.  Others are anxious 
to speak.

Shrl Telkikar:  I shall finish in  a
couple of minutes.  One hon. Mem
ber—I think it was Shri Jaipal Singh 
—̂was kind enough to suggest sarcas
tically that he wanted an on-the-spot 
cremation of the Bill.  -

Shri Nambiar (Mayuram): The Bill 
requires burial.

Shri Telkikar:  I shall  only re
quest the Hon’ble Member in the
words of Lord Buddha, to believe___
(Interruption)

Shri Jaipal Singh (Ranchi West— 
Reserved-Sch. Tribes): I have a feel
ing that my name is being taken pur
posefully and not in vain.  I should 
like tp know for what purpose  my 
name is being mentioned.

Shri Nambiar (Mayuram):  That is 
for the burial of  the  Bill.

Shri Telkikar:  I shall  only re
quest in the words of Lord Buddha:

‘To believe  not because some 
old manuscripts are produced  to 
believe not  because  it is  his 
national belief, or because he has 
bee* made to believe from his 
childhood; but to reason it all out, 
and after he has analysed it, then
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if he finds that it will do good to 
one and all to believe it, to live 
up to it and to help others to live 
up to it”

With these words, I commend the 
Bill for the acceptance of this House.

Mr. Chairman: Motion moved:

‘That the Bill to provide for the 
cremation of dead humdn bodies 
in India be circulated for the pur* 
pose of eliciting opinion thereon 
by the end of October, 1955.”

Shri Mohlnddin (Hyderabad aty): 
When I read this Bill, I was  rather 
surprised that a Bill  of this  type 
should be introduced in the House of 
the Beople—Lok Sabha, because  it 
contains matter which is offensive to 
the sentiments and to the faith  of a 
very large percentage of the popula
tion of India.  In the first instance, 
this Bill deals with a subject which is 
in the State list and I am sure tiiat 
Parliament has no jurisdiction to pass 
such a law.  Secondly, I invite your 
attention to the Statement of Objects 
and Reasons in which the author of 
the Bill says:

*There are two  main systems 
prevalent  in  India, viz.,  the 
method of cremation, followed by
&  small section of the people and 
the burial system  followed by 
large sections of the people  in 
India.  The burial system has in 
it  dangerous  potentialities  to 
cause epidemics apart from ceme> 
teries occupying land space at the 
cost of lands, which may well 

f  be utilised for  agricultural and 
housing purposes.”

Sub-clause (2) of clause 6 says:

“All cemeteries  existing before 
the commencement  of tills Act 
shall belong  to the Government 
which shall be used for the pub
lic utility purposes.”

What does this mean?  What are 
public utility purposes?  This means 
that all the graves that are there in 
the cemeteries should be removed and 
the land should be utilised for pur
poses of parks or buildings.  Such 
Ruggestion coming from a Member

of Parliament, especially on this side 
of the House, seems to me to be ex
tremely surprising.  I do not want to 
use a stronger term, but I think I 
can say that this proposal is nothing 
but vandalism.

[Mr. Deputy-Speaker in the Chair]

The whole subject of the Bill  is 
such that if this House agrees to cir
culate it for public  opinion, it will 
create a very strong feeling amongst 
the large number of different com
munities in India.  1 do not think 
that it is worthwhile considering the 
BiU any more nor is it worthwhile 
circulating it for public opinion.  I 
propose that the Bill should be re
jected and the whole question drop
ped without any  further considera
tion...

Shri Nambiar:  Without any cere
mony.

Shrl C. R. lyyanni (Trichur):  In
the first place 1 wish to say that the 
Parliament has absolutely no right to 
discuss this Bill at all, for the simple 
reason that it comes within the State 
List  Entry No. 10 of the State List 
mentions “Burials and burial grounds; 
cremation and  cremation  grounds”. 
Therefore, the  Parliament  has ab
solutely no right to discuss a matter 
of this kind and pass it That is my 
first objection. Unless there is a rul
ing upon the matter, there is no need 
for me to go further. If the ruling is 
that the Parliament has absolutely no 
right to discuss this matter, then there 
is no use in proceeding further.

Secondly, I wish to say that a Bill 
of this nature will generally  wound 
the feelings of a very large number of 
people in this country.  Therefore, it 
will not be proper for this Bill to be 
discussed  and passed.  It is conced
ed in the Statement of Objects  and 
Reasons by the mover of the Bill that 
the burial system is  followed  by 
large sections of the people of India. 
Now, taking it for granted that  we 
human beings change the practice of 
burial and cremate dead bodies, what 
about the animalkind?  If they also 
are not cremated, what is the ad
vantage that we are going to derive?
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[Shri C. R. lyyunni]

I can understand  it if it is viewed 
from the point of view of sanitation 
or public health. But nothing is said 
on this matter.  It is not exactly a 
question whether it is beneficial  to 
public health or sanitation; that is not 
the point.  The only point which ap
pears to me is merely to create a 
general feeling of hostility  between 
one community and another; nothing 
more.  There  are  Mohammedans, 
Christians and Hindus who bury the 
dead bodies.  A very  large section 
amongst the Hindus bury tiie  dead 
bodies. They do not cremate the dead 
bodies.  Purely  from the  abstract 
point of view, one might say that cre
mation is always good  I do not see 
anything against it; but the point is, 
what exactly is the benefit tiiat  is 
going to be derived because of  this 
partial cremation  of  dead  bodies?

Shri Nambiar: Election stunt.

Shri C. B. lyyuimi: I do not know 
what it is. I cannot say. S<Hndiow or 
other, it seems to me that this  is 
intended to create bad blood among 
the people. We say, ours is a secular 
republic, and we are not  ĝerally 
interested in matters religious  and 
spiritual and things of that kind. At 
the same time, when  Bills of this 
nature are brought,  I do not know 
what is exactly at the back of  the 
mind of the Mover.

There is <xie  interesting  matter 
about this Bill. It says that all ceme
teries existing before the commence
ment of this Act shall belong to the 
Government which shall be used for 
public utility purposes. Is it a ques
tion of confiscation of property?  As 
a matter of fact, in the U.S.A., much 
of the troubles that have arisen bet
ween the Red Indians and the U.S.A. 
people is due to this reason.  Many 
places where  their big people  or 
chieftains had been  buried,  have 
been  taken  away  without  their 
knowledge.  The result is there have 
been fights.  Especially  among  the 
Christians and others who have buried 
the dead, the feeling is that that is 
considered to be sacred ground. Should

the Government take over the pro
perty without paying  compensation? 
There are so many things.  It is  a 
question of confiscation.  Such  of 
those places where  the dead bodies 
have been buried, would  be taken 
simply by making a statement  that 
they would be taken away.  I can 
understand 'acquisition of  property. 
Certainly there must be some  prin
ciple.  What is toe purpose?  It  is. 
said, public utility purpose.  What is 
public utility purpose, I cannot under
stand.  Are they  going to convert 
them into paddy fields so that there 
may be greater production?

Shri  Nambiar; Construction  of 
railways.

Shri C. R. lyynnnl: Is it a case
of increase  of water  resources  or 
anything else?  It appears to be very 
ill-conceived.  I may say that it  is 
intended to create unnecessary  iD- 
feeling between  communities  and 
communities and between the people. 
I beg to submit that, in the  first 
place, this Bill cannot be taken up 
here for the simple  reason that it 
comes within the State List and not 
under the Uni<m List or  the Con
current List  I stoutly oppose  this 
Bill.

Mr. Depaty-Spwto: Shri Jaiptt
Singh.

Shri S. C. Samanta: May 1 submit. 
Sir, a ooRstitutional point has  been 
raî by Shri C. R. lyytmni  that 
this comes within the State Idst Mâ 
I submit to you that that should be 
settled first and then we may pro
ceed.

Mr. DepBty-8peidE«r:  *nie hon.
Member may go on.  In all these 
cases, the final arbiter is Parliament 
This will also be taken  into consi
deration that this subject is in the 
State List, along with the  merits. If
it is weak on merits, you must turn
to the law.  ^

Shri Nambiar: We are strong  on
merits.
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Sbri JaipoU Sinffh: I thank you fori 
giving me this opportunity which was 
very unexpected.  I thank you  once 
again for giving me this opportunity
which gives me  an  opportunity  to 
request the Mover of this Bill to cre
mate himself and to cremate this Bill 
with himself.

Mr. Depnty-Speaker: Order, order. 
However good the hon. Member may 
be, this is very wrong.  What is the 
meaning of the hon. Member asking 
him to cremate himself?  I am afraid 
It is very wrong.

Shri Jaipal Singh:  I am sorry I
put it the wrong way round.

Mr. Depaty-Speaker: Unless he ex
presses regret, I cannot allow this to 
remain on record.  There is  no 
meaning  in  this.  For  various 
reasons,  the Bill  may  have  been 
brought; it may be right or  wrong. 
It may not  be accepted.  I never 
thought that Shri Jaipal Singh would 
do this.

Shri Jaipal Singh: May I offer my 
deepest regret?  I think in my en
thusiasm to oppose this Bill I  have 
used the wrong language.

Mr. Depnty-Speaker: Very well.

Shri Jaipal Singh:  I oppose this
Bill wholeheartedly.  I am very sur
prised that such a. Bill should come 
up before this House.

We,have declared ourselves to be a 
democracy.  In  a  democracy,  we 
have to hear every point of view. In 
this particular case why I feel very 
very strongly is,—I hope you  will 
bear with me—in the  constituency 
that I happen to represent, there are 
a variety of burikl ceremonies. Some 
of my people bury the dead,  and 
bury them flat.  In areas like  Dar
jeeling, where there is scarcity  of 
space, they bury them  vertically. 
Where there is ênty of space, they 
bury them horizontally. If you come 
to the Santhal Parganas, they  cre
mate them. The fact is that there is 
no one way of disposing of the dead.

This Bill is an endeavour, an impossi> 
ble endeavour, an iniquitous endea
vour, a most imdemocratic endeavour 
to make us all one and behave in the 
same way, and to say that there shall 
be no other form of disposal of  the 
dead except by cremation.  I wish 
my hon. friend who has brought this 
Bill had a Uttle more feeling for the 
people who do not like this particular 
form of cremation. He forgets  that 
India is a diverse coimtry. I am not 
talking religiously.  That is  im
material  to me.  To me,  personal 
feeling, is the himian aspect is  far 
more important than  the economic 
aspect.  Where would be the history 
of India if everything had been cre
mated? Today, we go back to what
ever we can get at about India’s anci
ent past because the people were not 
cremated.  I want my friend  not 
merely to agree,with me on the his
torical basis.  All that I say to him 
is this.  Does he want that everyone 
should agree with him on this parti
cular basis?  My friend here talked 
of animals.  Animals are also  im
portant.  If you have a pet animal, 
you may put up a monolith or some
thing like that because of that  pet 
animal. On the other hand, you may 
have a brother or sister and  you 
want no vestige of your brother  or 
sister t remain behind. You may say, 
all right, let us bum him or her so 
that nothing is left brfiind.

5 P.M.

My point is this.  Do you want to 
survive in a realm of unity in  diver
sity or do you want us to standardise 
ourselves so that every one  should 
have long hair or no one should use 
soap and so on?  Do you want that? 
Do we not take pride in the his
torical  traditions  of  this  country 
where every viewpoint has had  a 
place, where there has been a niche 
for the contrary view even in regard 
to the disposal of the dead?  To my 
mind, whether it is in regard to the 
disposal of the corpses, or in regard 
to languages or cultures or religions, 
we have taken a very very firm stand
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[Shri Jaipal Sin̂] 

that the rest of the world has to res
pect, ât is peaceful coexistence.  It 
is'not a question of cemeteries, of 
crematoriums or exposing the co(rj>ses 
to the elements as the  Zoroastrians 
do.  It is none of that, but we feel 
that the future of this great Republic 
of ours lies in our reaction to practi
cal peaceful coexistence.  That is to 
say, we do not force our own feelings 
on everybody else, but we accommo
date ourselves to everybody else.  If 
I may insist on this, I do ask the 
Mover of this to withdraw this com
pletely unacceptable  Bill, and tell 
him that it is about high time that he 
imbibed at least the most elementary 
principles of Panch Shila.  This Bill 
goes completely against  the princi
ples of Panch Shila which, of course, 
we are trying to show to the rest of 
the  world, but to the rest of  the 
world these five principles have  no 
meaning whatever imless we ourselves 
are witnesses, unless  we ourselves 
practise them.  It is not a question 
whether I am to be cremated or this 
Bill is to be cremated or somebody 
else is to be cremated.  That is not 
the question. The question is:  what 
am I asking somebody  else to do? 
Let me not ask ahyone to do •ome- 
thing which I myself do not want. 
May I repeat again: I make a humble 
request through you that this Bill be 
withdrawn because it is directly con
trary to the democratic principles of 
the Republic of India.

Mr. Depaty-Speaker: May I ask the
hon. Mover of this Bill how he has 
brought it before this  Parliament 
when it is in Entry No.  10 in the 
State List? If there is a doubt I 
leave it to the House, but otherwise 
it is patent as I ruled out the amend
ments some time ago of Shri V. P. 
Nayar regarding certain items which 
were sought to be introduced in the 
motion on economic policy on  the 
ground  that those items all  come 
under the Slate List.  Likewise,  if 
they are patently in the State List I 
would ask the hon. Member to show 
why this House has got jurisdiction. 
\t there is any doubt I leave it to the

House.  If there is no doubt on that 
matter,  I say it ought not to  be 
moved.

SPiri Telklkar:  In the begiimin̂
there was some objection that it wa» 
ultra vires, but I would read article 
25 and then proceed to the Lists later 
on. The conditions laid down in arti
cle 25 are:  ^

“(1) Subject to public  order, 
morality and health and to  the 
other provisions of this Part, all 
persons are equally entitled  to 
freedom of conscience  and  the 
right freely  to profess,  practise 
and propagate religion.”

Of course, the Constitution-makers 
in their wisdom knew that there would 
be some reform and they would have 
to go against some of the wishes  of 
the people.  So, they provided  that 
though there is some custom or prac
tice which is a religious practice, if 
it is harmful to the public at larger 
that can be changed-

Then, provision (3) in the article 
says:

“(2) Nothing in  this article 
shall aflPect the operation of any 
existing law or prevent the State 
from making any law—

“(a) regulating or restricting: 
any economic, fln̂cial, political 
or other secular activity which 
may be associated with religî^

, practice;*’.

Now, fimeral reform is a secular 
activity associated  with  religious 
practice.  So, there is no prohibition 
to make law. The only question  is 
whether it is a State subject or  a 
Union subject.  Now, I shall come to 
that.

Shri Namblar:  Article  25 sug
gests ----

Mr. Dcputy-Spcaker: Order, order. 
There must be some order. What i* 
the hurry.  This Bril is not  passed
the moment it is introduced.  There
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neied be no hurry or excitement over 
this matter.

Shri Telkikar: Article 25(2)  (b)
again provides for social welfare, re
form etc.

Mr. Deputy-Speaker: The point is, 
article 25 gives freedom  of religion 
and the right to practise it subject to 
order, morality etc.  It is on grounds 
of religion that this practice has been 
followed. Hon. Member wants to say 
this is opposed to health and there
fore can create an exception.  Even 
assuming that this argument is sound, 
which is the forum where he has to 
agitate it?  That is the main point. 
How does it come here?

Shri Telkikar: I will come to that 
Naturally one goes to the State List 
one finds items 6 and 10, and the 
words are so clear that because the 
Bill relates to cremation, they say 
cremation  or  whatever  relates  to 
cremation is in the State List. We 
are not going by the very words. We 
should know what the Bill seeks to 
achieve.  »

Mr. Deputy-Speaker: Public health 
also is in the State List.

Shri Telkikar;  Yes, both of them 
are in the State List. I refer you to 
item No. 20 in the Concurrent List. The 
item in the State List refers only to 
local conditions of cremation and so 
on, but the sanitary question is wider, 
relates to the .whole of India.

Mr. Deputy-Speaker: Economic and 
social planning. Cremation is the end 
of all planning.

Shri Telkikar: It may appear  far
fetched, but we have provided  for 
economic and social planning.  What 
do we mean by social planning? We 
want to change r.ccral customs, and if 
we can reform them, that becomes a 
subject of the Concurrent List

Mr. Deputy-Speaker:  Is there any
other entry on which he relies?

Shri Telkikar: No entry.

Mr. Depaty-Speaker: Will the hon. 
Minister say something, on this point?

The Deputy  AOnister of  Healfli 
(Shrimati Chandrasekhar): On  this 
point, I think, from what the  other 
Members have said, that it is ultra, 
vires of the Constitution.

Shri Jaipal Sin̂:  Before  the
Deputy Minister goes on, I would like 
to have a elariflcation.  If you  will 
forgive me and be as patient as you 
usually have been, you asked  the 
Mover of this Bill as to why he in
troduced it.  I hope you accept that̂ 
You did ask him just now----

Mr. Deputy-Speaker: No, no. It is 
not on the facts. I asked him how he 
introduced it.  Possibly the  word 
“why” is wrong. I asked him how he 
introduced it in this House.  That is 
the only question.  It is not “why'V 
but “how’\

Shri Jaipal Singh: If “how”, may I 
ask why it was accepted?

Mr. Deputy-Speaker: That is  an
other matter.  The practice in  this 
House is that unless exception  is 
taken at the first reading, normally 
the first reading is allowed to go un
opposed.  If the hon. Member  had! 
been equally vigilant in the first 
reading, possibly it would have been 
thrown out.  I am not in a position: 
to say what would have  happened. 
Therefore, normally in the first read
ing no Bill is opposed. There  are 
Bills which are opposed in the first 
reading.  It might have been oppos
ed.

Shri A. M. Thomas: But we do not
know the contents of the Bill at the 
first reading stage.

Mr. Deputy-Speaker: I am not tak
ing anybody to task.  Shri  Jaipal 
Singh asked how it had been accept
ed. The House does not look inta 
it normally Unless an hon. Member 
brings it to the notice of the House, 
takes note, and asks the House  to 
divide on that  particular  matter. 
Now it is all old history.  I  only 
wanted him to explain to us how it 
comes within the jurisdiction of this: 
House, not why. **Why” is wrong.

Shri Telkikar rose—
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Mr. Depoty-Speaker: He has  said 
enoû  The hon. Deputy Minister 
may be assisted by the other  hon. 
Minister also by her side.

Shrimati Chandrasekhar:  He can
come at a later stage if there is neces
sity.

I can tell you the reason why we
oppose it. He says that the Bill
proposed is a social and  economic 
piece  of  legislation  of  all- 
India  importance,  and  that  is 
why  it comes  under  item 20 
of the  Concurren,  List,  and  is 
also a permissible exception to article 
•25 of the Constitution, The  Health 
Ministry  in  consultation  with  the 
Law  Ministry have  examined the 
legal pDsition of the Bill.  Even you, 

said and the Members of  the 
House also feel that the burial  and 
b̂urial grounds, cremation  and cre- 
:mation grounds, come under item 10 
of the  State List.  Therefore,  the 
subject-matter of the Bill is not 
governed by Entr:' No. 20 of the 
Concurrent List,  and therefore the 
Xiok Sabha is precluded from enacting 
legislation of this kind, especially for 
territories in Part A and Part B 
States unless the procediire prescrib- 
■ed in articles 249 and 250 of the Con
stitution is followed, or under article 
252 all the States request the Lok 
•Sabha to legislate for this  purpose. 
Unless there are such provisions,  I 
do not think the Lok Sabha is com- 
-petent enough to enact any legislation 
on this subject

Mr. Deputy-Speaker: But this Bill 
-can apply to the Part C States.

Shrimati Chandrasekliar: There are
other discrepancies also.  Even if the 
3ill becomes the law of the  land, 
clauses 4 and 5 are likely to be de
clared void under article 13 (2) of 
the Constitution.

Mr. Depnty-Speaker: We shall  go 
into those particular clauses  later 
•on.

Now, what emerges from the  dis
cussion is this. When there is a clear 
provision in the Constitution in res- 
l>ect of burials and  burial grounds, 
n̂d cremation and cremation grounds

it is no good falling back upon  a 
general Entry like economic and social 
planning, when there is a doubt.

Any law that is passed here  will 
be confined in its operation only to 
the Part C States.  Originally I had 
thought that the whole thing can be 
thrown out on the ground or on the 
interpretation that when there is a 
clear Entry in the Constitution,  we 
ought not to allow a legislation like 
this to be passed here.  But Parlia
ment has got jurisdiction  over the 
Part C States. To that extent,  the 
House can pass this Bill if it so likes.

Now, about one hour has been taken 
already on this Bill. I shall now put 
the motion to vote both on its merits 
and also on the legal aspects of  it. 
To whatever little area it can apply, 
it may apply. Does the hon. Minister 
want to say anything more?

Shrl Telkikar: I would like to say 
something in reply.

Mr. Depnty-Speaker: I know that 
the hon. Member has got the  rît 
of reply.

Shri Namblar: He is not replying
now. (Interruptions).

Mr. Depoty-Speaker: Order, order.
Hon. Members should not give direc
tions like this to the Chair.  I  am 
unable to know who is regulating the 
debate here.

Shri A. M. Tbomas: Moreover, Shri 
Nambiar is not in his usual seat

Mr, Depoty-Speaker: Order, order. 
The hon. Member need not give dir
ections to the Chair or to the House 
as to what it ought to do.

Does the hon. Deputy  Minister 
want to say anything more?

Shrimati Chandrasekhar:  I do not
think I have anything more to  say 
besides  what the other  Members 
have said.

Shri Telkikar: I shall most humbly 
submit to this august House that this 
is only a motion for circulation.
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Mr.  Depnty-Speaker:  The  hon.
Member  has  explained  fiu£RcientIy 
about the legal position. Now he may 
come to economic and social planning.

Shrl Telkikar: This is only a motion 
for circulation, by which we shall be 
able to assess the public opinion <m 
the subject, and we shall be able to 
know how far the country favours the 
reform.

I expected that some people may get 
angry with this measure, just as my 
hon. friend Shri Mohiuddin got angry. 
But it generally happens that, when
ever there are any reforms, they are 
surprising to those who follow the old 
methods, and therefore those persons 
get angry.  That is quite natural,  I 
was not at all surprised to find that 
here.

But what I want to say is that there 
is nothing very dogmatic about this 
Bill.  This Bill can be  changed,  if 
necessary.  We have already got one 
example of this in the Code of Crimi
nal Procedure (Amendment) Bill.  It 
was altered to such an extent that it 
was not even recognisable at the end 
as the original Bill.  The same thing 
can be done in this case also.  The 
provisions of this Bill go to say that 
this Bill may be applicable to foreign
ers also, who are residing here. Per
haps the House may not like to apply 
it to foreigners.  We may delete that 
provision in that case.

There is another provision in  the 
Bill which says that only the crema
tion system should be adopted.  We 
may restrict the application of that 
provision to all the Hindus only.  If 
the country is not favourable even to 
that, then we may have only the pro- 
irision that the system of carrying the 
dead body on the shoulders may be 
abolished, and that it may be carried 
:n hearses.

Mr. Depaty-Speaker: Is it also one 
ot the clauses here that corpses ought 
not to be carried by himian beings?

Shri Telkikar: Yes, Sir, it is there 
in clause 6.

Mr.  Depnty-Speaker: I have no 
quarrel with the hon. Member. I only 
wanted to know.

Shri Telkikar: I would like to tell 
hon. Members that even in Karachi, 
where there is not a secular Govern
ment, they have closed down all the 
cemeteries in the heart of the city, and 
they have said that the cemeteries 
should be outside the city. This was 
done on the groimd of sanitation.  I 
would therefore say that we may also 
proceed in the same direction.

This motion is only for the circula
tion of the Bill for eliciting public 
opinion thereon. I hope therefore that 
the House will adopt this motion.

Mr. Depaty-Speaker: The question

“That the Bill to provide for 
the cremation  of  dead  himian 
bodies in India be circulated for 
the purpose of eliciting  opinion 
thereon by___**.

By what date does the hon. Member 
want that the Bill may be circulated?

Shri Telkikar:  There are two am
endments to this motion, one by Shri 
Pocker Saheb and the other by Shri 
N. B. Chowdhury, seeking to extend 
the period up to the end of December 
1955.  Shri Pocker Saheb does not 
seem to be against this Bill. He only 
wants that more time may be given 
for circulation.

Shri C. R. lyymini: May I know 
what exactly is your ruling regarding 
the preliminary objection that I had 
raised, namely that Parliament has no 
jurisdiction to proceed with this Bill?

Mr. Depnty-Speaker: That is true. 
The hon. Member has raised that point. 
I wanted to ascertain from the hon. 
Mover the exact position, for tiiis item 
is found in Entry No. 10 of list II in 
the Seventh Schedule. But as against 
that, Parliament has got jurisdicticm 
over the Part C States.  To that ex
tent, this Bill can have limited apî* 
cation. To the extent it can be valid, 
it win be valid.  It cannot be ruled
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out on the ground that it is a State 
subject, or that it comes under the 
State List, because we have got juris
diction over State matters also, so far 
as Part C States are concerned.  On 
the substance, it is open to the House 
to throw this Bill out.

SHould I put the  amendments  of 
Shri Pocker Saheb and  Shri N. B. 
Chowdhury to vote?

Shri Pocker Saheb (Malappuram): 
I am not moving it.

Shri N. B. Chowdhury:  I am not
moving it.

Mr. Deputy-Speaker:  So, only the
original motion is to be put to vote.

The question is:

“That the Bill to provide for the 
cremation of dead himian bodies 
in India be circulated for the pur
pose of eliciting opinion thereon 
by the end of October, 1955.”.

The motion was negatived.

INDIAN CONVERTS (REGULATION 
AND REGISTRATION) BttLL

/ Shri Jethalal Joshi (Madhjra Sau- 
rashtra): I beg to move:

“That the Bill to regulate con
version and to provide for regis
tration and licensing of  persons 
aiding any persMi to become a 
convert, be taken into considera
tion.”

I crave the same indulgence of this 
House as was shown to me at the 
time of the introduction stage of this 
very Bill. Now, this is the fag end 
of the day, and the fag end of this 
Session, and the darkness is drawing 
nearer.  I feel that generally the 
conversions take place in the dark re
gions and in the dark hours of 
poverty, of ignorance,  of  backward
ness, and of distress of the poor 
people. It is therefore in the fitness 
of things that I am required to move

for the consideration of this Bill at 
this hour.

While doing so, I should say that 
I  am not actuated by  any narrow 
sectarianism or any dogmas of any 
religious principles.  I may again say 
that the first book of religion which 
I have read is the Bible.

The Pilgrim's Progress written  by 
Bunyan has left a very  great  im
pression. and  a  lasting impression, 
upon my life. I may therefore say 
that while I am  bringing this Bill 
forward,  there  are  certain  things 
which the Christian missionaries are 
carrying on which, to my mind, are 
against the very principles  of  their 
religion.

The Statement  of  Objects  and 
Reasons of the Bill says:

“Religious conversion is  often 
resorted to,  to achieve  objects 
which are improper.  There is at 
present no machinery available to 
furnish correct statistical inform
ation on this subject”.

This is borne out by a few lines in 
the Census of India, Paper II 1953, 
‘Religion—*51’. It is mentioned there
in that the growth of a community 
depends upon three factors natural 
increase, migration and  conversion. 
It is, however difficult to assess the 
weightage of each factor  separately. 
Now, out of these three, we know that 
there is a register maintained for the 
births and then for migration to fore
ign countries, we have also  sources 
for assessing the figures, I mean the 
visas, permits or passports. But there 
is no source to assess how far con
versions take place. In this Census 
Report at every page, it has  been 
stated that conversions  have  been 
carried on on a large scale—I  mean 
en masse or on a mass scale___

Shri Pnnnoose
book is the hon. 
to?

(AUeppey): Which 
Member referring

Shri Jethalal Joshi: .........on a big
scale.  In Bihar, in 1921, the nimiber
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Christians whereas it  was  38,76,000 
in 1911. it rose to 47,54,000 in  1921 
and in 1951, it is  80,00,000. These 
are the figure*.

of the  Christian  population  was 
2,50,000; in 1931, it rose to 3,32,000, in 
1941, 3,78,000 and in 1951, 4,22,000. In 
Orissa, in 1921, it was 69,000 and it 
rose to 1,41,000 in 1951, The percen
tage of increase in Orissa was 92; in 
the coastal division it was  190  per 
cent. In Assam, the Christian popula
tion in 1941 was 3,56,000 and by 1951, 
it rose to 5,86,000, In the Hills divi
sion in 1941, it was 2,40,000; in 1951, 
it was 25,700; in 1951, it rose to 68,000. 
In Tripura, it was 317 in 1941 and in 
ten years, it rose to 5,200. In Travan- 
core, from 23 per cent, it rose to 32 
per cent, in 1951.

The growth of this population from 
1881 to 1951 is Uke this. Taking 100 
as the base in 1881, Hindus rose from 
100 to 255, in 1951, Christians to 467 
and Muslims, to 400. In Madhya Pra
desh, there was wholesale conversion 
of Oraons. In 1901,  the  population 
was 27,000; in 1951, it was 73,000.

Shri C. R. lyyunni:  May I know
from which book he is quoting?

Mr. Depnty-Speaker:  The  hen.
Member will bear with patience.

Shri Jethalal Joshi: In  Hyderabad 
from  1901  to  1951, the Christian 
population increased by 1165 per cent.

Now, let me take the House back 
to the years before 1900, to 1851 and 
onwards,

Mr. Deputy-Speaker:' Where does he 
get these figures from?

Shri Jethalal Joshi: I have got all 
these books here. I will lay them on 
the Table. There is the Census Re
port also.

In 1851, the Kols were 31 in num
ber. In 1861, they were 2400, in 1871, 
20.727 and in 1881, 64,000. From 1851 
to 1881 the Kols  rose from  31 to
64,000. In Madras, in 1851, the number 
was 74,000 and in 1900 it was 5,06,000. 
In U.P. there were 1700 in 1851; by 
1900, the number rose to 1,08,000, In 
1890, the total population in the south 
was 5 lakhs. In 1900, it rose to 8,54,000. 
As  regards  the  total  number  of

Mr. Depaty>Speaker: How much of
this increase can  be attributed to 
natural growth of population?

Shri Jethalal Joshi: Then  I  may
read out from every page. In U.P,, the 
Christians were only 48,000 in 1881, 
They kept on increasing at each 
census till they reached the figure of
2,08,000 in 1931.

An Hon. Member:  In how many
years?

Shri Jethalal Joshi: In page 21, it
is mentioned that this figure is  due 
mainly to their  gradual  absorption 
into the Hindu fold and conversion to 
Christianity. ^

Mr, Depnty-Speaker: What is  that 
book?

Shri Jethalal Jô : It is the Census 
of India, Paper No. 2, 1953, *ReUgion— 
1951  Census’.  As  regards  Orissa, 
it is mentioned that this is due 
partly to natural growth and the 
change in the basis of recording tri
bal religion and partly to a number 
of conversions that have taken  place 
to the faith particularly from among 
the  Scheduled Tribes  in  districts 
Sundargarh, Korapur, Phulbani, Sam- 
balpur and Bolangir.

Now, I come to the other point, as 
to what were the methods adopted for 
converting people. The methods  ad
opted are as under: The Christian mis
sionaries threaten people with prose
cution and beating if they  do  not 
attend the churches; they  interfere 
with the civil and criminal cases be
fore courts; they promise heaven on 
earth, and they indulge  in  vicious 
propaganda against the long cherished 
customs, religion, culture and tradi
tions of the soil. Then they bribe 
and trick the poor and ignorant peo
ple; they lend money on interest and 
then wipe out the debt if the person 
embraces Christianity, and they con
sider the people of this country as 
heathens and pagans and uncivilised.
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They make a display of their wealth 
and dazzle the unsophisticated people; 
induce children to attend schools and 
so prepare and convert them by chang
ing their names into Christian names. 
In times of famine and flood, they dis
tribute foodgrains, money and clothes 
and render help in many other ways 
but then they demand the heavy 
price for that in the form of making 
them  change  their  religion. Then, 
they bribe poor people  with money 
and even induce some semi-educated 
Hindu and aboriginal youths to enter 
service and then force them to become 
Christians on pain of losing their jobs.

Gandhiji has stated very often that 
missionaries are taking undue advan
tage of the conditions of poverty and 
the illiteracy and backwardness of the 
villagers and convert them into Chris
tians. He had also asked  the  mis
sionaries to confine their activities to 
purely himianitarian work.  He  has 
further said that proselytisation  was 
not true conversion. He has again said 
that it is a conviction daily growing 
upon him that the great and rich 
Christian missionaries will render true 
service to this country if they persuade 
themselves to confine their  activities 
to  humanitarian  work without the 
ulterior motive of converting India and 
destro3ing her social structure  which 
has stood now from times immemorial 
the onslaught upon it from within and 
from without.

Then  again,  Thakar Baba  than 
whom we have not seen  a  greater 
friend of the backward classes and the 
backward tribes, has stated that the 
Secretary of the Prefecture at Jubbal- 
pur admitted that the very reason they 
came out to India was to make con
versions. He says further, that those 
who have actually seen them at work 
cannot forswear that  their methods 
are disgustingly dubious and  unfair. 
At some places the missionaries razed 
to the ground the village temple and 
erected. Christian churches.

Now, I shall quote one from our 
Treasury Benches. “Conversion or the 
desire to impel other persons to 
change the faith has always savoured

of an arrogance  which must surely 
be against the doctrine  of life  for 
which Christ lived  and died. Many 
converts  have  been  denationalised 
and their names have been changed.” 
These are the words spoken by Raj- 
kumari Amrit Kaur.

I come now to an amusing thing. 
Here is a  book by Mr. Pickett.

Mr. Deputy-Speaker: Why does he 
not pronoimce the name properly?

Shri Jethalal Joshi: I am pronounc
ing the name properly but others do 
not hear me properly. The name is 
Waskom Pickett.  He was the Direc
tor of the Reform of Christian Mass 
Movement in India.  In this  book, 
Christian Mass Movement in India 
he placed in the hands of the mission
aries  a notable  prospectus of  the 
achievements, the  values, the weak
nesses and possibilities  of the great 
humane and divine enterprise (mass 
conversion). Since the appearance of 
this book, all missionaries have started 
now  a  drive  to  get  as  many 
untouchables, aboriginals and sudras 
into their fold as possible.  This was 
published in 1933.

Mr. Depnty-Speaker: Where  does 
he come from? Is he a Christian mis
sionary?

Shri Jethalal Joshi: Probably  he
comes from America. He is the Direc
tor of the National Christian Coimcil 
of  India, Burma  and  Ceylon. He 
«ays:

“Large populations are involv
ed because these movements fire 
chiefly in  the villages  and the
750,000 villages of  India contain 
nine-tenths of its 350,000,000 peo
ple.’'.

He further says:

“It is estimated that one half 
of the Roman Catholics in India 
are  descendants of  mass-move- 
ment converts, and that not less 
than 80 per cent, of the 1,800,000 
Protestants are  the  product of 
mass movements.”

He has put certain questions to the 
new converts and here are the replies



15981 Indian Converts  30 SEPTEMBER 1955

on page 163. The replies themselves 
indicate whaft type of questions they 
were and that the people were tutor
ed. He asked a young man of Vidya- 
nagar, “Why did you become a Chris
tian?”. The reply was, “So, I could 
be*a man. None of us was a man. 
We were  dogs. Only  Jesus could 
make men out of us.”

A Psarur widow  replied,  “We
became Christians because our old
religion never helped us.”

When she was asked, “Has Chris
tianity helped you?”, she replied,“Yes, 
we are very different now; we know 
the  truth and  worship  God. Evil 
Spirits don’t trouble us and even our 
enemies have become our friends.”

Here are  some specimens  of the 
replies that were given to them.

“1. Because I was tired of the devil.

3. To escape from cholera.”

Now, this is  amusing. If cholera 
can be cured by embracing another 
religion,  then  there would  be no 
necessity for medicines and hospitals.

Then;

“4. To marry a good girl.

7. Because Jesus rescued me from 
the devil.

9. To fight the devil and help my 
children.

11. Because  I didn't want to be a 
fool all my life.

13. Because the landowners oppres
sed us.

14. Because Chamars are stupid, and 
I didn’t want to remain a Cha- 
mar.

15. Because I didn’t want to hinder 
God’s Spirit.

16. To get rid of my sinful habits.

18. Because I saw advantages while 
1 live and after I die.”

BIr. Depnty-Speaker: How  many
more instances?

Shri Jethalal Joshi; To get a wife 
for my younger  broher (Interrup
tion).

Now let me come to the Bill itself. 
All this is the introduction.

Mr.  Deputy-Speaker:  The  hon.
Member has taken twenty  minutes 
already.  I will allow him ten more 
minutes.

Shri Jethalal Joshi: The provisions 
are very simple. The first is that no 
person shall become a convert without 
making a declaration to that effect. 
That means that if a person wants to 
change his faith, certainly he is per
mitted to do it and nobody can stop 
him. Under article 25 of the Consti
tution, no person can stop anyone else 
from  professing or  practising  any 
religicHi.  So, there is no questicm of 
stopping. Here is merely a question 
of  making a  declaration. Then  a 
notice is  required to be  given one 
month prior to the actual date  of 
conversion. When a  person  or an 
mstitution carries on the activities of 
conversion, they must take a licence 
from the authorities, say, the District 
Magistrate. A register is required to 
be  maintained  and  within  three 
months the licence-holder  and  the 
convert are required to give particu
lars regarding the conversion. Then, 
conversion of minors should be prohi
bited.  No person who does not hold 
a licence should be permitted to carry 
on this conversion activity. 'There is 
an application for licence and then 
there is a penalty. Any person who 
contravenes any of  these rules will 
be punished with a fine which may 
extend to Rs. 200 or Rs. 300. This is 
a very simple and innocent measure. 
This BiU will apply not only to any 
one religion or any particular religion 
but will apply to all religions which 
are here in this country.

Let me come to the last portion of 
Mr.  Pickett’s quotations. He  men
tions that the  large  success hith
erto  achieved in  mass  movements 
combined with our present conditions 
encourages the belief that much lar
ger success is  possible. The oppor
tunity presented by mass movements

(Regulation and 15982
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has probably  been never  before so 
large as it is now. Some reasons for 
these beliefs have been given by him. 
He believes and he has still the gree
dy eye on these poor and backward 
people. He mentions at the conclu
sion that there are still many hund
reds and  thousands of  unconverted 
members of the castes and tribes, for 
which major mass  movements have 
taken place. He  is sorry  for that. 
Non-Christian sudras in  the Telugu 
area far outnumber those who have 
been converted and a very large pro
portion  have  friends  or 'relatives 
amongst Christians. There  are still 
more  than 7,00,000  of animists  in 
Assam, more than 3,50.000 non-Chris
tian oraons, mundas, kharias and san- 
tals and  more than 5,80,000 chamars 
imconverted in the Uttar Pradesh. He 
has this greedy eye on these people 
who are still unconverted.

There is a cutting from the Hindus
tan Times of 22nd July 1955—it is a 
very recent one. There, the Rev. Dr. 
Isaac, Andhra, told the Baptist World 
Alliance Congress, in London that the 
end of the British rule in India gave 
a new impetus to the work of the 
Baptist Mission. He said that conver
sion from the higher castes are flow
ing in greater numbers in the Chris
tian fold. Dr. Verrier Elvin is not a 
communalist, but he comes from the 
Western Countries and he has made 
this coimtry as his home and is stay
ing in some hill areas. He says that 
tens of thousands of aboriginals have 
been converted in Chhota Nagpur; the 
beautiful Santal Parganas is rapidly 
becoming a Christian country;  ev̂ 
one of the Gangapur States has been 
converted; the entire tribe of Karens 
have been baptized and so is almost 
every Lushai, and at the present rate 
of progress, within a few years, the 
«ntire aboriginal  population will be 
converted; it will be turned  into  a 
querulous,  anti-national,  aggressive 
minority with none of the old virtues 
and a few of the new, which will be 
a thorn  in the side  of the future 
Government of India.

This was written by Dr. Elvin in 
the year 1944 and we know how far
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it has come true in the North-Eastern 
Frontier, This was a forecast in 1944 
and it has come true partially when 
we  look  into  the  happenings  in 
Assam, in the Naga areas.

Mahatma Gandhi has stated;

“It is impossible for me to re
concile myself to the idea of con
version after the style that goes 
on in India and elsewhere today.
It is an error which is perhaps 
the greatest  impediment  to the 
world’s progress  towards peace.
If the moral of a man is a matter 
of no concern, a form of worship 
in a  church or a  mosque or a 
temple is an empty formula.”

Khan Abdul Ghaffar Khan has stat
ed something  about  religion which 
will be of great help to us, and I 
feel that the religions in this country 
can peacefully co-exist. If there can 
be peaceful co-existence in the politi
cal sphere, I do not know why there 
could be no peaceful co-existence of 
all religions in this country.

Here is what Dr. Khan Sahib has 
said—̂his message wiU be of help.

“Take from me that the world 
is not going to have one religion. 
All religions are springs running 
from the same source and nourish 
different soils, and different peo
ple. Why should Mussalmaiis go 
crazy for  making  other people 
Mussalmans and  Christians over 
making other people Christians.”

Now one last word from Lord Salis
bury and I shall close.  Lord Salis
bury was once waited upon by a de
putation of missionaries in connection 
with China and this deputation want
ed protection. Lord  Salisbury rep- 
Ued: !

“Gentlemen, if you want to go 
to China to preach the message 
of Christ  then do not  ask for 
assistance of temporal power. Go 
with your  lives in  your hands, 
and if the people of China want 
to kill you, imagine that you have 
been killed in the service of God.”



Mr. Deputy-Speaker:  There is  no 
such danger here.
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Shri Jethalal Joshi: Now, there are 
at present 32 countries’ missionaries 
working in India. There  are about 
68 Catholic  and 54  Protestant mis
sions of foreign  origin  and  under 
foreign control. So, the Indian Chris
tian has no little freedom for decid
ing the  policy. There is  no inde
pendent  Indian  Christian  mission 
working in India as an independent 
rehgious community. They are con
nected with foreign countries because 
the  purse or the  fimds flow  from 
foreign countries.

Shri  Matthen  (Thiruvellah):  My 
Church has no foreign missionaries.

Shri Jethalal Joshi:  Few  of the
other countries of the world permit 
such things. In  Egypt for instance, 
there is a  ban. In other countries 
also there is a great restriction  on 
the  activities  of  conversion. With 
these  words I  commend this  Bill.

Mr. Deputy-Speaker: Motion mov
ed:

“That the Bill to regulate con
version and to provide for regis
tration and  licensing of persons 
aiding any person to  become a 
convert be taken into considera
tion.”

There is  an amendment  by Shri 
Bhagwat Jha Azad but he is not in 
his seat, Shri Uikey.

An Hon. Member:  Has he got an
amendment (Interruptions).

Mr. Deputy-Speaker: It is a name 
which I have not called at any time. 
Let him be given a chance.
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ô ̂o ftrw 5T|f fimgrr ITT ̂  ̂  ̂
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■'ĵ+'i ^̂ 1̂ ̂   |?rr  ^

T̂  I   ̂  UV.O  ̂

9̂  ̂̂JTTTT fW

w  #t   ̂ w  f»n̂ trirf̂RTO

TT5IT t ?fk mfk̂ Tf̂'f ̂  ^ ^

t̂f Hi«i»̂  »T̂ ̂ I  ̂r«t>4i ^ ̂ <ft

 ̂   ̂ I ̂    ̂ T?:

f̂ T  ^̂tpt  ̂ »̂nr  w 1 

"̂5F̂hTiT̂ T̂WRh’̂  fv̂ Trrfê Rft 
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ô Trrfŝ 3̂[WT, fq̂ K I 

r̂r̂ t̂f̂ JTHff̂ T?fhc ^mrm 

 ̂ft ̂riRqitTl Tf# I ?ftT  feft

5Tflr  I  TTT̂ ̂  I f% ̂TR?t

fiRH  f vin+i ̂ tf ̂jf̂qitfl »T̂ ̂ I

w ̂  ̂  ̂̂   f̂rar ’TPT m
?ftT  ̂  ̂ 5E?̂ I

 ̂ ’H>H <RnTf ̂  ̂  <̂1 ̂ ̂  

f̂  ̂  ̂'T̂
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I I ̂  ̂  ̂ +t 5Rvm, 5TPTT̂ 

fftr Tmr  ̂ #' 1

'TT ̂   r̂f̂r̂rraY   ̂it̂  t 

 ̂ iT  ̂  ̂̂  ?nf̂ 1

f̂ TT̂ T̂PT  ̂ tNY

3F I i mK ̂  
irrî ̂  I I ^ hyv-ŷ  ̂  ̂

5TTf̂ T̂  #f̂  ^   ffrrt 

t̂fWr

?fk «rrf?̂T#  ̂ 

?nr̂
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IliT ’RT f ̂

 ̂  ̂̂ fcT ^ ̂  f ̂ftK ̂

r̂W»TT   ̂   t I W   rft  ̂  ^

I ftp ^  *n?r ^

 ̂   ̂ Tf[  ̂ t ^

I   ̂ TT51T  'TR ̂  

I  ^   ̂MT<*n ̂ttRŝî

<H’M»d  ̂I '*lidl  ̂ ?riR «ptf

H\n*U ̂  >d̂+t ̂  5t»ft 

 ̂  ̂  ̂\ i  ̂ ^ 

 ̂mwf   ̂  I I 

 ̂̂  t i!̂  yrfkmfeiff ̂  ^

H>H<Unr r*î d ̂  eft ̂  ̂ ft̂  f

^ ̂  5TRT ̂   # ?ft ̂JRTt ̂  ̂

11

<Tiŵ T̂5  5  1%  «nrr

ITlfeTRft Vr?r̂ 4f|V’TRr VT 

 ̂ V̂TRTVr̂ V  ^̂EPFt

 ̂qr̂ ̂TFTT  I ?nft> 

?T5  ̂ ? I  âRR> ̂ K ift
sfMt  ̂ ^

=5f̂  ̂I   ̂   ̂  ^

p̂N?r  t •

«TT̂  ̂  ̂ f̂ RPT̂ VFRT   ̂I ̂ *F

i[smS V yriT t f%n*1 

ftr # t 1 # «fnr ̂  ?i«vf

cT̂Tsr ̂   ̂ f%  *̂ T̂

?TV̂ ’̂*1+̂  ̂   ̂ ̂  I  ’Ĥi< >3*1̂^

r̂f̂ ̂ft >dHVi T̂TT ̂   JT̂

 ̂ WT̂ t ft?  5|WfW  ̂

f ykf̂ gn^#^ ŝpH>*Rr̂ ŝrmT

f   I  ̂   »̂l|5TT ‘̂l̂ dl  f  f% T̂TT fer

 ̂f*TR ^

 ̂W  ̂  ft̂TTT ̂  I ̂   S>l[9rT f%

*Ft| ^ *rfx2r#E  ̂^ I n̂rr vhf 

 ̂ ̂    ̂ R̂fRTT f

at ^  ̂  irnftr

11̂ ̂  wfvT r*!>tfi ^

3̂̂r̂»t *t>f*»iî  ̂ r̂nr  ŝfsrvr 

5Tvn̂ wr$ I  infk̂TEft vrnr l[̂3TRt

 ̂ Mi'̂ H

r«<̂r< ̂ T9!T̂PT# Jt̂ M̂lfl ?T5̂ t 

<iff+'̂  ^K «l  ̂  ft»  <rr?  ̂fR"

^   ̂̂  5PTvn: I

?lftT «TPft ̂  ̂12:1#  ̂  I \ WT J?

 ̂ 4̂1’Tit  ̂TO ̂

 ̂ ̂ ? ?T̂, ̂ T^

%ftx %n  ̂̂  rm  ̂   ^

wr ̂  T̂ t  ̂ t

f% iRrm ?TFr ĴTTTT  iER2TPmr

fJT T̂ t •  T̂RT-TO’ ̂  HIHa

 ̂̂ TT̂;   ̂'T̂ ̂rnpT,

«flT ̂  ?Trr «TR ̂   ̂5̂ ?rrT

p- iiTfalf̂^̂fr 5̂?t 3̂̂  SF f^^f 

^  f̂FRTT,   ̂ <T  ÎT̂

f I

%nft 5*nr 1̂15̂   ̂^̂rrf̂rt

 ̂ “t2(sffPT̂' »rw ̂  *TT̂

11 ^

 ̂̂ t̂  ̂vrfk̂ifMf ̂

ticiWl ̂  T̂T 5 *   ̂ ^

n̂ft I ̂  *if̂ ̂'s   ̂ ?TTf̂-

smft Vlftx  ̂  ̂ «nf̂-

 ̂̂ I r*î HO  ^ »rR  ^

iftr vrfenf̂nft ̂  Ttw ̂riH ̂  1 

 ̂ ̂»f5TT ̂   IT?  n̂g* qr̂ ?l]jlf

T̂ ̂ %ftr ̂R*R  ^ SJRT «iiW ?ft

’̂Eflh’  I r̂tNt  ĵrr

f% mfernft ^   ^

r̂r̂t ̂ nf̂ ̂ ̂*n>r  ̂̂ftr

 ̂   ̂I   ̂ JTwrrr ̂

4̂  ̂ ifJcT  f*TT  ̂   ̂   »TR  ̂ itFT

 ̂ I  ̂  TRT jsi in <41 itr i

T̂TT 4»<4i{ I ̂  fi:̂ +f*{̂*r<f #

 ̂«ftr  T̂T̂  jirr ft> mff-

 ̂̂?5TVX ̂

 ̂ <rr «̂h: ̂  ̂!?Nt ?rrtt inf̂
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^  *rm ̂  1 

 ̂̂  ̂TTW ?rr̂ qfT «TT I 

'sn̂  ̂ 1

^  ̂*iK TRT ̂  f, ̂  WVSPRT

wr# I  ̂̂   wr

 ̂I  ̂ST̂TT *FT ̂ +a  cfT̂ W
I I ̂sttK  ̂  ^

 ̂T̂<ft  ̂ 5  I

?nft f̂r̂FTwr f  —

W   ̂̂  # TTT ̂   ^

4̂m»i K *TT f̂<a I ̂  ̂̂ o  ^̂ITT

f̂niT 5 I

It was a case of mass  conversion 
within 2 or 3 years from 1907; about
20,000  were converted in 2 years.

prr  ̂̂

1%» *r  ŷT77

TT̂TFT W fnrf  ̂ ^

 ̂ifVr ̂ ^

fŵTT v-oeji  I T̂f»

 ̂ »mT t  ^

 ̂ ̂  m<R<ri ̂  ̂I ̂35T#

MT<f<̂ # ̂  t f% mx

I  ̂^  1  ̂wx #»r

#f̂  ^  f̂Rft ̂ ncf  ̂̂Pnm!

 ̂ i  ^ f̂TfTWT

 ̂̂  ̂   r̂iftpTt ̂  »rf

»nTT f f% wt̂-̂PTT

 ̂ ̂   ̂ ’fTRW

 ̂ T̂  f,  ̂  ̂^

 ̂ f̂rrfv f  ̂I

# mtÎ'-mw y f̂RR w?-

^  I >̂hV1 ̂cfWFTT ’̂Tf̂TT 5  »̂nf

 ̂ ̂  fsnff ̂ mff

 ̂  ̂T̂  f fftr  5RHT

^  ^ ^  t 

f̂tK %Tpft Ŵfo ^

T5TT  f, nftK mivt

«TR t?TT r̂rf̂ ?ftT  ̂  ̂^  ̂

sr̂  ̂ Tf̂ fy ̂   311̂

^ «fVr  ^  T̂T ̂ftK ^

w  ?ft   ̂̂  t

 ̂  ̂f¥ # im f̂nvfi w ^  

 ̂̂  fy ̂ iimr ̂

T̂#  ̂  ̂ ?fh: ffrrf

r̂rqf 1 r̂Nhm w

f̂ WR  f ̂ftr

 ̂’sr̂  •T»<ni ̂rf|̂ I *̂nr ̂ îcTt

# gft ̂    ̂w ̂f|?r ̂fft̂ «ftr anr

f iftr  5jn̂  ?rrf̂

5̂̂ ft ̂fN̂fW

<̂i<i HitJitu VT vl̂  VT

f̂EIT̂ ̂ WR" VT 5nT?5f

 ̂iftr ̂  ̂  ̂  ̂rfr̂RHT

V   ̂ ^WT wr ^

4 1w  ̂ =̂S7W   ̂\ ^

%m  r̂r̂ # wft̂   f%

P̂TT  ^ ? *f>0* t̂ WrW  îHS"

r̂f̂   ̂  ̂̂spm  I ?ft

ITR̂   ̂ITRfWV ®FRT-

’ITV’C nJ»î  ŜTT 

 ̂vtr ®TR  fWr I

^ ̂5RTT 

 ̂ «TT  y ?T̂5̂

 ̂ T  ̂̂   ^

%rP?*TT ̂  A WcRTFTT ̂ m̂ni

#  f̂TTHnr 5̂ f i?V̂ ̂

t fy ̂ 3̂ T̂,

 ̂iftr W  ĤTOT  w <ft

?rar «nf f  wf ?t ̂
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^ T̂T̂TFft #  ŝrrq'̂ft

?rh:  F̂R ̂ T̂  ̂  [ĥ û I ̂

^ t m-K 3̂̂   ̂mr

 ̂  ̂Î Tf  ̂ ’thr

Wi ^   ̂srf̂  WT ^

wfftr ŝiTW  ^ f

f  qT;  n̂r̂T % ̂ +1

spfŝ wff ?flT  ^

 ̂iftr ̂ R̂fHT ̂   ?ftT *ŝM P;̂id 

 ̂hT+H >ciH+l «fV, ##

 ̂ ff t ̂    ̂ ^  ̂

f *ftr ̂  T̂OTT I 

f̂TTT̂TT ̂   IR T̂TS’  #

 ̂ ̂ ̂  imi   ̂ ̂

 ̂5fhc ^

tmt I Ŵrf̂TT # ̂    ̂cTRTTT

#   ̂  ̂  ̂qr

wrf ̂ ̂pftw ̂FF̂TT f%

 ̂a+ĴI f   ̂ f ?frc  ^

5̂R>f ^ ̂STPf ̂rtr

T̂̂FTT "R  >̂T*T  ̂SPT̂

5TR I  ̂  f f% f̂PTT

3RTR  ̂TT3Rf̂   ̂2TT

ÎT  5̂Eft̂?T5RT ?fh:  f(T n̂nl

n̂f̂ WRft  ŷ̂ RrTT «f»<*fl differ 

'd'l+'l 3?TT xj4H  ̂Snr̂̂T F̂»T»Tr 

r̂rf̂ I

Shri G. H. Deshpande:  I rise  to
congratulate  my  hon.  friend  Shri 
Jethalal Joshi for having brought be
fore this House this very important 
subject. I am one of those who beli
eve in secularism. I am one of those 
who believe in the principle of **sarva 
dharma samanatva**. I do want that 
in India there should be no misunder
standing on account of religion bet
ween citizens  and  citizens. At the 
same tim<e. I do not want to imder- 
mine the humanitarian work that has
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been done in this country by a num
ber of Christians.  I come from a City 
where for a number of years I was 
associated with an institution which 
was looked after and developed by a 
missionary lady. Her name was Miss 
R. Harvey.  She worked in Nasik for 
fifty years. A  morê sincere social 
worker than her I have never come 
across. There  have been such gen
uine social workers among the Chris
tians, and even today there might be 
some. I do not want to discourage 
them. I do not want to say that the 
other Christian missionaries who came 
over here did so with certain  other 
motives, but at the same time, through 
you and through this House I would 
like to tell all the missionaries in the 
world that they must realise that to
day India is a free nation. We are a 
self-respecting people. No doubt  for 
centuries there  have  been  people 
amongst us who have been labouring 
under very hard conditions, but should 
we allow them to be  exploited  by 
interested parties? Are they not hu
man beings? If you want to serve, do 
serve them. But why do you associ
ate this matter of  conversion  with 
service? Service must be pure.  Ser
vice must be disinterested.

And what do we find during the last 
eight years? If there  were  certain 
things taking place before 1947,  we 
were not responsible for it, because 
thai the foreign  Government  was 
there and they  encouraged  certain 
activities. But, as I have said, there 
were many good Christians. But to
day what has happened? What have 
we seen from the records which were 
placed before the House by  Shri 
Jethalal Joshi. Shri Jethalal Joshi is 
a man who does not want to criticise 
anybody for nothing. He is the last 
man who will  speak  without  any 
authority. Such a sincere worker like 
him, having studied the  subject, has 
placed before this hon. House  the 
material which ought to  be  taken 
notice of. I would  request  through 
you the hon. Home Minister to study 
carefully the speech of my hon. friend 
Shri Jethalal Joshi.
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We do not want to create any mis
understanding  in  the  Christian
world. We want to be friendly with 
everybody. We want to appreciate the 
Christian ideals also. I am a Hindu. I 
believe in Hinduism, but I do know 
that Christianity has rendered  good 
service to humanity and many things 
can be leamt from it. Did not Mahat
ma Gandhi teach us many lessons? 
I have not come across any follower 
of  Christ  better  than  Gandhiji,
though he was not a Christian and to 
the last moment was a Hindu.

I look at it from tnis point of view. 
There is a possibility that some mis
understanding may be created. Some 
imfriendly attitude may be interpreted 
out of this discussion. I want to say 
that nothing of that kind should be 
done. That is not the motive. We do 
not want to have any drive against 
the Christians. Let there be Christians. 
They are as good citizens as ourselves. 
There is nothing against the Chris
tians here. Even Christian mission
aries from other  countries are wel
come to this country. That is our old 
tradition. But why should  they try 
to  dabble in  politics? There is  a 
political motive  behind this conver
sion. It is not merely religious, there 
is a political motive behind it. What 
we suspect  is that there  are some 
imperialist powers who are not free 
even today from their dreams of im
perialism. They probably think there 
was a Pakistan, why should there not 
be  in India a  Christianstan  even? 
They want to see that India should 
not develop pKjlitically. They are not 
very glad to see the development that 
we  are carrying  on. So,  political 
motives are there.

And why this exploitation of reli
gion?  I  would  appeal  to  every 
enlightened citizen in India, be he a 
Christian, be  he a Hindu,  be he a 
Muslim, should we allow this thing 
to go on? Is it not the duty of us all 
to put a stop to it? And especially 
I would appeal to the Christians in 
this coimtry. Christianity is a thing 
which stands on a *much higher level. 
Is  it a thing in the market place?
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Should we see  degradation brought 
about to it by certain people working 
under certain motives?  It would only 
harm Christianity and do it no good.

India is sufficiently enlightened. I 
would like to tell through this House 
and through you to all those who are 
indulging in such activities that they 
are not going to  gain. They should 
open their eyes. India is not what it 
was before 1947, and if there are some 
friends who want to take undue ad
vantage of our secularism, they must 
realise that this will not be tolerated 
in this self-respecting  coimtry. We 
are not blind in taking up secularism. 
We have done so after mature consi
deration, and we are proud for hav
ing stood by secularism. That is the 
only  thing  which  an  enlightened 
nation can adopt. But at  the same 
time, we are  self-respecting people. 
Any body can come and convert. But 
they must do it openly, and say, we 
are here for doing  conversion. Let 
them carry on the work openly, and 
let them do it in a manly manner. 
Why should they resort to underhand 
practices? Why  should  they  give 
medicine to a man and then teU him, 
you accept my religion? Why should 
they call a boy to a school, give him 
some money, and then convert him? 
These are not things wgrth the name 
of Christianity. If they want to con
vert, if they want to convince some 
people that Christianity is better, we 
have no objection; I  shall have no 
objection; and Government will give 
them free scope, and I am one  of 
those who say that Government should 
give them free scope. But these mis
chievous things and the way they are 
done are highly  objectionable from 
the point of view of the manliness of 
our citizens.

Why should we allow our citizens 
to remain in such a degraded condi
tion that anybody could exploit them 
for these purposes? I would like to 
say that I support this Bill, and I do 
so not because I am a Hindu, but be
cause I believe that it is a step to-
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wards  asserting the  self-respect of 
humanity. We should not allow our 
poverty to be  exploited  by people 
who want to do things with ulterior 
motives. That is why I support this 
Bill. I do not know  what attitude 
Government would take, but I earn
estly  urge Government  to take  a 
serious view of this matter. There is 
growing public opinion in favour of 
this.

I myself have gone to some locali
ties of the Adivasis in  my district, 
and I have seen these things. And 
we have worked amongst the Adiva
sis, and therefore it has now become 
impossible for these mischievous peo- 
pie to carry on activities of that type; 
they have  already run  away from 
those  localities. But  people  must 
come and try to settle amongst the 
Adivasis, and we must raise them to 
a standard wherein it will be too much 
for them to stand this sort of non-

So, I support this Bill from these 
points of view.

 ̂ ^  ̂ ^ 

f ftp ̂

+r<®T f I ̂  qr 

 ̂ f ^

4"  r̂pTwr,  ^  ^  ^

 ̂  ̂  ̂T>i<̂ ÎTPT ^ ̂

fwrft m  | • ^

^  '*ima  ^ ̂

 ̂ f  ^ ̂  3Rnr

fRT  ? ̂ TR ̂  I

^ ̂  ̂ T̂PTT   ̂ ^

5F   ̂ ^  ̂sniR  ̂^

HVRT 15̂   TO ̂ I WRT ̂

zr̂ fkwif qv fv ̂  wif’rfr̂r̂ V

6î-VT7 ̂   ̂ f[ I r*T»̂

 ̂ vr  f,

f» W WIT ̂  <F[fNw 

^  I  fjniTi'

V VhlX TO *FT, ̂  ̂  ̂  ̂TPT f 

TO  %><H  ̂ ^ ^

0̂*11 f I

TTo l̂fFTO ̂ ̂   ^

 ̂ ^ ̂  ̂  t̂*r

^ IJTOT  I ̂

I,  Wp t I

3T® irfN̂ vT 5ft «rrrr ft

 ̂ f, ̂   ^

>Tt f  ̂  f,

^ # ̂5?T ̂t*T ̂  f ̂   TOR «F 

 ̂ w : *FT ^ f I

?nft ̂ *nr  R̂if #  ̂  ^

t I  ̂{till

fro

TORT  I  ?TR  r̂oft TORT,

f% # pn̂ft TO ̂  ̂tS" f,

 ̂ #WT V 5fR  5t#SR

?rr*ff ̂   ̂̂   ̂̂  w ̂
I  ̂ R̂TPEft

m4>k ̂  ̂  ̂ tr-̂tr 

 ̂̂tVtT  ̂I 5T̂ ft» ̂

^ ̂rR" TOT ̂ ̂  ̂ *F?̂ f,

TÔ  Mĝd t,  T̂RfTÔ

5pT t • ^

 ̂TO t I  H 55TT  sî

#  ̂  ̂  5TtTO t  I Ît o to  ̂ ̂
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#  ̂  ̂    ̂    ̂\ -S T o TT̂rf̂

 ̂?n»T ̂ «(ga  ̂ ̂  r̂nr

 ̂f̂‘   ̂Itiî 3ft ̂7̂ ̂    ̂̂

 ̂ TO I

ĥs   ̂?tV̂ ^̂rnrr

'TT ^

TO fTT  ̂ ^ 7:11, t 

 ̂̂    ̂  ^

 ̂  f I  ̂ ^

t I ITo ^

i v  ̂  ^  «rr I

 ̂ ̂  TO  ̂ t •

^  ŝph:  «rr  ^

T̂pft ’•IqĤS iHq-'H ^  ̂f?T

«TT̂ ̂   f̂tr ̂   ?rr3r ̂

I  ̂ ̂   ̂   ̂   ̂   \  %rm

^ ̂  ̂FRTT t  ^ «TRf<?ff ̂ ̂

#’, Ĵnft ^d>dT  ̂?Tf#  ̂TO 

•̂̂rqz  ?T̂ |?TT ?t1t

 ̂?r̂3TT  n̂cH* f I

2if  t ̂   ^

vtf «nf  <Tfr̂ ^

ŜTRft- t I  TO  t 

 ̂  ̂̂ T<l«n  ̂ VPT5rT

 ̂ Tfl I prPT ̂   t, inf<-<Rn

«ftr f̂r̂   ̂ r̂ft̂ ?pt 

 ̂f̂t»r #3rr 'bft̂ 3̂3t̂ f 1 %r̂  ̂

ĉTTOT  srt?n-̂ ̂

!(. vTTW ̂  ̂ ẑ?T ̂ ̂  TT ̂  flRHfWt' 

 ̂f̂TTTf ̂  |f I 11  I ft> ̂  

f I #ST   ̂̂ 

 ̂  ̂TFT  f  qr

f̂HTTf I q̂    ̂ ̂ f;r̂

»tf2Tctt t % ̂ ̂jfm wt̂ f,

«T5̂  ̂  imrnr ̂    ̂̂

 ̂ ?T «p: # ?nf «ftr

imi T̂O I #TT  I %  ^
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3TRT ̂ 0‘T>H1 ̂ I ̂*l«l  F̂T«P
if\̂\ f̂îTT f ft> ^ spT’T

?fk 3̂̂  qfWiT  fffT  ?n̂ 

 ̂ T̂̂ TH 7̂̂ ̂  JpTT I 2Tf 

€Nr f   ̂ f̂ TW SKT TO f%̂n‘ ’RTF 

t, ?rtT ?nft ̂   ^

TO|?rr| I ?̂Hrr ̂nriir  f 

JTRt 3nTT I   ̂t   ̂ I

 ̂̂   cfT̂ ̂ ?j}ti <f)'4c ^

 ̂ ̂ Mpt.qn'i 5T  t I  *l»tf

T̂ff%?r  TÔIT ^ TO  ̂ I I

^   <H5fVfT+ 3TTO *Tf̂ 

f.  ̂ I ô

#  TO" T̂ ̂  ferr I; %

WIT ̂ TO T̂?TT f

^ T̂ f?R 5T̂  ̂  ̂TRWtf̂ «WT 

f  ^  WR ̂ V̂-

T̂WF  TO ̂STTcT f' ̂   5TOT

3f Ffwrrf ̂  TO ̂  I I

 ̂fro ̂   Tfnf t

TOT ̂  t qV?: ̂  ̂  TO TO t

■>i*1̂1  ̂̂  ?TRT ̂»tS‘ f !  -̂nKI

 ̂W f̂TO ̂ ̂  ̂ TO ̂3TO T̂ I I 

 ̂  ^TTOTOfTOf̂ §̂̂  ̂

f I  ^   ̂ f I ^

srNt̂ TÔ  ̂ f̂t̂ T̂TO ?TTO *Rrt

 ̂?TTOTT TO#  I I  ^

TO   ̂ T̂OTOT ^

TO ̂  ̂  ̂  TÔ ̂  I ̂ TOT

 ̂2T̂  ’fTTO T̂ I : “?TTf̂

♦ifan fTOT t” ̂  ̂ NT(t f4tia1 ^

n̂T®T "̂ft ̂  'h'f'di  <if+H  ^KT

 ̂TOTOT I f¥ ̂  TO  ^  

t̂f Tt̂iTOT   ̂I t̂̂nff  ̂^
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ftjin’ vTHT *ftr ̂hhTi ̂jfTT TO ̂
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Shrl Kanavade Patil  (Abmednagar
North): There is no need for conver
sion now-a-days in India.
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5?  5?t t  I  «PR ’ffFT f H  ̂
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convert, like a  licenciated in medi
cine, he should get a licence. There 
can be nothing more degrading than 
to suggest that a  person professing 
the Christian  religion should  get a 
licence if he wants to  profess that 
religion and preach that religion.tow ̂  ̂  t,

 ̂ I I mx ^

twrf ̂

^ T?:  ̂  ̂ I

^  ̂5T̂|T 

 ̂^  ^

%-nr  ?>tt  i   ̂  ^

 ̂ I f ̂    ̂ ̂

^  ̂  r̂, ^

?rif  I  t fbf ̂

C I  ̂ wr<  ̂f̂ nf  ̂  

 ̂^  ̂  ̂ 3̂̂^̂

T̂R̂TRîrT fH’  »T̂  !T̂

 ̂̂  I I  w

 ̂   ̂ I, #f̂  q̂-

<̂1 ?PT I ^

^ ̂  v[̂ f;̂  9RrnTT 

«rnar   ̂1 ̂  ?tt̂ t %

*nfV  ̂̂  qr «<7PT ^

^ qr ̂i?T \

Depnty-Speaker: Shri Thomas.

^ qto t̂ o Tmfhr : ^

 ̂fH*ic 5̂nr ̂  ir̂FT  f̂îT r̂nr,

n̂rf?¥ afTR̂iF irrt ?  # ?ft îfr

 ̂ f I

Mr. Depnty-Speaker: I have called 
Shri Thomas.

Shri A. M. Thomas: I oppose this 
Bill though it has been brought before 
this House by a Member belonging to 
my party and though it has been sup
ported by three other distinguished 
Members of my party. My predeces
sor, Shri Deshpande, was pleased to 
make an observation: ‘if you want to 
convert a person, straightaway get a 
licence and then say, we are here to 
convert.' If a  Christian is  there to

An Hon. Meml>«r:
religions.

That is for aU

Shri A. M. Thomas: I repeat that 
there is nothing more degrading. The 
hon. Members who have preceded me 
have travelled very much beyond the 
scope of the Bill. What exactly is the 
scope of the Bill and what exactly 
does the Bill suggest?

I do not for a moment approve of 
some of the instances that have been 
pointed by the learned Mover of the 
Bill if they are true. There will not 
be anybody who  will not condemn 
such practices among from Christians.

But what exactly does he want to 
achieve by the provisions of this Bill? 
I oppose this Bill on  three or four 
main points: on the ground of public 
policy, that this Bill is  against the 
Constitution and  that this  Bill, if 
enacted, would be infnictuous and will 
not achieve the object which the hon. 
Mover of the Bill wants to achieve.

I would also oppose this Bill on an
other ground that  the Government 
has already got the power to check 
undesirable practices. It has exercia- 
ed that power as will be seen by the 
latest administration  report  of the 
Ministry of Home Affairs.

I will first take up the point regard
ing public policy. Our  country has 
prided itself that we have—for cen
turies past, perhaps from the dawn o. 
civilization—in India, observed abso
lute religious neutrality and religious 
tolerance. That has  been our pride 
and it is also our pride that when we 
enacted the Constitution and gave it 
to  ourselves  we  have  guaranteed 
absolute  freedom  of  conscience. 
These are some of the things on which 
we pride ourselves.

Sliri Tek Chand  (Ambala-Simla): 
Not freedom to coerce.
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Here I am tempted to read some of 
the observations of  the late Pandit 
Lakshmi Kanta Maitra when he was 
speaking on the article. He said:

Shri A. M. Thomas: I will come to 
that; my learned friend need not be 
anxious about that.

My hon. friend—the Mover of the 
Bill—̂was suggesting that there were 
provisions to register births, deaths— 
then why not for conversions?  (An 
Hon. Member:  Marriages).  May I
respectfully ask:  is there  any law
anywhere in the world providing for 
registration of conversions. (Inter̂ 
ruptions.)

An Hon. Member:  Are there any
where conversions on  such a large 
scale?

Shri A. M. Thomas: Is there any 
such law?

An Hon. Member: What is wrong 
about it?

Shri A. M. Thomas: If there is noth
ing wrong about it, woe to it. Arti
cle 25 of the Constitution says:

“Subject to public order, mora
lity and health and to the other 
provisions of this  Part, all per
sons are equally entitled to free
dom of conscience and the right 
freely to  profess,  practise and 
propagate religion.”

Sir, you Jmow that the enactment 
of this article had a background of 
its own. I  believe you  would not 
have forgotten that a point of view 
was put forward,  when this article 
was discussed, that the right to pro
pagate a  religion cannot  be given. 
One hon. Member of the Constituent 
Assembly who is a Member of this 
House put forward that view. This is 
what he said:

‘Tf  people  should  propagate 
their religion,  let them  do so. 
Only I crave let not the Consti
tution put  it as  a fimdamental 
right and encourage it.  Fimda
mental  rights are  inalienable 
and once they are admitted it will 
create bad blood.”

Even  though that  objection  was 
raised the framers of the Constitution 
deliberately incorporated that article 
without  deleting word  *propagate'

“The Indian Christian commu
nity happens to be the most inof
fensive community in the whole 
of India. That  is  my personal 
opinion and I have never known 
anybody contesting that proposi
tion.  This  Indian  Christian 
community, so far as I am aware, 
spend to the tune of nearly Rs. 2 
crores every year for educational 
uplift, medical relief and for sani
tation, public health and the rest 
of it. Look at the numerous edu
cational institutions, dispensaries 
and hospitals they have been run
ning so effectively and efficiently, 
catering to all classes and com
munities. If this vast amount of 
Rs. 2 crores were utilised by this 
Christian commimity for purposes 
of  seeking converts,  then  the 
Indian  Christian  community 
which comprises only 70 millions 
would have gone \ip to..”

Then the Vice-President intervened 
and said: “You are mistaken there: 
it is only 7 millions.” Then Pandit 
Lakshmi Kanta Maitra said:

“I beg your  pardon. From 7 
millions it would have gone to 70 
millions.”

Then, Sir, one distinguished Mem
ber of our Cabinet, Shri T. T. Krish- 
namachari, while  supporting Pandit 
Lakshmi Kanta Maitra,  observed as 
follows:

Mr. Depnty-Speaker: Pandit Laksh
mi Kanta Maitra  referred to Indian 
Christians.

Shri A. M. Thomas:  Yes,  Indian
Christians, also.

Mr. Depnty-Speaker: Pandit Laksh
mi Kanta Maitra says that our Indian 
Christian brothers are all good.

Shri A. M. Thomas: Sir, I do not 
think in any of the speeches maae
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outlook,  and  I  am  not  pre
pared  to say  here  that they 
should be  prevented  £rom pro
pagating their religion. I would 
ask the House to look at the facts 
so far as the history of this type* 
of  conversion is  concerned. It 
depends upon the way in whicl̂ 
certain  religionists and  certain 
conununities treat their less for
tunate brethren. The  fact that 
many people in this country have 
embraced Christianity is due part
ly to the status that it gave to 
them. Why  should  we  forget 
that particular fact? An untouch
able who became a Christian be
came an equal in  every matter 
along with the high-caste Hindu, 
and if  we remove the  need to 
obtain that particular advantage 
that he might probably get—it is 
undoubtedly a  very  important 
advantage, apart  from  the fact 
that he has faith in the religion 
itself—well the incentive for any
body to become a Christian will 
not probably exist.”

7 P.M.

I have just referred to the back
ground of the enactment of the article 
in the Constitution. I shaU now come 
to the  merits of the  BilL I have 
stated at the beginning that this Bill, 
if enacted, will be  infructuous and 
would not serve the purpose whid* 
it seeks to serve. What is the use ol 
registering a  person *who  has  got 
himself converted? What is the use 
of registering a person who was pre
pared to propagate his religion which 
he professes? This Bill  wants only 
that the conversion may be registered. 
The person who wants  to preach
any  religion  may  also get  him
self registered. What purpose does it 
serve? Does it serve any other pur
poses that my learned members who 
have spoken, had in view? I cannot 
understand what the purpose is. I 
have gone through all the clauses of 
the Bill.

Mr.  Depnty-Spcaker:  Clause  4
speaks of a notice of conversion be
fore conversion can take place  As a

before  this  House  any  distinction 
was made between Indian Christiana 
and  foreign  Christians. I  would 
respectfully ask your indulgence to go 
through the speeches and if there is 
any distinction made.  If any charge 
against  foreign  missionaries*  anti
national activities  have  been made 
out I would be failing in my duty if 
I do not attack such practices and I 
would not be here to defend them. 
(Interruption.)

Mr. Depoty-Speaker: I do not think 
anybody said  anjrthing  against the 
Indian Christians as such.

Shri U. M. Trivedi (Chittor): Shri 
Tandon made it clear that money is 
coming from America.

Shri A. M. Thomas: Sir, I would 
prefer to speak and not be heckled. 
This is what Shri T. T. Krishnama- 
chari,  as a private  member,  said: 
while discussing Article 25 of the 
Constitution:

“It  is perfectly  open to  the 
Hindus and the Arya Samajists to 
carry on their Sudhi propaganda 
as it is open to the Christians, the 
Muslims, the Jains and the Bhu- 
ddists and to every other religion
ist, so long as he does it subject 
to public order, morality and the 
other conditions that have to be 
observed in any civilised govern
ment. So, it is not a question of 
taking away anybody’s rights. It 
is a questior of conferring these 
rights on all the citizens and see
ing that these rights are exercised 
in a manner which will not upset 
the  economy  of  the  country, 
which will not create disorder and 
which will not create undue con
flict in the minds of the people. 
That, I feel, is the point that has 
to be stressed in regard to this 
particular article. Sir, I know as 
a person who has studied for 
about fourteen years in Christian 
institutions that no attempt had 
been made  to convert me from 
my own faith and to practise 
Christianity.  I am very  well 
aware of the influences that Chris
tianity has brought to bear upon 
our own  ideals  and our  own
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notice of marriage is  given before 
marriage takes place, likewise, there 
must be notice of conversion.

«Sbri A. M. Thomas: But the very 
act of conversion precedes the notice. 
Can there be anything more ludicrous 
and  highhanded  than  this? Only 
when the conversion  has not taken 
place, there will be the necessity for 
giving a notice. But the conversion 
has already taken place.

Mr. Depaty-Speaker: Clause 4 pres
cribes a notice for conversion.

Shri A. M. Thomas: Who will give 
notice of conversion? Only that i>er- 
son who has got  himself converted 
will give notice.

Mr. Depaty-Speaker:  The  hon.
Member is on the question that the 
whole  thing is  inconsistent,  apart 
from his disagreeing on various other 
grounds which  have  been already 
stated. We  are on  the last  point 
whether there is anything ludicrous 
or inconsistent, apart from all other 
considerations. The  hon.  Member 
says it is useless. But clause 4 says 
that before conversion takes place— 
not merely the formal conversion but 
one brought about by a real change 
of heart or conviction—̂notice should 
be given. That is the object of the 
BilL Before conversion, that gentle
man who wants conversion or wants 
to be converted has to give a notice.

Shri A. M. Thomas: May I respect
fully ask, how can one know what is 
the. procedure for ascertaining whe
ther there has been a real change of 
heart or change of mind on the part 
of the person concerned? y

Mr Depnty-Speaker:  How long is
Is the hon. Member likely to take?
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Shri A. M. Thomas: I may take ttn 
or fifteen minutes more.

Mr. Depaty-Speaker: Then, before 
I adjourn the House,  the Secretary 
will read messages from Rajya Sabha

MESSAGES FROM  RAJYA SABHA

Secretary: Sir, I have to report the 
following two messages received from 
the Secretary of Rajya Sabha;

(i) “In accordance with the provi
sions of rule 125 of the Rules of Pro
cedure and Conduct of Business in the 
Rajya Sabha, I am directed to inform 
the Lok Sabha that this Rajya Sabha, 
at its sitting held on the 29th Sep
tember,  1955, agreed  without  any 
amendment to the Industrial Disputes 
(Banking Companies)  Decision Bill, 
1955, which was passed by the Lok 
Sabha at its sitting held on the 24th 
September, 1955.”

(ii) “In accordance with the provi
sions of rule 125 of the Rules of Pro
cedure and Conduct of Business in the 
Rajya Sabha, I am directed to inform 
the Lok Sabha that the Rajya Sabha, 
at its sitting held on the 30th Septem
ber, 1j955, agreed without any amend
ment to ̂ e Prize Competitions Bill, 
1955, which was passed by the Lok 
Sabha at its sitting held on the 20th 
September, 1955.”

Mr.  Deputy-Speaker:  The  House
will now stand adjourned and meet 
again at 11 O’Clock tomorrow, and 
will go on till 7 p.m. tomorrow.

The Lok Sabha then adjourned till 
Eleven of the Clock on Saturday, the 
1st October, 1955.
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